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LOK SABHA DEBATES 

LOK SABHA 

Tllesday, February 27, 1968, Phalguna 8, 
1889 (Saka) 

The Lok .'laMa met at Ere"ell of the Clock 

[MR. SPEAKER ill the Chair] 

ORAL ANSWERS TO QUESTIONS 

EXPORT OF ORES BY MMTC 

':'278. SHRI CHINTAMANI 
GRAHl: Will the Minister of 
MERCE be pleased to state: 

PANI-
COM-

(a) whether it is a fact that the Mine-
rab and Metals Trading Corporation is des-
piltcbing ores from Orissa to Calcutta and 
Visakhapatnam for export instead of ex-
porting it through Paradeep; 

(b) if S(·. Jle reasons therefor; and 

(c) the steps taken to overcome the 
difficulties which compel the Minerals and 
Metals Trading Corporation to divert ores 
from Paradeep to other ports? 

THE DEPUTY ~ ''''''iTER IN THE 

~ ~ ~ ~ ~ 1,' ."MERCE (SHRI 
Sh '  A  T .. HI): (a) to (c), 

r~ .  .  . the required infor-
Shn A~  on the Tahle of the House. 
C'. 

Slatc""'lIt 

I. Iron Ore 

During \967. export' of Iron ore from 
the private sector mines in Orissa, and in 
Ihe adjoining-Singhbhum district of Bihar, 
";a Paradip ha'e exceeded such exports, via 
either Calcutta Or Visakhapatnam. In ad-
dition, when its production becomes avail-
able, the entire quantum of ore from the 
Daitari mine which is being developed by 
the Orissa Mining Corporation will be ex· 
ported throu!!h Paradip. 

II. Mtmganeoe Ore 

At Paradeep pon. there is only one 
mechanised berth. which is being utilised 

2 

for export of iron ore. There are presently 
no facilities for shipping manganese ore 
at that port. Any large-scale dlveniOD of 
movement of manganese ore from Calcutta 
and Visakbapatnam to Paradeep would be 
economically and operationally feasible 
only after a rail link upto Paradeep and an 
~ n  berth are established. 

Railway Board have sanctioned and 
taken up the construction of Tail link from 
Cuttaek on the east coast to Paradeep. 
It is expected to be completed before 1970. 
The Paradeep Port Project also envisages 
the establishment of an additional berth. 

As and when these facilities become 
available it would be possible to com· 
mence the export of manganese ore through 
Paradeep Port. 

SHRI CHINTAMANI PANIGRAHI: 
In the stalement it has been said that the 
export of iron ore thTough Paradip port 
has been made to its full capacity. I would 

~  to know how much was exported by 
Ihe MMTC through Paradip in 1966-67 and 
how milch so far in 1968? I would also 
like to  know whether it is a fact that be-
cause of lack of transport facilities to Para. 
dip. iron ore is being exported via Calcutta 
and Visakhapatnam instead of through 
Paradip? 

SHRI SHAFI QURESHI: The initial 
shipment from the new port of Paradip 
commenced in 1966. In 1966 we exported 
24,000 Ions. In 1967 it went up to 
595.000 Ions. In 1968, the flgune i. 
1,400.000 tons. 

SHRI CHINTAMANI PANlGIlAHI: 
May I know whether the minister i. aware 
that the ships are not being loaded iD time 
becau,c of lack of transport facilities In 
Paradip and therefore. MMTC is paying a 
hilZh demurrage? If so. what steps are 
",.,inc taken to remedy Ihis difficulty? 

SHRI SHAFf QURESHI: Thil dift!-
cull v can be overcome only when the rall 
link te Paradip is completed. 
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SHRI INDRAJIT GUPTA: May I bow 
whether it is a fact that a large Dumber of 
mines from which ore is supplied to the 
MMTC in Orissa were kept closed recently 
-may be they are still kept closed-by the 
mille-owners on the around that they would 
Dot sell more ore to the MMTO unless they 
were aiven a higher price, for it, as recom-
mended by the wage board for the iron ore 

~ r r ~ ~~~ ~ 

~ ~ ~~ ~~  ~ 

~~ ~~ ~r~ 
'I(f or;IT ~ am: ~ ~ ~ ;f 'I(f ~ 
f.tt irnT ri A> 'R cr", 3Tf.:1fucr ~ 
~  

mille-workers recently? The Wage Board ~ ~ '"- IT ;--
haa said that unless MMTC pays a higher ~  .... {! : ~ ~  ~~  
price to the mine-owners for their ore, they ~ ~ 'liT ~ ~  ~ ~ ~ 
wiD Dot be ~ to pay higher wages to the ~ r ~ m cri< 'n:: ~ ~ 
workers. Is it a fact that the mine-owners , 
closed down theh mines in Barbi! n ~  I 
other areas, demandiDIJ a higher price for /  / 
the iron ore? What is the present posi 1M/so AMIN CHANn PYAIlBLAL AND COMPANY 

lion? .283. SHRI ABDUL GHANI DAR: 

MR. SPEAKER: The question is about 
export. 

SHRI INDR.AJIT GUPTA: We cannot 
export if we cannot get the ore from the 
mines. 

THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGH): This is aboul 
sbipme.nts from Paradip port. If the hon. 
member wants more details about this, we 
shaD certainly supply them to the House. 

SHR.I INDR.AJIT GUPTA: Is the 
MMTC Retting the ore or not, because the 
milles are closed ? 

SURI DINESH SINGH: They are get-
tiaa lIIe ore. My colleague just read out 
!be exports that have already taken place. 
At lome point, there may have been some 
dift\culty which the hon. member has 
pointed. As I have said, if he so desires, 
we sball collect the information and supply 
it. 

SHRI S. C. SAMANTA: When the 
second mechanised berth at Paradip will be 
constructed, may I know whether it will be 
economical to export tbrough Parndip port 
or through Visakhapatnam ? 

SHR.I DINESH SINGH: The export 
will be more economical from Paradip as 
soon as we bave the transport facilities and 
also the shipping facilities at Paradip. 

~ am'f fqm ~  : ~ 
~ ~ ~  ~ ~ 

~ 1970 ~~ m ~  

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that Mis. ADlin 
Chand Pyarelal and Company was black-
listed during the last five years and if su. 
how many times it was blacklisted: 

(b) whether it is a fact tbat licence, 
were given to this concern even after  it Wa' 
bllvklistcd; 

t"l . if so, how many licences were given 
and ~ value of sueb licences; and 

(d) the action taken against the oIIieers 
responsib1l> in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT & COMPANY AFFAIRS (SHR! 
RAGHUNATII REDDI): (a> Messrs. 
Amin Cband PYIU'elal and Company havr 
neitber been blacI.Jisted nor any licence 
issued to these by ~ Ministry of Industrial 
Development & ComPIlJlY Affairs duriq the 
last five years. Jnfo.mation from other 
Ministries/Departments J< being collected 
and will be laid on the Table of tbe House 
when complete. 

(b) to (d). Do not arise as far as tbis 
Ministry is concerned. Information in res· 
pect of otber Ministries/Departments is 
being conected and will be laid on the Table 
of tbe Houae when complete. 

-t't atI!" 'flft m  : ro q.;jh:: ~ 
~ A> 1963 ~~ 1iTlI<'IT ~ ... ~ 
~  tt'fi ito afto :;fA; ~ <i<m, 
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~ 'SI"aT'1' ~ ~~  

Rm" ~ ~ '" ~ 0fNT f;mIl ltlf 
~~ ~ 1!i1!T ~~~ ftm' 
~ mr 'R fif; ~  ~ tIm' am: fiI;1: 
• ~ ~ 0ITIn tIm' ~ ~ ;l 

~ ~ rr~  ~~~ 

~ ~~  ~r  ~~ 

If!Rf ~ WI1T Jf lIfT I ~ .rtIfi" WI1T;f 
~  l4('; ~ ~ ~  

~ lIT .ftm: 1!\:mnr ~ ~ 

~ ih'T ~ ':3"f ~r~  ~  

en ~ ~ ~ fif; arrfu'r Jf 'R ~ 
~~ ~r ~  

~~  ~  ~~ ~ 

f<m" ~r r if; ~ ':3"f <FT ~ m ~  

RlfT l'flIT ar17 7ffl lfT <FIt ~ r garr lIT 
~ 9ar1? g-arl efT rn g-arl ? 

.<.; =-
~ -.,1 _..>$ ~  L Lt.) ~ 

~ ~ n )1:.;- £.. ~ ~ ~ 

,.2l=.. =-..!:,.....: J:04 _.l-.jl IS' I..lJ,r-S 

..,..", W;... ~ 1 ..r.' If,!" - I;! ,eJ £... 

~ ~  C £. ~ ~ 5' J".!:.. 

)Jlo., lJ' ~ ~  .j' -.5-.x .r. 

~  ~  u l,).J!.!;....J J:04 ,+-

..::.,..i OJ -'..\. y,;' I;', .l w"';' "< ,.2 

..r. ~  .0' ,.;; -..rJlt. sJJ.:. 

..r. ~ ~  ..;;.JJ .....-1 ..r. -..f."J 
J4 )4 v'1 .r-' 4:-S-} ..... ~  -~ 

,eJ1.;::.. L,rJ; y l/ l.t;-y, JIJ-.... 
~ y, ..s-u.".,s-=-,eJ 'F-Lr-;; l: 
~ L S ~  s ~  S ~  

...-s-.r-'';' i..s-~ I...,} OJ L,,) .,; S 
;-~ ~  ..... J S; 

.,r-..,..;l.t. Sj ....s )JI ~ 
~ s ~ c... .r-' ~ 

U:,s- l.;;1 ~  ":'I.I.a! £....d.'" J...J 
~  JY" .x ..,..1 ).11 l/ ~ v""r-
l".l y' ",... -1-"" ~ It I". 

[_ I". 

'l) ~  "m IftWR : ~ ~ 
~ ~~~ ~  

~ Jf ~ ~~ ~~  

l'flIT ~ fif; ~ 'lR' ~  if; ~ ~ 

~  l{ ~ q;1f ~ ~ Ql t lIT ~ 
r ~ n ~~~~~ ~~~  

lIT ~  ffi ~ 1f.'t;;m<T ~ rn 'R 1{ it 
~~ r ~~~~~ 

~~ ~~~  ~ r r 

¢ 7ffl ~  ~ RlfT l'flIT t I 1{ 
~~~ r  ~  

~~~ ~~~~ 

'r. anfi'f \ifif artCft ~ efT ~ 'l' m.: 
~ ;;mIT t I ~ ~ t.'t If.'t 
;itt !'I1mi ~  qi'if lfIf ~ ~ ~ 

~ ~  ~ ;;iff am:rr 1 ~ ll1< ~ 
~ ~~  ~ ~~ flmf· 

~ ~~~ r  ~~~ 
fifo' ~ '1m) '1<: 1Tif>' <rft m ~ i!i1ltt 
~  'I>l: <tT ~ I ~~  
~r ;f ~ r n r if ~  I/fT ~ ~ 

~ 'Il'i'fF ~  

.tt If. fioni : 7'lc 3H lit t ,Jr Ij\' I 
arI'l ir. 'lHl ~~ lIlf i <ill' am '"J'\ Iftff 
"lif ~ ? 

.tt ~ IPft' m  : am ~ 
~~~~~~  

fiRr tIm' ~ ift ~ ~ ~  CT1IPi 

~ .,. ftottn lIfT fiI; ~ .,. """ 
~ '1<: ~ 'lrTlf? apR III qt 
~ \it IpfI' art'l lIfT ~ .,. ~ lW' 
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.m:1l ~ ~ ~ tr{ tit flI; ~ lfiT ~ 
f<m f.t;lrr tNT ~ ~ lfiTt ~ 

~~  

.s-~ l.} y ... L,., r..:... l:S'] 
"" if ~ ~ .!.-J ...s::,,4 ~ 

.J!J.-;... rW ~ ~ ~  ~r y' 

~ "s-~ I .s-4J ~ .k;. "s-
L ~ "-:! J'I - ~ ~  ~  .:.......J 

J"s-"s- ..sr..:... S ",::,1 ~ jj 

~ s~ ~ t.)l.11 IJ.'"" .::....;4 <)"1 

L If l:S' .!.-J ~ "s-~ 1 .s-

[-~ ~ ...; .r-,.....J'1 ~ .;}..rl 

.tl' ~A at<Ifi ~~ : -qif 'l>il,T f'F 
~ crtl if; m if 3ffq' if ~ 'r'§T ',rr 
~  flrni'r 1ft.... 'flit if ~ if lfiT{ ~ 

"" lfiT ~ ift ;rtf 

SHRI TENNETI VISWANATHAM' 
Sir. one part of the Government are not 
aWaTe of what is happening in another part 
of the same Government. The Iron and 
Steel Ministry blacklisted tbis company 
wbich is well known and it came in Parlia-
ment several times. The Minister now says 
that so far as they are concerned tbey con-
sider Messrs. Amin Chand Pyarelal and 
Company as good, honest and cbaste and 
they are going to make enquiries into this 
question. Is the Minister aware that such 
answers will only lead to disregard of all 
respect for law end order 7 

SHRI F. A. AHMED: What we have 
stated here is about a question which refers 
to the five year period. We bave said that. 
so far as our Ministry is concerned. neither 
bave we blacklisted this firm nor bave we 
given any licence to tbis firm. With regard 
to tbe other matters wbicb are a subject 
of inquiry by tbe Sarkar Committee and I 
bave no details. The details from other 
Ministries are being obtained and, if neces-
sary. will be laid on the Table of the 
House. 

SHRI P. VENKATASUBBAIAH: The 
Minister's reply is not exhaustive in the 
sense that what he said was that neither ba> 
tbe firm been blacklisted nor bas any IiceD-
ces been issued to that firm. But. at the 
same time. be said that no application has 
beeD made for obtainina Iicenoes from this 
Ministry. In that case, I would like to 
know from the Minister whether this firm 
has applied for any licence from any Minis-
Iry? Also, when a finn is blacklisted. is 
Ihis fact not intimated to other Ministries? 
If so, what is the position in tbis regard? 

SHRI F. A. AHMED: These facts are 
communicated. So far as my Ministry is 
concerned. it i",ues licences only in respect 
of industrial undertaking. When this mat-
ter comes to us. we certainly take note of 
wbat information we get from other Minis-
tries. So far as my MinistrY is concerned. 
I have already stated that during the period 
of five years we have neither blacklisted 
nor issued any licence to MIs. Pyare1al & 

Sons. 

~ ~ ~ : 3T!><fel lf5R«. ire 
~ ~ r.; ~  ilTiff 'liT 'ifR-,!1f'l><: fmwrr 
;;n ~ ~ ~ ~  ~  fit; 3I"Iff lioft 
~ if <n<:m<n--;;il ~ ~ ~ 
if; m ~ ~ ~  ~ f;;riiro<'1 

~ ~ 1 irf'Vl' 3fTl:lTi'f if; fuit ~ 
<m:mr m Ra- lTlf ~  ~  ~ 

~ ~  il; fua- r~  Wl'IR 

0lfT'm ~ 'lit 3f'flffu ~ I ~ 
~ r ~ 'ljimflf ~ imJ ~ ~ 
~ 3l'tt ~ <m: ~ qm ~ fiI; ~

<mIT ~ m 0fTlfT <n' 1 ~  ~ 

3fTl:lTi'f ~~ if; m ~ ~  

ml:I' ~ 1l' ~ 'Il[ ;;rA'ifT ~ ~ fiI; ;m 
~ ~ if; ~ 3RT"ffif if ~ ifil1 
~ 'lit ait<: it :q;;rm;;n ~ t. 
~ W. ~ """-f'F"f ~ if; WI' 
CI''fT f'F"f omff 'l>T ~  ? 

~~ ~  ~~~ 

~~~~ ~ ~ 
~ 3l'tt ~~ "" ~ 
t. """ ~ ~ ~ ~ ~ t flI; iI1R: 
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-...rt ~~~ ~~ ~~ 

~ ORIT ~  I ~ ~~ 1Ii't ~ 

~ ~ ~ m.r 'R ~ ~ rr r I 

~~ ~ it 1ft ~ 
~ <tit ~  fiI;1:rr ~  ~ 

~ ~ lIi'It if; ~ arrh if; 
~ g3lT ~ I 

~r ~ ~ : ~ ~ r if; 

~~~~ ~~ 
;;ft6r ~ ~ if; mno aromrl ~ ~ 
~ 'ifi'!TlIT l'fl:fT ~ lIT ~ ? 

MR. SPEAKER: Are there anv cases 
in the court? 

SHRI F. A. AHMED: None, so far as 
my Ministry is concerned. 

~~ ~  'flIT ~ mll" ~ 

f.ti 95 <ml ~ ~ 'liPfiiT if; ~ 
iWf,r l:fT, ~ ~ <tit ~  

f.!;m ITl:fT 'IT? ~ ~ 3f'Ift;y.fi" ~ 

~~ ~  

SHR! S. M. KRISHNA: I would like 
to huw from the hon. Minister that during 
Iho 1::.\ five years when this firm was black-
Iisteu whether it had made any application 
for the grant of fresh licence to his Minis-
try. 

SHR[ F. A. AHMED: Not during this 
period in so far as the items dealt with in 
my Ministry are concerned. 

SHRI D. C. SHARMA: Messrs. 
Aminchand Pyarelal have been with us for 
a very long time and I hope they will con-
tinue 10 be with us for a long time ~  

I want to ask the hon. Minister eme ques-
tion. Is he aware of the fact that Messrs. 
Aminchand Pyarelal have been changing 
tbe n ~  or the firms very often, some-
times they have been trading under eme 
name ana sometimes n~ another eme 1 
For instance, they had a firm in Jullundm. 
Now thcv have closed that firm ill Jullundur 
aDd oPened another eme in another place 
in. a different name. In reply to this ques-
tion the hon. Minister has said that they 
have issued no new import licence to tbem. 

May I know whether the rn ~  is 
aware of the fact that no iIIQIOrt licence 
has been given to this firm which assumes 
many names after some time or other? 

SHRI F. A. AHMED : The question re-
ferred only to the period of five years and 
is being collected from other ministries. As 
is there, Sir. 

~ ~ '"'" : ~ czm: 0fT1'r 
;m" lfTlf<'IT ~  lR'f ~ 3lTl:fT 'IT, ~ ~ 

1fif ~ am: ~ 'R ~ <tit ~ 
~  <mm ~ ;m" ani'ttJ <'I"fTlIT 
l'fl:fT'IT11l ~~~ f.tif-;r;r 
~  ~ ~~~ 

~ ;m" WWf f'l'ilIT 'IT, ~ if; ~ 
'flIT ~ Itft 1lf ? 

~  ~ ~ ~ 1!Ii 
~  ~ ~ ~ ~ t-lTI1R 3lT'l ~ 
'ift;if <tit ~ ~ ~ ~  ~ 

~ <tit ~~~ ~ ~ 

~~  ~~ ~ 

~ if;mr ~ rr  

SHRI HEM )lARVA: The hOD. Minis-
ter has just now said that Messrs Amin-
chand Peareyhll have neither been black-
listed nor IicencCl have beeD issued to this 
company. Is h. aware of the fact that 
Messrs AminchaNi PeareylaJ have been 
getting licences from other ministries in the 
same Government under false natDes or 
false pretexts; if h. is aware of that, what 
steps has he taken nr proposes to take to 
stop this nefarious artivity of this particular 
firm ? 

SH.RI F. A. AHMED: J have said that 
I am not aware and, therefore, information 
is being collected frolll other ministries. As 
soon as that is avail9ble it will be laid on 
the Table of the HOUSe or I can pass it 
on to the hon. Memher. 

SHRI D. N. TIWARY: Is there any 
machioery with the GovernmeDts to bow 
whether a firm has chanaed its name and 
whether licences han been given to that 
firm UDder that changed name? 

SHRI F. A. AHMED: Either as toOIl 
as the matter is brought to our notice we 
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make enquiries or verify when there is any 
suspiciOa of benami transaction and then 
only action is taken. 

~~ ~  ~ ~ ~ 

;of\' ~ ~A ~ ~ ;r(1f ~~ 

~  ~ ~~ A  
~ q;lf lift ~ ~ ;r(1f ~ ~ f.t;o;ft 
"Mlih", arrt ~ am: f.t;o;ft ~ 
gf t ? atm; amro ltiT 01 ~ 
~  

~ ~ amt ~  3fI1": m 
~ ~ ~ ~ ~  ~  ll11 ~  

<reT ~ ~ ~ lift Q.O<f>qll1n '!OTT 

~  

SHRI BUTA SINGH: Can the hon. 
Minister tell this House as to how many 
allied or associate firms are there workin!! 
with the Aminehand Peareylal group and 
whether Government contemplates to take 
any action at any time against all the  allied 
or associate firms or only against Messrs 
Amincband Peareylal? 

SHRI F. A. AHMED: If the hon. 
Member's purpose is to get the list, I can 
place it on the Table of the House; it is a 
long list. 

MR. SPEAKER: Next question. Shri 
Shiva Chandra Jha .... Absent. Shri K. P. 
Singh Deo .... Absent. Then, the next 
question has been transferred. Shri  Shri 
Gopal Saboo .. Absent. Shri Beni Shanker 
Sharma .. Absent. Shri Bedabrata Barua. 

SHRI BEDABRATA BARUA: No, 
Sir. 

MR. SPEAKER: He is not asking it. 
Shri Y. A. Prasad .. Absent. 

SHRI INDRAJIT GUPTA: Shri Barua 
is there. Sir. 

MR. SPEAKER: He is not asking it. 

n~ fqT1:) ~  ~ 

~  ~ ;r@' ~ ~  tIl11: ~ 

~ ~ ~~  amT ~ 
~~ ;r@' ~ A ~~  

MR. SPl:AKER: But has he no right 
to say that he is not asking it? 

SHRI BEDABRATA BARUA: am 
asking the question, Sir. 

MR. SPEAKER: Very well, that should 
be the spirit. 

SHR! PILOO MODY: That is why 
they say that second thoughts are ~  

SoVIET-AIDED PROJECTS ~ 
"286. SHRI BEDABRATA BARUA: 

SHR! SHRI GOPAL SABOO: 
SHR! BENI SHANKER 
SHARMA: 

SHRI Y. A. PRASAD: 
SHRI R.  R. SINGH DEO: 
SHRI RAM AVATAR SHASTRI : 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether he had discussion. with Mr. 
Kosygin during the latter's recent visit to 
India about the unsatisfactory working of 
some of the Soviet-aided projects and the 
problem of enormous idle capacity in some 
projects; 

(b) whether the U.S.S.R. Prime Minister 
has agreed to go into this problem and ad-
vise the authorities on better utilization of 
capacity in Soviet-aided projects; and 

(c) if so, the main features thereof and 
the agreement arrived at? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT & COMPANY AFFAIRS 
(SHRI RAGHUNATH REDDl): (a).'o 
(c). Discussions were held with the SovIet 
Authorities in Moscow in October, 1967 
about the problems of the various Soviet 
assisted projects in India with particular 
reference to the idle capacity of the Heavy 
Machine Building Plant, Ranchi Qnd the 
Coal Mining Machinery Project. DurgapU1'. 
The discussions with Mr. Kosygin were in 
the nature of follow-up of the discussions 
held in Moscow. 

At the invitation of the Government of 
India, a team of Soviet experts has recently 
arrived to study in depth the problems of 
the two plants and formulate specific re-
commendations to improve productivity end 
to ensure better utilisation of capacity. 

SHR! BED.t.BRATA BARUA: So far 
as the Soviet assistance is concerned, we 
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can woek on a barter basis and, therefon:, 
we ClIII o:rtainly not allow the present posi-
tion to continue. In 1000e of the el1&ineer-
ing industries., almOSt 60 to 70 per cent of 
the capacity is remaining idle. Under the 
circumstances, has the Government worked 
out. even if we sell at a lower cost in the 
local market or even if we sell at a lowor 
cost outside, how much in addition to idle 
capacity. will be there as a loss to the 
country ? 

SHRI F. A. AHMED: 1 would like the 
han. Members to appreciate the correct 
position in regard to these two units, the 
Heavy Machine Building Plant at Ranchi 
and the C<>al Mining Machinery Project at 
Ourgapur. Thesl\ two units were establish-. 
cd and designed to produce capital goods 
for stccl plant and for extraction of coal 
respectively. On account of recession and 
Ihe shortage of resources, it has not been 
f'OSsible for us to expand the production of 
sleel plant and coal whereby we can utilise 
all tbe equipment wbich can be manufac· 
tured by tbese two units. 

So f .. r as the work upto 1970.71 is COn· 
cerned, there is' sufficient work for these 
two units and we are already manufacturing 
capital equipment wbich will be required for 
tDe purpo<se of Bokaro plant. Our concern 
i, tbat beyond 1970·71, there are no orders 
lind tbese are the type of units wbere, un· 
less order, are available tbree or four yeers 
in advlln.e. it will not be possible for us to 
give those equipments immediately; if they 
arc all of a sudden required. Therefore. 
\ve are e.l.amining to what extent they can 

ne further utilised for tbe purpose for wbich 
they ~ been set up and, if there is an 
iJL.!' ~r  to what extent the idle capa· 

city may be uivcf'ified and to what extent 
we can ltlso ~ n r  good ... for the 
purpose of exporting outside our counLry. 

SHRI F. A. AHMED: It is for all these-
puqlOSe$ that a team was invited and It has 
come. at our request. It is already ben: 
and will spend some time in both these-
plants. I have bad a preliminary discus-
sion with them and after they have retum-
ed, We will furtber discuss to what extent 
the idle capacity can be utilised. 
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MR. SPEAKER: That has DotbiD& to 
Jo witb this. 

Now the Lady Member. 

SIlRIMATJ SHARDA MUKERJEE: 

SHRI BEDABRATA BARUA: May I 
know ",h<thcr the Government has worked 
<lut the supply position or the market posi. 
tion in regard to other East European coun-
tries aho and also in regard to cenain aid 
project. in regard to Africa and otber 
places. so lbat our idle capacity also Jets 
utilised and we are not subject to market 
forces in the West wbich have kcpt our 
reoesaiOQ conditions at a very bad stage 
.. /feeting our development 7 

The hOD. Minister bas just said tbat a 
Team bas come to exam/ne ia depth as to 
wbat are the various posIlbilities to im-
prove productivity. The Heavy Engineer-
ing Plant at Ranchi is supposed to be the 
most sophisticated and bel;t equipped plant 
in A 5'" Is tbe Team gain, to ,uSlelt .1 
to what machinery Ibis plant alaould maau-
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facture? Do We not have any idea as to 
what machinery we ru:e capable of manu-
facturing? Are we depending on the 
foreign Team which has come here to tell 
us as to what sort of machinery we should 
manufacture 1 

SHRI F. A. AHMED: The Team has 
been invited for two or three purposes: 
one is as regards advice how to improve 
of the working lind efficiency by overcom-
ing the shortcomings of the present workin& 
of the unit; and the second is. in case we 
have the idle capacity lind there is no order 
to manufacture equipment required for steel 
plants, to what extent we can diversify with 
a little more addition or by balancing the 
equipment. Because this machinery has 
been supplied by them. we thought that they 
were the best people to give this advice. 
Moreover. they have the experience to 
diversify production to such extent in their 
own country during the time of war. So, 
we are taking their advice. In what parti-
cular manner we can put it to use, wiII 
depend on what is required in our own 
country and to what extent, if there is II 

surplus, there is the possibility of market-
'ing these goods in Soviet Russia and other 
countries. 

SHRIMATI SHARDA MUKERJEE: 
Who is going to design these things? Are 
we having our own designers or are we 
depending on Russian designers. 

SHRI F. A. AHMED: In the case of 
certain things, we have our own designers, 
but in others of a very sophisticated natnre 
where we do not have the technical know-
how, we will certainly take advantage of 
their help. 

SHRI INDRAJIT GUPTA: The hon. 
Minister should be more careful in !!iving 
'information to the House. I wus really 
su rprised to bear him say in his original 
reply that both tbese Plants, at Ranchi and 
at Durgapur, were designed in order to 
produce capital goods for our steel plants. 
May I know from him whether it is not 
a fact that the MAMC was not set up in 
order to provide machinery for steel plaBts 
but for coal-mines, for mining machinery. 
I want to know wbether it is not a fact that 
that particular plant has run into difli-
,cullies because it was contracted for and 
-set 'up just at the time, when long before 

the presenl recession even, it was possible 
to see that the production and consumption 
of coal would go down because of diese-
lisation and use of other fuel, with the 
result that no mines are comin,l forward 
to purchase machinery now. What do they 
p,!;opose to do by lumping togetber the two 
different plants altogether? 

SHRI F. A. AHMED: J do not kn.ow 
why the hon. Member is drawing such a 
fine distinction. So far as extraction of 
coal is concerned, that is very closely con-
nected with the production of .teel ..... . 
(lIlII'TTllptions) . 

SHRI V. KRISHNAMOORTIn: The 
steel plant is quite a di1Ierent thing from 
coal. He cannot distinguish between these 
two things! 

SHRI F. A. AHMED: Coal is also 
required for the production of steel. the 
production of steel. ... (Interruptions). If 
the demand goes down there. the demand 
for coal will also go down. It is true that 
so far as the production of coal is concern-
ed, it will be in addition to tbe require-
ment for the steel plants. All these fac-
tors have to be taken into consideration. 
I have said that there is fear of idle capa-
city because of the recession. beoause of 
our inabil1ly to put in resources to extract 
coal and supply. Therefore. it has become 
necessary for us to know how the idle 
capacity can be used. 

SHRI S. S. KOTHARI: There is an 
impression th'at there is pyram.i'ding of idle 
capacity in. industries, and while the exist-
ing idle capacity is not fully utilised. fur-
ther capacity is added to it. Could the 
hon. Minister kindly tell us the basis on 
which this idle capacity is increased with-
out the existing capacity being fully utiliS-
ed '/ Who estimates the projected de-
m'ands ? Why does such expansion take 
place and why is further investment made 
which often proves to be unremunerative? 

SHRI F A. AHMED: The;.e matters 
are now thoroughly being discussed with 
the Planning Commission, namely the 
extent to which We have already established 
capacity and to what extent the idle capa-
city whicb is tbere can be fully utilised, 
Very likely, the hon. Member bas in view 
that while there is idle capacity we keep 
on establishing other units. It is the pOlicv 
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.of Government that as long as the units 
whicb have been established are not fully 
utilised, we shall very seriously consider 
whetber new units should come up or not. 

SHRI MANUBHAI PATEL: May I 
know whether this idle capacity is due to 
tbe non-completion of the third phase or 
wbether it is due to tbe fact that some of 
tbe public undertakings are not placing 
orders on this public undertaking? 

SHRJ F. A. AHMED: As I have said, 
it is due to the fact that so far as Rancbi 
is concerned, we have no orders after 
1970-71, and, therefore, we are apprehend-
ing that unless orders are placed there may 
be idle capacity and if no diversification is 
made now, there will be further trouble for 
this engineering plants. 
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SHRl R. BARUA: The present indica· 
tions nre ~  the conswnptian of coal is 
!,oinll-down and it will go down further. 
That being so, may I know whether Gov-
ernment are having any definite plan to 
divert the capacity for manufacturing coal-
mining macbinery for manufacture of 
machinery for some other industry? 

SHRI F. A. AHMED: This is what I 
have already ,tated. namely that in both 
these plants we have under consideration 
the question of diversification. 

SHRI V. KRISHNAMOORTHI : In view 
of tbe fact that there is a demand for the 
erection of small steel plants in the south, 
may I know from the hon. Minister .... 

MR. SPEAKER: The main question 
has nothinll to do with tbe south. 

SHU V. KRISHNAMOORTIlI: It 
relales to your Stale also, Sir. May I 
know whether Government have pursued 
the project for locating a plant for produc-
ing &teel plants with one million tonnes 
capacity. and if so. the cost of the one 
million tOlUl<: steel plant? 

SHRI F. A. AHMED: These matters 
are uder the consideration of the Steel 
Ministry and the Planning Commi!.'sion. 

SHRI KARTIK. ORAON: This project 
is really in a mess. Perhaps Government 
are not aware whether it is sinking or 
swimming. They bave been giving all sorts 
of explanations as to the position of this 
project . 

MR. SPEAKER: What is the question? 

SHRI KARTIK ORAON: This HMBP 
is supposed to produce 80,000 tonnes of 
machines annually when it goes into full 
production. By now 90 per cent of the 
equipments have been laid out. It is sup· 
po'e" to go into full production by 1970-72. 

MR. SPEAKER: He is giving informa-
I ion. not seeking any. 

SHRl KARTIK. ORAON: Now it is 
producing to the extent of 15,000 tonnes 
out of which 10,000 tonnes are structurals 
which are not within its ambit. Out of 
the balance of 5,000 tonnes, 50 per cent 
are imported components that means that it 
is producing only ~  tonnes of 
machinery annually. 

MR. SPEAKER: Shri Shinkre. 

SHRI KARllK ORAON: I would like 
to know what steps have Government taken 
to investigate the causes of this state o[ 
afI:oi .. s? Have they gone into the question 
whether there should be a change of the 
Chairman with different and more power, 
or there ,t!ould be streamlining of the ,taff'? 
Go\crnment must come out with ~  

statement as to what they propos" to do to 
rectify this situation. 

MR. SPEAKER: Order. order. Shri 
Shinkrc. 
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saRI F. A. AHMED: I could not hear 
"the Question. 

SHRI P. VENKATASUBBAIAH: To 
what exent inefficiency of the administration 
.and also contiuued labour unrest contri-
buted to this idle capacity 1 Also to what 
elltent has lack of inmgiDation on the part 
of the project authorities to have perspec-
tive planning for diversification anticipating 
that a recession was likely to take place 
in course of time been responsible? 

SHRI F. A. AHMED: I have already 
poiuted out that beyond 1970-71 we have 
no orders. Therefore, the question of bad 
management or good management does not 
arise. As regards the present production, I 
have DO hesitation in telling tbe House that 
it is 30 per cent less than what was indi-
cated in the project report. That is due 
to various factors, regard being had to the 
fact tbat tbe productivity of labour has 
abo not been according to our expectations, 
there have been strikes and other labour 
troubles and there lire also an insufficient 
number of trained people, for which we 
are I'3king steps to see that they get an 
adequate number of trained persons to 
operate the project. 

RAIDS ON BIRL.' GROUP OF COTTON MILLS 

+ 
~  SHRI VISWANATHA MENON: 

SHRI A. K. GOPALAN: 
SHRI K. ANIRUDHAN: 

Will the Minister of COMMERCE be 
pleased to refer to tbe reply given to Star-
red Question No. 413 on the 1st December, 
1967 and state; 

(8) wbether Government bave since 
scrutinised and ellllmiued the document 
seized in a raid on coltoo mills belonging 
to the Birla Group; 

(.b) if so, details tbereof Bnd the action 
taken tbereon; and 

(c) the time by which tbe scrutiny is 
likely_ to be completed? 

THE MINISTER OF COMMERCE 
(SHRl DINESH SINGH) : (a) to (c). On 
the basis of scrutiny of documents COID-
pleted so far, charge sheets have been filed 
in court in respect of two cotton textile 
mills. Efforts are continuing to complete 
tbe ocrutiny of others as early as possible. 

SHRI VISWANATHA MENON: Will 
the Minister be pleased to state wllat is 
the nature of the documents seized? 

SHRI DINESH SINGH: There are • 
according to the information I have 1Iere, 
about 12,000 items of documents that have 
been seized. It is difficult for me to laY 
anything the nature of the documenll, but 
they are in connection with the c:barIea that 
were made about Birla Mills. 

SHRI VISWANATHA MENON: III 
view of the existence of a Birla empire in 
this country, I want a categorical 8IIUI"UICC 
from tbe Government tbat no pressure from 
the Birlas will influence the prosecution 
launched by the Government. 

SHRI DlNESH SINGH: Tbe facts have 
established that there is no need for lilY 
further assurance. Of course. they wiD be 
looked into. 
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MR, SPEAKER: He may place it on 
the Table. 

DR. RANEN SEN: There were simul· 
taneous raids throuJ!hout India on the Bir!a 
!.!'fOUl! of ~ mills. The hon. Minister 
now states that only the authorities of two 
mills bave been found guilty of certain 
charges. May I know the names of these 
two mills which are involved in this en· 
quiry 7 

SHRI DlNESH SINGH: The first is the 
Institute of Textiles, Bhiwani, and tbe 
second is Birla Cotton Spinning and 
Weaving Mills. Delhi. 
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SHRI K. NARAYANA RAO: Before 
wbom have tbe cbargesbeets been filed WId 
what other steps bave been taken in view 
of the fact that a prima facie case had been 
establisbed against tbese two mills? 

SHRI DINESH SINGH: In respect of 
Biwani Institute of Textiles a chargesheet 
has been tiled in the court of the special 
magistrate. Ambala on the 15th of Decem-
her. A cbargesheet under section 120(B) 
I PC read with section 5 of the Essential 
Commodities Act and 420 IPC has been 
tiled again)t the second mill in tbe court 
of the special magistrate of Delbi on 19th 
February. 1968_ 
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DECONTROL OF CLoTIl 

+ 
*288. SHRI S. K. TAPURIAH: 

SHRI S. K. SAMBANDHAN : 

Will tbe Minister of COMMERCE be 
pleased to state: 

(a) wbether any discussions were held 
with the delegation of the Indian Cotton 
Mills Federation regarding the decontrol of 
cloth; 

(b) if so, the result tbereof; and 

(c) the decision taken by Government 
thereon? 

11IE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) The dele-

gation discussed various issues relating to 
tbe cotton textiles industry inclUding the 
price and production controls on cloth. 

(b) and (c). The issues raised ere UDder 
examination. 

SHRI S_ K. TAPURIAH: A very serl-
out situation has arisen in the cotton tex-
tile industry and if the Government does 
not act with such urgency as the situ'ation' 
requires, as many as thirty textile mills may 
have to close down in the near future. There 
bas been a glut in the textile market and 
stocks have been accumulating. In spite of 
the forecast by the Government and tleXtile 
industrialist" the demand has not picked 
up though tnere ~ been a satisfactory 
agricultural production this year. When 
stocks get accumulated, the natural corollary 
is that prices should go down and coo. 
sumers must benefit. But because of con-
trols and increasing taxation, the prices 
are not allowed to ~  down and the norm&l 
interaction of demand and supply is not 
allowed to take place. Will the Govern-
ment allow the laws of supply and demand 
to have their freeplay so that the consumecs 
could get the fullest benctlt of the accumu-
lation of stocks? wm they decontrol the 
prices of cloth so that the consumers may 

n~  

SHRI DI/I(ESH SINGH: U  I may say 
so with due respect to the bon. Member, 
it is one of tbe strangest arguments I have 
heard about this matter. The whole argu-
ment of the hon. Member is that the price 
of cloth is too high .... (Il1trrrl/ptlon.<.) 

SHRI TAPURIAH : NOI too high the 
',tock, are there. (ll/terrl/ption). 

SHRI DlNESH SINGH: The bOD. 
Member knows very well that the request 
of the Federation has been for price iD-
crCase. He is talking of the prices .,ing 
down. Who would not welcome the prices 
going down? (/lIIerrl/plion). If he would 
like us to look into the question-we have 
got control c10tb fixed at a particular price 
and if the people wish to sell below that 
price,-I shall have no objection. I shall 
look inlO tbe legal aspect and bring for-
w"rd a dcvice. 

SHRI TAPURIAH: J speak for the 
consumer and not for the Federation. 1be 
Minister spoke something about the pres-
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"Sure. I am not at an interested in the pres-
sure the federation  brings on him. But I 
am definitely concerned about his submis-
sion to those pressures. Why should he 
submit to them? It he aho feels that the 
stocks have been there, and the mills have 
'been asking for an undue rise in price, he 
should have asked the millowners themsel-
ves. But, when there are stocks and they 
cannot sell it, why should there be a de-
rmand for the price rise? (Interruption). 

MR. SPEAKER: Please put your ques-
:tion. 

SHRI TAPURIAH: Yes, Sir. Since 
:the Government itself has failed to 
'Keep its own r ~  the time of con-
,trol they said that they would revise the 
,price every six months and study the multi-
ptiers again every six months--and since 
they have not done it, and since there is 
definitely a pressure on the millowners to 
sell the stoe.k at the time of payment of 
wages because they do not have enough 
funds to pay-and that again also indicates 
tIl.t the price can be made to Ita down 
ill the interests of the consumer, why does 
DOt the Government decontrol it imme-
-diately? 

SHRI DINESH SINGH: I am most 
srateful to the hon. Member for the sup-
port he has promised me in bringing the 
prices down. I hope he will hold on to it. 
Por the rest of' the thing, I would beg of 
him to re-read what he has said and try to 
make out for me what he would like me 
to do. I shall definitely see that it is being 
,done. (Interruption). 

SHRI TAPURIAH: Decontrol. 

SHRl S. R. DAMANI: Just now tbe 
hon. Minister said that the tmltter is under 
consideration. Since the matter is under 
conslderatiou for long, may I know by what 
time a decision will be taken? 

SHRI DlNESH SINGH: So far as we 
are concerned, we have already given an 
illdication to the Federation. If they are 
,wil1ina to accept it,  we can decide it just 
now. 

~~~~~~ 

r~ mr r~~  ~ 

:am ~ ~~ ~ ~ 

~  ~  ~ ~~  ~  ~ 
amTlf f1R" ~ m ~ ~  
~~ lI>'T ~  

~ fq: ~ ~~ <tr 
1{' ~ ~~ ~~~ ~ ~ ~ 
~~ ~ ~ ~ ~  ~ 

am:;;ft q;pm ~ ~ m'q ~ 
~ itm ~ ~ ~ ~ 'fif.m'i grit 
~~~  ~

SHRI HEM BARUA: Sir, on a point 
of order. Can a wife come to her busband 
and brief him on a particular tbing 011 the 
Kutcb Award and all that? 

MR. SPEAKER: Han. Membcrs have 
private relations; it is not our concel'1l. 

HEAVY ENGINEERINO CORPORATION, RANcn 

*289. SHRI PREM CHAND VERMA; 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the Heavy 
Engineering Corporation, Ranchi decided 
in 1962-63 to construct 3,388 and 4,539 
quarters for its low-paid employees; 

(b) wbether it is also a fact that the 
contructors were allowed higher rates of 
2 per cent, 14 per cent and 25 per cenl 
on various items through negotiations and 
no tenders were  called; 

(c) whether as a result of tbis additional 
expenditure of Rs. 7,93,642 had to be 
incurred; and 

(d) whether any inquiry has been made 
into these irregularities and if so, action 
taken as a result thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT &: COMPANY AFFAIRS 
(SHRI BHANU PRAKASH SINGH): 
(a) to (c). Yes, Sir. 

(d) This transaction figured in the Audit 
Report (Commercial) 1966 and was dis-
cussed by the Public Undertakings CoIn-
millee at its meeting on the 19th January, 
1968. The question whetber an enquiry 
should be made into this matte.r will arise 
only after the report of the Committee on 
Public Undertakings is aV1lilable. 

O>J 
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MR. SPEAKER: Evidently he has not 

got the figures. 

SHRI S. KUNDU: May J know whe-
ther some years back, the Heavy Engineer-
iIIg Corporation put in a tender of Rs. 4 
crores by competing in the iIIternational 
market to supply machinery for a steel mill 
in Syria and whether due to the indecision 
at the Government of India level, this order 
could not he obtained 1-

SHRI F. A. AHMED: J do not know 
how this question arises out of ~  

SHRI KARTIK ORAON: This is onc 
of the many irregularities that the Heavy 
Engilleering Corporation has been commit-
ting. The only wayout for the Govern-
meat. if they want this project to run on 
commercial lines, is to order a probe :;nd 
make an expert review on the basis of the 
Pandey Commission report for Durgapur 
steel plant. I would like to know from the 
Government whether they are seriously 
thinking on these lines to know the exact 
position of the HEC or they just want to 
give this or that reply? 

SHRI F. A. AHMED: I have already 
said that so far as this particular matter is 
concerned we are awaiting the report of 
the Public Undertakings Committee, and as 
.oon as that is available what action is cal-
led for the matter will be decided. 

cft ~ In: ~ ~  

4' aJ11l'Iff.EIf!'\' mrr.rr ~~  3frf it 
~ ~ ~ ~~~ ~ 

m- ~~  ~~ ~ 

~~~~~ ~~ ~~ 

~  II ~ Elf!'\' 3frf ~ mrr-n-~ ~ I 

MR. SPEAKER: When  hon. Members. 
who have tabled questions are absenting 
themselves like you and they are not in 
Ihe House, others are getting a chance. Be-

cause hon. Members who have tabled ques-
tions du not sit in the House, others are 
lucky t .. get a chance. 

WRI1TEN ANSWERS TO QUESTIONS 

SULPHUR Wl11l S.T.C. 

"271. SHRI HIMATSINGKA: Will the 
Minister of COMMERCE be pleased to-
state: 

(a) wllether it is a fact that huge quan-
tity of sulphur has been lying with the 
State Truding Corporation with no buyers; 
and 

(b) if so, for how long this sulphur has 
been lying with the State Trading Corpora-
tion and what is its cost? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(b), STC has a stock o( 42,000 tonnes of 
sulphur lit various r ~ for about 4 months 
valued at approximately Rs. 2.5 crores. It 
is not correct to say that there are no 

huyers. STC has sale commitments for a 
much larger quantity during 1968. 
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EXPORT OF COKING CoAL 

·273. SHRI K. HALDAR: Will the 

Minister of STEEL, MINES AND 
METALS be pleased to state: 
(a) whether it is It fact that Government 

are C(T.lsiderinl!l a proposal to use low grade 

and blendable cooking coal at all public 
sector ateel plants in order to release quan-
tities of superior coking coal for export; 

(b) if so, the main features thereof; and 

(c) the quantity of superior coking coal 
to be exported and the value thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF STEEL. MINES AND 
METALS (SHJU P. C. SETHI): (a) to 
(c). Public sector steel plants are already 
usiaa medium coking coals and blendable 
coa1a along with prime QO\ting coals in 
order to conserve good quality coals. A 
pr!lPCJSal to export a limited quantity of 
superiO<' coking coal is andef the considera-
tioD of Government. It's too early yet to 

say anything about the quantity which can 
be expDI1ed and still less about tho Iltely 
value tberoof. 

EAsT EuaoPEAN MARDTS 

"27S. SHRI N. K. P. SALVE: Will the' 
Minister of COMMERCE be pIeaseIl to 
state : 

(a) whether it is a fact that Indian aoods 
are ~ n  competition from Pakistan ill 
the East European markets; and 

(b) if 10, the Iteps Governmont JIl'DIIOSC 
to take in this reprd ? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Pakiatan, 
like other developing countries, haa been 
trying various meaaures to increuo her 
exports to East European countries. but 
there has so far been no serious effect on 
tho marketability of Indian aoods. 

(b) The trade is constBntly under review 
and effective steps for increasing our <:OlD-
potitiveness are under consideration. 

NON-SUPPLY OF MATERIALS BY THE SmIlL 

PLANTS 

"Z76. SHRI P. RAMAMURTI : 
SHRI UMANATH : 
SHRI SATYA NARAIN 
SINGH: 

Will the Minister of STEEL. MINES 

AND METALS be pleased to state : 

(a) whether Government's attention hu 
been drawn to the statement of the senior 
Vice-President of the Steel Association of 
India at the recent Annual Conference of 
the Association held in Calcutta in 0--
her. 1961 wherein he cited cases of Don-
supply of materials by the steel plantl even 
against orders placed in 1961; 

(b) if so. how far the statement is cor-
rect; and 

(c) the action taken by Government in 
thi, regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL MINES AND 
METALS (SHRI P. C. SETHI): (a' Yes. 
Sir. The !!tatement w ~ made in the COlI-
IcKl of tbe financial arrangemenlo required 
to be made by the stoemts In adYllllGe of 
the despatch of materials and no ..,ec:ific 
cases bave  been cited. 
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(b). In the case of most of the catego-
ries, the despatches are not delayed; only 
in some of the 'Scarce' categories delays in 
the supply of materials by the main pro-
ducers have been known to occur. 

~  Government has been taking all pos-
sible measures to increase the production 
of s ~r  categories. 

DUROAPUR STEEL PLANTS 

"'277. SHRI BAL RAJ MADHOK: 
wm the Minister of STEEL, MINES AND 
Mer ALS be pleased to state: 

(a) whether it is a fact that a number 
of bombs weFe recovered from the house of 
an employee of Durgapur Steel Plant; 

(b) whether it is also a fact that certain 
incriminating papers including literature and 
ftag of Communist Party were recovered 
from that house; and 

(c) if so, the action taken against the 
said employee and the steps which are being 
taken to prevent sabotage in this steel 
plant? 

TIiE MINISTER OF STEEL. MINES 
AND METALS (DR. CHANNA 
IUIDDY): (a) and (b). No, Sir. 

(c) Does not arise. 

INDUSJ'RIAL DEVELOPMENT OF .ASSAM 

"279. SHRI LILADHAR KOTOKI: 
SHRI BENI SHANKER 
SHARMA: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state : 

(a) the number and nature of new in-
dustries started in Assam during the last 
five years; 

(b) whether the industrial development 
of the State is proceeding according to the 
schedule and if not, the reasons therefor; 
and 

(c) the new industries proposed to be 
started in the n,ear future in the State in 
the Public and private sectors? 

1lIE MINISTER OF INDUSfRIAL 
DEVELOPMENT AND COMPANY 
AFJ"AIRS (SHRI F. A. AHMED): (a) 
I. (c). Information is being collected and 

it will be laid on the Table of the House 
in due course. 

DJ£SELISATION ON RAn.WAYS 

*280. SHRI NAMBIAR: 
SHRI E. K. NAY ANAR : 
SHRI SAlYA NARAlN SINGH: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that due to test 
dieselisation or railway traction the coal 
industry is facing crisis; 

(b) whether it is a fact that Steel, Mines 
and Metals Ministry have requested Minis-
tries to go slow with the Railway dieseIisa-
tion; and 

(c) if so, the decision taken thereon? 

1HE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Diese-
Iisation will largely cover additional traffic 
generated on the Railways. The total coal 
consumption on the Railways is, therefore, 
not expected to go down materially, and 
such reduction should not cause a crisis in 
the coal industry. 

(b) Yes, Sir. 

(c) In view of the operational advant-
ages of diesel over steam traction, and its 
superiority in terms of the return on capi-
tal outlay and in quickly building up capa-
cities for additiooal traffic, it has not been 
considered necessary to revise the policy 
of diselisation. Dieselisation is, however, 
being suitably tailored to match the reduc-
ed traffic anticipations in high density areas. 

RECOVERY OF STEEL SHEETS PIl0M RAILWAY 

EMPLOYEES 

·281. SHRI C. K. BHATIA-
CHARVYA: Will the Minister of RAJL-
WAYS be pleased to state: 

(a) whether it is a fact that about 1000 
steel sheets valued at about lb. 25,000 
have been recovered from railway emplo-
yees' quarters near Ballygunge on the 30th 
January, 1968; 

(b) whether 3 class IV Railway emplo-
yees including a Shunter and a Poinlaman 
have been arrested; and 

(c) whether it is a fact that these steel 
sheets were removed from e wagon during 
transit? 
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1HE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes 
SiT, on 30-1-68 evening, 2125 pieces of 
mild steel sbeels were reoovered from a 
railway quarter near Ballygunge station 
valued at Rs. 25,000 approximately. 

(b> 3 c1a5s IV railway employees have 
been arrested in this connection. 

C c) So far it has not been possible to 
ascertain as to wberefrom the above pro-
perty was obtained. 

PROOI!.AMMIl TO PIOHI' Rl!ci!ssiON 

·284. SHRI SHIV A CHANDRA IHA: 
SHRI K. P. SINGH DEO: 

Will tbe Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

Ca> whether it is a fact that Government 
have drawn up a ftve-point programme to 
light recession; and 

(b> if so, the details thereof? 

nm MINISTER OF INDUSTRIAL DE-
VEl.OPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). Government have taken some steps 
to figbt the effect of recession on industrial 
production. These steps include the review 
of the various developmental programmes 
with a view to reviving the demand for 
capital ~ s to tbe extent possible; encou-
raging diversification in the manufacturing 
PrQgrammes of the affected industries; em-
phasis on the development of regular export 
markets tbrough stronger marketing struc-
tures both for the public and private sec-
tors; banning of imports to the extent the 
indil,!enou. capacity can meet tbe requiTe-
ments, including a review of imports already 
authorised but not irrevocably committed; 
alld announcements of liberalised credit 
poJil;y. 
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TRADE BIlTWE.I!N INDIA AND NUAL 

·291. SHRI SITARAM KESRI : Will the 
Minister of COMMERCE be ploued , to 
stale: 

(a) whether it is a fact that thero has 
been B decline in tbe quantum of trade 
between India and Nepal due to the res-
trictions imposed by the Government of 
Nepal since the devaluation of Indian Rupee 
in June, 1966; and 

(b) if so. lhe steps laken to step up 
the trade? 

THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGH): (a) No, Sir. 
There bas been DO decline in the qWUltum 
of trade between India and Nepal Iinco 
devaluation of the Indian rupee In JUlIO, 
1966. The total volume of Indo-Nepalese 
trade for the year 1966-67 WIll around RI. 
31.20 crores as against Rs. 27.15 cro .... foe 
the year 1965-66. However, thero was a 
marginal decrease in India's exporte to 
Nepal from Rs. 19.66 crores in 1965-66 to 
RlI. 19.56 crores in 1966-67, w~ tho 
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iDaease by Nepal in custom duties on cer-
tain . items of imports and the imposition of 
surewge on some other items of imports 
by Nqlal after the devaluation of the Indian 

rupee. 

(b) Government of India have a\1 along 
been taking steps to expand the quantum of 
trade between India and Nepal. Such steps 
include periodical discussions between the 
representatives of two countries; encourage-
ment to Indian industrialists for individual 
or joint adventures; grant of credit, and 
arranging extensive commercial pUblicity of 
Indian goods in Nepal. There are no quan-
titative restrictions on the import into India 
of goods originating in Nepal. 

ExPORTS OF ENGINEERINO GOODS 

"292. SHRI S. C. SAMANTA: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether any study has been made as 
to why machinery, n ~ and other 
goods manufactured in India are dearer than 
their counterparts of even better quality in 
several foreign countries; . 

(b) the attempts which have been made 
or are likely to be made for reducing the 
manufacturing costs and bettering their qua-
lity in order to make Indian goods more 
and more foreign exchange eamers; and 

(c) the difficulties in adopting more or 
less similar manufacturing ideas and sche-
mes, as are prevalent in Japan or other 
couutries ? 

TIlE MINISTER OF INDUSfRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Yes, Sir. Indigenously produced machinery 
aJKI equipment is in many cases dearer than 
the comparable machinery and equipment 
Of imported origin, mainly because of the 
initial stages of development, higher costs 
of raw material, low volume 0' output, low 
productivity of labour. This is also a fea-
lure ot induslry in the developing stages 
of. any economy. 

(b) As the industry gets established 
efforts are being made to reduce the manu-
fac'turing cost of indigenously manufactured 
equipment as we\1 as other products. Steps 

have also been taken to boost up their ell-
port, which inclUde drawback on exciac and 
cUltoms 'duties, provision of additional m-
centives by way of cash assistance, import 
replenishment, provision of steel at inter-
national prices in certain cases, reduction 
in the rail and ocean freights and rigorous 
compulsory pre-shipment inspe;tion and 
quality control. 

(c) The conditions required for the de-
velopment of various industries differ from 
country to country, and it is not always 
possible to adopt the same pattern as in 
Japan or other developed country in the 
absence of supporting conditions. There 
is, however, already a sizeable measure of 
technical collaboration with foreign coun-
tries including Japan in the various sectors 
of our industry. 

CuTs IN IMPORT TARIFFS 

*293. SHRI GADILINGANA GOWD : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government propose to hold 
discussion with Pakistan and otber neigh-
bouring countries to cut import tariffs with 
a view to develop trade between theae coun-
tries; and 

(b) if so, the action taken in the matter 
and results thereof? 

THE MINISTER OF COMMERCE 
(SHRI D1NESH SINGH): (a) and (b). 
There is no such proposal at present. Ways 
and means of augmenting trade excluuJ&es 
with developing countries are however 
being explored both bilaterally aDd in one 
of the Working Groups appointed by the 
U.N. Conference on Trade and Develop-
ment. 

RUPEE PAYMENT AGRI!£MJ!Nr 

'294. SHRI S. R. DAMANI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the names of the countries with 
which India has entered into rupee payment 
arrangements; and 

(b) the special features thereof? 

THE MINISfER OF COMMERCE 
(SHRI DINESH SINOH): (a) Bulllll'ia, 
Czechoslovakia. East Germany, Hungary, 
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PoIaDd, Rumania, U.A.R., U.S.S.R., 
Yugoslavia and North Vietnam. 

(b) The JIItIin features are (i) all im-
ports from these countries are to be balan-
ced with exports from India; (ii) there will 
be most favoured nation treatment on both 
sides; (iii) all payments of collllllel'cial and 
nODo(;ommercial nature are to be made in 
Indian rupees; and (iv) any balances in 
the rupee accounts are to be used for the 
purchase of Indian goods 

<:EMENT ALLOCATION AND COORDINATING 

ORGANISATION 

"295. SHRI YAJNA DATI SHARMA: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether Government have instituted 
any inquiry into the affairs of the Cement 
Allocation and Coordinating Organisation; 
and 

(b) if so, the action taken thereon? 

THE MINISTER OF INDUSTRTAL 
DEVELOPMENT AND COMPANY 
AFFAJRS (SHRI F. A. AHMED): (a) 
The matter is under examination. 

(b) Does not arise. 
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BAGS OF BEATEN RICE LYING AT CALICUT 

RAILWAY STATION 

·298. SHRI K. SURY ANARY ANA: 
WiII the Minister of RAIL WAYS be pleased 
to st.!lte : 

(a) whether it is a fact that the General 
Manager, Southern Railway has issued in· 
sll:UC1ions to Railway Station Masters recen· 
tly in Madras and Kerala States to with· 
hold delivery of all consignments of beaten 
rice booked from Andhra Pradesh; 

(b) whether it is also a fact that about 
1300 bags of beaten rice are lying unclaim-
ed at Calicut Railway Station; and 

(c) if so, the names of the railway sta-
tions from where the rice was booked and 
the action taken by Government against the 
exporters and importers? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) Yes, Sir. In-
structions were iSSUed by General Manager 
(Commercial), Southern Railway, to cer-
tain stations in Kerala to withhold delivery 
Df consignments of beaten rice booked from 
Andhra Pradesh as these consignments arriv-
ed stich stations without proper permits re-
quired under the Southern States (Regula-
tion of Export of Rice) Order, 1964. and 
the circumstances under which they were 
booked required clarification to ensure that 
there might be DO violation of legal re-
gulations. 

(b) and (c). Only 202 bags of beaten 
rice booked from Secunderabad railway 
station were lying unclaimed at Calicut 
railway station on 23·2-1%8. No action 
against the exporters or the importers was 
justified as investigations revealed that the 
bOoking was in pursuance of orders issued 
by the High Court of Andhra Pradesh stay-
ing the operation of the aforesaid Southern 
States (Regulation of Export of Rice) 
Order. 1964. 

H.M.T. LTD. 

"299. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether the Hindustan Machine 
Toots Ltd. has since utilised the unutilised 
20. to 15 per cent capacity; and 

(b) if not. the reasons therefor and when 
th is would be utilised? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (8) 

and (b). Due to persistent recession in 
industries and consequent fall in demand 
for machine tools, it has not been possible 
for Hindustan Machine Tools Limited til' 
utilise fully the capacity in their machine 
tool units. At present the UDutilised capa-
city is about 55%. In order to utilise the 
capacity fully, the company are diversifying 
production by taking up manufacture of a 
varij:ty of new machine tools. They also> 
propose to take up manufacTUre of various 
types of presses and printing machinery 
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with foreign collaboration. They are also 
II'IllkinK efforts to expand their exports. It 
will take time for these measures to bear 

fruit. 

EXPORT OF CHILLIES PROM A!iiJlIRA 

Plw>ESH 

*300. SHRI R. D. REDDY: Will the 
Minister of COMMERCE be pleased to 
state: 

(,,) wbether Government have received 
an y representation regarding the conditions 
of acute distress prevailing among the gro-
wers of chillies in Andbra Pradesh due to 
the fall in export demand for that commo-
dity; 8IId 

(b) tbe measures Government propose 
to take in the matter? 

TIlE MINISfER OF 
(SHRI DINESH SINGH) : 

COMMERCE 
(a) Yes, Sir. 

(b) Efforts are being made to increase 
exports 10 Ceylon and as an immediate 
measure. minimum price restrictions on ex-
ports to Ceylon have been removed. Gov-
eroment of India's Trade representatives in 
the USA and West Asian countries have 
been asked to explore possibilities of step-
ping up imports by these countries. 

STOPPAGE OF G.T. ExPRESS AT BETUL 

1834. SHRI N. K. P. SALVE: Will the 
Minister of RAILWAYS be pleased to 
Slate : 

(8) wbether it is a fact tbat tbe Grand 
Tr.UDk Express train does not stop at Betul 
on the New Delhi-Nagpur Section: and 
(b) if so, the reasons for discontinuing 

this baIt? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) and (b). The 
present 15 Dn/16 Up G.T.lAirconditioned 
Expresses (wbich were r nn n~ as 21 Dnl 

Establishment Expenses 

Remuneration to Directors 

22 Up Southernl Airconditioned Expresses 

prior to 1-1-1968 are not scheduled to stop· 
at Betul station owing to meagre offering of 
long distance trallie there. 21 Dn/22 Up 
Daksbin Expresses (which were runninl as 
IS 00/16 Up G.T. Expresses prior to 1-1-
1968) however continue to ,top at this sta-

tion as before. 

ExPENDITURE OP S.T.C. 

1835. SHRI BABURAO PATEL: Will 
tbe Minister of COMMERCE be pleased. 

to state: 

(a) the details and particulars of expen-
ses of the State Trading Corporation under 

dlfferent heads, remuneration and commis-
sion 10 selling allents, other buaiDesa expen-
ses, advertillCll1ents, exhibition and fain, 
trade expenses, entertainment, interest, 
audit feel, legal expenses, etc. durina ~ 

year 1966-67: 

(b) the reasons why tbe Corporation 

does not split these expenses under different 
beads instead of combininll tbem under au. 
omnibus heading; and 

(c) the amounts and particulars of tra" 
veiling allowances, air and other fares for 
inland and foreign travel and other expen-
ses, paid to each official with particulars 
of trips durinll the above period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFl QURESHI): (a) The 
S.T.C. bas incurred an expenditure aare-
gating Rs. 63.26 million on establishment, 
contingencies, audit, depreciation, miscel-
laneous trade items, provision for bad and' 
doubtful debts, and bonUs to the employees, 
during the year ending 31st Marcb, 1967. 
Broad details of the various items of ex-
penditure a. classified in the Prollt &: Loss 
Account of the Corporation for the year 
1966-67 are given below :-

Rs. P. 

95,49,651 ·30 

1,<10,460 ·63 

General Expenses such as rent, electricity, rates, Stationary, Post-
age. Telepbones Teleprinter, Books, Repairs, Bank Charaes, 

Travellinll, Service Vehicle and Mise, etc. 42,11,864 'S8 

10,58,633 ·18 

19,83,778 ·45 

74,47,354 '9' 

IDSUTance . 

Plot '" Godown Rent . 

Commission'" Remuneration 
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Se1IiDI Apnts Expenses 
Advertisement 

&hibition and Fairs 
Trade Expenses 

Eatertainment 

llIterest 

Legal Expenses 

Audit Fees . 

Sales Tax 

Difference in exchange 

Subsidy to subsidiaries 

Loss on DevaluatIOn . 

RI. P. 
85,IU'15 

1,23,169 ·41 

4,54,355 'SO 

32,168 ·88 
93,34,364 ·70 

61,696 ·61 

37,872 ·76 

36,034 ·72 

1,059.57 

Development Rebate Depreciation and Assets written off etc. 

Various Provisions made 

5,14,993 '55 

1,06,05,536' 24 

3,84,126'29 

1,71,43,681 '91 

(b) The S.T.C. classifies the various 
'heads of expenditure, in its Profit & Loss 
Account, in accordance with the provisions 
in the Company's Act. 

(c) It is considered that the time and 
expenditure involved in compiling this in· 
formation will not be commensurate with 
the resull3 likely to be achieved. 

SrATE TRADING CoRPORATION 

1836. SHRI BABURAO PATEL: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the number of persons employed by 
tho State Trading Corporation in Joint 
ResUmal Manaller grade of Rs. 1100-1600, 
with elate of appointment in each case and 
tllo extra emoluments received by each 
with the details of post held at prescnt; and 

(b) the particulars of the previous post 
, aIId salary drawn by each of them and the 
special qualifications which entitled them 
te their present post? 

TIlE MINISTER OF COMMERCE 
(SHRI D1NESH SINGH): (a) and (b). 
Information is being collected and will be 
laid on the Table of the House. 

ExPORT OF BANANAS 

1837. SHRI BABURAO PATEL: Will 
tbe Minister of COMMERCE be pleased to 
state: 

(a) the details of the expenses borne by 
the State Trading Corporation on the trip 
, of the officer who accompanied the' con: 
si£nment of i)ananas to U.S.S.R.; 

TOTAL 6,32,55,917 '82 

(b) the amount earned from the above 
consignement; 

(c) whether it is a fact that this tran .... c· 
tion resulted in huge loss and 4000 cases 
of rotten bananas had to be auctioned alld 
if so, the extent of loss thereof; 

(d) the officer responsible for the ~  

and 

(e) the present emoluments of the re· 
presentative at Rotterdam with particulars 
of his previous emoluments in the Atomic 
Energy Commission? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHf): (a) The 
total expenditure incurred on the deputation 
of the officer amounted to Rs. 2.720.80. 

(b) Rs. 1.92 laths approx. 

(c) The bananas were supplied by the 
Jalgaon District Fruit Sales Societies Co· 
operative Federation Limited and Gnjarat 
State C<H>perative Fruit and Vegetable 
Marketing Federation Limited. Prior to 
shipments, strict quality control is exerei8ed. 
About 4,000 cases of bananas were not al· 
lowed to be exported as they did not con· 
form to the special specifications. 'IlIese 
were disposed of by the Co-opcrative orga· 
nisations for consumption in the inl8nlal 
markets. S.T.C. did not incur any 10lIl on 
this transaction. 

(,d) Does not arisc. 

. (e) lbe present emoluments of th c 
S.T.C.'s representative at Rotterdam are 
lis. I.ioo per month Pay and Rs. 5115/· 
per month foreign allowance according to 
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1M rules. The emoluments of the ofllcer 
-wbile be was in the Atomic Enel'lY Com-
mission were Rs. 720.00 per montb pay 
-aDd Rs. 200.00 per montb field and estab-
lilllment aUowlDC:e (average) and DA., 
H.R.A. accordmg to the prevailing rules at 
.tbat time. 

REQuI1tEMI!NTS OF MOTOR VI!HICLES 

t838. SHRI NITIRAI SINGH CHAU-
DHARY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state: 

tion during 1967 and the anticipated pr0-
duction in 1968; and 

(c) the present sale price of cli&ent 
vehicles in the countrY and the landed _t 
of similar vebicles? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (8) 

No precise estimates of the requlremeDII of 
cars, jeeps and commercial vehicles daring 
the year 1967 had been made. Ho_er. 
the actual production of jeeps and commer-
cial vehicles during the year was more than 
enouoh 10 meet the demand. In the case 
of c;rs, the production fell short of the 

demand. 

According to the Development Council 
for Automobiles and other allied indul&ries. 

(b) the total installed capacity of the the demand for various types of autamo-
,above in the country and the actual  produc- biles during 1968 may be as under : 
--_.------ ~

(a) the total national requirement of 
passenger cars, jeeps. commercial vehicles 
during 1967 and the anticipated demand for 
1968; 

Cars: 38.000 Nos. 
Jeep & Station wagons: Not assessed 
C.Qmmercial vehicles: 36,000 Nos. 

(b) 

Cars 

Jeeps 

Commercial vehicles 

(c) The current ex-factory retail selling 
under: 

I nstalled Actual 
Capacity produc-

tion 1967 

Nos. 

35,500 

10,000 

56,400 

Nos. 

33,339 

5,S61 

31,462 

Anticipa-
ted 

=-1968 
Nell. 

36,000 

8,000 

40,001 

price. of these vebicles in India IUD as 

__ -::-:---:----'-V,::dIi:::ic:;::Ie ___ ---------___ -,Price..:.:' (Rs.) 
Hiadustall Ambauador 14,892 
Fiat Car 13,566 
SIaadard Car 13,206 
T.M.B. Truck 165" W. B. cbaais 3S,220 
Bedford Truck 167" W.B. dJaais 31,221 
Dodac Truclc chuaia 16S" 34,427 
Ley Land TruckCbassis 163"W.B. 4S,I87 
Standard I-ton truck 16,S76 
Jeep . 15,840 

Jeep Truck F.C=:..:. 1,,-50,,---,-----, _-'--_=------'-_-'----'--'----'-_-'1"-9,<.=62=1'---

'I1Ic above prices are exclusive of excise 
duty and surcbarge payable OIl the com-
plete vehicles. 

Information about the lauded cost of simi-
lar vebicles is not available as the import 
of such vebicles in built up condition is 
not allowed. 

DIRECT TRAIN PROM SIl.AI'ATKAR NoaTH 

UIOUMPUR TO GAUHAn 

1839. SHRI B. N. SHASTRI: WID the 
Miuister of RAILWAYS be pleased lO_te 
whether there i. a proposal for the introduc-
tion of a direct train from Silapa!bar North 
Lakhimpur to Gaubati to connect the 
Asmm Mail? 



51 Written Answers FEBRUARY 27, 1968 Wrillen Answers 52 

TIlE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): No. 

DISTRIBUTING AGENTS APPOINTED BY S.T.C. 

1840. SHRI JUGAL MONDAL: Will 
the Minister of COMMERCE be pleased 
to refer to the reply given to Unstarred 
Question No. 1852 on the 24th November, 
1967 regarding distributing Agents appoint-
ed by State Trading Corporation and state : 

(a) whelher the information has since 
bacn collected; and 

(b) if not, when it will be laid on the 
Table of the House? 

TIlE MINISTER OF COMMERCE 
(SHIU DlNESH SINGH): (a) and (b) 
A statement showing tne names of selling 
or distributing agents appointed by the 
State Trading Corporation from 1960 to 
1967 foe imports from abroad and commo-
dities f(X which they were appointed is 
laid on the Table of the House. [Placed 

ill Library_ See No. LT-220/68J 

CE.MENT PLANTS IN BIHAR 

1841. SHIU B. N. SHASTRI: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) whet;,er it is a fact that ten cement 
plants were sanctioned to be located in the 
Bihar State in 1964-65; 

(b) if ro, how many out of them were 
to be located in the public sector and how 
many in the private sector. 

(c) how many licences have been issued 
in the private sector and to which parties; 

(d) whether the plants in the private sec-
tor have been established; and 

(e) if not, t;,e results therefor? 

TIlE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED) : (a) 
to (e). During the period from lst April_ 
1964 to 31st March. 1965 only one letter 
of intent was ~ s  to MIs. Ram Bahadur 
Thakur " Co.. New Delhi on 20th Febru-
ary, 1965 for setting up a cement factory 
at Palamu/Gola area, District Hazaribagh 
(Bihar) with an annual capacity of 400,000 
toanes. This was in the private sector. The 
letter of intent was cancelled on 23rd 

August, 1965 as the party failed to take 
any steps to implement the scheme. 

COAL MINES DEVELOPMENT CoRPORATION. 

1842. SHIU B. N. SHASI'RI: Will the 
Minister of STEEL, MINES AND· 
METALS be pleased to ~  : 

(a) whether it is a fact that Government 
;,aVe sanctioned or allotted certain amount 
through the Coal Mines Development Cor-
poration to certain coal mine owners to 
increase the output; 

(b) if so, the amount allotted and paid. 
in 1967-68; and 

(c) the results obtained thereby? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF STEEL. MINES AND· 
METALS (SHIU P. C. SEnD) : (a) No, 
Sir. 

(b) and (c). Do not arise. 

ExPoRT OP COAL 

1843. SHIU B. N. SHASTRI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a l whether there is any proposed to eX-
port coal to foreign countries during 1968-
69; and 

(b) if roo the details thereof? 

THE DEPUTY MINISTER IN 1liE 
MINTSTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(b). Yeo, Sir. During the year 1968 a 
quantity of 1,60,000 tons of coal will be 
exported to Ceylon and about 3 lakh tons 
to Burma. 4,000 tons of coal have been 
exported to Hong Kong and another 5,000' 
tons will be exported shortly to that coun-
try. Some enquiries have been received 
from Sudan, Singapore and U.A.R. and 
they the being processed. 

RAILWAY OVER-BRIDGE ON SIBSAOAll-SoNARr 
ROAD 

1844. SHRI B. N. SHASTRI: Will the 
Minister of RAILWAYS be pleased to· 

state: 

(a) whether there is a demand for a rail-
way over-bridle over Sibsagar-Sonari road 
near Simaluguri Junction of the North-east 
Frontier Railway in A&'sam; and 
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(b) if so when an over-bridge is likely 

:to be COIIItrUCted. 

mE MINISTER OF RAILWAYS 
(SHJU C. M. POONACHA): (a) No 
-demand for this over-bridge has been receiv-
.cd by the Railway Administration from the 
Government of Assam. 

(b) Docs not arise. 

.PaEFmuINT1AL SYSTEM OF T IUlIFFS 

1845. SHRl VIRENDRAKUMAR 
SHAH): ;Will the Minister of COM-
MERCE be pleased to state: 

(a) whether a general preferential s ~

tem of tariffs w'as evolved at the recent 

-conference of the U"CT AD; 

(b) if 80, how far it is different from the 
Commonwealth system of tariffs; 

(c) wbeti1er the adoption of the recently 
evolved general system of tariff preferences 
has ecilpsed the Commonwealth system as 
far as the n r ~ failing in the Common-
wealth is concerned; 

(d) if 90. whether it involves any loss to 
tbe Commonwealth member countries with 
reprd to their mutual trade and the nature 
and extent of such losses; and 

(e) the steps, if any, taken to avoid such 
~  particularly with regard to India's 

trade with other CommonwealtiI countries ~ 

THE DEPU'IY MINISTER IN THE 
MINJSTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Dis-
cussions Oft the question of preferential 
traditicmaJ of exports of manufactures and 
semi-maDufactures of developing countries 
to the developed countries are still taking 
place in one of the Main Committees of 
UNCTAD n. 
(b) to (e). Do not arise. 

RAIL-ROAD 'fiANSPORT 

1846. SHJU VIRENDRAKUMAR 
SHAH: wm the Minister of RAILWAYS 
be pleaaed to state : 

(a) whether it is a fact that during 1967-
68, road transport has COIItinued to make 
further in roads in the field of rail transport 
_tia1ly because the former is more effi-
tient; 

(b) whether the Railway has COIIducted 
any Market research in originating trlflic 
with a view to attract more traffic. IIIId 

( c) if so, the r s ~ ~ r  

TIlE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) Witll. increas-
i ng network of roads in the country IIIId 
with. increasing production of road trucks 
in the country there has been a natural drift 
of some high-rated traffic from the rail to 
the road due to the inherent advlllltal9 of 
road tranSport. The year 1967-68 has been 
an unusual year with a lessening in the 
tempo of industrial activity and Gterefore 
the lack of growth of railway freight traffic 
in this year cannot be attributed to the 
n r ~ n  inroads of road transport. 1bcre 
has been no unusual development of' road 
transport in this year. 

. With the inherent advantages of road 
t .. ~ r  vi"oQ-vis rail transport any COlD· 
parison of efficiency of the two modes WO\Ild 
be unrealistic. For certain types of traffic 
the road provides a better service but for 
others the railways' are more suited. 

(h) The Railways have set uP. on each 
zone. a Marketing and Sales Organization, 
It ;,as been made responsible for conducting 
market research and keeping a watch on 
all aspects of railway working that have a 
hearing on consumer satisfaction. 

(c) Through the efforts made by railway 
administrations, including the Marketing 
and ~ Organization. some saini have 
been recorded, but it is naturally dIIJIc:uJt 
to say how much of this may be attributed 
directly to market research and how much 
to other steps taken. Besides. market re-
search is a continuing process. It is OIIIy 
over a span of some ~ n that OIIC may 
he able to a!lsess tile gains. 

PILFERAGES IN R.uLWAYS 

1847. SHRI VIRENDRAKUM'AR 
SHAH: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether it is a fact that ODe of 
disincentives in popularising rail trlllJlPOTt 
is reports of larse sca1e pilleraaea in 
transit; 

(b) whether it is also a fact that there 
were occasions when open -1l0III. were 
used for transporting foodgrains fa the 
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nUay reasoD, whereas closed wagons were 
ued for Il'IIIISpOrting IIIlIIIlaReSC ores from 
Orilla to other placet; and 

(c) if 110, the steps taken in the matter? 

THE MINISTEIl OF RAILWAYS 
(SHill C. M. POONACHA): <a) While 
iDl;:ideaIs of pilferage in transit do take 
II'-on the Railw'ays there are no reports 
to .the effect that such incidents are on a 
~ 5CIIlc. The fear of pilferage does 

have a dampening effect on the development 
of lra1lic on the Railways but as far as can 
be judged it ~ not a major cause or the 
IadI: of growth of traffic during the last two 
yean--the major cause being the prevailing 

recession. 
(b) Yes. It is a fact that there were oc· 

casions when open wagons were used for 
trBD5porting food grains in rainy season. 
This was necessitated by the neavy imporb 
of foodgrains during 1966 and 1967, when 
railways had to provide immediate and 
lacao scale transport for imported foodgrain 
traffic to scarcity and drought affected areas. 
1'bo imports were concentrated mainly at 
Madras and Kandla and the imported food· 
grain was hauled over long trans·countr) 
leads to distant distress areas in Bihar ana 
eastern Uttar Pradesh. Movements from 
Madras and Kandla to distant  areas in eas-
tern Uttar Pradesh and Bihar were unplan-
ned and i·rrational movements, inasmuch as 
the rational ports for serving these distress 
areas were Calcutta and Vishakhapatnam, 
which, however. could not cope with the 
heavy imports for various reasons. Such 
movements had to be sustained throughout 
the year and even during the monsoon 
months. The.:e circumstances arising out oj' 
unplalUled and irrational movements which 
were nevertheless necessary to rush supplies 
to distress areas, necessitated the utilisation 
of open wagoM to a limited extent to sup-
ptement the transport by covered wagons. 
If this had nOl been done it would not have 
been possible for the Quantity of foodgrain 
required in distress areas, to have been 
moved with speed and within the shortest 
possible time. within which it was trans-
POrted. 

It is a fact that closed wagons were used 
for transporting manganese ore from 
Orissa. This movement of export ore was 
from smtions on the South Eastern Railway 
to Calcutta and Vishakhapatnam ports, 
where covered wagons were required for 

movement of imported foodgrain, fertilizer 
and other traffic. It is Dorma.! operatioaal 
practice to load a particular type of wqoa, 
in the direction in which it is required for 
back loading. 

(c) Various methods have been adopted. 
to prevent losses and pilferage during traa-
sit such as ascorting of all important tnia.s 
deployment of plain clothes R.P.F. sblll' for 
tracking down known pilferers. patrolliDg 
of affected sections, yards, sheds and plat-
forms and other strategic points. Carriage 
of fooderaiDs in open wagoDs under condi-
tions of stress cannot however be comple-
tely avoided. 

RAIL-ROAD TRANSPOIlT 

1848. SHRI VIRENDRAKUMAR 
SHAH: Will the Minister of RAlL-
WAYS be pleased to state : 

< a) whether Government are aware that 
duJinJ: 1952 to 1959, the Rail-roads in die 
U.S. lost freight traffic to road transport, 
but by reorganising their set-up, they turned 
the corner since 1960 and are making ap_ 
preciable profits since then; and 

(b) if so. whether Government propose 
to take steps on the'e lines on the Indian 
Railways? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): <a) It is 
true that the American Rail-road. started 
sufferin): from a decline in traffic from 
about the mid-fifties of the 20th cenulTy. 
The main reasons for this phenomenon were 
the unregulated competition from the roads 
and tbe walerways wbile at the same time 
tbe rail-roads were subject to stringeDt re-
gulations. From 1961 onward, certain 
measures taken by Government, ameliorated 
the situation while simultaneously railways 
also look measures to improve the position. 

Among tbe steps taken by them ace: 
speeding up of transport, heavier traiDs and' 
more and morc of. blockload closed circuit 
movement. They have gone in for sophis-
ticated cquipn\ellt and Qutomation. For a 
number of commodities, they Drovide spe-
cialized stock. They provide intearated 
transport by means of piggy-backs and 
containers. One important step they have 
taken is to clIJ'tail uneconomic pllSiClCller 
services. Some of tbem do not elltenain 
Ie" than carload traffic. With these mea-
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SW'CII. the American railroads are now mak-
ill& a modest profit. 

(b) While conditions in India cIilfer 
greatly from those in U.S.A. every endeav-
our is being made to introduce on Indian 
Railways improved methods of working and 
inDCIVations suited to our needs and which 
are within our financial resources and tech-
nical capability. Measures for transport 
coordination are also being evolved in 
ptmlll31lce of the report of the Committee 
on Tran<port Policy and ~r n n  

~~ ~ ~ ~ 

1849 ... ~~  ~ ~ 
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1962-63  1963-64  1964-65  1965-66  1966-67 
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1965-66225,30069,151,400 11,898,6002,000,928,3002,082,203,600 

1966-67 238,200 78,173,800 12,231,7002,099,972,7002,190,616,400 
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BARRELS FOR INDIAN OIL CORPORAnON 

1852. SHRl MADHU LIMAYE: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to refer to the reply given to starred 
Question No. 250 on the 24th November. 
1967 and state : 

(a) whether the Defence and Petroleum 
Ministries had during 1963-64 made any 
demand that barrel manufacturing capacity 
and production was insufficient and thet 
increased capacity should be sanctinned; 

(b) if so, the details thereof; 

(c) the extent of unutilised capacity at 
present and also the current productina; 

(d) whether investigation.. into the cir-
cumstances leading to the expansion of its 
production C9pacity have since been com-
pleted; and 

(e) if so, the results therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). As a sequel to the meetings !ltld 
with representatives of the oil Companies 
as well as of the barrel fabricato", in 
December. 1963 aod April, 1964, it was 
observed that tbe total assessed capacity 
at that time of the oil barrel indUstry was 
about 30()() tonnes per montb and therefore 
the needed supply rate of 4700 tonne. for 
the petroleum industry and other conSUlllen 
could not be effected unless the exiltiDg 
capacities were revised upward or new capa-
cities created. In the circumstance., tbe 
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Ministry of Petroleum '" Chemicals reques-
ted that steps should be taken expeditiously 
to finalise the revision of fabricating capa-
cities of the commercial fabricators so that 
r~r supply rate of barrels was ensured. 

(c) The present total assessed capacity 
for the manufacture of oil barrels is 67,778 
tonnq on single shift. The production of 
oil barrels reported during 1966 was 
45,846 tonnes and during 1967 the produc-
tion was 46.500 tonnes approximately. 

(d) and (e). Apart from the re-assess-
ment of capacities in respect of the oil 
barrel manufacturing units, no other in-
vestigation regarding the expansion of pro-
duction capacity referred to has been un-
dertaken. 

NEw PAY CoMMISSION POI!. RAn.WA.Y 
EMPLOYEI!S 

1853. SHRT YAJNA DATT SHARMA: 
SHRl R. S. VIDY ARTIII : 

Will the Minister of RAILWAYS be 
pleaaed to state : 

<a> whether the National Federation of 
Indian Railwaymen Qt their annual session 
lIcld at BhagaJpur in the last week of 
Dec:cmber. 1967 demanded immediate ap-
pointment of a new Pay Commission for all 
Railway employees; 

(b) if so, the reaction of Government 
thereto; and 

(c) the other demands made by the 
Federation and action taken by Govern-
ment thereon? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No 
anDual session of the National Federation 
of Indian Railwaymen was held at Bhagal-
['or in December. 1967. 

(b) and (c). Do not arise. 

ATI'A.CHMENT OF BoolES FROM CoCHIN TO 

o.u.CUTTA ANn VICE-VERSA TO CocHIN-

MADRAS MAIL 

1854. SHRI VISWANATHA MENON: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

(a) wllether Government propose to 
attach a bogie from Cochin to Calcutta 
and frorr' Calcutta to Cochin daily to the 
Cochin-Madras Mail and Madras-Howrah 
Mail; 

(b> whether Government have received 
representations in this regard; and 

(e) if so, from which date Government 
propose to introduce the same f.cilltia? 

TIlE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to 
(c). This proposal is under cxaminatioa. 

Loss OF FOREIGN CuJumNev JIIIOM 'nUl 

INDIAN CoTTAGE INDUSTIUES EMPOUUH AT 

PALAM AlRPORT 

1855. SHRI BHAGABAN DAS: 
SHRl P.  P. ESTHOSE: 
SHRI SAlYA NARAIN 
SINGH: 

SHRI C. K. CHAKRAPANI : 

Will the Minister of COMMERCE be 
pleased to state : 

Ca) whether it is IL fact that some foreign 
em:rency was found missing trom the 
Indian Cotta8le Industries Emporium at 
Palam Airport on the 10th January, 19611; 

Cb) it so, the total amount missing: 

(e) whether Government have investiga-
ted into the matler; and 

(d) if so. the findings thereof? 

THE DEPurY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) Yes, 
Sir. 

(b) Total amount missing was of thc 
value of Rs. 603.90. 

C c) The matter was reported to the 
Aerodrome Officer and a complaint was 
lodged with Delhi Cantonment Sadar Bazar 
Police. 

(d) The culprits have not been trac£d 
as reported by the Police authorities, and 
hence, the Police authorities have dispoeed 
of the case as 'untraced'. 

AFRo-AsIAN WALK-oUT AT UNCTAD 

1856. SHRI MANIBHAI J. PATBL: 
SHRI D. C. SHARMA: 
SHRI S. M. BANERJEE: 
SHRI K. P. SINGH DED: 

Will the Mini.ter of COMMERCE be 
pleased to state: 

(a) whether 'ndia staged a walk-out 
when the leader of the South-Afri 'an de· 
legation rose to address the UNCTAD 
Conference; 
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4b) if so, the reasons therefor; 

(c) whether some other countries also 
joined in the walk-out: and 

Cd) if so, the names thereof? 

mE DEPUTY MINISTER IN mE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) to (d). 
India joined a number of other r ~ 
in staging a walk-out from the Conference 
,Hall when the leader of the South-African 
delegation began speaking on the 2nd 
February, 1968 in exercise of his right of 
reply. When the leader of the Soulh-
African delegation rose to make the gene-
ral statement on 22nd February. 1968. 
India again joined a number of other coun-
tries in staging a walk-out from the Con-
ference Han. A count taken by the Secre-
tariat after the walk-out revealed that all 
but w ~  countries had walked out 
tbat time. The walk-out by Indian delc-
gation was in accordance with the policy 
of the  Government of India in expressing 
its disapprove of South-Africa's apartheid 
policy and in pursuance of India's desire 
to maintain solidarity wilh other like-mind-
~  countries. 

POOL PRICE OF COFFEE 

1857. SHRI P. GOP ALAN : 
SHRI A. K. GOPALAN: 
SHRI GANESH GHOSH: .. ~ 

Will the Minister oC COMMERCE . be 
pleased to state: 

(a) whether it is a fact that there i5 dis-
parity between the small grower and the 
.big grower in case of pool price of coffee; 
and 

(b) if so. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) No. 
Sir. 

(b) Does not arise. 

PRICE OF COFFEE 

1858. SHRI P. GOPALAN: 
SHRI A. K. GOPAlAN: 
SHRI GANESH GHOSH: 

Will the Minister of COMMERCE ~ 

DIC8ied 10 state: 

(a) whether it is a fact that whereas a 
small JIfOwer of Calfee pools his products 
at about Rs. 3/-per kiIoaram. the COlI-
sumer has to pay Rs. 10/-per kilogram 
for his requirements from the open mac-
ket; and 

(b) if so, the action taken by Govcm-
ment to bridge this gap? 

THE DEPUTY MINISTER IN mE 
MINISTRY OF COMMERCE (SHIU 
MOHD. SHAFf QURESHI): (a) No, 
Sir. 

(b) Does not arise. 

PRICE OF IVT1! 

1859. SHRI D. N. PATODlA: Will the 
Minisler of COMMERCE be pleased to 
state: 

(a) whether it is a fact that at a SemI-
nar held recently in Delhi, it was sugested 
that in order to check frequent fluctuations 
in the prict of raw jute effectively, a buffer 
stock might be created; 

(b) whether the Seminar has also urged 
upon Government to devote special atten-
tion for the production of raw Jute in the 
country by providing better inputs to the 
(urmers; and 

(c) whether Ihe suggestions of the Semj-
nar have been considered and if 80. the 
reaction of Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) One of 
the suggestions in Ibe Seminar was that the 
buffer stock operations which were and 
are being carried out should be utilised to 
control price levels and to avoid violent 
swings in prices of raw jute. 

(b) Yes, Sir. 

(c) These are not new suggestions and 
action is already being taken by Govern-
ment on these lines. 

IMPORT OF OIL SEEDS 

IH60. SHRI E. K. NAYANAR: 
SHRI JYOTIRMOY BASU : 
SHRI A. K. GOP ALAN : 

Will the Minister of COMMERCE be 

please <I to state : 

(a) the total value and quantity of im-
ports of oil seeds during tbe years 1965-
66 and 1966-67; 
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(b) the countries from which imports 
were made and the value thereof; and 

(c) the efforts made to check artificial 
shortages ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(b). A statement is laid on the table of 
the House. [Placed in Library. See No. 
LT-22 1/68]. 

(e) We arc not aware of such artificial 
shortages. 

CorrON l'RODUcnON 

1861. SHRI S.  S. KOTHARI: Will the 
Minister of COMMERCE be pleased to 
slate : 

(a) . whether it is a fact that the crop of 
cotton b satisfactory Ihis year; 

(b) if so bow it compares with the 
~n  the;cfor; • 

(c) the quantum of imports of cotton 
during 1967-68 and 1968-69; and 

(d) the efforts made by Government to 
eliminate imports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SliAFI QURESHI): (a) and 
(b). No official estimate has yet been 
made of the Indian cotton crop for the 
year 1967-68. Tbe general expectation, 
however, is that it would be about 20% 
over the last year's figure. Even so, cotton 
production this year will not fully meet the 
demand of the industry. 

(c) During the year 1967-68, imports of 
cotton are likely to be 9.76 lath bales 
approximately. For the year 1968-69, no 
assessmcnt bas yet been made. 

(d) Steps have been taken to maximise 
production of cotton in the country. Some 
of these are :-

(i) package programmes r n~ in-
tensified use of fertilisers. pest and 
disease control measures growing 
cotton in rice follows etc. wbich 
haVe been in operation and are 
being intensified; 

(ii) Special programme has been 
drawn up for maximising produc-
tion of long staple cotton in areas 

of assured water supply by mak-
ing available the required inputs; 

(iii) Government have fixed minimum 
support prices at which they 
would be prepared to purcbase 
cotton if offered. 
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PEOPLES' CLOTH ScHEME 

1863. SHRI K. HALDER: Will the 
Minister of COMMERCE be pleased to 
statc: 

(a) whether the negotiations between 
Government and the representulives of the 
Cotton Texlile Industry on the "peoples' 
cloth scheme" have failed; 

(b) if so, Itle leasons therefor; 

(c) whether the Indian Cotton Mills 
Federation has submitted any alternative 
proposals to Government in this regard; 

(d) if so, tbe main features thereof; andl 

(e) Government's reaction thereto? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) to (e). 
The represenlBtives of the Indian Cotton 
Mills Federation, during their recent dis-
cussions with Government covering various 
issues relating to the cotton textile indus-
try, Inter alia suggested a reduction in the 
level of controlled cloth to 10% of the 
total production. They further suggested 
.ale of this 10% cloth on no-profit-no-Ioss 
bm;is. In respect of the remaining 90% of 
the cloth  produced by the mills, the indus-
try urged that the excise duty rates should 
be so adjusted as to ensure for Govern-
ment the same revenue as at present. 

The matter is under consideration of 
Government. 

>\>RESHIPMENT !NSI'LCTJON OF IRON AND 

MANGANEESE ORES 

1864. SHRI HARDAYAL DEVGUN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the steps taken by the Minerals and 
Metals Trading Corporation to prevent de-
terioration of quality of iron and manga-
nese ores during their transit from the 
mine heads to the port, of export and 
loading in the ships; 

(b) the stage at which pre-shipment ins-
pection and quality control is enforced on 
the ores meant for export; 

f c) whether certain cases were brought 
to the notice of the authorities after the 
) ,t January, 1968 that requirements of 
quality control and inspection were not 
being strictly observed; and 

( d) if so, the action taken in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) to (d). 
A statement is laid on the Table of the 
HOUSE. [Placed in Lihrary. See No. LT-
112/68]. 

PURCHASES OF ORES BY MMTC 

1865. SHRI HAROAYAL DEVGUN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Minerals aDd Metals 
Trading Corporation receives supplies of 

ores for export purposes from all suppliers 
on ex-plot basis or only from a selected few 
suppliers; 

(b) whether entire supply of ores roceiv-
ed by the Minerals and Metals Trading 
Corporation is passed through weighbridacs 
before it is sent to store-bousea at tbe ports 
of export; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR.I 
MOHO. SHAFI QURESHI): (a) to (c). 
Three Statements furnishing the required 
information are laid on the Table of the 
HOUSE. [Placed in Library. See No. LT-
~  

MEETING OF S.Ms. AND A.S.Ms. AT POONA 

1866. SHRI RABI RAY: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are aware that 
the Station Masters and Assistant Stfllion 
Masters met in a special convention at 
Poona recently; 

(b) if so. what are their main demands; 
and 

(c) whether Government propose to re-
consider their demands in view of the public 
support in favour of their demands? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) It is 
understood that such a convention was held 
at Poona recently. 

(b) and (c). We have received no com-
munication so far relating to the demands 
of the S.Ms. and A.S.Ms. at this convention. 

UNDER/OvER-BRIDGES AT LEVEL CltoSSINGS 
IN MVSORE STATE 

1867. SHRI K. LAKKAPPA: Will the 
Minister of RAILWAYS be pleased to 
.tate: 

(a) the number of under-bridaes aDd 
over-bridges at level crossings taken up in 
Mysore State in 1967-68; 

(b) whether Government have provided 
any funds for them; and 

( c) if nol, the reasons therefor? 
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THE MINISTER OF RAILWAYS 
(SUR[ C. M. POONACHA): (a) Eight. 

(b) Yes. 

(c) Does not arise. 

RAILWAY CONTRACTORS 

1868. SURr K. LAKKAPPA: Will the 
Minister of RAILWAYS be pleased to 

• tate : 

(a) the steps taken to check the mal-
practices by the Railway Contractors and to 
improve their efficiency; 

(b) whether Government have created 
any agency to check the growth of mal-
practices in contracts; and 

(c) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Care 
is taken to award contracts to parties with 
requisite financial and technical ability. The 
contract is always executed in accordance 
with standardised conditions of contract, 
which give ample powers to Railway Ad-
ministrations to determine and terminate 
the contract if any undesirable practice is 
observed or if the progress of work is not 
to their satisfaction. Whenever any mal-
practice comes to notice. technical or finan-
cial, the contractor is placed on the list of 
partie, with which business is banned for 
short-term or long-term depending on the 
merit of the case. 

(b) Railways' technical inspecting stafI 
intensively check lhe quality of work. 
Quantity of work executed is a Iso checked 
in Drawing and Paying Omce'. In addi-
tion.. the Vigilance Branch personnel test-
check the quality of work done in the field. 
The checking work done in the Paying and 
Drawing Offices is test-checked occasionally. 

(c) Details are as furnished in reply to 
items (a) and (b) above. 

HINDUSTAN MOTORS 

1869. SHRI JYOTIRMOY BASU: 
SHR! GANESH GHOSH: 
SHRI BHAGABAN DAS : 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleesed to state: 
(a) wbether the collaboration agreement 

between the Uindustan Motors aDd the 
U.K.. firm of car-makers is still valid; 
(b) wbether it is going to be renewed; 

(c) whether the HinduBtan Motors htlve 
applied for any other collaboration agree-
ment; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
No, Sir . 

(b) No, Sir. The firm have not applied 
for it, renewal. 

(c) No. Sir. 

(d) Does not arise. 

PASSENGER COACHES 

J K70. SHRI JYOTIRMOY BASU : 
SHRI GANESH GHOSH: 
SHRI MOHAMMAD ISMAIL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of ss n~ r coaches 
built for export during 1964-67; and 

(b) the number of coaches exported '! 

THE MINISTER OF RAILWAYS 
(SHR! C. M. POONACHA): (a) and 
(b). No export order has been secured so 
far by the Railways' production units. MIs 
Jessop & Co_ Ltd.; Calcutta, however, dur-
ing J 905 secured an order for 33 Metre 
Gauge coaches from Burma out of which 
J 0 coaches have been built so far and 4 
coaches are likely tn be shipped b}' the 
end of February, ~  

,,,,,\{ r OF Ol\ALUAHON OF POUND Sn:RL-

ING ON COIR ExPOR.Ts 

IH7J. SHRfMATI SliSEELA 
GOPALAN: 

SHRI A. K. CiOPALAN : 
SHRl VlSWANATHA MENON: 

Will the Minister of COMMERCE be 
plea'cd to stale the impact of devaluation 
of 'lerling on coil' exports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
MOHO. SHAFI QURESHI): The devalu-
ation of the pound sterling is not likely to 
affect adversely coil' exports. On a review 
of coil' exports, the export duty on coil' 
yarn has been reduced from 2.5% to IS% 
ad valort!m and the export duty on other 
coil' products abolisbed aItoaether with 
effect from the 71h February, 1968_ 
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WELFARE ScHEME FOR Com WORlC!RS 

1872. SHRIMATI SUSBI!LA 
GOPALAN: 

SHRI K. M. ABRAHAM: 
SHRI Y ASHPAL SlNGH : 

Will the Minister of COMMERCE be 
pleased to slate: 

(a) wbether the Coir Board has submit-
ted an elaborate welfare scheme for the 
hcncfit of coir workers; 

(b) wbether Government  have consider-
ed the scheme: and 

(c) if not, the rea'ons therefor? 

THE DEPUTY MINISTER IN THE 
MlNISTRY OF COMMERCE (SHRI 
MOHD. SHAFt QURESHI): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) Does not ari,c. 

LiCENCES H>R IMPORT OF PROIDBITED 

ITEMS 

1873. SHRIMATI SUSEELA 
GOPALAN: 

SHRI P. GOPALAN: 
SHRI P. P. ESTHOSE; 

Will the Minister of COMMERCE be 
pleased to refer to the reply given to Un-
.larred Question No. 2666 on tbe 1st 
December, 1'167 and stale: 

(a) whether the Special Police Establish-
meat has .ince completed its investigation 
rcgardiIU:. the i'Sue of licences for tbe im-
port of prohibited items; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD, SHAFf QURESHI): (a) No, 
Sir. 

(b) Doe<> not ari, •. 

IMPACT Of' DLVALUATION OF STERLING OF 

TOBACCO ExPoRTS 

1874. SHRIMATI SUSHEELA 
GOPALAN; 
SHRI P. GOPALAN: 
SHRI E. K. NAYANAR: 

WID the Minister of COMMERCE be 
~ to state: 

(a) whether the devaluation of pound 

has affected the financing of tobacco ex-
ports from Andhra Pradesh; 

(b) if so. the nature thereof; and 

(c) the steps taken by Government in 
thc matter? 

THE DEPUTY MINISTER IN 1lIE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFf QURESHI): (a) The 
marketing season has JUSt commenced IIIId 
the actual exports will take place only liter 
a month, ofter redrying aod gradina of 
tobacco are completed. In view of this, it 
is too early to judge the effect of devalua-
tion of Poun'-oln financing of tobacco ex-
ports from Andhra r ~  

(b) and (c). Do not arise. 

ExPORT DU1Y ON lUI'll 

1875. DR. RANEN SEN; 
SHRI DHIRESWAR 
KALITA: 

Will the Minister of COMMERCl' be 
plca,cd to state: 

(a) whether the Agricultural Price. 
Commission in its latest report on raw jute 
ha. rccommended a continuous review of 
the export duty on jute manufacturers to 
determine its impact on the industry as well 
~ ~ on jute growers; 

(b) whether Government have examined 
1 hc"c recommendations; and 

(c) i I so, the decisions taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) In its 
Report on Price Policy for jute for 1967-
68 sJ:ason the Agricultural Prices Com-
mIssIon had inl"r alia observed that It 
would be desirable to make a continUOlll 
review of tbe impact of export duly on the 
foreign exchange earning capacity of the 
industl)' and also its effects on the domestic 
growers. 

(b) and (c). Government's IClICral 
policy is to keep performance of CIQOI1S 
and the impact of export duties under con-
stant review. Export duty on certain varie-
ties of jute JOOds was reduced wilh efi'ect 
from 7th February, 1968. 



75 Wri//ell Allswers FEBRUARY 27, 1968 Wrillen AlIswcrs 76 

RUNNING OF FAST TilAIN BETWEEN DELID 
AND CALCUTTA 

1876. SHRI YASHPAL SINGH: 
SHRY S. M. BANERJEE: 

Will the Minister of RAll..WAYS be 

pleased to state: 

(a) whether it is a fact that Govern· 
ment have decided to run a fut train bet-
ween ~  and Calcutta from May, 1968; 

and 
(b) if so, whether Government propose 

to introduce such trains on other lines 

also? 

THE MINISTER OF RAll..WAYS 
(SHRY C. M. POONACHA): (a) Tech-
nical detail. of the proposal are in the pro-
cess of finaIisation and as ~  no date for 
its introduction can be given at the moment. 

(b) Not for the present. 

EXPORT OF RAIL WAOONS TO USSR 

1877. SHRI YASHPAL SINGH: 
SHRI CHENGALRAYA 
NATDU: 

SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRJ BISHWANATH ROY: 
SHRI K. P. SINGH DEO: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether an agreement has heen con-
cluded with the U .s.S.R. in regard to the 
export of rail wagons; and 

(b) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFT QURESHI): (a) No 
agreement has been concluded with USSR 
for export of Railway wagons. But during 
his recent visit to India in January, 1968. 
Mr. A. N. Kosygin, the Soviet Prime Minis-
I£r assured the Commerce Minister that 
OSSR is prepared to purchase all the rail-
-,ay wallons that India can sell to the 
VSSR upto the year 1975. This assurance 
has been reaffirmed by Mr. Patolichev. the 
Soviet Minister of Foreign Trade while he 
was in India in connection with the 
UNCTAD II Conference. Negotiations are 
stiD continuing. 

(b) noes not ari-.e. 
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E"rORTS OP GOODS 

1882. SHRI RAM GOPAL 
SHALWALE: 

SHRI KANWAR LAL GUPTA: 
SHRI N. S. SHARMA: 
SHRI SHARDA NAND: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the value of goods exported by the 
country during the last three years; 

(b) the value of goods imported from 
foreign countries during the above period; 

(c) the value of goods imported Qnd 
exported by India annually prior to devalu· 
lion; and 

(d) the ,Icps Government propose to 
take to boo, I exports"? 

TI:lE DEPUTY MINISTER TN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
A statement b laid on the Table of the 
House. [Plac"d ill Uhrary. Sec Nc>. LT-
224/68]. 

(d) AnoUler .Iatement indicating the 
sleDS taken bl" Government to step up ex-
Ports in general in the post devaluation 
period is also laid on the Table o[ the 
Hoosc. ~  ill Ubrary. See No. LT-
224/68]. 
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TIIEvr OF CorrON BALI:S FRO!\,1 \lUGHAL-

SARAI RAILWAY YARD 

IX89. SHRI N. K. P. SALVE. Will the 
Minister of RAILWAYS be l'kased to 
state: 

(a) whether it is a fact that recently 
about 2000 bales of cotton cloth worth Rs. 
9 lakhs were stolen from tbe railway yard 
at Mughalsarai; 

(b) whether any investigations have 
been made into the maller; and 

(c) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Pre· 
sumably. the Hon'ble Member is referring 
to a case of theft of cloth bales which were 
booked "t Wadibunder (Bombay) for 
M anduadih near Vanlllasi in April. J. 967. 
The exact value of cloth bales is not yet 
known. 

(b) Yes, the matter has been investiaated 
by the Central Crime Bureau of the Rail. 
way Board and Criminal Investiaation 
Agency of the Government Railway Police, 
Punjab. 
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(c) So far 12 persons have been arres-
ted. 18 bales and some loose cloth valued 
at about Rs. Thirty two thousand and sale 
proceeds valued at Rs. Nineteen thousand 
six hundred (in tbree bank dBfts of five 
thouaand each and Rs. Four thousand six 
hundred in currency notes) have so far 
been r ~r  Police investigation is still 
in progr""'. 

BlRLA GROUP OF FIRMs 

1890. SHRI N. K. P. SALVE: Will the 
Ministet' of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased t<l state: 

(a) the number and names of ex·Gov-
ernment officials working with the Birlas 
as oontncl·men and in other capacities; 

(b) whether they sought Government's 
permission 10 join the Birla enterprises; 

(c) whether permission was given by 
Government 10 these officers to join this 
group ot' industries; and 

(d) i: ,,). tbe reasons therefor? 

THE ~  OF INDUSTRIAL DE· 
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Only ofTh:cr, who held Class I posts are 
required to ,cek the permission of the 

~n  for taking up Commercial 
employment within two years of their retire· 
ment. No officer of Class I Services had 
applied CJr heen granted permission to join 
any of ~  Rirla enterprises within two 
years alkr retirement in tbe Ministrv of 
Industri.tl Development and Company 
Affairs. 

(b) te> (u I. Do not arise. 

l'f?ORT OF EGVPTIAN COITOS 

18'i1. SHRI P. RAMAMURTI: 
SHRI K. RAMANI: 
SHRI VISWANATHA MENON: 

Will tbe Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact tbat the Egyptian 
Cotton Sbippers have decided to cut their 
sales to India of Giza 45 variety; 

(b) if so. the extent thereot aDd the 
reasons therefor; 

(c) whetber Government have taken up 
the matter witb the Government of U.A R.: 
and 

(d) if so, the result thereof? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes. Sir, 
but the cuts have been applied to other 
markets for Giza 45 also. 

(b) The extent of the cut varied with 
the shippers and depended on the shortfall 
in tbe production of Giza 45 in the cotton 
growing districts allotted to them. 

(e) and (d). Yes, Sir. The matter was 
taken up during tbe visit of an Indian 
Trade Delegation to the UAR in January. 
1968. The representatives of the East 
India Cotton Association and the India. 
Cotton Mills Federation were associated 
with the discussions in Cairo. During these 
discussions, the UAR authorities regretted 
tbat they had been constrained to muke 
these cuts owinl! to an unexpected fall in: 
the production of Giza 45. They also lave 
categorical assurances that the cuts had been 
uniformly applied by every individual 
shipper to all his markets. 

~ ~ q 'ff ~ "'t'f finfr;n 
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#oft ~ ~ ~ F1T lfiiiT fir. ; 
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~ ~ ~  

CoPPER PYRITES REPININO PLANT 

1893. SHRI MOHAN SWARUP: Will 
the Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether it i. a fact that a copper 
pyrites refininl! plant is beinl eet up at 
Indalshal in Chetradurga District; 

(b) if 80, the expenditure likely to be 
incurred thereon; and 

(c) the output of the plant when it 1tIIrl5 
production ? 
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THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
REDDY): (a) No, Sir. 

(b) and (c). Do Dot arise. 

QUOTA LICENCES 

1894. SHRI MOHAN SWARUP: Will 
tbe Minister of COMMERCE be pleased 
to state: 

(a) whether the attention of Government 
haa been drawn to the suggestion made by 
some Chambers of Commerce that the oon· 
ditions regarding the enhancement of the 
minimum \'8Iue ot quota licences to 
Rs. 1000 should be liberalized so as to 
benefit a large number of small value 
licence-holders; and 

(b) if so, the reaction of Government 
thereto ? 

1HE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Yes, 
Sir. 

(b 1 The suggestion has been considered 
and it has not been found feasible to en-
hance the minimum value of quota licences 
to Rs. 1,000 in view of the acute shortage 
• of foreign exchange. 

SUGAR MACHINERY MANUFACTURERS' 

CONSORTIUM 

1895. SHRI MOHAN SWARUP: 
SHRI B. K. DASCHOWDHURY : 

'WiIl the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that a Sugar 
Machinery Manufacturers' Consortium bas 
been formed; and 

(b) if so. the scope of its work and tbe 
.extent of foreign excbange likely to be 
saved nn ~  thereby? 

THE MI"IISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
The Chairman of the Sugar Machinery 
Division of the Engineering AssociatioD of 
India mentioned during bis speech on the 
occasion of the 2nd Annual Genem! Meet-
ing of the Division held at New Delhi on 
24-1-68, tbat it would be desirable for the 
Supr Machinery Manufacturers to form 

themselves into a Consortium for the pur-
pose of tendering and supplying sugar mill 
machinery to foreign buyers. As far as 
Gov!. are aware, no such Consortium ha£ 
been formed as yet. 

(b) Does not arise. 

RING RAILWAY FOR DELID 

1896. SHRI BAL RAJ MADHOK: 
SHRI RAM GOPAL 
SHALWALE: 

SHRI KANWAR LAL 

SHRI N. S. SHARMA: 
GUPTA: 
SHRI SHARDA NAND: 
SHRI R. S. VIDYARTHI; 

Will the Minister of RAILWAYS be 
pleased to state; 

(a) wbether it is a fact that the work 
on the Ring Railway for Delhi is 1I0t pro-
ceeding according to the scbedule; and 

(b) if so. the reasons therefor 1 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) The 
sanctioned project is called "Delhi Avoid-
1ng Lines and Connected Traffic Facilitiea." 
The construction of the project i!; pro&ress-
ing satisfactorily . 

(b) Does not arise. 

OvER-BRIDGE ON PATEL ROAD 

1897. SHRI BAL RAJ MADHOK: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that the prelimi-
nary work regarding the ConstructioD of an 
over-bridge at Patel Road linking all the 
Najafgarb Road colonies with tbe Central 
Secretariat and other parts of Delhi. has 
not so far started; and 

(b) if so, the reasoDs therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Pre-
liminary Works have been taken in band. 

(b) Does not arise. 

FOREIGN COMPANIES 

1899. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state: 
(a) the names of the industrial ventures 

in which foreign companies have been 
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&ranted majority participatioa siDce tile be-
giaDing of the first Fivo Year PIaD: and 

(b) the extent of participation aUowed 
to foreign COIIlPanies in I'CIPCCt of each 
sucb ventures? 

lHE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHR.( F. A. AHMED): (a.) 

and (b). A statement indicating the lIIIIIIes 
of companies, which were granted consents 
for initial issue of capital, having foreign 
majority participation from 1951 to 1968 
(upto 20-2-1968), amOODt consented, per-
centage of foreign participation and the 
aames at toreiga participaats is laid 011 tbe 
Table of the House. fPhlced in Library. 
Su No_ LT-22S/681. 

WEAVERS' Co.oPERA"I1VIl Socmnl!S IN 

OaIsaA 

1900. SHRI CHINTAMANI PANI-
GRAIll: Will the Minister Of COM-
MERCE be pleased to state : 

(a) whether the Government of Orissa 
owes money 3S arrears of rebate to both 
tbe Apex and Primary Weavers' Co-opera-
tives in Orissa; 

(b) if so, what is the total BlDOODt; and 

(c) the steps taken to reimburse the 
arrears of ·rebate to tbe Apex and Primary 
Weavers' Co-operntives? 

lHE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFT QURESHI): (a) to (c). 
The information is being collected and will 
be laid on the Table of the House. 

CRISIS IN JUTE INDUSTRY 

1901. SHRI HIMATSINGKA: WIU the 

Minister of COMMERCE be pleased to 
state: 

(a) wbether Government have received a 
memorandum from the Indian Jute Mills 
Association On tbe precarious state of 
health of jute industry demanding reduction 
of export duties on jute J:oods: 

(b) if so, the demands made by the 
Jute Mills Association; and 

(c) the Government's reaction thereto? 

11iE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOJID. SHAFI QURESHI): (a) and 

(b). The Indian lute Milia AssocietiOJl. has 
submitted various memoranda fI'ClIIl time to 
time seeking inler-oiill abolltioa of 0IqI0rt 
duty on sackings and specialitia tIIId re-
duction in duty on hessians. 

(c) In line with Government's general 
policy to keep performance of ClqICIl"ts 
under constant review and in the light of 
the various requests for duty eoncOS8loos, 
export duties on certain varieties of jnte 
goods were reduced from Ute 26th May, 
1967 and again from the 7th February, 
1968. 

IMPORTS OF ALUMINIUM 

1902. SHRI HlMATSlNGKA: WiD the 
Minister of STEEL, MINES AND 
METALS be pleued to state : 

(a) whether it is a fact that owIq to 
imports of aluminium, the doDlCltic pr0.-
ducers of aluminium have been compelled 
to work below capacity because of the slack 
demand; 

(b) if so, the reaaons therefor: 

(c) the steps taken by Government ",-
gulate imports with a view to ensure the 
working of the domestic industry to c:apa-
city; and 

(d) the extent of imports of aluminium. 
n ~  the nature of goods imported dur-
ing the vear 1967 and how far the Indian 
aluminium industry had to work below 
capacity in that year? 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
REDDY): (8) No, Sir. 

(b) Does not arise. 

(c) Imports of only electrical JNde 
aluminium are being allowed. mainly to the 
cable and conductor industries which are 
included in the priority list, to the extent 
of shortfall in indigenous production. The 
applications for import licences are scruti-
nised by the Directorate General of Tecb-
nical Development who keep in view, inlcr 
alia, indigenous availability. 

(d) In(ormation regarding imports of 
aluminimllm metal and semis in diJrerent 
forms, during J anuary-October 1967 is 
given in the statement laid on the Table of 
the HOllse. [Placed in Lihrary. Su No. 
LT-226/68). Installed capacity for alu-
minium which stood at 93,300 tonnes dur-
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ing January. 1967, went upto 113,300 ton· 
nes during September-October 1967. The 
actual production durin, the year was of 
the order of 96.400 tonnes and all the smel. 
ters had generally worked nearabout their 
caPB!;ities; the slight shortfall being due to 
limitations in availability of electric power. 

ENOINEI!IUNG ASSISTANT INSPECTORS OF 

WORKs OF SoUTHERN RAILWAY 

1903. SHRl NAMBIAR: 
SHRI P. GOPALAN : 

Will the Minister of RAIL WAYS bc: 
pleased to state : 

(a) whether it Is a fact that the alter· 
na.ILvc: jobs offered to the Engineering Assis-
tant Inspectors of Works of the Southern 
Railway are non·technical in character and 
not connected in any way with their ex· 
perience and qualifications; 

(b) if so. the reasons therefor; and 

(c) the total number of such Engineering 
Assistant In'pectors of Works on the Sou· 
them Railway"! 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) Yes. 

(b) Tecnni"al posts where their experi-
ence and qualifications could be utilised are 
not available. 

(c) 54. 

NEW LICEN:;I:>iG ScHEME FOR PORTERS OF 

K.'NPUR STATION 

1904. SHRI NAMBIAR: 
SHRI K. ANIRUDHAN: 
SHRI BHAGABAN DAS: 

Will the Minister of RAILWAYS be 
pleased to ,tate: 

(a) whether the railway authorities have 
introduced a new licencing scheme for por· 
ters at Kanpuf Railway Station; 

(b) if so. tbe details thereof and what 
is the licence fee; 

(c) whether it is a fact tbat in tbe old 
scbeme, the licence fee was Rs. 2/. and 
other facilities like medical etc. were also 
included; aud 

(d) if so. the reasons for not including 
these facilities in the new scheme? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and. 
(b). No new liceusing scheme has beeu 
introduced for porters at Kanpur Railway 
Station recently but from 1·11.62 the sys-
tem of having a contractor for the supply 
of porters was changed to the decasuallsa-
tion scheme under which the railway direc. 
tly licenses porters without any interme. 
diary contractor. The licence fee as re-
covered at present is Rs. 2.34 per porter 
per month. 

(c l Prior to 1·11·1962, tbe licensed por. 
ters were under the control of a contractor 
who levied a licence fee of RI. 2/. per 
month per head. The only fringe benefit 
available at that time was that of first.aid 
by the Head Jamadar in ~  of injury 
while at work. 

(d) Under the existing scheme the licen. 
sed porters are eligible for the more liberal 
facility of free out-door treatment at Rail-
way Hospitals and s ns r ~ 

ATTACK IN III CLASS COMPARTMENT OF 

DoWN I.ALooLA PASSENGER TRAIN 

~  SHRIC.K.BHATTACHARYVA: 
Will the Minister of RAILWAYS be Dleas-
ed to state: 

(a) whether an armed gang raided a 
third class compartment in the Down Lal-
gola Passenger train on the Eastern Raiiway 
on the 24th January 1968; 

(h) whether they snatched away orna-
ments and other properties of some passen-
gers; ond 

(c) if so, the action taken by GOVCIII-
ment in the matter? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No 
sllch incident came to notice nor any case 
has been registered by the  Government Rail-
way Police in this regard. 

(b) and (el. Do not arise. 

SUE OF STRUCI"URAL STEEL 

1906. SHRI D. N. PATODIA : 
SHRI S. K. TAPURIAH : 

Will the Minister of STEEL. MINES 
AND METALS be pleased to state· 

(a) whether it Is a fact that a deal waS 
recently concluded by the Hinduatan SteeJ 
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Limited for sale of nearly 7,000 toas of 
odd-sized structural ~  by giving a· rebate 
of Rs. 100/-per ton; 

(b) whether it is also a fact that such 
a deal was concluded with selected few 
firms and no prior announcement or pub-
licity was made regarding the intention of 
the Hindustan Steel Ltd. 10 redIOce their 
price by Rs. 100 per ton; 

(c) the manner in which the Hindustan 
Steel Lld. satisfied itself that the prices 
obtained were the highest available; and 

(d) ,the circumstances and ~ n 

for making a departure from normal PlllC-
tice in concluding this sale? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETHI): (a) and 
(b). No ,uch deal regarding structural 
sleel was concluded by Hindustan Steel 
Limited Apparently, the reference is to 
the arran!;,:ments made by Hindus!an Sleel 
Limited for disposal of the accumIOlation ot 
off-grade plates at Rourkela. It was decid-
ed by Hindustan Steel Limited that for de,-
patches before March 3 J, 1968 a rebate of 
Rs. 100 pcr lonne may be offered in the 
first instance. to those stockists/customers 
who had been previously taking off-Rrlldc 
plates at ruling prices and accordingly dr-
culars were issued· to over 200 ~rs  

11 was 3150 decided to offer the bslance 
after meeting lhe demand of such slocki,tsi 
customer, 10 other dealers and clIstomers. 
also. 

(c) and (d). After taking Illto consi-
deration several factors like saving on less 
of intere't on blocked c-dpital, increased 
cash flow, release of stocking spar.e for 
operational purposes etc., Hindu.'tall Steel 
Limited decided that the offer of such rc· 
bate wa, a sound commercial Pl"opooition 
in respect of off-grade categories of plales. 

EcoNOMIC AND RESI!ARCII FvUNnATloN 

1907. SHRI D. N. PATODlA : Will tho 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to stale: 

(a) whlllher it is a fact that the Econo-
mic and Research Foundation has stated in 
their study note that leading companies in 
India are going throulh a phase of profit-
leill erowth which does not augur well for 
IALSS(CPl68--4 

the future of industrial growth in the 
country; 

(b) whether the study has also pointed 
out that while the sales turn.()ver of top 
200 Companies increased by 14 per cent 
during 1965 their net profits actually dec-
lined by nearly 5 per cent; and 

(c) if so, Government's reactions there· 
to? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). Yes, Sir. The Foundatioa bas 
stated in their study note that the sales turn-
over of top 200 companies increased from 
Rs. 2,613 crores in 1964 to Rs. 2,998 
crores in 1965 While the net profits decliDed 
from Rs. 121 crores to Rs. 115 crores aad 
that while· the bigger companies are increas-
ing in size their growth has been unprofit-
able in terms of returns. 

(c) Allhough in respect of 200 com-
panies studied by the Foundation, the sales 
have gone up and the net profits have goae 
down. il is not proved that in respect of 
all the companies in the country tile same 
phenomenon is present. The Reserve Bank 
of India has made a study of the over411 
working of a large number (viz., 1333) of 
non-Government non-financial public limited 
companies during 1965-66. According to 
their study the sales of these companies in-
creased at the rale of 10.1 per cent as com-
pared to the previous year; the gross profits 
in relation 10 the total capital employed was 
9.9 per cent and in relation to sales was 
9.4 per cent. A rate of growth in US 
of 10 per cent and profits of approximately 
10 per cent cannot be considered as low. 

WOOLLEN MILL AT BIKANI!Jt 

1908. SHRI D. N. PATODlA: Will the 
Minister of COMMERCE be pleased to 
otate : 

(0) whether the public sector woollen 
mill at Bikaner ha. gone into production; 

( b) If so, whal are Ihe targels of its 
production; 

(c) when  this mill is likely to export ita 
products; and 

(d) if the reply to part Ca) above be iD 
the negative, the realOlls for the delay? 
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nIE DEPUTY MINISTER IN mE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) No. 
Sir. 

(b) and (e). Do not arise. 
(d) Information is being collected from 

the Rajasthan Gowrnment and will be 
placed on the Table of the House. 

NATIONAL COAL DEVELOPMENT 
CORPORATION 

1909. SHRI YOGENDRA SHARMA: 
Will the Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether it is a fact that the plans 
drawn up to give a boost to the National 
Coal Development Corporation, at the time 
of lifting prices and distribution controls on 
coal in a bid to foil private collieries' at-
tempted price black·mail have not so far 
been implemented: and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETHI): (a) and 
(b). There was no such plan having been 
drawn to give a boost to the National Coal 
Development Corporation at the time of 
lifting price and distribution controls on 
coal. As such the question of implemen· 
tation of such pl'an does not arise. 

NEW ALLOY STEEL UNITS 
1910. SHR' YOGENDRA SHARMA: 

Will the Minister of STEEL. MINES AND 
METALS be pleased to state: 

(a> whether it is a fact that GovClJllDOllt 
have decided to slISpOnd the issue ol Iicea-
ces for new alloy Steel units lind the ex-
pansion of existing mills; and 

(b) if SO, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETH!): (a) and 
(b). NCAER are working on the revised 
demand estimates fOr steel and alloy steels. 
This Report is expected to be received short· 
Iy. Applications for issue of industrial 
licences for alloy steels will be considered 
after the receipt and examination of tbis 
Report. 

EXPORT OF RAILWAY WAGONS 

1911. SHRI SHIVA CHANDRA IHA: 
Will the Minister of COMMERCE be 
oleased to state: 

(a) whether it is a fact that India has 
received orders from foreign countries for 
the export of railway wagons; 

(b) if so, for how many per year anu 
from which countries; and 

(c) the estimates foreign exchange that 
would accrue to India thereby? 

THE DEPUTY MINISTER IN THE 
M'NISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Yes. 
Sir. 

(b) and (c). These contracts are not 
on vearlv basis but are for lotal supplies 
within the contractual period which varies 
in eacb case. 

Country No. of Value Remarks 
W.g)ns 

East Africa 721 Rs. 3.22 crores 480 supplied. 241 
order under execu· 
tion. 

Hungary 
Ceylon 
Burma 
S. Korea 

GEOL()(;IC'l SURVEY OF !NDU 

500 
40 
14 

1,100 

1912. SHR.I SHIVA CHANDR.A IHA: 
Will the Minister of STEEL. MINES AND 
METALS be pleased to state: 

(a) whether Government bave made any 
JleolOllical survey of India recently: 

Rs. 2 ·55 crores Under execution 
Rs. 31 lakhs Do. 
Rs. 7 ·45 lakhs Do. 
Rs. 8·5 crares Do. 

(b) if so, what lire the untapped mineral 
resources of tbe country and in which States 
they have been found, State-wise; lind 

(c) the steps Government are planniDa 
to take to exploit them? 
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THE MINTSTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
REDDY): (a) Yes, Sir. 

(b) As a result of mineral investiaalioDS 
-carried out by the Geological Survey of 
India, several mineral deposits have been 
found. The more important mineral de-
poaits recorded in each State are as fol-
lows: 

Andhra Pradesh: Asbestos, Barytes, 
Coal, Copper· lead-ores, Iron Ores, Lime-
stone and Mica. 

Assam: Oil and Natural Gas, coal, 
sillimanite and limestone. 

Bihar: Apatite, coal, copper are, iron 
ores, mica, kyanite, pyrites. 

Gujarat: Bauxite, manganese ores, lime-
stones, oil and natural gas, gypsum, fluo-
rite. 

Himachal Pradesh: Slates, Salt and 
Limestones. 

Jammu & Kashmir: Coal, Lignite, 
gypsum and limestones. 

Kerala: Iron ores, clays, ilmenite, 
Monazite. 

Madhya Pradesh: Coal, corundum, 
limestones, HuoTite, sillimanite, fire clays, 
dolomite, manganese, bauxite, iron are, dia-
mond. 

Maharashtra: Bauxite, manganese ores, 
limestone, clays, coal, dolomite, iron ores, 

Mysorc: Iron ores, manganese ores, bau-
xite, limestone, chromite, clays, gold, mag-
nesite, pyrites. 

Orissa: Iron orcs, manganese ores, 
chromite, dolomitc, limestone, vanadiferous 
magnetite, coal. 

Punjab: Limestone, glass sands. 
Rajasthan: Emerald, lead-zinc ores, cop-

per orea, gypsum, steatite, pyrite, lIuorite, 
silver, mica, limestone, bentonites, fuller's 
earth, lignite, rock-phosphate, glass sands. 

Ullar Pradesh: Limestone, doloDUte., 
gypsum, );lass sands, fire clays, coal, mag-
nesite, rock-phosphates. 

West Bengal: Coal, clays, wolframite. 
Goa: Manganese and iron ores. 
Haryana: Iron are, limestone_ 
DeIhl: Clays and silica landl. 
Man/pur: Limestone. 

Pondicherry : Limestone. 

Madras: Bauxite, iron ore, magnesite, 
lignite, limestone and clays. 

(c) The State-owned agencies like the 
National Mineral Development Corpnration, 
National Coal Development Corporation, 
Neyveli Lignite Corporation, HindustaD Zinc 
Ltd., Bharat Aluminium Co. and Hindus-
tan Copper Limited etc. have beeo set up 
for the exploitation of major minerals such 
as iron ore, coal, copper, lead zinc and 
phosphate etc. in the eoulltry_ ExPloita-
tion of other minerals is being done by the 
State Governments some of whom have 
also set similar undertakinlls for the pur-
pose. 

V.N.C.T.A.D. 

1913. SHRI CHENGALRAYA 
NNDV: 

SHRI DEIVEEKAN: 
SHRI P. P. ESTHOSE: 
SHRI P. RAMAMURTI: 
SHRI K. M. ABRAHAM: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that certain De-
legates to the UNCT AD Conference have 
complained of the inadequate protection 
afl'orded to their belongings; 

(b) whether it is also a fact that ex-
horbitant prices have been ehsl'led from 
them at various cafeterias installed at the 
venue of the Conference; and 

(c) if so, the action taken by Govern-
ment in the matter and the results thereof? 

THE MINISTER OF COMMERCE 
(SHRJ DINESH SINGH): (a) No, Sir. 
On the contrary delegates to the UNCTAD 
Conference have expressed appreciation of 
the manner in which articles, including 
some of considerable value, which bad beeD 
l06t, have been recovered aDd restored to 
the oWllers. 

(b) aDd (e). The prices in the Cafeteria 
and restaumnt in Vigyan Bhavan arc rea-
sonable. A complaint about the pricea of 
sOllIe items was received at the beainninl 
but tho matter has been resolved utiJfac-
lorily. 
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VISIT OF INDIAN DI!LEGATION TO 
CZECHOSLOVAKIA. 

1914. SHRI CHENGALRAYA 
NAIDU: 
SHRI RAGHUVIR SINGH 
SHASTRI: 
SHRI VIRENDRAKUMAR 
SHAH: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether any delegation from India 
visited Czechoslovakia recently: and 

(b) if so, its composition and the subjects 
discu<sed and the achievements of their 
visit ~ 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (6) 

Yes, Sir. 

(b) 111e delegation was composed of: 

(1) Shri N. Subrahmanyam, Special 
Secretary. n ~ r  of Industrial 
Dev. & Company Affairs. 

(2) Shri K. B. Rao, Adviser, Planning 
Commission. 

( J) Dr. B. D. Kalelkar, Director Gene-
ral, TechniCal Development. 

(4) Shri V. Krbhnamurthy. Senior De-
puty General Manager, Bharat 
Hellvy Electrical Ltd. 

The subjects discussed by the Delegation 
included the Czech. Government's offer to 
pursue the possibilities of importing non-
traditional items of engineering goods in 
addition to what was already being taken 
by them under the Trade Plans, the possi-
bilities of utilising fully the capacities crea-
ted in Czech-aided plants in India both in 
the public and private sectors, and the assis-
tance possible in the export of finished com-
ponents like machine tools, boiler parts, 
valves etc. from India. 

Being the first meeting of the Working 
Group the discussions between the two 
delegations were mostly on the basic prin-
ciples and covered the exposition of ideas 
of both the parties. 

SUO-OVERSEER MISTRIES AND DRAFTSMEN 

ON NORTHERN RAILWAY 

1915. SHRI M. L. SONDHI: Will the 
Minister of RAILWAYS be pleased t() 
state: 

(8) whether it is a fact that about 230 
Sub-overseer  Mistries Grade I and Drafts-
men ()f the Northern Railway have been 
offered non-technical jobs in the lower 
grades; 

(b) if so, the reasons therefor; and 

(c) whether Government prop()Se to 
absorb them as Permanent Way Mistries '! 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and 
(b). 85 Sub-Overseer Mistries and 23 
Draftsmen were rendered surplus on the 
Northern Railway due to completion of 
certain works. They have been absorbed in 
non-technical po'ts because no technical 
posts were available for their absorption. 

(c) The posts in the category of Per-
manent Way Mistries are filled only by 
promotion. 

EFrECT OF RECESSION ON INDUSTRY 

1916. SHRI M. L. SONDHI: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) the number of units of small and 
large sCllle industries affected by recession 
in India during 1966-67; and 

(b) the figures for Bihar and West Ben-
gal, separately, and in terms of output and 
value; what has been the actual faU in 
various industrial units? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). The recession has, by and large. 
affected a broad cross-section of industry, 
though the impact has been more proneun-
ced in certain industries than on others. 
I n view of this position it is not practicable 
to spell out the exact number of industrial 
units in the small and large seale affected. 
nor give the figures in terms of output and 

value. 
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FALL IN PRICES OF EXPOllTABLE 
CoMMODmES 

1917. SHRI E. K. NAYANAR: 
SHRI C. K. CHAKRAPANI: 

Will the Minister of COMMERCE be 
~ s  to state: 

(a) whether the fall in international pri-
ces of some exportable commodities has 
contributed to the fall of exports during 
1967-68; 

(b) if so. the commodities whose inter-
national prices have fallen and the extent 
thereof; and 

(c) the steps taken by Government to 
meet the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE. (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(b). There has been a fall in tbe interna-
tional prices of a few commodities dUring 
1967 -68 without resulting in a fall in the 
total value of the exports of thcse commo-
dities. In respect of a few other commo-
dities there has been a fall both in the in-
ternational prices 8' well as the total value 
of exports. Two statements showing the 
comparative unit values are laid on the 
Table of the House. [Placed ill Library. 
See No. LT.-227/68]. Overall exports 
during April-November 1967, however, re-
gistered a rise by 7 % over the exports dur-
ing the corresponding year in 1966 despite 
the fall in the unit values of some com-
modities. 

(c) Another statement indicatinJ! the 
steps taken by the Government tl;> step up 
exports in general in tbe post devaluation 
I,eriod is also laid on the Table of the 
House. [Placed in Library. See No. LT.-
227/68.] 

H.E.e. RANCIII 

1918. SHRI E. K. NAYANAR: 
SHRI C. K. CHAKRAPANI: 
SHRI MOHAMMAD ISMAIL : 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to statc: 

(a) whether the Heavy Enllineering Cor-
poration, RalK:hi remained without a per-
manent Chairman for more than 10 weeb; 

(b) if so. the reasons therefor; 

(c) whether a junior officer of Indiall 
Audit and Accounts Service was acting as 
Chairman during this period; and 

(d) if so. the reasons therefor? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). Consequent on the resignation of 
Shri T. R. Gupta, the post of Chairman 
fell vaC'8nt from the 7th October, 1967. 

(c) and (d). While Government had 
under consideration the question of appoint-
ment of a successor to the post, as an in-
terim arrangement, the Financial Adviser 
Hnd Chief Accounts Officer of the Com-
pany who is a senior officer of the loA. " 
A.S., was put incharge of the current duties 
of the post. 

COIR BOARD STAFF ASSOCIATION 
1919. SHRI P. p. ESTHOSE: 

SHRI K. M. ABRAHAM: 
SHRI C. K. CHAKRAPANI: 

Will the Minister of COMMERCE be 
plC"Jsed to state: 

(a) whether Government have received 
any memorandum from the Coir Board 
Staff Association for the recognition of 
their Association; and 

(b) if so, the action taken by Govern-
ment thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (II) The 
Coir Board Staff Association had applied 
for recognition for purposes of the joint 
consultation and compulsory arbitration 
scheme. 

(b) The Association was informed that 
It was not eligible for recognition as the 
Scheme for Joint Consultative Machinery 
did not extend to employees of statutory 
Boards. 

DUltGAPUII STEEL PLANT 

1920. SHRI K. RAMANI: 
SHRI K. M. ABRAHAM: 
SHRI SAITA NARAIN 
SINGH: 

Will the Minister of STEEL. MINES 
AND METALS be pleased to stale : 

(a) whether it is a fact that DeW recruit-
ment has been stoped in the J)urppur 
Steel Plant for the nellt two years; and 
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(b) if so, the reasons therefor? 

THE MINISTER OF STEEL MINES 
AND METALS (DR. CHANNA 

REDDY).: (a) No, Sir. 

(b) Does Dot arise. 

ATI'AClDNO OF SLEEPER COACH TO DANAPUR 

FAST PASSENGER TRAIN 

1921. SHRl SHRI GOPAL SABOO: 

SHRI BENI SHANKER 
SHARMA: 

Will the  Minister of RAILWAYS be 
pleased to state: 

(a) whether Government are aware that 
Bhagalpur being an important business cen-
tre on tbe Sahebganj Loop line of the Eas-
tern Railway, bundreds of passengers travel 
between Bhagalpur and Calcutta everyday 
by the Danapur Fast Passenger for their 
downward journey, and the Delhi Express 
for their up journey; 

(b) whether it is a fact that there is DO 
sleeper coach attached to the Dana pur Fast 
Passenger, which put; passengers to ll1'eat 
inconvenience; and 

(c) if so, the steps taken to attach a 
three-tier sleeper coach to the Danapur 
Fast Passenger at Bhagalpur for the con-
venience of the third class local travelling 
public? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) Yes. The 
number of passengers travelling between 
Bbagalpur and Calcutta is approximately 
lOOper day by all trains. 

(b) and (c). No sleeper coach is at-
tached to 327/328 Howrah-Danapur Fast 
Passenger at present. Sleeper coaches are 
being built on a programmed basis. The 
question of introducing a sleeper coacb on 
327Up/328Dn. Howrah-Danapur Fast 
Passenger trains will be considered when 
more coaches become available. 

FuRNISIUNG OF ROOMS OF RAILWAY 

BOARD'S OFFICBRS 

\922. SHRl BABURAO PATEL: Will 
the Minister of RAll.WAYS be pleased to 
state: 

i (a) the total amount spent for furnishing 
the rOOtns of the Chairman, Members, Ad-
ditional Members, Directors and o1Bcials of 

similar status of the Railway Board in New 
Delhi, year-wise, during the last five years; 

(b) the names of contractors or com-
panies who did the furnishing; 

(c) the cost of imported furnisbinJ: 
material for this purpose; 

(d) whether tenders were called for 
before giving the contracts; and 

(e) whether Government have any plans 
to effect an economy on this account? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) A 
~ n  showing the position is laid on 
the Table of the House. [Placed in Library. 
Sec No. L T.-228/681. 

(b) Air-COlldilioninR: Mis. Volta, 
Limited and Air Conditioning Corporation 
Private Limited. through the Northern 
Railway. 

Fumiturc: Mis. S. Karam Singh and 
Son. New Delhi. 

Carpels: Central Cottage Industrie5 
Emporium, New Delhi. 

Sicel Almira"': M/s. Godrej and Boyce 
Mfg. Company Private Limited. 

(c) No imported furnishing material wa5 
u.cd. 

(d) Air Conditioners and steel almirahs 
were procured on DGS&D's running/rate 
contracts. As regards furniture, tenders arc 
called for every year from local firms and 
contract for thc supply of furniture and 
carrying out standard repairs is awarded to 
the lowest tenderer for one year. No ten-
ders were called for in respect of purchases 
made through the Central CottaRe Industries 
Emporium. 

(e) Expenditure on furniture is being 
restricted to the minimum exteDt possible. 

MANUFACTIJRE OF CYCLE RIMS 

1923. SHRI BABURAO PATEL: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) the names of the sponsors and their 
foreign collaborators wbo had put up a 
scheme for manufacturing cycle rims in 
India tbrouab the Government of Haryana; 

(b) the reasons why this proposal could ~ 
not be accepted; 
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(d) whether it is a fact that the 8POII5OlS 
have now shifted the machinery to Tanzania; 
and 

(d) the number Bnd amount of cycle 
rims imported annually during tho last three 
years ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHR! F. A. AHMED): (a) 

and (b). In March 1967, Government re-
ceived a proposal through the Government 
of Haryann from Shri Banwari Lal Scnnik, 
a British national of Indian origin residing 
at Nairobi. Kenya for the establishment of 
a unit in Haryana for the manufacture of 
bicycle rims. Government's approval to 
the proposal was communicated to the party 
on the 7th February, 1968. 

(c) No intimation has been received from 
the party regarding shifting of the machi-
nery to Tanzania. 

(d) The quantity and value of cycle rims 
importoo Juring the last three years is as 
follows :-

Year 

1964-65 
1965-66 
1966-67 

Quantity (Kfl.) 

NIL 
2 
53 

Value (Rs.) 

10 
385 

ACCIDENT AT PUNNURUNNI LEVEL CROSSING 

1924. SHRI P. C. ADICHAN: 
SHRI MANIBHAI 1. PATEL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a l whether a workmen special train 
carrying workers to the Cochin Oil Refinery 
from Ernakulam crashed into a paasenger 
bus at the Punnurunni level crossing on the 
29th January, 1968 on Southern Railway; 

(b) if so, the number of people killed and 
injured in the accident; 

(c) whether any enquiry has been made 
to ftDd out the causes of the accident; and 

(d) if so, the findings thereof and the 
action taken thereon? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) Yes. 

(II) III this accident 7 penons were kl11ed 
and 36 injured. 

(c) Va. 

(d) The report of the enquiry committee 
has not yet been finalised. 

ExPANSION OF COMPOSlTll TExnLE MILLS 

1925. SHRI S. K. TAPURTAH: Will 
the Minister of COMMERCE be pleaed 
to state: 

(a l whether Government have over-ruled 
the permission given by the Textile Com-
missioner to composite mills for marainal 
expansion; 

(b) if so, the reasons therefor; 

(c) the value of machinery manufactured 
as a result of the permission given by the 
Textile Commissioner; and 

(d) the value of machinery out of the 
above which could not be sold due to re-
vocation of the permission by Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b) . Due to cotton shortage which had 
developed, the marginal expansion scheme 
was kept in abeyance. Composite mills, 
who had taken effective steps ullder the 
marginal expansion scheme for looms are 
now being allowed to complete implementa-
tion by 3)-12-1968. 

(cl and (d). The information is being 
collected and will be laid on the Table 
of the House. 

EXPANSION OF COMPOSITE TEXTILE MILLS 

1926. SHRI S. K. TAPURIAH: Will 
the Minister of COMMERCE be ~ to 
state: 

(a) the policy of Government with reprd 
to tbe marginal expansion by CompOlite 
Cotton Textile MillI; 

(b) whether the installation of DeW 
powerlooms by individuals and co-oporativel 
will be allowed; and 

(c) if so, how many durina the next two 
years ? 

lHl!. DEPUTY MINISl'ER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAPI QUIlESHI): (a) The 
existina Composite CottOII Tesdle MIIJI per-
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mitted to expand their loomage capacity by 
10% have been allowed to implement this 
expansion by 31st December, 1968. 

(b) Yes. Sir. 

(c) A total of 1,05,080 powerlooms have 
been distributed to the States/Union Terri-
tories for installation in their discretion in 

~ Cooperative aJld other than Cooperative 
sectors during the IV Five Year Plan period. 

RECESSION 

1927. SHRI S. K. TAPURIAH: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether Government have made a 
study of the extent of recession in the 
country; 

(b) how the accumulation of stocks in 
various industries compare with the prevj-
ous year; and 

(c) the steps being taken by Govern-
ment to revive consumption and investment? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Yes, Sir. 

(b) The recession in the country has 
affected a wide spectrum of industry thou&h 
some sectors have been affected more than 
the others. It is, therefore, difficult to 
underl9ke a study of the type envisaged 
covering all sectors of industry and to 
correlate it with the receSSion. 

(c) The steps taken by the Government 
to revive consumption and investment in-
clude the review of the various develop-
mental programmes with a view to reviving 
the demand for capital goods to the extent 
possible; encouraging diversification in the 
manufacturing programme of the effected 
industries; emphasis on the development of 
regular export markets through stronger 
r ~ structures, both for the public 

and private sectors; banning of imports to 
the extent the indigenous capacity can 
meet the requirements. including a review 
of imports already authorised but not ir-
r ~  committed, and announcement of 
liberalisedcredit policy. 

HEAVY ELECI'RlCALS L11l., BHOPAL 

1928. SHRI S. K. TAPURIAH; Will 
tbe Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state : 

(a) whether Government have appointed 
a new Chairman of the Heavy Electricals 
Limited, Bhopal; 

(b) the terms thereof; and 

(c) the past experience and background 
of the present Chairman in industrial 
management? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). Shri S. Swayambu, has been ap-
pointed as Chairman and Managing Direc-
tor, Heavy Electricals (India) Ltd., Bhopal, 
with effect from the 7th October, 1967. He 
draws pay in the  sanctioned scale of the 
post which is Rs. 3000-125-3500/-P.M. 

(c) Shri Swayambu is a permanent officer 
of the Central Water and Power Commis-
sion and ha. been on deputation to Com-
pany since Dc:cember, 1963. He has work-
ed in various capacities such as Technical 
Director and Chief Engineer and General 
Manager in the Heavy Electricals Plant in 
Bhopal. He is a qualified electrical engi-
neer with over 25 years' experience of the 
problems of the Industry. 

IMPORTS OF NYLON AND SILK YARN 

1929. SHRI PREM CHAND VERMA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that the State 
Trading Corporation entered into contract 
with a foreign firm for the import of Dylan 
and silk yarn and according to the contract 
the goods were to be shipped throu&h an 
Indian vessel; 

(b) whether it is also a fact that the 
goods were in fact shipped throu&h a 
foreirn vessel as a result of which foroign 
exchange worth Rs. 1,24,719 had to be 
spent; 

(c) whether Bny enquiry has been COn-
ducted into the matter; and 

(d) if so, its outcome and if not, the 
reasons therefor? 
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THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) and (b). 
S.T.C. is at present importing nylon/cup-
ramanium yarn from West Germany, 
U.S.A., Japan and Italy against credits. 
According to the contracts entered into by 
S.T.C. with suppliers in U.S.A. and Italy. 
the goods are to be shipped at least to the 
cxtent of 50% by Indian vessels in terms 
of tonnage and the balance in the vessels 
belongin, to the credit-giving country. In 
tbe case of import, from West Germany, 
and Japan, the shipments are to be made 
by Indi'an vessels and/or vessels belonging 
to West Germany lind Japan. These are 
being adhered to. One consignment was 
shipped by West German suppliers by mis-
take in a third country vessels. This has 
been taken up with the West German Gov-
ernment for regularisation so that there is 
no foreign exchange loss to us. 

(e) and (d). Do not arise. 

HEAVY ELECfruC.\LS. BHOPAL 

1930. SHRI PREM CHAND VERMA: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the Heavy 
Electricals, Bhopal received a quotation of 
.£ 5000 per set of rectifiers on the 19th 
August, 1963 which was valid upto October, 
1963; 

(b) whether the order could not be plac-
ed upto the last date and was in fact con-
firmed only in February, 1964. when the 
quotation had gone up to £5285 reT set; 
and 

(c) if so, whether Government have 
made an inquiry for this delay which re-
sulted in extra expenditure of £4425 in 
foreign exchange and if not, the reasons 
therefor? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (c). Fifteen sets of Rectifiers were re-
quired for the construction of Railway 
Electric Multiple Units. In response to a 
technical enquiry from Heavy Electricals 
(India) Ltd., Bhopal, a quotation dated the 
9th Aupst, 1963 was received from 
Messrs. Associated Electrical Industries 
Ltd., of the U.K., valid upto the 30th Scp-

tember, 1963, quoting a price of ;£5000 
per set FOB, U.K. Port. The validity was 
subsequently extended, on request, upto the 
10th October, 1963. 

Before placing the order, the Indian Ccm-
pany had to obtain the clearance of the 
Directorate General of Technical Develop-
ment to the import, from indigenous anaJe. 
This was obtained in January, 1964. Ap-
proval of the Railways to the import Was 
received in February, 1964. 

In the meantime, Associated Elect'ical 
Industries Ltd., raised the quotation from 
£5000 per set to ;£6000 per sct. This Was 
brought down by negotiation to £5295 per 
set. This was considered reasonable in view 
of the wage award in the U.K., and was 
agreed to by the Railways. 

FALL IN OFF-TAKE OF RAILWAY WAGONS 

1931. SHRI PREM CHAND VERMA: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

(a) whether it is a fact that there has 
been heavy fall in the off-take of railway 
wagons and the traffic fell to 204 milJion 
tons at the end of 1965-66 as against esti-
mated traffic of 230 million tons; 

~  whether there was further faU in 
the traffic during 1967-68 and if so, to what 
extent; and 

(c) whether this fall w ~ primarily due 
to higher freight rates as compared to 
motor transport roles and if not, the rea-
,ons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Dur-
ing 1965-66, 203 million tonnes of orienat-
ing goods were loaded by rail as aeainst 
the capacity created for 215 million tonnes, 
which included an element of reserve capa-
~  to cope with peak demands. 

(b) The existing traffic trends indicate 
that the cur",nt year 1967-68 may c\ole 
with a fall in loading of about 2 per cent 
as compared to 1965-66. 

(c) No. But the drop in traOk has 
been due to fall in demands caused by the 
general recession in the country, accentuat-
ed by labour unrest and civil disturbllllCe8, 
and unprecedented drought conditiona. 
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EXPORT PROMOTION PROGIlAMME 

1935. SHRI ANBUCHEZHIAN: wm 
Ute Minister of COMMERCE be pleased to 
state : 

(a) whether it is a fact that the All 
IDdia Exporters' Chamber has at its 
meeting at Bombay on the 31st January, 
1968 suggested to the Central OovCl'lllllCllt 
that the current year sbould be devoted to 
ellPOrt promotion; 

~ wn  'Il'r.n' ~ 

164.7 158 41. 4 

336.8 

515. 1 30 \5.0 

1,016.6 188 56.4 

(b) whether they have also suggested 
certain measure> to be taken by Government 
to boost exports; and 

(c) if SO, the details thereof and the 
steps taken to implement them '! 

THE DEPlITY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) to (e). 
Government have so far not received any 
suggestion said to have been made by the 
All India r r~  Chamber at its meet-
ing at Bombay on 31st January. 1968. 

IMPORT DUTY ON RAw SILK 

1936. SHRI ANBUCHEZHIAN: wm 
the Minister of COMMERCE be pleaaed to 
state: 

(a) whether it is a fact that the Indian 
Silk Association have submitted certain pro-
posals to Government to make 'Indian SiIlt 
Products competitive in the world markets; 

(b) if 50, whether these proposals have 
been considered by Govemment; and 

(e) if so. what are the proposals and 
reaction of GO'Vemment thereto? 

THE DEPlITY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFf QURESHI): (e) to (e). 

The Indian Silk Asaociation at its 1irIl an-
nual Convention held at New Delhi I8It 
montb paaed a Dumber of resolutions more 
imRQrtant of which are the followiDa:-

( I) Step up production of raw IIiJIt in 
India; 
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(2) Improve quality of silkworm races 
and evolving higb yielding races 
for higher productivity; 

(3) Abolition of import duty on mw 
silk; 

(4) Maintenance of buffer stocks of 
imported and indigenous silk by 
the Central Silk Board for distri-
bution to the manufaeturer-expor-
leTS; 

(5) Reduction of airfreight on silk 
fabrics for export; and 

(6) Effectively publicise Indian silks in 
foreign markets. 

The above proposals whicb were received 
by Government only recently are under 
consideration. 

STATEMENT BY ISRAEL'S COMMERCE 

MINISTER 

19J7. SHRI ANBUCHEZHIAN: 

SHRI DEIVEEKAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government's attention has 
been drawn to tbe press report that lbe 
Commerce Minister of Israel has stated that 
his Government can sell to India, fertilizer. 
insecticides and agTicultural machinery; 

(b) whetber it is also a fact tbat he has 
,hown his Government's willingness to 
r~ s  iron, steel, rubber etc. from India; 
and 

(c) if so, the rc"dion of Government 
thereto? 

THE MINISTER OF 
{SHRI DINESH SINGH) : 
Yes, Sir. 

COMMERCE 
(a) and (b). 

(c) There are no special restrictions on 
trade with Israel and  any specific offers 
from Israel can be considered by Indian 
parties concerned in the ordinary course. 

STOPPAGE OF TRAIN AT SONAILI 

1938. SHRI SITARAM KESRI: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether it is a fact that there has 
~ a demand for a passenger  stop at 
Sonaili  Station in Katihar District; 

(b) if 50, the action taken thereon; and 

(c) whether Gover4ment propose to ex-
tend the passengers train running between 
Radhikapur and Barsoi to Katibar to faci-
litate the passengers of Sonaili 7 

THE MINISTER OF RAll..WAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) and (c). With effect from 20th 
February, 1968, 123 Up/124 Dn. Manihari-
gbat-Katihar passenger tmins have been 
extended to run to and from Radhikapur 
and stoppages have been provided at 
Sonaili station by these trains. 

LIGHTING ARRANGEMENT IN FIRST Cuss 

COMPARTMENTS 

1939. SHRI SITARAM KESRI: Will 
the Minister of RAILWAYS be plea,ed to 
state: 

(a) whether it is a fact that the lighting 
rr ~ n s in the First Class ~ r

ments in the Indian Railways on many 
main lines arc unsatisfactory; and 

(b) if so. the action taken to improve the 
same in view of increased burglaries in 
trains? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) There 
have been some cases of deficiencies and 
defects in the lights in tbe first class com-
partments. 

(b) A number of counter measures have 
heen taken to overcome the dilliculty of 
proper maintenance of train n~  which 
are listed below :--

(i) Improvement in the standard or 
maintenance of train lighting 
equipments at terminal stations. 

(ii) Inspection to ensure that the 
lights and fans and other ameni-
ties in the trains are in workins 
order before the trains leave the 
starting stations. 

(iii) Ensure that the lights, fans and 
other amenities Clre maintained in 
working order en route by Coach 
attendants who should attend to 
minor defects like replacement of 
bulbs, brushes, fuses etc. 
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(iv) Frequent inspections by Adminis-
trlltive Officers to ensure strict 
compliance of various instructions 
issued in this regard. 

(v) J ntroduction of certain anti-tbeft 
and anti-pilferage measures to re-
duce unauthorised interference 
with the equipment. 

(vi) Review. re-organisation and 
rationalization of the maintenance 
facilities. 

(vii) Procurement of adequate quanti-
ties of spares of satisfactory stan-
dard, with special emphasis on 
vital items. 

(\iii) Adoption of security measures in 
conjunction with the Railway Pro-
tection Force to ensure safety of 
equipment in the coaches. 

The problem is being tackled by adopt-
ing all po-sible measures so that the ameni-
ties of lights are maintained in good work-
ing order. 

TIIFFT or RAILWAV PROPERTY 

1940. SHRI SITARAM KESRI: Will 
the l\1ini,ter of RAILWAYS be pleased to 
!'!tatc: 

(a) whether it is a fact that there has 
been an increase in the cases of theft of 
RailWay Property during the last two years; 
and 

(b) iC so. the steps taken to check the 
.:rime ,,"el also to bring the culprits to 
book '! 

THE MINISTER OF RAILWAYS 
(SHRJ C. M. POONACHA): (a) Yes. 

There has been a slight increase in the 
inciden," of thefts of Railway Property. 
The recovery of stolen property has, bow-
ever. registered an imprOVement. 

(b) The following measures have 
heen / are being taken to check the incidence 
of thetis of Railway Property :-

( I) Plain clothes Railwav Protection 
Force staff are deputed to collect 
crime intelligence with a view to 
tracking down known criminals. 

l2) Special detective staff arc detailed 
to collect intelligence relarding 

r r~ of stolen property and 
raids are organised on their shlips 
with the assistance of tbe Police. 

(3) Zonal Headquarters' as well as 
Railway Board's Central Crime 
Bureau staff are deployed to con-
duct surprise nids to effect red-
handed capture of the culprits. 

(4) Basic security measures are pro-
vided at all Workshops and stores, 

(S) Close co-ordination between the 
Railway Protection Force and 
Government Railway Police and 
Police Officers is also maintained 
to deal with tbe criminals and 
receivers of stolen property. 

(6) Anti-theft measures exist in the 
shape of locking of compartmentll, 
welding and encasing electrical 
equipment. cleating and troughing 
of under frame wiring, shifting of 
tbeft prone equipment inside tbe 
coaches, so as to make their remo-
val difficult by anti-social ele-
ments. 

INDUSllUAL EsTATES 

1941. SHRI SITARAM KESRI: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS he 
pleased to ,tate: 

(a) whether it is a fact that many indus-
lrial units in the various Industrial Estates 
have either been closed or are running under 
loss due to lack of supply of raw material. 
and marketing of the goods produced; 

(b) if so, the number of such sick unit-
and the steps Government propose to take 
to help them; and 

(c) whether Government propose to cun-
sider the question of specifying tbe pro-
ducts in sucb industrial units and to create 
an agency for  the purchase and sale of the 
prodncts '! 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED) : (a) 
to (c). TIle information is being collected 
from the concerned authorities and wfll 
be placed on the Table of the House. 
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PuBLIC SECTOR. INDUST1U1!8 

1943. SHRI  SHRI CHAND GOEL : 
"Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state : 

(a) the percentage of investment made 
in the public sector industries in Punjab, 
Haryana, Himachal Pradesh and Union 
Territory of Chandigarh to the total invest-
ment in the public sector industries in the 
country; 

(b) whether Government are awal e 
that these States and Territories have been 
iguored hitherto in the establishment of 
public seclor iI)dustries; and 

(c) whether Government propose to lake 
any steps to remove the disparity? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (c). The percentages of investment in 
PUDjab and Haryana to the total IOVest-
ment in Central industrial projects during 
the three Plan periods are 1.30 and 0.33 
respectively. The percentage of investment 
in Himachal Pradesh is negligible. There 
is no Central industrial project in the 
Union Territory of Chandigarh. 

The Centra I industrial projects, primari-
ly n~ in the field of basic and heavy 
industries, are located essentially on the 
hasis of techno-economic considerations. 
There is no question of ignoring the claims 
of any particular State or Territory. As 
far as possible the special needs of parti-
cular regions within the limitation of 
techno-economic consideratiolls are kept in 
view. 

PRECISION INSTRUMENTS FACTORY, 

PALGHAT 

1945. SHRT P. VISWAMBHARAN: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether it is a fact that the proposal 
to sct up a Precision Instruments Factory 
at Palgbat, Kerala State has been aban-
doned; 

(b) if so, the reasons therefor; 

( c) when the land for this factory WIIS 
acquired; 

(d) the amount so far spent on this 
project by the State and Central Govern-
ments by way of land acquisition chargea; 
ond 

(e) if the project has not been aban-
doned, when Government propose to start 
the industry ot Palgbat? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (b). The Mechanical Instruments 
Plant at Palghat is one of the two r~ 

jects being implemented by the Instrumen-
tation Limited, which has set up one plant 
at Kota. The Kota plant is expected to 
go into production by middle of this year. 
On accouot of Ihe resources difficulty aod 
due to smckening of demand for the in-
struments included for manufacture in the 
two plants, the project in Kerala is being 
postponed for the present. A final decisioo 
on this issue and allied matters is yet to 
be taken by the Government. 

(c) and (d). Land measuring 588.2 
acres for the Palghat project was taken 
over by the Instrumentation Limited in 
January, 1965 from the Government of 
Kerala, free of charge. No amount ha .. 
therefore, been spent on this project by 
the Central Government by way of land 
acquisition charges. The amount spent in 
this regard by the State Government is 
being ascertained and the information wiD 
he laid on the Table of the House. 

CONVERSION OF METRE GAUGE INTO 

BROAD GAUGE RAILWAY LINES 

1946. SHRI S. M. BANERJEE: WiD 
the Minister of RAILWAYS be pleased to 
state: 

(a) the steps being taken to convert the 
metre gauge railway lines inlo broad 
gauge; 

(b) whether work has already started in 
this direction; and 

( c) if nol, Ihe reasons therefor ? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA); (a) to 
(c). As conversion of the entire M.G. 
system will involve a huge capital outlay 
and CBWIO severe disloc:ation to traffic such 
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IIUI8S conver.on is not envialeed at pre-
tient. Convemon· of a particular brauch 
or a section is always considerod on ita 
merits, as and when justification ariBea for 
the same, subject to availability of funds, 
and having regard to the transport re-
quirements and ~  advantages of such 
convcrsion. The following metre gauge 
sections have been converted into broad 
gauge during the last three Five Year 
Plans :-

1. Renigunta-Gudur 

2. Gudiwda-Bhimavaram 

3. Vijaywada-Masulipatam 

4. Katihar.singhabad 

S. Kumedpur-Barsoi 

6. Siliguri-Haldibari 

33.72 Kms. 

66.01 Kms. 

78.76 Kms. 

111.00 Kms. 

28.33 Kms. 

61.58 Kms. 

Besides the above, the  conversion of 
Poona-Miraj (267.18 Kms.) metre gauge 
section into broad gauge, is at present in 
progress. 

DAMAGES TO RAILWAY PROPERTY 

1947. SHRI S. C. SAMANTA: Will 
the Minister of RAILWAYS be pleased to 
.tate: 

(a) whether it is a fact that due to large 
scale pilferage on Railways and damages 
done by lawless elements. fares and 
freights arc being repeatedly increased re-
sulting in great burden on the Railway 
users; 

(b) whether it is also a fact that due 
to competition posted by road transport, 
Railway earnings are falling; and 

(c) if so, how Government propose to 
face these difficulties? 

TIlE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Pilfer-
ale from booked consignments, necessitat-
ing payment of compensation for shortages, 
pilferage of railway equipment. necessitat-
ing replacement of the articles stolen, and 
damage done to railway property by lawless 
elements would natw"ally add to the costs 
of working of the railways. But. these 
factors are not the main causes which 
have led to increases in freight and farea. 
The main factors arc the increasing cost 
of ad and fuel and the level of tratIIc 
being deprelSCd. 

(b) Railway earBings have DOt beeJI fai-
ling, but it is correct that road competition 
has affected the Railways' traffic in certain 
high rated commodities. 

(c) To meet road competition the Rail-
ways continuously strive to improve the qua-
lity of service. Some aspects that rccei.e 
constant attention arc timely supply of 
wagons and transit time. Quick transit acr-
vices and super-express goods services pro-
vide fast transport. Various measures IIfC 
adopted to prevent losses and damage dur-
ing transit. Where justified and practicable, 
packing conditions are made easier and 
less expensive. Reduced station to station 
rates are also quoted. Out Agencies and 
City Booking Agencies are opened and 
street colle:tion and delivery services or-
ganized for providing to the customer in-
tegrated rail-cum-road transport. n ~ 

services are being introduced between im-
portant stations to provide door to door 
service and eliminate costly packing end 
at Ihe same lime save damage and pilferage 
in transit. A Marketing and Sales Organi· 
ntion has been sct up on each Railway 80 
that all aspects of railway working having 
a bearing on consumer satisfaction can be 
kept under watch at a fairly high level. 

So far as pilferage is concerned, various 
measures have been adopted, such as ~

corting of all imporlant trains, deployment 
of plain clothes R.P.F. staff for tracking 
down known pilferers, patrolling of affected 
sections, yards, sheds and platforms and 
other strategic points. 

As for destruction of railway property, 
maintenance of law and order in railway 
premises as also safety and security of 
railway property n~ the responsibility of 
the State Government and the State Gov-
ernment Railwav Police, all incidents of 
lawlessness/damage to railway property 
are promptly brought to their notice. 

ExPoRT OF STEEL AND laON 

1948. SHRI S. C. SAMANTA: WiII 
the Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) the increase in export of steel, and 
iron in 1967-68; 

(b) whether there i. any likelihood, of 
further demand from foreign countries 
and if so, the nature of demands and the 
targets of export durina 1968·69; and 
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(c) the principal countries to which 
steel and iron were supplied nnd in what 
quantities '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETHI): (a) 
Increase in exports of iron and steel in 

~  over 1966·67 is likely to amounl 
to 900,000 tonnes. 

(b) For 1968·69, tbe estimated exports 
are 95{),{)(){) tonnes Pig Iron and 1 miJIion 
tonne.; of steel. 

(c) A statement sbowing countrywise 
exports in April-November 1967 period 
is laid on the Table of tbe House. [Placed 
ill LilJTary. See No. LT.-229/68.J 

MINE-M.L SURVEY IN M.P. AND RAJASTHAN 

1949. SHRI MANIBHAI J. PATEL: 
Will the Minister of STEEL, MINES AND 
METALS be ple9.sed to state: 

(a) whether any mineral survey bas 
been undertaken recently in Madhya Pra· 
desh and Rajasthan; 

(b) if so. the places where such sur· 
veys are going on at present and whetber 
some mineral deposits have been found 
out; and 

(c) the names of minerals found. the 
place.. where these have been found and 
the estimated deposits thereof? 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
REDDY): (a) Yes, Sir. 

(b) During tbe field season 1967·68, the 
Geological Survey of India proposes to 
undertake  mineral and groundwater in· 
vestigations in the following districts: 

RaitlSllltlll : Jhunjbunu. Ajmer, Nagaur, 
Sikar, Jaipur, Jodhpur, Alwar, 
Bharatpur, Udaipur, Pali, Bbilwara, 
Chittorgarh, Bundi, Barmer, Jaisal· 
mer .... d Ja10r. 

Madhya  Pradesh: Surguja, Hoshanga· 
bad, Bilaspur, Balaabat. Sidbi, 
Jabalpur, Bastar, Dbar. Raipur, 
Ratlam, Mandsaur. Damoh, Sagar. 
Guna. Shahdol, Datia. Rewa. Betul. 
Bhind. Vidisha. Nimar and 

(c) Estimated reserves of some of the 
important minerals found in Rajasthan and 
Madhya Pradesh are given in the state. 
ment laid on the Table of the House. 
[Placed in Library. See No. LT.-230/68.1 

ORDERS ON ENGINEERINO FIRMS FOR 
SUPPLY OF WAGONS 

1951. SHRI MANIBHAI J. PATEL: 
SHRI B. K. DASCHOWDHURY; 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Railways 
have been asked by the engineering firms 
to place orders for the supply of wagons 
for 1969-70; 

(b) how far this will help to overcome 
the present recession in engineering goods 
and also to keep the labour eng-aged; and 

(c) Government\ reaction thereto? 

THE MINISTER OF RAILWAYS 
(SHR! C. M. POONACHA): (a) No 
specific request has been received from the 
engineering firms for placement of orders 
against 1969·70 Programme. 

(b) Based on the actual performance in 
1966·67 and in 1967·68 so far the wagon 
builders in private sector have adequate 
load to keep their capacity engaged upto 
end of June. 1969. 

(c) Does nOl arise. 

AIR·CONDITIONeD COACH FROM DELID TO 
CHANDIGARH 

1952. SHRI SHRI CHAND ~ 
Will tbe Minister of RAILWAYS be pleas· 
ed to state: 

(a) whether it is a fact that many VIPs 

have now to travel by Kalka Mail from 
Delbi to Chandigarh in connection with 
various activities; 

(b) whether there is any proposal to 
start a daily Air·conditioned Coach from 
Delhi to Chandigarh or from Delhi to 
Kalka by the Kalka Mail; and 

(c) if so, how long it will take to mate-
rialise the proposal? 
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THEMINISmR OF RAILWAYS 
'i(SHRI C. M. POONACHA): (a) and 
"(b). A dally A.C. coach already nms bet-
<ween Delhi and Kalka during summer 
. montbs. During winter, un A.C. coach 
runs between Delhi lind Kalka tri-weekly 
and the number of VIPs is less than 5 per 
month. The overall occupation of the tri-
weekly A.C. coach during winter months is 
,only about SO per ceot and does not justify 
,starting a daily service. 

(c) Does not arise. 
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CEMENT CoRPOllAllON OF INtlL\ 

1961. SHRI GADn.INGANA GOWD: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state : 

(a) wbether it is a fact that the Cement 
Corporation of India bas been uked to 
allocate cement and to direct lIIOWIIIlent of 
cement from cement factories; and 

(b) if so, the reasons therefO!'? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (8) 

Yes. Sir. 

(b) Due to certain defects and irregu-
larities in the working of Cement Alloca· 
tion and Coordinating Organisation lei up 
by the Cement Industry for distribution of 
cement and difference of opinion amona its 
members, it bad become clear that tbiI or-
ganisation could not ensure proper dlalri-
bution of cement throuabout the country. 
In view of the necessity for movement of 
cement from surplus to deficit areas and 
for maintaining uniform f.o.r. price aU 
over the country, it WL\ decided to IUbati-
tute a Government Controlled Asency 
namely the Cement Corporation of ladia 
Ltd. to perform for a period of ODe year 
w.e.f. 1-1-1968, the functions of allocation 
and dislribution of cement. 
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-EFPECT OP SUEZ OANAL CLoSUilE ON 
EXPORT OF STEEL 

1962. SHRI GADILINGANA GOWD: 
Will the Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether the closure of Suez Canal 
helped the exports of steel from OUr coun-
try; 

(b) if not, whether Government are 
considering a new export-oriented pattern; 
and 

(c) the further steps which Government 
have taken to increase the exports in view 
of the production by the new units that 
will be commissioned in the next rew 
years ., 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS. (SHRI P. C. SETHI): (a) 
The closure of Suez Canal has made Our 
exports more competitive in certain markets 
such as EaSt Africa Ilnd Middle Eastern 
countries but less competitive in the East 
European market. On balance. there was 
perhaps a marginal advantage to us. 

(b) In view of the answer to (Il) above. 
this question does not arise. 

(c) Continuous efforts are being made 
to . increase exports to \\Iorld markets. As 
a result of this drive. exports during the 
year 1967-68 are likely to amount to over 
Rs. 50 crores as against about Rs. 20 
crores in 1966-67. It is likely that in the 
years to come this trend will be maintained. 

STEEL, MINES AND METALS MINISTER'S 

VISIT TO U.K. 

1963. SHRI GADlLlNGANA GOWD: 
Will the Minister of STEEL. MINES AND 
METALS be pleased to state: 

(a) whether it is a fact that he paid" 
visit to U.K. recently; 

(b) if so, the outcome of his visit; and 

(c) whether Government propose to 
lay on the Table a copy of his recommen-
dations and the decision taken thereon? 

THE MINISTER OF STEEL. MINES 
AND METALS (DR. CHANNA 
'REDDY): (a) Yes, Sir. 

(b) and (c). During the visit, I had 
talks with British Mini9lers and the British 

Steel Corporatien on the organisation ~

peets of Il publicly-owned steel industry. A 
copy of my report on the Study of the 
British Steel Corporation is laid on the 
Table of the House. [Placed in Library. 
See No. LT-231/68J. In the re-organisa-
tion of our public sector steel industry 
which is presently under Government's con-
sideration, the organisational experiances 
of publicly-owned steel industry elsewhere 
would no doubt be taken into account. 
Furthermore, I had discussions on the 
question of technical assistance for the 
DurSl\pur Steel Plant. The British Steel 
Corporation team sponsored by the British 
Government on the basis of these discus· 
sions is currently at Durgapur to appraise 
the requirements of the steelworks of equip-
ment and technical assistance to be provi-
ded from Britain. 

CIUTTAIlAN.JAN HIGHER SECONDARY ScHOOL 

1964. SHRI DEVAN SEN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that Government 
have imposed English as medium of instruc-
tion at the Cbitlaranjan Higher Secondary 
School at Chittaranjan; 

(b) whether it is also a fact that about 
90 per cent of the students in the school 
~  Bengali and Hindi; 

(c) whether it is further a fact that the 
Cljittaranjan Railwaymen Union have sent 
a memorandum protesting against the im-
positiDn of English and demanding intro-
duction of Hindi and Bengali; and 

(d) if so the step. taken or proposed to 
be taken for the conversion of the school 
into a Bengali and Hindi medium? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No. 

(b) Yes. 

(c) No. 

(d) Does not ari'e. 

RAIL TRANSI'ORT CAPACITY 

1965. SHRI S. R. DAMANI: Will the 
Minister of RAILWAYS be pleased to 
state; 

!.a) whether it is a fact that rail trans-
port capacity for carriage of goods has 
been generally ahead of demand during 
1966-67; 
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(b) if so, the cause, thereof: and 

(c) the steps taken to remedy the situa-
tion? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) The traffic offerings did not come 
up to the expected levels dUe to the gene-
ral recession in economic activity in the 
country and drought conditions. 

(c) The causes were beyond the control 
of Railways. However. special steps have 
heen taken to attract more traffic to the 
Railways. Marketing and Sales Organise-
t ions have been specially set up on all the 
Railways to attract new traffic. Improve· 
ments in the quality of service bave also 
been effected by providing container ser-
vice. faster transit by dieselised Super Ex-
press ll00ds trains. etc. 

IMPORT 01' MACIRNERY 

1967. SHRI BHOGENDRA JHA: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to refer to the reply given to Un-
starred Question No. 1866 on !be 24th 
November, 1967 and state: 

(a) wl!etber Government  have since 
made inquiries from the respective indus. 
tries and firms producing engineering 

~ n r  and paris as \0 wbicb of tbem 
individually and taken together can meet 
II", demands of the respective machineries 
and part:!; and 

(b) if so, tbe details thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): 
I a) and (b). The Dfrectorate General of 
Technical Development are required to 
~  a close watch on the r~ss and 
production facilities of indigenous m'anu-
facturers of engineering machinery and 
parts. All requests for imports as for 
instance of Machine tools, lire screened 
with regard to indigenous availability of 
equivalent items and intending importers 
3rc put in toucb or specifically informed of 
the indigenous sources from which their 
requirements could be met. This is a con· 
tinuing process, covering the entire spec-
trum of industry which is widening as more 

and more items lei progrelBively 1DtUIlJ-
factured in the country. 

RAILWAY Hi.u.TS 

1968. SHRI BHOGENDRA JHA: WiD 
the Miaister of RAIL WAYS be pleased to 
state: 

(a) wbether enquiries have been comple-
ted for the opening of railway halts at 
Mureitha between Kaml9ul and JOlllara 
Station, Korahia between KhajouJi and 
Jayanagar Stations, and at Rajcndra bridse 
on the northern side lind in place of the 
present Simariqhat StatWD; 

(b) if so, the result thereof and decision 
taken thereon; and 

(c) if not, tbe reasonS for the delay? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and 
(b). Enquiries have been completed for 
the opening of railway halts at Muraitha 
hetween Kamtaul lind JOlliara statioos and 
Korahia between KbajauJi and Javanqar 
stations. The provision of baits at Murai-
tha and Korebia has not been found feasi-
ble as they will rcsult in recurrina loss to 
the Railway. 

There is no station of the name Simaria-
I:hat. There is, however, a station of the 
name Simaria and a train halt named 
Rajendra Pu I Halt is already provided on 
the Northern side of the Rajendra Bridac 
between Simaria and Hathidah junction 
stilt ions. A suggestion received from the 
Mandai Shiksbak S8Ogh, Darbhanaa. to 
shift the  halt close to the Rejendra Bridge 
is under examination, 

(c) The suggestion about the shifting of 
Raje",lra Pul Halt ha. only recently been 
received lind as tho financial &: technical 
implications of the proposal have to be 
examined carefully, it will take some time 
before tbe enquiries are completed. 
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L.UE AuIvAL OF FI.YING MAIL IN DELIIl 

1971. SHR! YAJNA DATI SHARMA: 
Will the MiDister of RAILWAYS be pleas· 
cd to state: 

(a) whether it is a fact that the Flying 
Mail which is the fastest train from 
Amritsar to Delhi reaches Delhi late fre-
quently, sometimes eveD at Zero hour, thus 
putting the passengers to great iDCODveni-
n ~ 

(b) whether this train is unnecessarily 
held up either at Sonepat/Badli/Narela for 
want of platforms for incomiDg trains to 
Delhi; and 

(c) if so, the steps taken by Government 
in the matter and whether GovernmeDt pro· 
pose to advance the time of starting of the 
Flying Mail from Amritsar? 

THE MINISTER OF RAILWAYS 
(SHRl C. M. POONACHA): (a) The 
number of occasions wheD the Flying Mail 
reached Delhi over half an hour late was 
23 during November, 1967; 28 during 
December. 1967, 13 dUTing January. 196H 
and 6 duriDg February, 1968 (upto 20th 
February). 

(b) and (c). During November and 
December 1967, the running of this Irai n 
on the saturated Delbi-Ambala siDgle line 
section was affected by frequeDt alarm 
chaiD pulling OD this aDd other trains up-
setting the pattern of movemeDt, frequent 
foggy weather, etc. However, as a result 
of special efforts made, the I1lJIDing of this 
train has improved during the last two 
months and all possible  steps arc being 
takeD to CDsurO its punctual runoio&. It 
has Dot been found feasible to advaoce the 
time of starting of the Flying Mail from 
Amritsar. 
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S\'N'nmncs SU8STI1UI'B POll JUTE 

1976. SHRI JUGAL MONDAL: Will 
the MiDisler of COMMERCE be pleased to 
state: 

(a) whether  the Imperial Chemical In-
dustries Ltd., and the Oil cartels have in-
troduced synthetic fibre whose cost of pro-
duction is less than that of jute; and 

(b) if so, the steps taken 10 protect the 
Indian jute Industry'! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFl QURESHI): (a) Vari-
ous manufacturers have introduced sYDthe· 
lie substitutes in overseas markets which 
,ell in competition with jute goods. 

(b) The industry is being given assist-
once in conducting research for develop-
ment of finer fabrics etc. At the same 
lime steps arc bcing taken to improve the 
yield both in terms of quality and quantity, 
reduction of jute content of the fabric and 
a Iso improving the manufacturing efficiency 
of the industry. On a review, export duties 
un certain varieties of jute goods have been 
reduced with effect from February 7, 196H. 

TRAIN-Bus COLLISION NEAR LAKlflMPUR 

1977. SHRr YASHPAL SINGH: Will 
the Minister of RAILWAYS be pleased to 
,.·.tatc: 

(a) whether it is a fact that a train hit 
the bus on the 5th February, 1968 on the 
unmanned level crossing between Bhira 
Kheri and Mailani Smtions near Lakhim-
pur on the North Eastern Railway; 

(b) if so, the cause thereof; 

(cl tile number of ~rs ns killed and 
injured as a result thereof; and 

(d) the action taken by Government in 
the mailer? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHAI: (a) Yes. 

(b) The cause of the accident is under 
inyestigation. 

(c) In this accident 10 ~n ns travel-
ling in the bus were killed and 37 injured. 

(d) Suitable nction will be taken on 
completion of the enquiry. 

~  ."f." ~ qp 
llir ~ 'liT 'lim 
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FALL IN HANDLOOM EXPORTS 

1983, SHRI S, K, SAMBANDHAN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that handloom 
exports are declining; and 

(b) if so, the action taken in the mat-
te!;.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Yes, 
Sir. 

(b) The follOWing steps have been 
taken to check the decline in the exports 
of handloom goods:-

(I) A programme of publicity for 
handloom fabrics has be.:n under-
taken in U.S.A. through the Han-
dicrafts and Handlooms Export 
Corporation of India Ltd.. New 
Delhi. 

(2) A programme for popularising 
and producing handloom ready-
made garments has been under-
taken by the Handicrafts & Hand-
looms Export Corporation. New 
Delhi in collaboration wilh Mr. 
Pierre Cardin. the famous French 
fashion designer. 

(3) A handicraft and hand loom de-
legation was sent to Soulh East 
Asian countries with a view to 
enquire into the prospects of in-
creasing exports of handloom 
goods to these countries. Action 
has been initiated on the recom-
mendations of tbis delellation. 

(4) E.E.C. countries have made a de-
claration that duty free entry will 
be allowed in the Common Mar-
ket countries to the value of $ 
one million each of Indian hand-
loom silk fabrics and hand100m 
cotton fabrics on a simple certi-
ficate that the product is hand-
loomed and handprinted. A 
similar concession by Norway, 
Sweden and Denmark bas also 
been secured. 

~  q ~~ 

1984. "ti ~~~ ~ r~  ; ~ 

.rfVriQ' *'r ~ iRfr;f'tiT "r'T rn fi!;: 
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r ~  It .. 1<'T'I' ~ ~  (.t'! 
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TRADE AGReEMENT WJTH BRAZIL 

1986. SHRI HIMATSINGKA : 
SHRI Y ASH PAL SINGH: 
SHRI YAJNA DATI 
SHARMA: 

Will the Minister of COMMERCE be 

pleased to state: 
(a) whether a trade pact has recently 

been signed with Brazil; 

(b) if so. the terms of tbe agreement; 

(c) the volume of exports to and im-
porls from Brazil during tbe ensuioll year 

under the agreement; and 

(d) the products and by-products which 
will be mainly exchanged between the two 

countries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Yes, 
Sir. A Trade Agreement between India 
and Brazil was signed on the 3rd February, 

1968. at New Delhi. 
(b) The Agreement is general in nature 

and provides, intcr alia, for reciprocal ex-
tension of most-favoured-nation treatment 
by Ihe two countries to each other in mat-
ters of trade and tariffs. It will come into 
force from the date of exchange of instru-
ments of ratification which is to take place 
in Rio de Janeiro. The Agreement  is for 
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:aD iRitial period of 3 years and will be ex-
1ended by tacit COllSCllt for periods of ODe 
.year at a time thereafter. 

(c) and (d). The Agreement does not 
oColDmit either side to imports of specific 
items or of specific value from the other. 
It is the hope of both sides. however. that 
it will provide a framework for expansron 
,of tl1lde and economic COOperation between 
the two countries. India imported a sub-
stantial quantity of rice last year from 
Brazil and could also consider import of 
.other industrial products such as ships. 
Brazil, on the other hand, is a large im-
porter of textile machinery. l1Ii1way eQuip-
'ment, including rails, generators, electric 
motors and other engineering equipment 
which India is in a position to supply. The 
two Governments have decided that the 
scope for expansion of Indo·Brazilian trade 
·should be explored in depth. 

STAPF OF CmEF CONTROLLER OF IMPORTS 

& EXPORTS 

1987. SHRI N. K. SOMANI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the number of persons working in 
the offices in India under the Chief Con-
. troller of Imports and Exports ond their 
.annual establishment charges; 

(b) the number of licence, issued, reva· 
lidated, etc. annually; and 

(c) the average time taken to issue a 
fresh licence and to revalidate the ~  

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI) : 

(a) (i) The total sanctioned strength of 
the Import and Export Trade 
Control Organisation as on 
31·3·1967 WaS 297 Gazetted 
Officers, 1773 Non-gazetted 
Officers and 489 Class IV Staff. 

(ii) The establishment charges dur-
iag 1966-67 were Rs. 
1,09,03,564. 

(b) The total number of licences issued 
lby Import and Export Trade Control Or-
ganisation during 1966·67 was 1,57.167. 

Information regarding number of licences 
revalidated is being collected . 

(c) (i) There are standiq instructions 
that applications for import 
licences other than Capital 
Goods and Heavy mectrical 
Plant if complete in all respects, 
should be dispoeed of within 
30 days and applicatiOlts for 
Capital Goods and Heavy Elec-
trical Plant licences within 60 
days from the date of the re-
ceipt in the operative section. 
These time limits are being 
generally adhered to. 

(ii) Applications for revalidation 
are disposed of, by and large, 
within 7 days according to the 
standing instructions of the de-
partment. 

STUDY OF MAN.\GEMt:NT TEcHNIQUE IN 

U.S.S.R. 

1988. SHRI BEDABRATA BARUA: 

SHRI Y. A. PRASAD: 

SHRI R.  R. SINGH DBO : 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that U.S.S.R . 
Prime Minister suggested during his recent 
visit that Indian engineers should visit simi-
lar projects in U.S.S.R. to study the mana-
I!ement techniques; ond 

(b) if so, Government's reaction there-
to '! 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMBD): (a) 
and (b). Various Soyiet Authorities in-
cluding  the Prime Minister have stressed 
the importance of manning the PlaDts sct 
up with Soyiet Assistance with adequate 
and well Qualified personDel. 

The question of training of Indian CD-
ri"eers would be constantly kept under re-
view and to the extent necessary, engineers 
und technicians would be sent to the 
U.S.S.R. for further training 50 that in due 
course of time they may be equipped to 
occupy top Managerial positions in the 
plants. 
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ExPO\lT OF SrEEL 

1989. SHRI BEDABRATA BARUA: 
SHRI Y. A. PRASAD: 
SHRI R. R. SINGH DEO : 

Will the Minister of STEEL. MINES 
AND METALS be ~  to state: 

(a) whether it is a fact that the export 
of Indian Steel has gone up during 1967-
68; 

Cb) if so, the extent to which it has 
~ n  up; and 

(c) the target of export for 1968-69 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETHI): (a) and 
(b). Yes, Sir. 

During the eight month period ended 
30th November 1967, India exported 
808,Z04 tonnes of Iron and Steel, as com-
pared to II. quanlity of 470,854 tonnes ex-
ported durio& ~  

(c) It is estimated that about 950,000 
lonnes of Pig Iron and I million tonnes of 
Steel will be exported in 1968-69. 

EXPORT OF STEEL 

1990. SHRI M. SUDARSNAM: Will 
Ihe Minister of STEEL, MINES AND 
METALS be pleased 10 slate the tOlal 

Passenger cars 

Scooters 

Three-wheelers 

Twopeds (Mopeds) 

Jeeps 

Commercial Vehicles (including lorries) 

amr)fiAi ~ ~  ~~ 
~  

1992. ~ ~ ""' ~  : 

'IT '01f ~ : 

IRT ~ r~ ~ ~  ~  

~ ~ ~ ;rnf.t ;tt ~ <Ril fit; : 

(if) IRT ~ ~ ~ fit; ~ ~ 

amount of steel and steel products exported 
during 1965, 1966 and 1967? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. c. SETHI): The 
tonnage of Iron and Steel exported durine 
Ihe years 1965-66, 1966-67 and first eight 
months of 1967-68 (upto November 1967) 
are as under:-

1965-66 

1966-67 

1967-68 

(uplo 30-11-67) 

QIIQlltity ill M/tonnes 

150,304 

470,854 

808,204 

MANUFACTUllE OF PASSENGER CARS 

1991. SHRI M SUDARSNAM: Will 
Ihe Minisler of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased 10 stale the total  number of pas-
senger cars, scooters, three wheelers, two-
peds, jeeps and lorries manufactured in 
1967 as against 1966 and 1965? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): The 
production figures of the various types of 
vehicles for the years 1965, 1966 and 1967 
are as under:-

--_._----
1965 1966 1967 

24,790 27,597 33,339 

20,296 20,971 3u,302 

1.884 1,175 3,980 

5,768 4,890 9,184 

10,488 9,862 5,561 

37,299 34,199 31,462 

'fiT '1fT ~  ~ fwft 'I'1l<: f.\lrlJ if f.l';;ft 
~ lIT f.l';;ft ~ ~ m If<: lI>llr 
if'( ~ q ai\a'TflA; ~ ~ 'SIFf ;tt 

~ ~~~ ~~ 

;tt iJcn m ~ ~ ~ f.mriI;T ~ 

~  if ~ RilfPTlIT ~  m 

('I' ) lift ~  tr) ~ IRT I!iRVr 

i? 
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ENCOUNTER AT DUM DUM RAILWAY 

STATION 

1997. SHRI KAMESHWAR SINGH: 
'Will the Minister of RAILWAYS be pleas· 
oed to state : 

(a) whether it is a fact that an Officer 
.of Railway Protection Force was killed in 
an encounter at Dum  Dum Railway Station 
on the 16th November. 1967; 

(b) whether any enquiry was held into 
.the matter; and 

.( c) if so, the findings thereof? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes . 

(b) and (e). Yes, Government Railway 
Police, Sealdah have registered a case on 
Crime No. 56 dated 16·11-67 under sec· 
tions 147, 148, 149. 324,  353.  307, 302 
I.P.C. and 6(3) Indian Explosives Act and 
tbe Police investigations are still in pro-
gress . 

DIROUGH BooIE FROM RoURKBLA TO PURI 

1998. SHRI S. KUNDU: Will the 
Minister of RAILWAYS be p1eascd to 
state: 

(a) whether Government are aware of 
the. demand of the -Railway Users' Commit-
tee of Rourkela to provide one through 
bogie from Rourkela to Purl to be attached 
to some train at Rourkela station; 

(b) if so. 'when Government propose 10 
proyide a bogie; and 

(c) if not, the r s n~ therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) and (e). This is ul\der examination. 

DIATARI IRON ORE PROJECf 

1999. SHRI S. KUNDU: Will the 
Minister of STEEL, MINES AND 
METALS be pleased to refer to the reply 
given to Unstarred Question No. 3607, on 
the 8th December, 1967 and state : 

(a) whether Government are aware that 
the Diatari iron orc project is passing 
through financial difficulties; 

(b) whetber the target of export of iron 
ore has been achieved; 

(c) whether the Orissa Mining Corpora-
tion or Orissa Government have sought the 
assistance of the Central Government or 
the National Mim:ral DevelOpment Corpo-
ration to tide over the present financial 
and other difficulties facing Diatari Iron 
Ore Project in Orissa; and 

(d) whether Government have suggested 
any plans to come to the rescue of Diatari 
Iron Ore Project? 
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THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
·.REDDY): (Il) The Orissa Mining Cor-
pOllltion efperienced some financial diffi-
culties. The position is expected to improve 
·on getting the loan which they expect from 
Banks. 

(b) Diatari Iron Ore Mine is being de-
veloped for Ihe production of 1.5 million 
lonnes of ore per annum for export. It 
is expected to commence  mechanical pro-
duclion from June 1968. The export tur-
get will be achieved after the commission-
ing of the Orc Handling Plant. 

(c) The National Mineral Development 
rorporation were not approached for any 
financial assistance. However, the Central 
Govetnment have granted loans totalling 10 
Rs. 342.5 lakhs on request from the Ori"a 
Mining Corporation. The Corporation i, 
,,1,0 arranging for loans from the Banks. 

(d) Does not arise. 

INOUSllUAL ESTATE.S IN ASSAM 

2000. SHRI R. BARUA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to refer to the reply given to Un-
starred Question No. 2854 on the 16th 
June. 1967 and state: 

( a) whelher the J ndustrial Estates at 
Nalbari and Tinsukia in Assam arc func-
tioninl:; 

(b) if so, the details thereof; 

(c) whether the Industrial Estates in 
Sih.agar and lorhat in Assam are likely 
10 be ready for allotment during this year; 

and 

(d) if not, the steps being taken to ex-
pedite their completion? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (d). The infonnation is being collected 
from the concerned authorities and will be 
placed on tbe Table of the House. 

CoAL CONSUMPTlON BY N.B.F. RAILWAY 

2001. SHRI R. BARUA: Will tho 
Minister of RAILWAYS be plea!lCd to 
state: 
lALSS(CP)/68-6 

(a) whether the intake of Assam Coal 
by the North-East Frontier Railway has 
gone down as a result of introducing diesel 
engines; and 

(b) if so, the position regardin& lifting 
of Assam Coal by the Railways  in 1967 
and the estimate for 1968 keeping in view 
further increase ~ dieselisation? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No. 

(b) Docs not arise. 

TRAtN FROM BARAUNI TO GAUllAll 

ZOO2. SHRI R. BARUA: Will the 
Minister of RAILWAYS be pleased to 
state: 

( .. ) whether due to the shortage of pus-
scn1",r coaches. North-Ellst Frontier Rail-
way is unable to run another train from 
Barauni to Gauhati and back; and 

(b) if so, the steps taken to meet the 
pressing need of this additional train? 

THE .MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Intro-
duction of an additional train between 
Harauni and G8ubati is not, at present, fea-
'ible for want of requisite r ~r  by way 
of additional coaches. locomotives ami 
spare line capacity on the barauni-Katihar 
hcction. 

(h) Work, to increase line capacity are 
in hand. As soon as Ihese pre completed 
and adequate resources by way of coach-
ing .tock and locomotives become avail-
able. this demand will be considered. 

IMPORT OF SULPHUR 

2oo). SHRl R. BARUA: Will the 
Minister of COMMERCE be pleased to 

,tate: 

(,,) whether the import of sulpher Is 
canaliscd through the State Trading Cor· 

poration; 

(b) whether the country is depending 
upon monopoly suppliers in U.S.A. thronah 
their two Indian agents "i:. M Is. Dharam.i 
Morarii and Co. and Mis. EID Parry Ltd; 

and 

(c) if so. whether their monopoly Is 

causing difficulties in cbanging tho import 

policy? 
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THE DEPUlY MINISTER IN '!HE 
MINISTRY OF COMMERCE (SHIO 
MOHD. SHAFI QURESHI): (a) No, 
Sir. Imports by others aro also permitted. 

(b) No, Sir. There are imports from 
other sources and by other agencies also. 

(c) Does not arise. 
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EXPORT OF IRON ORE 

2006. SHRI S. C. SAMANTA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the increase in export of iron ore 
in the year 1967-68; and 

(b) whether there is any likelihood of 
further demand from foreign countries and 
if so, the nature of the demands and tbe 
targets of export during 1968-69? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFJ QURESHI): (a) The 
following are the exports of Iron Ore from 
India during 1962-63 to 1966-67 and likely 
exports during 1967-68. 

Year 

1962-63 
1963-64 
1964-65 
1965-66 
1966-67 
1967-68 

QuaJllity 

(in million tonnes) 

9.07 
9.78 
10.23 

" 11.99 
13.21 
13.50 

(based on actuals 
during April" 1967 
to January, 1968 
and anticipated dur-
ing February & 

March, 1968). 

(b) Yes, Sir. Target of exports during 
1968-69 based on existing and anticipated 
sales prospects is about 15 million tonnes. 
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FALLS IN Gooos EARNINGS 

2007.SHRI R. BARUA: 
SHRI CHANDRA SHEKHAR 
SINGH: 

Will the  Minister of RAILWAYS be 
pleased to stale: 

(a) whether it is a fact that the Rail-
ways are running into a heavy deficit due 
to considerable fall in goods earnings and 
increase in operating costs during the last 
two years; 

(b) if so, details o[ the deficit. year-wise; 
and 

(c) the steps taken to make up the los-
scs and remove their causes during the cur-
Tcnt year '! 

mE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) There 
has becn some deficit in 1966-67 and 1967-
68 dUe to fall in goods earnings and in-
aease in operating costs. 

(b) 1966-67 
1967-68 

18.27. crores. 
22.59 crore'. 

(c) Efforts are being made to secure 
more traffic for the Railways, bv improv-
ing the quality of service offered, like ade-
quate and timely supply of wagons, speed-
ing up transit and ensuring safe transit. 
Rate adjustmenl> are also made where 
justified_ 
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ROURKEL.\ STEbL PLANT 

2012. SHRI D. AMAT: Will the 
Minisler of STEEL, MINES AND 
METALS be pleased to state: 
(a) the total 'amonnt of loss incurred by 

the Rourkela Steel Plant during the lasl 
financial year; 

(b) the reason lherefor; and 

(c) its repercussion on the profit &haring 
honus payable under the Payment of Bonus 
Act 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF STEEL. MINES AND 
METALS (SHRI P. C. SETHI): (Il) 

The Rourkela Steel Plant incurred a loos of 
Rs. 19.38 million during the financial year 
1966-67. 
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(b) The loss is attributable to a number 
of factors including lower production, 
changes in demand pattern. rise in the cost 
Of raw materials, post-devailltltion increases 
in the cost of imported stores &: spares, 
breu-downs etc. 

f c) In the absence of "aUocable sur-
plus" in term. of the Payment of Bonus 
Ad, the statutory minimum bonus only was 
ucdared by the Company. . 

PAltAl>EEP-CUlTACJ.: RAILWAY LINE 

2013. SHRI D. AMAT; Will the 
Minister of RAILWAYS be pleased to 
state; 

( ,,) whether the .urvey of new railway 
line from ParadeeI' to Cullack has been 
completed; and 

( h) the total amount to be spent on the 
sllrvey and construction of this line? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA); (a) The 
Hnal Location Survey for the entire length 
Ims been completed. The report and esti· 
mate are under preparation. 

( b) About Rs. 10 crores. 

MACHINE TOOL PLANT IN CEYLON 

2014. SHRI K. P. -SINGH DEO; Will 
the Minister of INDUSTRIAL DEVELOP· 
MENT AND COMPANY AFFAIRS be 
pl"'lsed to state; 

(a) whether it is a facl that a study team 
on behalf of the Hindu,tan Machine Toot-
Ltd ... visited Ceylon sometime in September. 
I'll> 7 at the invitation of the CeylOn Steel 
Corporation to study the possibility ofset· 
ting up a machine tool plant in Ceylon; 
and 

( h) if so, the result thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A AHMED): (a) 
Ye" Sir. 

I b) Negotiations are still going on. 

'C'AI'ITAL EXPRESS' BETWI,EN DELHI AND 

CALCUITA 

20tS. SHRI K. P. SINGH DEO; Will 
the Minista' of RAILWAYS be pleased to 
state; 

(a) wbetber there is a proposal to4liotro 
d uce a new faster train "Capital Express" 
between Delhi and Calcutta; 

(b) if so, the coverage time likely to be 
reullced with the introduction of the new 
train; 

(c) the number of services proposed to 
he introduced in a wuk; aDd 

(d) when sucb a train is likely 10 be 
introduced 0 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to 
(c). Y",. it is proposed to iDtroduce a bi-
wedly fast express train between New 
Delhi and Howrab wbich will cover the 
uistance in about 17 to 18 hours. 

(d) Technical details of the proposal are 
in the prace.s of finalisation and as IIDCb nit 
uate for its introduction can be given at 
the moment. 

A.S.Ms ON ALlPURDUAIt lUNcnOM-

GITALDABA SEcnoN 

~  SHRI B. K. DASCHOWDHURY: 
Will the Minister of RAILWAYS be pleas-
ed to state; 

(a) whether it is a fact that the Assis-
tant Station Masters working OD some sta-
tions on the Alipurduar lunctioD-tiitaldaba 
Section of the North-east Frontier Railway 
have heen withdrawn; and 

(b) if W, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(StiRI C. M. POONACHA); (a) No. 

(b) ))oe, not arise. 

S.Ms .. 'ND A.S.Ms. ON N.E.F. RAILWAY 

~  SHRI B. K. DASCHOWDHURY: 
Will th,· Minister of RAILWAYS be 
pleHscd to stale: 

(a) whether Government are aware of 
the delay in confirmiDg the Slalion Masters 
and Assistant Station Masters wbo have 
completed six or seven years satisfactory 
service on the North·east Frontier Rail-
way; and 

(h) if so, tbe reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRT C M. POONACHA): (a) ucf 
(b). Infomation is being collected ud: 
will he laid on the Table of the Sabha. 
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ROVllKELA sma PLANT 

2018. SHRI D. AMAT : Will 
Minister of STEEL, MINES 
METALS be pleased 10 state: 

the 
AND 

(a) whether it is fact that Bonn propose 
.to send German experts 10 probe into the 
Rourkela Steel Plan!'s problems: and 

(b) if so, whether there is any proposal 
to depute engineers and technician' to 
Rourkela to run the new units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. c. SETHI): (a) 
and (b). There is no proposal for the 
West German Government to send German 
Experts to probe into the problems of the 
Rourkela Steel Plant. Hindustan Steel 
Limited, have, however, contracted with a 
West German firm to depute three experts 
for a period of one month to study certain 
Drohlems oonnected with raw materials. 
The services of some foreign technicians 
.are also being secured by them through a 
GenDIIn firm to ensure smooth commission-
ing, operation and maintenance of the new 
'lOpbisticated units being set up under the 
programme of current expansion of the 
Plant. 

MINE ExPLOSION IN RAJAllARA MINES 

2019. SHRI D. AMAT: Will the 
Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether there was any mine explo-
sion in the Rajahara mines of Madhya 
Pradetb during November, 1967; 

(b) if so, the number of workers in-
jured; and 

<e) whether any responsibility has been 
fixed for the explosion and if so, the de-
tails thereof? 

THE MINISTER OF STEEL. MINES 
.AND METALS (DR. CHANNA 
REDDY): (a) to (c). In November, 
1967 there was no accident in tbe Rajahara 
Mines, but there was a blasting accident in 
the tharandalli semi-mechanised mines in 
which 10 workers received very minor 
m)lUle8. On inquiry, the incident was held 
to be a case of pure accident 

ALLOTMBN'f OP SaN:m!as TO MoPs. 

2020. SHRI ANANTRAO PATIL: Will 
the Minister of INDtrsTRlAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to l&ate: 

(a) Whether Government have received 
complaints from some Members of Pvtia-
ment and others that the deliYery of 
scooters is not done by the Bajaj Aulo 
Works in aceordance with the instructions 
issued by his Ministry; 

(b) if so, Government's reaction there-
to; and 

(c) how many "Cooters were allotted to 
the Members of Parliament and how many 
were actually delivered during 1967? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRJ F. A. AHMED): (aJ 
No. 

(b) Does not arise. 
(c) 120 Vespa scooters were allotted to 

the Members of Parliament during the year 
(1st December, 1966 to 30th November" 
1967): 99 scooters were actually deliverec 
during this period. The remaining Scooters 
could not be delivered for want of delivery 
instructions from the allottees. 

NIGHT RUNNtNG or TiLuNS FROM BADARPUR 
1"0 LUMDINO 

2021. SHRIMATI JYOTSNA 
CHANDA: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether Government propose to 
stan night running of passenger trains from 
Badafllur 10 Lumding on North-east Fron-
tier Railway in the near future; and 

(b) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No. 

(b) For lICCuriry reaSODS. 

INDUSTRIAL DliVEJ..OPMENT IN CACJJAtt 
2022. SHRI JYOTSNA CHANDA: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

<a) whether Government propose to 
start new sugar and Paper and Pulp Fac· 
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torles and to expand the existing fruits fac-
tory in Cachar District during the Fourth 
Five-YeRl' Plan in order to give employ-
ment _ the people and to revive economy 
of that area; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 

and (b). Possibilities of putting up a 
Paper/Pulp or a Commercial Pulp plant in 
Assam including Cachar Area. in the pub-
lic sector, are being explored and Project 
Report is under preparation. 

As regards Sugar Mill, a letter of intent 
has been issued to M/s. The Eastern Sugar 
Mills Ltd., Calcutta for the establishment 
of 1250 tonne joint stock sugar factory in 
Chargola valley of Cachar District in 
Assam. 

As r ~ r s the fruits factory. at present 
there is no proposal for expansion. 

ExPORT OF PEPPER 

2023. SHRI N. K. SANGHI: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether it is a fact that India has 
sellt a  delegation t(l Indonesia to explore 
the possibilities of co-ordinatiOQ in the ex-
port of pepper from the two countries and 
to establish a competitive price in the world 
marLet; 

(b) whether the two countries have beeD 
able to reach 9n agreclJIeQt; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (StlRI 
MOHD. SHAFI QURESHI): (a) Yes, 
·Sir. 

(b) The discuSliions were of an explora-
tory nature. Both delegations agreed in 
principle on the need for such coordina-
1ion. Further discussions are bein, arrang-
ed with a view to reaching an agreement. 

~ Does not arise. 
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C'ANCELunON 01' TRAINS ON EASTF.RN 

RAILWAY 

2028. SHRI JYOTIRMOY BASU: WIll 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether a numher of passenger and 
Foods trains were cancelled on the Eastern 
Railway, especially in the Howrab Division 
on or about the 8th February. 1968: 

(b) if so. the number thereof; and 

(c) the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to 
(c). No trains were cancelled on 8-2-68. 
However, on 9-2-68, due to heavy and 
intense fog during the small hours of 
the morning from 3_30 A_M_. there were 
frequent trippings of traction power supply 
followed hy total power ,upplv failure from 
05_00 hours <'n Howrah Division between 
Howrah and Bandel on the main line_ There 
were also a few interruptions to power 
,up ply on the Howrah-Burdwan Chord and 
Seoraphuli-Tarakeswar Branch_ As 8 re-
sult, 56 local trains and 2 lI00ds trains Wei"' 
cancelled and two 1l00ds trains termioated 
short of destination on the  Howrah Divi-
sion. On the Scaldah Division. similarly 
82 loeal trains suffered detentions varying 
from IS to 130 minutes each_ However, 
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. arrallCements were made to nut 25 passen-
ger special trains in lieu hauled by diesel! 
steam locomotives for the convenience of 
commuters. 

RUUSE TRAIN RUSTING NEAll DELHI 

2029. SHRI D. C. SHARMA: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) Whether it is a fact tbat a refuse 
train has been rusting near Delhi for tbe 
last eight year'; 

(b) if so, tbe reasons therefor; 
(c) whether any inquiry has been made 

into the matter; and 

(d) if so, the action taken or proposed 
to be taken in the matter? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to 
(d). Some hopper silt wagons owned by 
Delhi Municipal Corporation are stabled 
on tbeir refuse siding since 1-3-1963 witb 
tbe introduction of tbe system of garbage 
removal by tractor. As the wagons belong 
to Delhi Municipal Corporation, the Rail-
ways do not have any control over their 
disposal. 

REDUCTION OF CLASS III AND IV STAFF IN 
ASANSOL DIVISION' 

2030. SHRI DEVEN SEN: Will tbe 
Minister of RAILWAYS be pleased to 
state: 

(a) whether there haS been a reduction 
in the number of class III and class IV staff 
at Asansol Division. Eastern Railway, com-
.pared with their number in 1962-63; 

(b) if so, the reasons therefor; and 
(c) the number of class III Bnd Class 

IV stalf in the Asansol sub-division in 1962-
·63 and 1965-66? 

I. In Ordilllm' Working Expenses 
Il, In Capital Expenditure 

II I. In other items 

THE MINISfEROF RAILWAYS (SHRI 
C. M. POONACHA): (a) to (c). The 
information is being collected and will be 
laid on the Table of the Sabha. 

ECONOMY DRIvE ON RAILWAYS 

2031. SHRI DEVEN SEN: WiD the 
Minister of RAILWAYS be pleased to 
state: 

(a) the annual saving on the Railways as 
a result of the economy drive durina the 
last 3 years; 

(b) the number of Gazetted Officers re-
cruited during the above period; and 

(c) the number of class III and IV staIf 
retrenched as a result of the above 
measures? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Rail-
ways have been taking several economy 
measures relating to practically all aspects 
of working, such as, regulation of stalf 
strength. fuel consumption, stores consump-
tion, etc., but the results of such measure' 
are not usually assessed and quantified nor 
are they all capable of such assessment and 
quantification. Further, several factors .m.e 
wage and price rises have ollset the savlDg, 
resulting from the economy measures and 
the ellect of the latter cannot be isolated 
from the annual accounts or statistics. With 
the railways' running into deficit in the Inst 
two years, the economy drive has been in-
tensified and instructions issued to usess 
and report the results of economy measure, 
to the maximum extent possible. These arc 
being collected by the Railway Board on a 
quarterly basis from the commencement of 
the year 1967-68. Preliminary assesament, 
show that up to the end of September, 1967, 
the following saving has been achieved hv 
various economy measures. 

Saving during 
quarter ending 

June, 1967 
(Fig. in lakhs 
of rup,"s). 

52.23 
5,30.89 

44.21 

Saving during 
quarter ending 
Septe.mber, 1967 
(Fig. in lakhs 

ofrupeos) 

45.67 
1,02.38 

19.22 
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(b) The number of Gazetted Officers re-
cruited duriDa the last 3 years is shown 
below : 

Year 

1964-65 

1965-66 

1966-67 

No. of gaz¢lted 
officers recruited 
on the Indian 
Railways 

179 

94 

133 

It may, however, be mentioned that as a 
result of reviews made in 1966-67, about 
80 gazetted posts have been  reduced. This 
does not include posts on CGDstruction pro-
jects surrendered on completion of works. 

(c) The information is being collected 
and will be laid on the Table of the Sabha. 

PROMOTION TO HIGHER POSTS IN RAlLW,IYS 

2032. SHRI DEVEN SEN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether as a result of economy drive, 
the percentage of promotion to higher posts 
recODlIllended by Justice Sankar Saran has 
suffered reduction with adVerse consequen-
ces upon the service conditions of the em-
ployees; 

(b) if so. the extent of such reduction; 
and 

(c) the steps being taken to check this 
upon the service conditions? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No. 

(b) and (c). Do not arise. 

CASE.S FILED ON Ii'lIe.UlEa DIVISION 

2033. SHRI RAM SINGH AYARWAL: 
Will the Minister of RAILWAYS be pleas-
ed to slate : 

(a) &he number of casee ftIed under the 
PaYment of Wages Act on Bikaner Division 
duriq 1965. 1966 and 1967; 

(b) the number of cases decided during 
the above period; 

(c) the number of cases won and lost 
by the Railway Administration year-wise; 
and 

(d) the total expenditure incurred year-
wise ? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) There 
Wef1e 67 cases filed in 1965. 23 in 1966 and 
83 in 1967 under the Payment of Wages 
Act on Bibner Division. 

(b) 27 cases were decided in 1965, 14 
in 1966 and 7 in 1967. 

(c) Cases won by the Railway Adminis-
tration were 14 in 1965. 3 in 1966 and 4 
in 1967 and the cases decided agaiut the 
Railway Administration were 13 in 1965, 
II in 1966 and 3 in 1967. 

(d) The total expenditure incurred in 
such  cases were Rs. 1448.15 in 1965, Rs. 
247.45 in 1966 lind Rs. 106.65 in 1967. 

TRAVELLING ALLOWANCE. TO RAILWAY EM-

PLOYEES I"i.\·-a-vis CENnU.L GOVIlKNMI!NT 
EMPLOYEES 

2034. SHRI RAM SINGH AYARWAL: 
Will the Minister of RAILWAYS be plea.-
cd to slate: 

(a) whelher there i. any difference-bet-
w~n the rate and terms of payment of 
Travelling Allowance to raUway clIIPtoree-
and other Cenlral Government employees; 

(b) if so, tbe details thereof; aDd 

(c) the sleps being taken to removo these 
differences? 

THE MINISTER OF RAlLWA YS 
«SHRI C. M. POONACHA): Ca) and 
( b). Yeo. The broud details are given in 
the slateg:oent laid on the Table of the 
House. [Placed ill Lihrary. Su No. LT-
235/68). 

(c) As the conditions obtaiDing on the 
Railways and Civil side are dilfereat. re-
moval Qf. these differences is not contem-
plated. 
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LOOAL ASSISTANTS (CRIMINALS) ON 

RAILWAYS 

2035. SHRI RAM SINGH AYARWAL : 
Will the Minister of RAILWAYS be pleas. 
cd to state: 

(a) whether any provIsion has been 
Illade to fill UJ) the posts of Legal Assistanls 
( Criminal) from amongst the s r n~ Law 
(iraduates on the nnaloJ(Y of the Law Assis· 
tants (Civil); and 

(b) if not, the rea,ons therefor and the 
,teps being taken in this regard? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and 
! b). There are no such posts of LeJ(a I 
Assistants (Criminal) on the Railways. 
However, prosecuting Sub·Inspectors 
Grade I (Rs. 205-280) arc n~ recruited 
through the channel of Railway Service 
Commissions in connection with the imple-
Illentation of the Railway Property (Unlaw· 
lui Possession) Act, 1966. Serving railway 
employees. who have tbe requisite qualifica· 
tions can also avail of the opportunity. 

SUSPENSION OF CONSTRUCTION WORK AT 

BOKARO 

~  SHRI S. R, DAMANI: Will the 
Minister of STEEL. MINES AND METALS 
he pleased to state : 

(a) whether it i, a fact that due to lab-
our and political unrest. construction work 
at Bokaro has been suspended; and 

(b) if so, the steps Government propose' 
tll take so that the project is not delayed '! 

THE MINISTER OF STEEL, MINES 
AND METALS (DR, CHANNA 
HEDDY): (a) No. Sir, 

(b) Does not arise, 

CONSORTIUM 01' SMALl. INDUSTRIES COR-

PORATIONS 

2037. SHRI S. R. DAMANI: Will the 
Minister' of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
p leased to state : 

(a) whether it is a fact that Government 
propose to set up a Consortium of Small 
lndllStrics Corporation; 

~  if so, the reasons therefor; and 

(c) the advantages that will &ccrue to 
sma II scale industries due to it ? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (c). The Ad Hoc Committee set up by 
the Small Scale Industries Board to study 
the working of State Small Industries Cor-
porations is understOOd to have suggested 
the formation of a Consortinm of Slate 
Small Industries Corporations with a view 
10 cnsure availability of raw material. to 
small ,cale units at a more rea!lOnable price. 
Theil' report is expected shortly, 

DISTRIBUTION OF WOOL BV S.T.C. 

~  SHRI S. R. DAMAN I : Will the 
Minister of COMMERCE be pleased to 
slale : 

(\1) whether the State Trading Corpora-
lion have made any arrangements for tbe 
import and distribution of wool and other 
raw materials for the industry. pending the 
disposal of writ petitions by tbe woollen 
mills: and 

(h) if so. the details thereof'! 

'I HE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR! 
MOHD, SHAFI QURESHI): (a) Yes, 
Sir. 

I h) In order to en'lIre regular.flew of 
raw materials to the industry. the following 
aJ-inlerim working arrangements for import 
and distrihution of raw wool have been 
finalised in consultation with different sec-
10rs or the industry :-

(i) In respect of spinning mills and 
composite milts. the Stale Trading 
Corporation will arrange to issue 
letters of authority to individual 
mills. This arrangement will also 
enable the individual mill to 
honour the purchase commitments 
made prior to 25th November, 
1967, the date on which the import 
of wool was canalised. 

( i i )  I n respect of the units ill the small 
scale sector the respective _ia-
tions will prepare purchase' indents 
on behlllf of its members and will 
also make financial arrangements 
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with the combers of raw wool to 
whom raw wool, on import, will 
be delivered by the Slate Trading 
Corporation against payment. A 
consultative panel will advise the 
State Trading Corporation regard-
ing type, qualities, quantities etc. 
and ~  in respect of prices. 

(c) In respect of exports made prior to 
25·11-1967 letters of authority will be given 
to individual exporters in respect of import 
replenishment due on such exports in terms 
of the policy. In respect of exports after 
25-11-1967, 50% of the import replenish-
ment value shou Id be purchased from re-
volving raw wool pool and for the balance 
letters of authority will be given to indvii-
dual exporters. 

SETI1..ING OF CLAIMS BY RAJL WAYS 

2039. SHRI A. D1PA: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether complaints have been receiv-
ed from several quarters about undue delay 
in settling claims by the Railways; 

(b) if so, whether claims On ~  rcleas-
cd a, far hack as March, 1961 and earlier 
and not reached the addresses have not 
been settled as yet; ond 

(e) the action. if any, Government pro-
pose to take in this regard? 

THE MINISTER OF RAILWAYS 
(SHRT C. M. POONACHA): (a) Com-
plaints in regard to delay in ,enlemcDt uf 
claims arc received, but they refer to indi-
dual cases only. The Railways dispose of 
,ome six lakhs of claims a year. While 
the average disposal time is within a 

month, settlement oC some claims does get 
delayed and in such cases, complaints are 
received. 

(b) Except for cases pending in courts, 
no claims in respect of consignments booked 
or taken delivery of liS long 1li0 as March, 
196 I. or earlier await settlement. 

( c) The speed of disposal of daims i. 
kept under watch both at the level of the 
Railway administration and at the level of 
the Railway Board. Any time some slnc-
keninr is noticed, appropriate action is 
taken. The Chief Commercial Superinten-
dent excr;;;ses personal supervision to prc-
vent cases getting badly delayed. 

H'!,;DUSTAN PHOTO FILM MANUP\C1'tmINO 

Co. 

~  SHRI NANJA GOWDER: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS he 
pleased to state : 

(a) whether any improvement in the 
production and marketing of raw films has 
heen recently achieved by the Hindustan 
Photo Films Manufacturing Co. Ltd., 
Ootacamund; 

(b) if so, the details thereof; and 

Ie) if not, the reasons thereCor" 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 

Yes. Sir. 

I b) ~ figures in respect of production 
<lnd marketing of Cine film positive (Black 
& White) during the la.t quarter of 19(;7 
are given below:-

Oclobe,67 November'67 

Cine fi:m positive 
(Black & White) 

64,576 Sq.m. 92,308 Sq.m. 

Der.'67 

1,61,713 Sq.m. 

Sale value Rs. 7.57 Lakhs 

(c) Does not arise. 

ALUMtNIUM FACTORY IN RATNAOIRI 

2041. SHRI JAGANNATH RAO 
JOSHI: Will the Minister of STEEL, 
MINES AND METALS be pleased to 
state : 

----------------------
(a) whether it i. a fact that Government 

arc having second thoughts in establishing 
an aluminium factory in Ratnagirl District, 
in view of the recent earthquakes in Koya-
nanagar and nearabou!; and 

(h) if so, whether  the same baa been 
done in deference to expect opinion or only 
as a precautionary mnsure 1 
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TIlE MINISI'ER OF STEEL, MINES 
AND METALS (DR. M. CHANNA 
REDDY): (a) and (b). No, Sir. Expert 
advice obtained d·oes not warrant any 
chaJlllJ: in the location of the factory. 

IMPORT OF TYRES AND TUBES FOR RUSSIAN 

TRAcroas 

2042. SHRI MOHAN SWARUP: 

SHRI N. K. P. SALVE: 

Will the Minister of COMMERCE be 

pleased to refer to the reply given to Un-
starred Question No. 1773 on the 24th 
November, 1967 and .tate : 

(Il) whether the following sizes of tyres 
and IlIbes are manufactured by the Indian 
Tyre Companies: 

Tyres and Tubes 
r ~  

For front For rear 
Wheals Wheals. 

(i) DT-14 B, 4'00-16 8 '00-32 

14 M.P. tractor& 5 '50-16 

(ii) DT-28 
28 H.P. 
tractors. 

(iii) MTZ Bye-Iarus 
SO H.P. 
tractor. 

6·50-16 

6·5C-Z;) 

11-38 

12-38 

(b) if so, the names of Indian Tyre 
Companies together with the sizes and quan-
tities of tyres and tubes produced by them 
in the above range during the last two 
years and the current supply position with 
them; Bnd 

(c) if the reply to part (a) above be in 
the negative, the steps being taken by Gov-
ernment to import tyres and tubes for 
Russian tractors? 

THE DEPUfY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(Ii). The names of the Indian Tyre Com-
panies and the sizes of tyres and tubes 

manufactured by them in the range giyen in 
the question are as follows:-

Name or the 
manufacturers 

Size of tractor 

tyres being 

manluactured 

I. Mis. Dunlop India Ltd. 5 'SO x 16, 

2. Mis. Firestone Tyre & 
Rubber Co. 

3. M/s. Goodyear India Ltd. 

4. Mis. Madras Rubber 
Factory. 

6'50x20, 
8x32 

and 12x38. 

S'50x16 

S·SOxI6 

S'50x16 

Tractor tyres in sizes 4.00 X 16, 6.50 X 16 
and II X 38 are not being manufactured 
in the country by any of the tyre companies. 
Size-wise production of tyres is not repor-
ted. But the total production by· each of 
the unit during 1966 and 1967 is given 
helow:-

Productioll (Nos.) 
,---- ~ 

19156 1967 

I. Mis. Dunlop India Ltd. 45,404 53,574 
2. Mis. Firestone Tyee & 24,364 14,282 
Rubber Co. 

3. Mis. Goodyear India Ltd. 11,553 17,681 
4. Mis. Madras Rubber 
Factory 

TOTAL: 

8.178 7,348 

89,499 92,885 
-------.-------------------
Most Common sizes of tyres and tubes 

are being manufactured in the country. 

(c) Any demand for the supply of tyres 
for Russian Tractors in sizes which are not 
manufactured in the country are being con-
sidered and the imports are being allowed. 

't<=fil' r~ ~r ~  ~n  

2 0 43. ~r ~ 0 ~  0 ;;froi : 'flIT 
~~ ~~~ r rr  

(<to) ~ ~ ~~ 

am: ~ ~ n~ if.T srronr;;. 
srfm:rvr ~ ~ ft:nl ~ ~ 'fiT aM"fT 
areAl' ~  ~ ; 
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(v) ~~  0) ~  if>T 

~~~ r~ ~ 
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~  ; 

('ef) 1flIT ~  ~ II ~ 
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(50 ) 1flIT ~ '1ft ~ ~ rlfi m Oll'fotCl1iT 

'tiT ~ ~ of'Rf m<'f lfi')" ~ \1:) l!{ ~ ~ 
1ft ~ ~  (fufim m) 

~~ ~ ? 

~  ~  ('1'i ~  '0 ~  : (lfi) 

~ I 

(v) ~ ~ fulA<:r ~  

am: ~~ ~~  1967 ll. 
~ ~ fulA<:r f.rtTm;T, ~ 
~ ~ ~ f.rtTm;T, ~ 

~ am: fulA<:r Cf'1T ~~ 
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~~ r~ ~ 
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~~~ I ~~ 
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~ ~ t<;r ~ ~
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(v) ~~  9. ~~ I 

((q-) ~~ I 

(!f) ~ ~ ~ 7.69 i'IW 
-m ~ I ~~ S!fu ~ S!fu s ~ r  

."I1N1T 1 0 m 5 2 ~ 3l'rnT ~ I 

OVI'R-BRlOOE AT KEsRl STATION (N. RLY.) 

2045. SHRI SURAl BHAN: Will the 
Minister of RAILWAYS be pleased to 
,tate: 

. (a) whether it is a fact that there is no 

.over·bridge at Kcsri Railway Station. 

(b) whether it is also a fact that the 
gcxxh train carrying load of 68 wagons re-
main ,tanding at the said .,tation for seVen 
days for reception line at AmbaIa Canton-
ment Railway station; 

(c) whether it is a fact that so man V pas-
scngerS going from one platform to another 
get injured and some were killed while pas-
sing beneath the standing good, train,; 

(d) whether it is also a fact that same 
'enior Railway Officer on his visit to the 
said station in the year 1962 had also em-
\'Ihasised the necessity of constructing an 
()ver-bridge there; and 

(e) if so, when Government propose to 
construct an over-bridge there? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) No. 

(c) There has been no report of any 
passenger having been killed or injured 
while passin!: beneath the standing goods 
train or !(oing from one platform to the 
other at Kesri Station during the years 
1966 & 1967. 

(d) No such report has been received. 

(e) The proposal would be cXllmined. 

STAFF NUltsl!S AT AMBALA RAILWAY 
HOSPITAL 

2046. SHRI SURAl BHAN: Will the 
Minister of RAILWAYS be pleased to 
,tate: 

(11) whether it is fact that the staff nur-
se.s at the Ambala Railway Hospital have to 
perform 12 hours duty instead of 8 bours 
at night; 

(b) if so, ~ steps Government propose 
to take to relieve the said staff nurses from 
extra duty hours; and 

(c) whether Government propose to pay 
overtime allowance to the said employees 
for the extl"d duty performed by them? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACH): (a) to (c). The 
staff nurses of the Ambala Railway Hospi-
tal whose duties arc of intermittent nature 
involving periods of inaction aggregating I> 
hours or more in a day, have in accordan"" 
with the provisions of the Indian Railway, 

Act. 1890, been classified as 'Essentiallv 
Intermittent' and rostered for 12 hOUTh' 
daily duty. Overtime becomes payable to 
such 'Iaff at the rate of U times of their 
ordinary rate of pay when they work beyond 
75 hours per week. 

SALE OF HANDI.OOM PROOUcrs 

2047. SHRI M. MEGHACHANDRA; 
Will the Minister of COMMERCE ~ 

pleased to state: 

(a) the steps taken by Government tn 
~  up the !o;ale of handJoom products in 
India and abroad; 

(b) whether the Government of M anipu r 
have also planned new sale promotion me,,-
snres for the ,ale of the handloom products 
of Manipur; and 

(c) if so. the delail, thereof? 

THE DEPlJIY MINISTER IN TIlE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFf QURESHI): (a) A 
,tatement is laid on Ihe Table of the House. 
[Placed in Libm,y. See No. LT-236/onl. 

(b) and (c). Information is being col-
leeled and will be laid on the Table of Ihe 
House. 

SPINNING MILL IN MANIPUR 

2048. SHRI M. MEGHACHANDRA: 
Will the Minister of COMMERCE be 
\'Ileased to state : 
(a) whether Government have made lUty 

progress in the proposal to establiSh a 
Spinning Mill in MeniPUT; 
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(b) if so. the progress so far made; 

(c) the total oullay proposed to be spent 
for the mill and its capacity; and 

(d) when it is likely to be completed? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
MOHD. SHAFf QURESHI): (a) No. 
Sir. 

(b) to (d). Do oot arise. 

KHAnI & VILI.AGE ISDUSl RIllS. MAN/PUR 

2050. SHRf M. MEGHACHANDRA: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that the em-
loyees working io the Kbadi & Villal!l' 
Industries Section of the Industries De-
partment of Manipur are going to be re-
trenched since the Khadi " Village Indus-
tries Board have insisted on independently 
recruitinJ1; their sta1l; 

(b) whether Government are making 
any efforts to give alternative iobs to 
them; and 

(c) if so. how many of them have been 
given alternative jobs and how many are 
still unemployed? 

TIlE DEPUTY MINISTER IN TIlE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFl QURESHI): (a) No, 
Sir. 

(b) All staff of the Kbadi &I Village In-
dustries Section of the Industries Depart-
ment of the Government of ManiJ!Ur, if 
rctreoc:hed, will be either absorbed by the 
Kbadi Board or the Industries Department 
of that Government. 

(c) Does not arise. 

Correelion of Answer to Uostarred Que.1i on 
No. 4157 dated 30th Jane, 1967 regarding 

Export 01 Beef. 

TIm DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): For the 

reply given to part (a) df UnstBrred Ques-
tion No. 4257 _ered on 30th June, 
1967, the following may be substituted:-

( a) The export of beef at "reseat is 
banned. Meat of bovine cattle exported 
during the pnst 5 years is as foIlows:-

Vallie ;n lacs a/ Rs. 
1962-63 2.65 

1963-64 3.04 

There has been Il,O further export since 
then. 

Correction of Answer to Unstarred QaestIoa 
No. 190 dated 13-2-1968, regaMing Klladl 

Centres in OriSIB 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESIII): ID IllY 
reply to Unstarred Question No. 190 (liven 
in Lok Sabha on 13-2-1968, I had Slated 
as below:-

.. (n) Neither the Central Govenuuent 
nor the Kbadi "Villaac Indus-
tries Commission have been 
informed about the closure of 
Khadi Centres in the ~ of 
Orissa. Accordinp: to tho infor-
mation available with the KIudi 
&I Village J Industries Capunis. 
sion, the Khadi Centres in Orissa 
have not been closed. It may be 
explained that the Kbadi Contrea 
in the States are run by the State 
Boords, and the Khadi " viltll&C 
Industries Commililion hll8 no 
administrative' control over the 
functioning of the Khadi Cen-
tres in the States except that the 
Commission p:ives some financial 
ilo;sislanoc. However. informa· 
tion from the Governmef!t of 
Orissa is being colJected and 
will be laid on the Table of the 

f/ouse. 

( b) In view of the answer given to 
part (a). the question does not 
arise," 

Information has been now obtained 
from the Government of Orissa Bnd it 
Ilcnerally corroborates the impression of 
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Hon'ble Member  Shri n ~  The 
position is reported to be lIS follows ~ 

(a) In the year 1962-63, there were 
68 Khadi Centres out of which 
45 had gradually closed down by 
31-3-67 and the remaining 23 
by 5-1-68. The reasons for the 
closure of these Centres are: 

(i) The heavy accumulation of 
unsold stocks of Khadi; 

(ii) The shortage of wOJk.ing 
capital with the State Board 
because the State Board had 
not repaid the previous 
loans to the Kha4i &: Vill-
age Industries Commission 
and the Commission was 
obliged to stop further finan-
cial assistance; and 

(iii) Non-extension of financial 
assistance to the State Board 
by the State Government. 

While it is difficult to preciselY 
estimate the actual number of 
penons tbus thrnw.n out of em-
ployment. it has to be presumed 
that a large number of people 
WOIlld have been affected by the 
closure of these Centres. 

(b) TIle Government of Orissa has 
already appointed a Committee 
to examine the working of the 
Khadi &: Village Industries Board 
and the report of this Committee 
is awaited. The question of any 
action to revive the Centres 
would be considered by the State 
Government on receipt of this 
Report. 

12 Has. 

RE. STRIKE BY DELHI TEACHERS 

SEVERAL HON. MEMBERS rose-

MR. SPEAKER: Order. order. All 
hon. Members may resume their seats. 

SHRl D. C. SHARMA (Gurdaspur) : 
'What about the strike by Delhi teac:bCA ? 

MR. SPEAKER: Including you, Mr. 
Sharma. all may resume their seats. For 
the last three or four days I havo been 
recelVlng Calling Attention NotiCDll, 
AdjOUI'Jllllent Motions and notices for 
short-notice discussions about the strike by 
Delhi teachers. All that We can do on 
the Boor of the House is to have a short-
duration discussion. Let us fix up the 
time. ThC1'e is the NlXOnfidence M;mon 
that is coming up today. We cannot post-
pone it. 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara) : We can have it tomorrow. 

MR. SPEAKER: J have accepted it in 
principle. Let WI fIX up a convenient time 
for it. 

SHRI INDRAJIT GUPTA (Aliporc): 
Do not delay it, that is all we request. 

MR. SPEAKER: L shall fU UP the time 
as quicklY as possible. Six hours have 
been allotted for the N<KODfidence Motion. 
It may be exceeded by 45 minutes or an 
hour and it may even continue tomorrow. 
As I said. I have accepted it in principle 
and I also realise the urgency of it. 

SHRI CHINfAMANI PANIGRAHI 
(Bhubancswar): In the meantime the 
Administration may be asked to release the 
arrested teachers till tomorrow. 

MR. SPEAKER: I wish Parliament gives 
me that power (/ntl'rruDlio1ls). Order, 
order. All the points that hon. Members 
want to raise now will be discussed then. 
As early as our work enables me I will 
fix' up the time, but priorities cannot be 
given uP. 

SHRI I). C. SHARMA: Sir. if the 
Bengal Speaker can have that power. why 
cannot you have that power (ltl,errup-

,ioru) ? 

-tl'm .. ~~  ~ ~ 

~  r~~~ ~ 49'f: 

~ ~ ~~~  
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"When all the questiOlls for which 
. oral answers are desirei have been 
called, the Speaker may, if time per-
mils, call again any question which bas 
not been asked by reason of the absence 
of the member in Whose name it 
stands, and may also permit a member 
to ask a questibn standinE in the name 
of another member, if so authorised by 
him." 

mq.l ~ f'" ~ ~  'IT arq;f 
~ it; C[iffi If"{ eft ar.r ~  m ~  ~ 

aft;:: f;:pflf ~ ~  ~ fifo ~ it; 3fT 
;;rR ;;rr;f 'n: ~ ~ ~ it; ~ 

~~ ~ m ~  (f) l!-' (f) mq ;l 

~ r ~ ~ ~ .......... I 

MR. SPEAKER: That is during the 
Question Hour. After the Question List 
is exhausted if there is time in the Ques-
tiOll Hour the Speaker may call the names 
of the absent Members in order. But the 
Question Hours is over here and not the 
list. Not only the questions tabled by 
hon. Members who were absent When 
their names were called but the questions 
~ s  who are present and whose ques-
tI!!!11' have not been reached also go when 
the Question Hour is over. 

PAPERS LAID ON THE TABLE 

NOTlFICATION UNDBR COMPANIES ACT. ETC. 

THE MINISTER OF INDUSTRIAL 
DEVEWPMENT AND COMPANY 
AFFAIRS (SHRI FAKHRUDDIN ALl 
AHMED): I  beg to IlI¥ on the Table-

(I) A copy of Notification No. G.S.R. 
129 published in Gazette of India 
dated the 20th January, 1968. 
under sub«cti.on ,(ll of section 
641 of tho Companies Act, 1956, 
III8ldD8 further aJteratlond in the 
Sc:hedules n and VI to the Com-
panies Act, 1956. [plIJced in 
Library. See No. LT·2 I 2168]. 

(2) (il Review by the Government on 
the working of the Hindustan 
Photo' Films Manufacturing 
Company Li!llited. for the 
year 1966-67, under suh-
!leCtion ( 1) of' section 619A 
of the Companies Act, 1956. 

(ii) A copy of the Annual R,eport 
of the Hindustan Photo Films 
Manufacturing CQIIIPIIIlY 

Limited, for the year 1966-67, 
along with the Audited 
Accounts and the comment. 
of the Comptroller and 
Auditor General thereon. 
[Plaud in Ubrary. Sec' No. 
LT-213/68.J 

NOTIFICATIONS UNDER EXPORT (QuALITY 

CONTROL AND INSPECTION) ACT 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): I bea to lay 
on the Table a copy each of the following 
Notifications under sub-section (3) of 
section 17 of the Export  (Quality Control 
and Inspection) Act, 1963 :-

(I) The Export of Froll: Logs (Inspec-
tion) Amendment Rules, 1967, pub-
lished in NotificatiOll. No. S. O. 4582 
in ~  of India dated the 21st 
December. 1967. 

(2) The Export of Jute Sacking Cloth 
(Inspection) Rules. 1967. published 
in Notification No. S.O. 90 in 
Gazette of India dated the 3rd Jan-
uary. 1968. 

(3) The Export of Footwear (Inspec-
lion) Amendment Rules. 1967. pub-
lished  in Notification No. S.O. 312 
in Gazetle of India dated the 17th 
January. 1968. [Placed in Library. 
Su No. LT-314/68.) 

NOTIPICATION UNDER INCO!.fB-TAX ACT 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
KRISHNA CHANDRA PANT) :  I beg to 
lay on the Table:-

(I' A copy of tlie Income-tax (Sillth 
Amendment) Rules, 1967. publilhed 



195 Papers Laid FEBRUARY TT, 196i: P.A.C. Reporl 196 .. 

in Notification No. S.O. 4588 in 
Gazette of India dated the 21st 
December, 1967. under section 296 
of the Income-tax Act. 1961. 
[Placed i/l Library. See No. LT-2161 

68.1 

(2) A copy each of the following Noti-
fications under section 159 of the 
Customs Act. 1962:-

(i) G.S.R. 278 published in Gazette 
of India dated the 7th February. 
1968. 

(ii,l G.S.R. 279 published in Gazette 
of India dated the 7th February. 
1968. 

(iii) G.S.R. 280 published in Gazelle 
of India dated the 7th February. 
1968. 

(iv) G.S.R. 281 published in Gazette 
of India dated the 7th February, 
1968. 

(v) G.S.R. 320 published in Gazette 
of India dated the 17th Febr-
uary. 1968. 

[Placed i/l Library. See No. 
LT-215/68.1 

(3) A copy each of the following Noti-
fications under section 159 of the 
Customs Act. 1962 and section 38 
of the Central Excises and Salt Act. 
1944 :-

(i) The Customs and Central Ex-
cise Duties Export Drawback 
(General) Twenty-second Am-
endment Rules. 1968. published 
in Notification No. G.S.R. 
318 in Gazette of India dated 
the 17th February. 1968. 

(ii) The Customs & Central Excise 
Duties Export Drawback (Gen-
eriIJ) Twenty-third Amend-
ment Rules, 1968. published in 
Notification No. G.S.R. 319 in 
Gazette of India dated the 17th 
February. 1968: [Placed in 
Library. See No. LT-217/68.J 

PROCLAMATION BY PJulsmBNT UNDER 

AR'HCLB 356 OP THE CoNS'ITl'V110N AND 
REpoaT OP GOVERNMENT OF U.P. 

THE M1NlSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : On bebalf 
of Shri Y. B. CHAVAN, I beg to lay on 
the Table of a copy each of the follOWing 
papers :-

( I) Proclamation dated the 25th Febru-
ary, 1968. issued by the President 
under article 356 of the Const,itution. 
a!l5uming to himself all functions of 
the Government of the State of 
UUar Pradesh. 

(2) Order dated the 25th February. 1968. 
made by the President, in pursuancc 
of sub-clause (1) of clause (c) of 
the Proclamation at item No. (I) 
above. 

(3) Report of the Governor of Uttar 
Pradesh. dated· the 22nd February. 
1968 to President. [Placed i/l 
Library. See No. LT-215/68.] 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL) 1967-68 

SHRI K. C. PANT: On behalf of Shri 
Morarii Desai I beg to present a statement 
showin.1!; Supplementary Demands for 
Grants in respect of ilie Budget (General) 
for 1967-68. 

PUBLIC ACCOUNTS COMMfITEE 

TwENTIETH REPORT 

SHRI M. R. MASANI :  I beg to present 
the Twentieth ~ r  of the Public Accounts 
Committee on Review of Defence Budget 
-Consolidation of Revenue Demand,. 

ESTIMATES COMMITI'EE 

FORlYFlF1H REPOIlT 

SHRI P. VENKATASUBBAlAH: I beR 
to present the Fortyfifth Report of the 
Estimates Committee on the Minj,try of 



197 . No-Confidence A ~  1119 (SA.KA.) Motion 198 

~ w of Defence BudJet-
-Consolidation of Revenuc Demand •. 

12.06 JUs. 

'MOTION 01:' NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS 

MR. SPEAKER: The House will now 
take up the Motion of No"Confidem:e in the 
Council of Ministers to be moved by Shri 
Bal Raj Madhok. 

SHRI BAL RAJ MADHOK (South 
Delhi) : Sir, I beg to move: 

"That this House expresses its want of 
confidence in tbe Council of Ministers." 

. J am moving this motion of no-confidence 
in the Council of Ministers for their ~ r  

to discharge the most elementary duties that 
is. to defend the sovereignty and territorial 
integrity of the country. According to all 
political scientists nIl through the history 
this has been considered the first duty of 
any government worth the name, and this 
p;overnment has been failing in discharging 
·this duty all through. 

Twenty years back the leaders of the 
party which rules today let down this coun-
try when ther accepl1:d partition in spite 
of their opposition to two-nation theory, 
.and a large part of the country was given 
away to Pakistan. Then, what remained, 
that at least should have been protected. 
But, even that has not been protected. Soon 
after the aehieyement of freedom and parti-
lion. Pakistan attacked Kashmir. It was an 
unprovoked aggression and we could have 
thrown Pakistan out. But, instead of doing 
that, we rushed to UNO, then We had a 
cease4ire and the result was that Pakistan 
got 35,000 sq. miles of our territory. Pakis-
tan is siuina:: tight over that territory,. and 
that was the fruit of a!\li:ression that she got 
at that time, and that set the pattern 01 
Indo-Pal relations. Even since, Pakistan 
has been folJowinll an aggressive policY 
towards India. Her rulers first make 
fantastie e1ai.m.s. then occupy Our territory 
and we sit tiptly in the name of peace, in 
,the name of international agreements and 

.all that. This haa been the pattern. If 
YOU look at the Nehru-Uaquat Pact, Nehnl-
Noon Pact, Indus Water Agreement or the 
Swaran Sinah Sheik Agreement, tho lame 
pattern follows and Pakistan stands to ,ain 
by it every time. 

The rulers and leaders of Pakistan realise 
that an aggressive policy against India ~ 

a rich dividend. They have a vested inte-
rest in keeping up tension with India because 
they realise that if they learn to ~ s  

with India in peace the very raison d'elrc 
for existence of Pakistan as a separate 
Stale will disappear. So, whatever the 
excuse be, they will keep up the tension. 
We are always surrendering before them, 
and the present case of Kutch is the latest 
of that series of surrenders before the 
enemies of the country at the cost of India', 
territorial integrity . 

Now. what is this Kutch question? When 
India was partitioned. Pakistan was given 
Sind. Baluchistan, North West Frontier 
Province. a part of Punjab and a part of 
Bengal. The boundary of Sind was _II-
defined. Only the boundary of Pakistan in 
Punjab and in Bengal was laid down by 
Radcliffe Award. Therefore, if anything was 
to he settled in regard to boundaries bet-
ween India and Pakistan, it was in reaard 
to that half of Punjab and half of Bengal, 
and there too Radcliffe had laid down the 
principles. He had drawn the maps aDd 
given description on paper and he had laid 
down in his award itself that where there 
is discrepancy between the map and the 
description given on the paper, then that 
description on the paper should be taken as 
the final word. Therefore whatever terri-
torial or boul1llary disputes we had with 
Pakistan, they pertained only to Bengal and 
the Punjab. 

So far as the boundary of Sindh and 
Kutch is concerned. there was no question 
of a dispute. It had ~n settled for cen-
turies past and anyone who Sloes to Kutch 
and sees the whole area can see it for 
himself. I was there only yesterday. The 
Rann docs not lie between Kutch and Sind: 
it lies entirely in Kutch. There is a l)llnni 
or bank 0\1 ~ side of Kutch and a bdnni 
or bank on the athOl' side of the Rann. 
That is called Obara Banni. Beyond tIlat, 



199 No·Confidence FEBRUARY 27, 1968 MOlioll 206 

(Shri Bal Raj Madholt) 
there is a long range of s;uldy hills which 
forms t1)e natural boundary. That has 
been true all through the centuries. 

The British got control over Kutch in 
1819 and they got control over Sind in 
1843. At that time they had to demarcate 
tbe boundary because both the States were 
under their control. For that purpose they 
appointed a survey team headed by one 
Mr. MacDonald. He surveyed the whole 
border and on that basis maps were pre· 
pared. The first map was printed in 1870. 
Those maps are repeated again and again. 
In those maps the boundary between Kutch 
and Sind has been very clearly delineated. 

The administration of Sind raised certain 
doubts about a part of that boundary and 
there was some discus.sion between the 
Kutch Durbar and the Sind Administration. 
After that the Bombay Government. which 
had at that time controlled both Sind lind 
the rest of Bombay. passed a Resol\!tion in 
1914 in which that dispute was resolved. 
The Sind Government at that time did nol 
raise any dQUbt about the rest of the 
boundary. The dispute that it had raised 
was only (or a small part of it. That was 
settled then and after thllt there was no 
,uch dispute. 

According to the Gazetteers of Sind and 
Bombay tbe area of Sind has been clearly 
laid down. If you read the gazetteer of 
1907 or 1909. tbe area of Sind has been 
given as 41,836 square miles. That has 
been the area of Sind all through and that 
was the area in 1947. That has been the 
area of Sind which has been given out by 
Pakistan's own publications even after 
partitions. 

There was one district of Sind. known as 
Tharpackar. That Tharoarkar area is 
adjacent to Kutch. It" had !!O per cent 
Hindu population. At the time of pru:.tjtion, 
Sylhet District, which had only S 1 per cent 
Muslim population, was taken away from 
Assam and given to East Bengal. On the 
same basis this Dish iet of Th8I])arkar 
should have been taken away from Sind and 
/dven to India. It was one of the greatest 
betrayals of the people of Sind by the 
leaders of the Congress. both in Sind and 
at the Centre. that tht-y ne-vcr demanded 
'!barpar1tar; otherwise. Tharparknr should 

have come to Indi'a on the same basis on 
which Sylhet bad gone to East »engal. 

This Tharparkar is bulging into the 
Kutch territory. Its Nagarparkar Taluka is 
a sort of an enclave in the Kutch territory. 
Even about that. there was no dispute. For 
some time the British Government treated 
Tharparkar. ,particularly Nagarparkar, as 
part of Kutch. It was tIle Political Agen' 
of Kutch who controlled Nagarparkar. That 
means, ~ British .Go\'ernment also origi-
nally thought that ThM'Parkar and Nagar· 
parkar belon&ed to Kutch and not to Sind. 
But later on. in their own wisdom, they 
thoul\ht it fit to transfer Nagarparkar to 
Sind. 

This was the position and there wag no 
dispute about it. Pakistan also never 
raised a dispute. It is true that Dhara Banni 
on the other bank of Kutch. which is 
adjacent to Sind. is a lUeat IrasslaDd and 
Sindhi cattle used to come and graze over 
there. For that the Kutch Durbar used to 
charge grazinll: tax or. what they call; 
Pan chari. from them. '!be Kutch Durbar 
had put a chowki at Chhad Bet to collect 
this tax. I saw in Kutch the contracts and 
the contractors who were appointed ll.Y the 
Kutch Government to wHeet that tax for 
the Kutch Government. 

Therefore from every point of view it 
was Indian territory. The boundary was 
settled. If there was any boundary dispute, 
it was only with reRard to the Radcliffe 
Line which never touched Sind and Kuteh. 
After 1947 wben some geological survey. 
were made of this lIfea it was fQUnd that it 
contains oil. Then Pakistan began to cast 
her greedy eyes on it. She knew haw to 
deal with the leaders of Iudia.--not India. of 
the Congress Party, I should say-the cow· 
ards as they are. They said that balf of 
the Rann of Kutch belonged to them. U 
does not cost anybody anything to put up a 
fantastic claim. You can say that this 
building or this hoUSe belongs to you. So, 
they put up that claim that this belonged to 
l1!em. We should have rejected it outright 
at that time. There was no question of any 
dispute. But theo our benign Government 
and its benign negotiator. Sardar Swar ... 
Singh, who has been prompt about banding" 
over our territory to others-aa:epted in 
the SWaTan Singh-Sbeikb Agreement of 
1960 that it was a dispute. Of course. ho 
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did it under the illBtructions of Mr. Nebru. 
He was the man who was carrying on die 
nel!otiation on his behalf and be was the 
mao wbo pVe away Dera Baba Nanak 
bridge whicb ~ n  10 us, 10 Pakistan, 
to placate ber. They forget that they 
cannot placate Pakistan. Even if you give 
Delhi to Pakisbpl, you cannot placate 
rulers of Pakistan. The very existen!» of 
Pakistan depends on keeping up tensions 
with India. They will find one excuse or 
the other to keep up tensions. 

In the first place, there was no dispute. 
We wrongly accepted it in Swaran Sin&h 
Sheikh agreement. In that Agreement, it 
was said that the officers of the two coun-
tries should meet and further invatipte. 
No n ~ n was made. Then, sudden-
ly. on one fine morning, in January, 1965, 
Pakistan comes and occupies a part of that 
rerritory, occupies Kanjmot and some 
other areas. Then. we said. "You must 
quiL" Our late Prime Mini&tet', Shri Lal 
Bahadur Shastri. said. "We win not rdve! an 
incb of territory." I agree that this Gov-
ernment does not give territory in inches; 
it !dves territory in miles anel hundreds of 
miles. 

SOME HON. MEMBERS: Shame, 
.hame I 

SHRI BAL RAJ MADHOK: Instead of 
pushing the aggressor them back, we 
entered into an Agreement and tbat Agree-
ment was not made by us. That Agree-
ment was made by the White Hall; it was 
drafted there and sealed there. The people 
of India. even the important dignitaries of 
the Government of India. came to know 
ahout it only afterwards. When this Agree-
ment came here before the Cabinet, tbe 
Atlomey-General was away, the Law Min-
ister was not there and, we learn, the other 
legal luminary of our Government, at that 
time. Mr. Chagla was also not there and 
the only legal man that was there was Shri 
Swaran Singh who was already committed. 
That A&reement was mischievously drafted. 
It used the word, not only demarcation of 
boundary but also the word determination 
of boundary. It was a bad Agreement; it 
was a wrong Agreement and we protested 
at tbat time. Tbe c:ountry protested uainst 
thaI. There was a hllP dcmonstrati"n of 
people of India IIIiaat that Agreement at 
that time. We aaido "Yau are playinlf with 

the country's integrity and sovemlllty.' But 
they accepted it and at that time they IBid. 
"Our case is fool proof; our dOCU!llCDt5 are 
strong; the maps are on. our side. Tbere is 
no reason wby the Award should aD _Dst 
us." But the Award has come DOW_ 

If the Agreement was bad, this Award 
i. perverse. You caR say that you en-
tered into an Agreement. 'Ibat may be 
a fact of history. But the queation is: 
What is the Award? Their people DOW 
say, "How can you go apiDst it 7 We 
are bound hllDd and foot." That is wrang. 
In the case of arbitration awards, if they 
are perverse, if they transllf'CSS certain 
minimum conditions laid down. they DCCd 
not be accepted. And tboee CODditIoas 
are that the 1iibunal should not go beyond 
its authority. that the Trilnmal abould 
not be bribed and that Gle Trilnmal should 
not transgress the fundamental rules of 
procedure. I ask my Congreal friends: If 
it is proved I say, hypotbctiea1ly, that the 
Judie who gave judgement in favour of 
Pakistan was bribed, will you ,till IIY, 
"We are bound by it. we c:aDnot 10 
against it 1". Here is the question. If 
the Judge was bribed, if the TribuDal was 
bribed, then this has no binding 011 us. 

Secondly, there ~ no doubt about it 
that the Tribunal transgressed its autho-
rity. It was to determine the boundary. 
What :18S it done? It has not deter-
mined boundary on the basis of Dlap!l and 
on the basis of documents. If you read 
the Award-I do not want to waste my 
time by reading the whole Awarcl-what 
docs it say? It lIays that there wu an 
intensive activity of Pakistan in that area. 
Wbat was the intensive activity? It wa5 
uninhabited. So, the activity was that 
Pakistani cattle used to come and arazc 
there. If you bave a field and your 
neigbours' cattle come to graze in your 
field then your field ROes I Is this an 
argument? Is this 100ic 1 

Apart from that, what do they IIY 
about the n ~  It you look at the 
map. Nagar Parkar is a Pakistani enclave 
in Indian territory. There is only a 
narrow neck which links Napr Partar 
with Pakistan. Now, instead of bandinl 
over that eDclave to India, the Award 
says that becaUIC there is only a narrow 
neck which IiDks it with PakiataD IIId 
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PakiJtaG ahould have a larger iDlet into 
thia .000dave and be<:ause. two in\el$ of 
IDdia JUke it dangerous for Pakistan. 
tIodl tboIe iDlets, be<:ause they are sur-
roundec1 by Pakistan OIl three sides. 
shoulcl given be to Pakistan. This the 
awanl aays, will remove the causes 
ctf. teDaion. May know whether 
this TribuDal was appointed for demar-
caIioG of boundary or whether it Wll._ 
appointed for removing the causes of 
tension? That was not its job. It has 
clearly transgressed its authority; it has 
dearly gone beyond its terms of reference. 
Therefore, on that count too. ~ award 
is not binding on us. 

Thirdly, this award is not unanimous. 
think. if there is any judicial jUdgment, 
it is oBly that of Mr. Babler. Apart from 
the fact whether it is in our favour or 
against, if anyone reads it, he will find 
that be has quoted documents, he has 
·quoted maps. It looks to me that onl y 
that reads as a judicial judgment. The 
judgment of the Chairman and the Pakis-
tan's rePresentative on the Tribunal is a 
purely politically·motivated. politicalIy-
biaaed judgmcnt; in fact, it b not a 
judgment at all. 

By giving this kind of judgment. this 
Tribunal has done a great disservice to 
the interuational forum as well. India is 
one COUntry which has had faith in inter-
national tribunals. Even when we got 
OUT fingers burnt in the case of Kashmir 
we wellt to UNO; We took the case of 
Kashmir to thQ UNO. Pakistan attacked 
us and we were strong enough to drive 
the Pakistanis out of Kashmir; we could 
have driven the Pakistanis out of Lahore 

~  But instcad of doing that, We went 
10 the UNO because we did not waDt 
war. But what happened? Within a 
few months, we were in the dock. We 
had gone a. accusers, but We became Lle 
accused, and late Pandit Jawaharlal Nehru 
himself had to admit while speaking in 
Jammu OD 11th May, 1951, "We had gone 
for justice. but we feel very unhappy to 
find lbat the UNO is lost in power poli-
tics". These were the words uttered by 
Panwl Nehru in Jammu in May 1951. 
"lJNO is lost in power politiCS; we can-
not expect justice from UNO". 

Even after having burnt ~ fingers, We 
referred this case to arbitration. We 
should not have referred this case to 
arbitl1ltion. In fact, wherever the sover· 
eignty of the COUDtry is involved, wher-
ever the territorial integrity of the counlr y 
is involved, such a question cannot be 
referred to arbitration, aIId should not he 
referred to arbitration. 

Now, by.bebaving file way the Tribunal 
has behaVl:d, it ~ made a mockery of 
trihunal, and shaken the faith not only 
of the people of India but of the whole 
world in the efficacy or judiciousness of 
such trihunals. Therefore, I say that on 
the ground that it ha. transgressed ii, 
authority, on liIe !(Tound that it is nut 
unanimous. on the ground that it is poli· 
tically·motivated, we must  repudiate thi' 
award. We must repudiate this award. It 
is not binding on us. We should tell the 
world that we had accepted a bad agree-
ment in good faith, bllt we are not pre· 
pared for a perverse judgment. We want-
ed a judicial judgment. Thi, is not a 
judicial judgment. 

This Government bungled not only in 
referring the matter to the Tribunal bill 
also in putting our case properly. I ask 
did you bring the Tribunal to the site': 
It was your duty to ask the Tribunal Ill.. 
come to the site. I wonder wheliler ShT; 
Swaran Singh has gone there or whetllcr 
Shrimati Indira Gandhi has gone there. 
Let them 1:0 there and see for themselves 
where the boundary lie<>. There is a naturdl 
boundary. The hills make a natural 
boundary, and in the place of a natural 
boundary, this award has given an un-
natural boundary. which cuts Kutch 
through our territory. Therefore, the)· 
failed in presenting the case properly. they 
failed in asking the Tribunal to come to 
the site and see the things for ~ s 

before giving t;,e award. 

The question is: what should be donl'·! 
say, repudiate this award. Certainly it 
goes against the will of the people, the 
declared will of the people. I have secn 
how the people of Kutch, the people of 
Gujarat, the people of the whole country. 
are feeling about it. If you want to im· 
plement it, you cannot implement it with-
out an amCJ¥lment of the ConstitutiQn. It 
is not a doliocation or just fixillJl the 
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botllldary. It is a cI.ear case of transfer 
of territory. You can read ~ award. 
They 18)1 that these enclavCII should be 
siven I.\t Pakistan because they will re-
move the causes of teosion. So. there is 
no question of rectification of boundary 
and there is no question of delineation of 
boundary, but it is a clea!' case of transfer 
of territory. According to the Indian 
Constitution. you cannot transfer any part 
of the Indian ioerrito!'v without an amend-
ment of the Constitution and. r~ r  no 
action can be taken unJess the constitution 
is amended. . And I am pretty SUre that 
this P..,.liament and this country will 
throw out any such amendment of the 

n~ n  

There is· a further remark that I would 
like to ~  namely that some lesson, 
have to be learnt out of this. The wa y 
things have been happening for some time 
past clearly show that Pakistan is our 
enemy. thal China is our enemy, and they 
are active on our frontiers, and thetr agent. 
arc active within the country. I can well 
understand that the n s ~ sland for 
the accq>tancc of this award. hecause Lley 
have something in their mind. Tbey want 
a similar arbitration for the territory which 
has been occupied by China and they want 
a similar arbitration for territories occu-
pied by Pakistan in Kashmir. 

I want to warn the Government that 
thi, support of' the Communist. is a very 
n r ~ thing and let them t:link twice 

hefore jumping for that kind of support. 
We have to re-think and we mu..t have 
a new look at the entire pattern of Indo-
Pal relations. Pakistan is an enemy. and 
Pakistan will remain an enemy so long 
is it continues and so long as it exists in 
the preseut form. This is the basic fact 
(]If history and this i< the ba..ie fact 
of life, which the sooner our n r s~ 

leaders and Members realise, the heller it 
would be for all concerned. 

Therefore, I would submit that no kind 
of appeasement and no kind of surrender 
10 Pakistan ~  &oing to win us friendship 
of Pakistan. Tilerefore, Government must 
cbange their present policy towards Paki-
stan. TIle only correct policy towards Pald-
stan is a policy of reciprocity, a policy of 
firmness.' This kind of piece-meal agree-
ments, agreement over the FarrUka bar· 

rage, agreement on aviation. agreelllCllt on 
Kutch etc. are. wrong. If Government WUlt 
to have an agreement with PtikiltlD, let 
them have. a package agreement. Let all 
the disputes be put together. pakiftan is 
only getting those disputes settled in which 
slie is interested; the Indus waters Treaty 
was made because it helped Pakistan. Other 
treaties were made wnicb helped Pakistan 
only. But wherever our interel.'ts are con-
cerned, they do not want to enter into an 
agreement with us. Therefore, we should 
not have any piece-meal agreement with 
Pakislan. The whole pattern of Indo-Pak. 
relations that we have established for thl' 
l.sl so many years must be chanecd. If 
we do not change it. then what has happen-
eu in Kutc;, may repeat. This has set a 
dangerous precedent. If Pakistan waoN 
,orne lerritory. first "he will put foewart! 
a claim because it does not cost anything 
to put forward a claim. Then, she will 
send her forces to occupy part of the 
area and then stay put there. When we tr.y 
to push them out, she will attend to world 
opinion and say. let us have arbitration, and 
she will then tale that area. Thi. is a 
very dangerous precedent. I would submit 
that we should not follow it. We abould 
not allow such precedents to he set at all. 

Therefore. I say that this Kutch agree-
ment is a warning. We >Should see that 
the whole patlern of Indt>Pak. relation. 
that we have established for thellast twenty 
) r~ must change. Secondly, we must see 
that proper leadership is given to the coun-
try. Today. t;1O people all over the couDtrv 
arc saying ·that this Government has " 
Prime Minister but no leader. She is only 
a Prime Minisler; in fact, I wonder whether 
she i. the Prime Minister also or not. But 
she is no leader. The result is' that here 
we have a Government which ~ weak, 
~ Government which is neither feared bv 
our enemies nor respected by our friends. 
a Government neither feared by traitors nor 
rc,pccted hy patrio". Sucn a lIovernment 
cannot run the country. Today. we arc 
f"ced with grave n~ r .. danaers of exter-
nal aggression, dangers of internal distur-
hance and disruption. and the external 
enemies and internal enemies are workilll in 
colluiflon. In such conditions, it is very 
important that the nationalist forces should 
a'i.ocrt themselves and see thal the country 
hall a strong leader. The whole bistory 
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hears this out that whenever in India our 
Central Government became weak and 
came in weak hands, ss r ~  tendencies 
raised their fieads in 'different parts or the 
country and our country was disintegrated. 

t fear that a similar thing is happening 
in this country today. It is something which 
must make everyone of us. every patriot. 
and every nationalist to ~ n  up and think 
where we are going. We must have a strong 
Government. I would make this appeal to 
my Congress friends. I know that many 
of them are patriots, not all of them. 

AN HON. MEMBER: All of them 
iJrc. 

SHRI BAL RAJ MADHOK: Many of 
them are patriots.. Many of them are 
n n ~ s  But they are all dumb-found-
ed and they cannot speak out. I sometimes 
used to wonder why Bhishma was keeping 
silent when Duryodhana was doing all thrulc 
mischievous ~  But now I realise why 
Rhishma could not speak out. Here. we 
have the Government of Duryodhana. and 
" whole lot of Bhishmall are sitting opposite 
tloing nothing. I would appeal to these 
Hilishmas that instead of repenting later. 
let them do something now. It is not 
their question only. It is a question of the 
Whole country. I1'the country goes to dogs. 
where will lhe Congress. the Jan Sangh and 
olher nationalist partie.: be? Today it is 
not a question of the Jan Sangh or the 
Congres.. Today it is a question of the 
nationalist forces and anti-nalional forces. 
Anti-national forces are out to disrupt the 
country, they are out to destroy the coun-
try. They want 10 destroy the unity of the 
country and to bring about chaos and 
anarchy id tho country. and to undermine 
the democratic values of the country. 

In such a ~ n  it becomes very im-
portant that the nationalist elements should 
come together. They should sit together 
and work in unison. We may have our 
differences in economic matters. in social 
matters, but on one matter, we do not dis-
agree. We are all one that t;,is country 
must remain one, that thi. country must 
remain united. thatlhi" country must remain 
democratic. We must have democracy and 
we must have unity. On these two ques-
ti01ls, there is no differencD of opinion. As 

I said, there are people who are oul 10 
disrupt the country and destroy democracy 
here. I am very sorry to say that in this 
destruction of democracy, this Gmetnment 
is acting as an active agent, as a catalytic 
agent. 

I do not mind Ministries coming in or 
going out. But look at the way thiIIp are 
heing dODe. What ~ n  to UP 7 The 
Governor says 'the Constitution c:aDDOt be 
worked. but I want to give time'. Por what ? 
There may be a reorientation of political 
affiliations! I ask: can there tID a more 
immoral thing than this? Can there be a 
more unethical thing than this 7 If the 
Constitution cannot be worked, dissolve the 
As!lembly. They dissolved the Assembly in 
West Bengal, they dismissed the MiIIiW'y 
and dissolved t:le Assembly in Haryana. 
They should have dissolved the A8sembly 
in UP also. ~ argument that we have 
to elect Members for the Rajya does not 
click. We have to elect members from 
West Bengal also to the Rajya Sabba. If 
they are not clected now, they will be six 
months later. So this is not an argument 
lhat can be advanced for the decision taken 
in regard to UP. The real thing is that 
they want to give time to the Congress to 
have some defections from the olher ~~  

to have some horse-trading. 

If the ruling party, which has a special 
rc,ponsibility in establishing; and following 
democratic conventions behaves in this way, 
I ask, where will be respect left for the 
Constitution? Where will be =<peet for 
(.ae President who is the symbol of the 
whole country, who should not have been 
made a party to such matters 1 Bat they 
are bringing the President into disrepule, 
they are bringing the Constitution into dis-
reputc. They are undermining the very 
values of democracy. though they swear 
that they have come to power to uphold 
and sustain it. 

Therefore, I say on all counts this 
Government has failed to deliver the goods. 
It has failed to protect the sovereipty of 
the country; it has failed to protel:t the 
integrity of the country; it has failed to pro-
tect the honoUT of the country. 

Our iawans are fighting 011 the frootiers. 
But within the country we IiJId that the 
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national flag is being burnt and trampled 

under foot. I ask: wilat have you done 

to those people who have dishonoured our 

national flag? Did you ever think what 

clfect it will have on the morale of our 

.oldiers who are guarding our r n r~  

They are fighting there, they are standing 

!:uard to defend the honour of the flag. But 

within til. country. you cannot do it. 

What are we laws for? Have you not 

enough laws to deal with this situation? 

We have been demanding time and again 

for the enactment of a law defining treason. 

"n yone "bo dishonours our flag is a traitor, 
and treat him as a traitor and give him 

the maximum punishment. But what have 
you done about it? These are matters on 

which there is no difference of opinion 

:I mong all partiell, among all nationalist 

parties. We must all come together and 

<I'l somewing to set things right. But for 

t his purpose, tho Congress must realise that 

it alone cannot do this. Today the Cong-

rC&'i is one of the parties, and not the 

party, in the country. To tackle these r~ 

htems, it must work with the others. This 

(iovernment must go and there should be 

a National Government, a Government 

which can command the confidence of the 

pl'ople, which can have the respect of the 

patriots, which will be ~  by the trai-

lors. We want such a Government to meet 

the challenges we arc facing. 

Before I conclude. Sir, let me sum up 
and say that this Kutch award must be 
repudiated because Ihe Tribunal has trans-
r ~s  its authority. it has gone beyond its 
terms of reference; the award is not judicial 
hut political; and it i. not a unanimous 

award. On these grounds, it must be repu-

diated. If you want to do anything else 

nbout it. you. must come before Parliament. 

Y 011 must amend the Constitution. Without 

amending We Constitution, you cannot pro. 

~  

Let me sound a note of warning: even 

jf you think that you can get this thing 

through with the help of your majority or 

with the help of the Communists, the 

country is not with you. 1bo country wilt 

stand up against any such bargaining of 

national integrity. national honour and 

national sovereignty. In a democracy the 

people are the ultimate masters, and tbe 

ultimate masters demand tbat you repu-

diate the alUeement. 

SHRI SANT BUX SINGH (Patebpur) : 
The entire s ~ r  party inside the 
House-and the people of this country are 
greatly concerned today about the implica-
tions of tbe judgment of the Kutch Tribu-
nal. Prof. Madhok has' given a very lucid 
statement. We agree that when there is a 
question that concerns the entire COUDUy, 
we all have to sit together and not make 
a party issue out of it, but to loolt at it in 
terms of national interest, and Dot briDg it 
down with something narrdw and trivial. 

Many of us have searched our hearts, 
many of us have looked at a areal many 
papers and documents. We caDnot lie oae-
sided wben it comes to taking a decision, 
a decision in front of our people, a dec:iaion 
in front of the whole of this workl. So, 
tbrough you, Sir, I would request this 
House to look at the agreemeQt and to 
examine it. implications. We are nOt com· 
mitted right now to anything. There can 
be reasons by which the agreement caD be 
repudiated. Let us not I9ke it for granled 
tbat this is tbe word of God or that any 
party is committed to implementing the 
agreement. However, if we have to COD-
lider that, we have to consider it in cool 
logic, in rationality, so that we can defend 
our action to the nation and the interna-
tional community. 

There are four aspects from which this 

whole thing should be viewed. The very 

first is the reference to the tribunal. Prof. 

Madhok pointed out at a certain stage that 

the Kutcb issue illustrates the whole of the 

Indo-Pakistan issue. When tbe Third Lok 

Sabha sat and decided to confirm tbe J'efer-

ence to the Tribunal, Prof. Ranga said, in 

August, 1965 : It is with great saducse that 

I accept this reference to the TribuDal," He 

stopped, and asked a question, "Bul, was 

tbere any way out r' That is tbe crull of 
tho matter. 
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In 1965, when the Pakistanis broached the 
vea .of the'Rann of Kutch, it was a part 
of a much larger design. That design was 
to make our forces move from the Punjab 
border into the Rajasthan border, and then 
when they attacked Kashmir, for us Dot to 
have'a way of fiahting them back in Lahore. 
There are some statements extremely signi-
. ficant made at that time by the Pakistani 
representative at the United Nations, Mr. 
Amjad Ali. He said: 

'''A just and equitable settlement of the 
Kashmir dispute lies at the root of the 
present trouble (the Kutch trouble)". 

12.40HRS. 

[MR. DEPUTY-SPEAKER ill tile Chair1 

Far more clear was Mr. Bhutto in 
London' at that time, and he said: 

"The Rann of Kutch has grown out of 
proportion. It is not a dispute per se. 
It forms a part of a much bigger issue. 
The heart of the Indo-Pakistan issue 
lies in the Srinagar valley." 

.Here we have got completely unambiguous. 
words. Pakistan had a grand design to keep 
our forces engaged in the swamps and mar-
shes of the Rann of Kutch and then to 
attack Kashmir. Let us consider coolly to-
day whether it was right for us to have kept 
our forces on the Punjab border, to have 
repelled the Pakistani auack in Kashmir, 
to have got them to refer this entire maUer 
to an international tribunal. Pakistan was 
not inclined to go to an international tribu-
nal. There, too, I think that by making 
them withdraw at that time and by making 
them go to an international tribunal we 
,did llChieve something, because if you look 
at what the Pakistani press said nbout refer-
·.,nce to the tribunal it becomes evident. Here 
is the Pakistan Radio which at that time 
.. aid: 

'There have been awards and agree-
ments before, which India haS shame-
fully flouted and we may recall that 
while Pakistan has handed over all 
disputed cnclaves, India has not. That 
~ what she is going to do. this time. 

Surely, we shall have another ugly 
situation." 

With this situatiOn we went to the inter-
national tribunal. Let us remember that 
whatever is said about the British design 
or myopia. at that time in our country 
there was one country whose friendship 
could not be questioned in the Indo-Paki,-
tani context-the Soviet Union-which can-
gratillated and welcomed our going to the 
Tribunal. Once we went to a tribunal, 
there was no question of our saying: we 
shall accept the award only if it is in our 
favour. Why should Pakistan have gone 
to the tribunal then? Why should the 
judges have sat to come to a judgment '! 
Much has been said about the presentation 
of our case. It has been said that we were 
not properly represented. I should like to 
draw the attention of this House to u 
statement made by Mr. Chagla where he 
says that an abler body oC lawyers coull! 
not have put the case of I ndia better. Let 
us also look at the two teams that were 
sent from both sides. While persons of 
the lowest rank that we sent were me.mbers 
of our Law Commission, if we look at the 
Pakistani team, we find that it appointed 
as experts a certain Mr. Eovcr Adil Com-
missioner of Family Planning. There wa' 
also another Mr. Basheer Ahmed who was 
the Boundary Tahsildar. Board of Revenue. 
These were the experts who were presentinu 
the Pakistani case. Our case was presented 
as best as anyone can do. Anyone who 
has gone through the findings of the tribu-
nal will see that encyclopaedic references 
were made to our law yers and our team of 
officers did a very good job. It is for-
gotten that whatever we politicians might 
have done, our lawyers and officers clipped 
the wings of the Tribunal far more than 
the wings of any other international tribu-
nal have been clipped. I should like tn 
draw the attention of the House to the 
terms of reference given in page 9 where 
the Tribunal says: 

"An international Tribunal will have 
the wider power to adjudicate a case 
ex aequo el bono, and thus to go out-
side the bonnds of laW, only if auch 
power bas been conferred on it by 
mutual agreement between the Parties." 
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It was our team of lawyers that prevented 
it, 'and the Tribunal had to accept: 

"Therefore, and as thc Parties have not 
by any subsequent agreement consent-
ed to confer the power UPOn the Tri-
bunal to adjudicate ex aequo et bono, 
the Tribunal resolves that it has no 
such power." 

When we come to the dispute, let us not 
cnter into political considerations. The Tri-
bunal has judged the situation as it existed 
before 1947. Events subsequent to 1947 
have not been taken into account. There-
fore, for anybody to S"<Iy that something 
wrong was done by us or something was 

n~ in our activities and sO the Tribunal 
hal decided against us-would be completely 
unfair. Let us look at the records. We 
lind that from 1875 right down to 1945 
there was a border dispute between Sind and 
the erstwhile State of Kutch. Let us not 
ignore it or close our eyes. Let us not be 
blinded when we have to come to a judg-
ment. From the conclusion to wbich the 
Tribunal has come, we see that India's stand 
has been vindicated. Out of 9,000 sq. miles 
of the Rann of Kutch and out of 3,500 sq. 
miles tbat Pakistan claimed, bow much did 
it get? It has found that some pockets-
continuously controlled by their police, their 
customs, through grazing and even settle-
mellts in certain pockets-lay in Pakistan. 
It is not a matter of any part.Df our terri-
tory being awarded to them. 

Of course, the whole of the land of India 
is sacred, but it is on the sacred land of 
India that Pakistan is built. It is in Pakis-
tan that Mobenjo Daro is; it is in Pakistan 
tbat Taxila is. We cannot say that sacred-
ness stops at one point and non-sacredness 
starts at another point. 

The partition between India and Pakistan 
was Dot a natural partition. It was a man-
made partition. Tbere were points of dis-
pute, and theso points had to be settled. 
There was n.o question of Radcliffe having 
decided about an area or boundary, be-
calllC at that stage, Kutch bad not acceded 
to lDdia, We bave been to tribunals before. 
Thero was the Radcliffe tribunal; there was 
the Bagge tribunal; and going to a tribunal 
this time was equally fair. On what ground 
do we question the verdict of tbis tribunal 1 

Any person wbo can come out and prove 
that the Swedish judge was either lIIIfIIir 
or corrupt would do a tremendous larvice 
to this country. Let him come out with 
the facts, and with instances. Let there be 
a prima facie case. Let us not go round 
saying that the man is dishonest just bec:ause 
we like to think of bim as haviDg been 
disbonest. Here is a person wbo WilS ap-
pointed by U Thant, whose partiality has 
never been sbown or binted at. He was a 
person from a counl'!'v which has been 
neutral in international affairs. He was a 
person from a country which had no axe 
to grind either on our side or on tbe side 
of Pakistan. 

Let us again refer to ~  of the words--

SHRI HANUMANTHAIYA (1IaDp-
lore): Sir. may I make an appeal to 
my hon. friend not to go into thc legali&-
tic arguments and contradict the vtrJ 
stand tbe Prime Minister has taken? The 
Prime Minister herself has taken a stalld. 
He is over-arguing tbe case.... (Inter-
ruption). 

SHRI SANT DUX SINGH: I was JO-
ing to refer to a much-quoted and much-
interpreted statement of the tribune!. 

SHRI J. B. KRIPALANI (Guna): 
May I suggClit, let nobody be cIoq1lClllt 
about the loss of OUr territory? n ~ 

lioll). 

MR. 'DEPUTY-SPEAKER: Order, 
order. 

SHRf SANT BUX SINGH: I come to 
the mucb-quoted statement whicb has been 
repeated again and again. Here is whet 
the Tribunal says: 

''The ultimate determination. thele-
fore, is both difficult and in eKep-
tiona I measure, dictated by conslden-
tions which do not heavily outweigh 
those considerations that would have 
motivated a different solution." 

This was the principle enunc:iated. The 
Tribunal bas said that tbis was a very 
vexed question. What bas the tribunal 
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deddcd actually. Here is what the tribunal 
has &aid: 

"In respect of this sector of the Rann 
in relation to which no specific eYi-
dence  in the way of disphly of Sind 
authOl'ity or merely trivial or isolated 
evidence of such a ch.aracter sup-
pOl'Is Pakistan's claim, I pronounce in 
favour of India." 

So, wherever there was a doubt we got 
it. Are we going to repudiate the judgment 
which gives and makes it clear for all time 
that the Rann of Kutch belongs to us? 
On what grounds are we going to repudiate 
thili'! 

How ace we going to put this into 
effect? This House can bind the Prime 
Minister, but let us be clear that there are 
only two methods by which the award may 
be repudiated. First, as I said, let there 
be a SOD of India who can come and prove 
that the judge was corrupt, or secondly, 
klt us take a decision that we will go to 
war. Let this House resolve that we will 
risk a war with the whole of the world 
against us: we will smash Pakistan; we 
will smash Sweden and we will smash any 
other country. Let us not be Iigh thearted. 
Let us choose clearly and let us know 
what we are recommending. 

J would submit, last of all, that every 
inch of this soil is sacred; every yard of 
this soil is sacred. But equally, Sir, the 
blood of everv Indian is sacred. No one 
has a right on a false claim, and on con-
jectures and on surmises, to take away the 
son of any mother, to widow any woman, 
merely because there is emotionalism in 
the House. Let us put the claims of 
Indian life apinst the claim of the soil 
we have. Let us balance one against the 
other and if we are clear in our conscience 
that it is worth going to war, let us go 
to war. Let this House dedde w ~ r we 
should go to war. 

Prof. Madhok mentioned llhishma. Let 
him remember that when Bhishma's words 
were pitted against the Lord himself, it was 
Bhishma's words which carried. If we 
want to be the descendants of Bhishma, 
Kama 01' Rama, India mllSt stand by its 
word. We must not be a nation which 

repudiates agreements, and casts aspersion' 
on international bodies. What would we 
look like if we do that? Of course, when 
we fight for a principle, we would IIpt to 
the last man. But let somebody come out 
with the principle. Let somebody come 
out with the evidence. before endangerin,g 
the honour of this country and the lives 
of its citizens. 

SHRI PASHABHAI PATEL (Baroda): 
Sir, this surely is a day of infamy for 
India. It is a saddening thought that in 
India, whatever we win on the battlefield 
by the sword we give away on the con-
ference table. Every time our friends 
~r ss have lost it for us. 

MR. 
order. 
round. 

DEPUI'Y-SPEAKER : Order, 
There is a rumbling noise all 
Han. Members arc talking loudly. 

SHRI NATH PAl (Rajapur): Respect 
is to be commanded; it is not to be de-
manded. Attention is to be commanded. 
You cannot forCe us into that. 

MR. DEPUlY-SPEAKER : Do you 
claim privilege to talk when another hon. 
Member is speaking? 

SHRI NATIi PAl: I never talk; I wi.h 
to listen to what the member says. 

SHRI PASHABHAI PATEL: Sir, this 
country would like to ~  our friends appo-
site hang down their heads in shame for 
having sold this country down the river in 
the way they have done. This is not the 
first time they  have done it. They have 
done it every time. I hope this would be 
the last time they have done it. I anl 
standing here to see that they are prevent-
ed from doing this kind of thing in 
future. 

The story of Sind is a chain of betrayal 
from beginning to end. Sir, with your in-
dulgence, may I read a few lines about the 
historical background about the Kutch 
issue? Way back in 1763, Mir Koloro 
of Sind invaded Kutch end Bhuj, because 
he thought it was a good land. At that 
time it was not a desert. It was bloom-
ing with crops and rice and wheat used 
to grow there. When Mir Koloro invadod 
Kutch, the Kutchis stood up and dofcodcd 
their soil in a way which behoves men. 
A hundred thousand Kutchia either Iott 
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lives or were wounded and Mir Koloro 
was drivea bad with great chaarin. The 
Mir stopped the waters of the Eastern 
Nan riva" from flowing into Kutch. This 
is bcnv the Rann of Kutch came into exist-
ence. Kutch is a place where there is no 
rainfall Its water came from the Nara 
river IUId when the Mir of Kutch cut off 
the walen of the Nar8 river, the territory 
became a desert. 

As far as the border of this desert is 
concerned, I would like to point out that 
instead of having this decision taken in 
Switz.erland or in Delhi, if these gentlemen 
had sooe to Kutch, they would have 
.een that there is a natural border of sand 
dunes between Sind and 'Kutch. It is 
similar to the Himalayas. Supposing 
somebody sitting in Switzerland or some-
where else says that on this side of the 
Himal'ayas, there is the border of Tibet 
of China. a similar kind of thing has been 
doae in Kutch by some gentlemen sitting 
round a conference table in Geneva. 

1 BID iOlTy to say that our lawyers who 
claim to have pleaded our case did not do 
it well eoousb. They did DOt produce the 
maps which the British Government had 
already ea:eptcd as the right maps esta· 
blishing the boundary between Sind and 
Kutch. 

These maps are somehow or other, 
strangely, missing from our records. Under 
the circumstances, there has been a great 
betrayal of the trust that this House put 
and the Benches opposite have been enjoy-
ing for the last twenty years. J would say 
to them that vou have sat too long on 
those Benches. For Heaven's sake, go 
before you do more harm. 

It was in J 960 that our Defence Minis-
ter agreed to this question of arbitration. 
Every time the history of arbitration in 
India has been a history of betrayal. Have 
they won a single case of arbitration, I 
would sst my hon. friends opposite? Can 
they point out a single case where having 
gone for BJ'bitration India has won? 
Evely time we have losL But even if we 
have Jo.t, we have to abide by the arbitra-
tion award when we have accepted arbi-
IrlltiOIl. 

In this ca8C, there are certain parts of 
the arbitration which is an award and 
there are certain parts which the Tribunal 
has clJfcred to us as advice. ThCIIC pieces 
of advice I would ask GovernmCllt to look 
into carefully and find out how much of 
that advice it is proper for us to I\l:Cept 
and how much of it we have to contest. 
This portion which forms the advire of 
the Tribunal, the most important part of 
it, I would say must be gone into 
thoroughly. 

Before I rome to that, may I, Sir, take 
the time of the House to give a few 
historical facts about Kutch and the terri-
tory in question. It was as far back as in 
1763, as I said, that Mir Koloro attacked 
Bhuj. He had an avaracioul eye on the 
vast fields which produced rice and wheat 
in Kutch. He was driven away. Hundred_ 
of thousands of Kutchis fought vigorously 
and drove him away. He went away but 
he Cllt off the waters of NarL The result 
was that Kutch instead of being the garden 
of India became a deserL After that, in 
1818 or 1819 there was a great earthquake 
and the land rose by five feet. It i.< 
known as A1lah-jho Dund. The SiBdhi. 
call it God's-own-Bund. It made it im-
possible for the water from that side to 
come here. 

Today they have an argument that aomc 
of these parts which are being surrendered 
to Pakistan were claimed by Pakistan be-
caU'C Pakistani sheep were grazing on the 
land in these parts and we did not do 
anything about it. Here I would like to 
ask my hon. friends opposite what they 
were doing all this time when our own 
territory was open to the opposite side 
and their shepherds were able to come in 
and allow their sheep to graze which ulti-
mately enabled them to put in their claim 
for that land. It is a strange claim, but I 
understand such claims are legally accept-
ed. r know myself of a little piece of 
land in Baroda where I had a dispute with 
another man. That man came and plaDt-
ed a mango tree in that land. At that 
time I did not notice. In the coun he 
said that he had planted a mango tree aDd 
therefore the land belongs to him. The 
court awarded the land in his favour. That 
way I can understand the Pakistanis layinll 
their claim on this land because their 
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cattle were grazing there. For six months 
of the year the land is not approachable 
from any part because it is flooded with 
sea water. Under the circumstances the 
Ruler of Kutch may not have guarded his 
border very welt. But what is the justifi-
cation for our han. friends opposite, during 
aU these twenty years, not to have guarded 
that border of our country and allowed 
cattle from the other side to come and 
graze here so that they can daim it later? 
Are we going to do the same thing with 
Tibet. with China. with Pakistan and in 
KlIShmir? 

Sir, it has been a chain of betrayals "II 
along. I do not know for how long we 
are going to have thes" gentlemen to con-
tinue betraying the country. The time ha' 
come when we have to make a stand some-
wbere and this is the time for that. 

We cannot fight it out. Therefore. 
would like to ask them one thins. What 
are they going to do to take steps to pre-
vent further aggression on our territory'! 
Kutch is a desert. If water is brought into 
Kutch and this desert is watered, the salt 
would be washed off and the land would 
become productive. In other words, it 
would become a setlled land. For that 
there is a WIly. I do not know if my 
friends opposite would be prepared to do 
it. If they simply sanction the scheme of 
Narmada canals the water of Narmada 
could be taken to the Rann of Kutch and 
tbe desert would bloom again. 

do not know what is coming in tbe 
way of doing that. because the river 
Narmada is there and the water of that 
river is running into the ocean and we 
have done nothing for the last 20 years. 
We have made big projects all over the 
country but, so far as the Narmada is 
concerned, this, the greatest river in India, 
is flowing to the sea, flowing down tbe 
drain without ally benefits to anybody. 

MR. DEPUlY-SPEAKER: The hon. 
Member may continUe his speech after 
lunch. We will now adjourn for lunch. 

13.tHas. 

(The !.ok Sabha then adjoufIIl't1 for lunch 
till Fourteen of the Clock). 

The Lok Sabha re-assembled afler 'Lllnch 
at Fourleen qf Ihe Clock 

[MR. Dl!PtnY-&>EAItEa in the elusir] 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS--

(COli/d.) 

SHRI  PASHABHAI PATEL: Sir. as 
I W,t, saying before we broke for lunch 
our friends across are daily bartering ~ 
India's freedom and property in a most 
irresponsible manner and instead of hang-
ing their heads in shame or leaving those 
henches where they are doing tbis mis-
chief, they continue to do the same 811 
along and are feeling happy about it. But 
this Kutch has been a betrayal of an 
order beyond all otbers. 

There is a natural boundary, as I said, 
on the north, west and east of the Rann 
within which this Kutch and its territory. 
which belonged to Gujarat, Kathiawad and 
Kutch, fell. This tribunal, I am afraid. 
has exceeded its terms of reference in 
tendering to us gratuitous advice on what. 
we should do and what is fair for us. They 
were asked to decide what was the truth. 
They had to decide the boundary as it 
was and not to say tbat the boundary 
should be this way or that. In this much 
I am thinking that the tribunal exceeded 
its authority and I would request the 
Government, which is responsible for 
handing over our case to this tribunal on 
a platter, to refer it to a judicial authority 
like the Supreme Court of India or any 
other legal authority which is acceptable to 
the world. J do not want their advice. Let 
them say, this was SO and we will accept it. 
Wben they say, it should be so, tbi. is a 
part which we cannot accept. For that, I 
request my friends across to think twice 
before thev ride roughshod over Indian 
territory whiCh does not n~ to them. 
personally. It is Indian tel'l"itory. 1bey 
have no right to hand it over to 
others. If they do so, it is for 
the public of India to decide how long 
they will sit on those Benches. I would 
say, they have sat there too long already 
and, for the mischief they are doing, for 
heavens' sake, go before it is too late. 
Supposing the northern boundary of 
Kutch, the eastern boundarv and the 
western boundary is covered by sand 
dunes, and they say now, Pakistan may 
come inside that? Supposing they ask 



~ ~ n AA A 8, 1889 (SAKA) Motioll 222 

Chinese to come inside over fie Hima-

layas and occupy some territory in Uttar 

Pradesh, what will my friends opposite 

say? I want to know that. 

It is very easy to part with somebody 

else's property, take it lightly and be 

friendly and smooth about it. (Interrup-
tion). If you look at the map, you will 

sec that under the A ward, some pam of 

Kutch are being given away to Pakistan 

in a grand and friendly end generous 

manner which will bring Pakistan within 

10 minutes of bombing distance from my 

home town of Baroda and I am not 10inl: 

10 take it lightly. I have to think of these 

things. 

We are inviting the enemy into our 

territory, into our border. I would like to 

suy that this· is the time to J)Totest and. if 
our friends across, do not stOJ) here, I do 
not know where thev will stop or when 
they will stOp. 

SHRf K. N. TIWARY (Bettiah): But 
your leader. Rajaji, has said that it should 
he accepted. 

SHRf PASHABHAI PATEL: I know 

more about Rajaji than you do. Rajaji 

has said that the Award should be accept-
ed but not the advice which has been 

given to us gratuitously. Please make thi. 

difference if you understand English. 

I say, already a lot of mischief ~ 

been done and I would like to know from 

our friends opposite where th.y are going 

to stop, if at all. If they do nct ~  it 

will be for the people of Indi>! to stop 

them one day hut that dav may be late 
itself. They should stOJ) before thev be-
tray and deliver this country into the hand\ 

of outsiders as they have done. Every time. 
what we win at the point of the sword. 

we ~ at the conference table. It is a 
matter of shame for our friends 'lcrO&S who 

go to the conference table. If they go to 

arbitration, they should make out the case 

as it should have been made Last time, 

L4LSS(CP)/68-8. 

when they went to the tribunal. I under-

stand, the original maps of Sind and of 

Kutch which were settled by the British 
Government, the Government of Sind and 
the Government of Bombay. were not with 

them-they did not find these maps-and 

they put up any kind of evidmce. No 

wonder we lose on every conference table 

and in every tribunal award. 

As far as this is concerned, I would like 

to say that award we will accept but, in 

tnis report. if you read page after page, 
there is gratuitous advice given. The 

Tribunal was not appointed to give us 

advice. It was appointed to give an Award 

on facts, not what it should be but what 

it was. As to what is should be is not 
their business. It can be decided by a 

joint conference of Pakistan and India, 

if necessary. There is no business for this 

Tribunal to give us gratuitous advice. We 

did not pay them for that or appoint them 

to. give us gratuitous advice. Generally, 

this country is unfortunate in this, that 

everybody in this world is in the habit of 

giving us advice. Can't we stand on our 

own? 

AN HON. MEMBER: We always Rive 
advice to others. 

SHRI PASHABHAI PATEL: ~  We 

have always been giving gratuitous advice 

to the whole world and the result is thllt 

we get paid back in the same coin. (inter-

ruption). Why do they JaLiSh and !mile 

On this issue? They should be hanginll 

their heads down in shame. There is no-

thing for them to laugh about: thill is a 

thing of which they should be ashamed-

I am using onlv mild language; I have not 
got strong enough words to use against 
them. 

Coming back to this ~ n of Kulch, 

about the part which hI an Award. let us 

ask the Supreme Court of India or any 

otner well-constituted legal authority to 
decide what portion of this book is an 

award on facts and what portion is advice. 



.l.l,j NO-GonfuJellce FEBRUARY 27, 1968 Motjon 224 

[Shri Pashabhai Patel] 

Let us accept the Award as it is given 
because our friends across have made a 
mess of it. 

We will accept that part with sorrow 

and shame; we will accept it because it is 

an award. But let us separate those things 

in which the Tribunal has given gratuitous 

advice and tell them that it is not their 
business to give us advices. We are not 

here to receive their advices. We have 

already received so much of advice that 

we are fed up with advice. We do not 
want any more advice from anybody. Let 

this be made very clear. 

Coming back to Kutch, there is a prac-
tical thing. I could speak for hours on 
the historical background of Kutch and 
say that it is connected with us. I may 
say this. There was a time when there 
was a special Road Engineer by name Shri 
Bhai Lal Bhai Patel. He is my leader in 
the Swatantra Party in Oujarat. He was a 
special Road Engineer in Sind in the dAys 
of the British and he projected a road from 
Kerachi to Ahmedabad. When he was 
surveying Kutch, he found that this area, 
Kutch, was supposed to contain oil 'and 
other mineral wealth and he wanted to 
build a road. That scheme was there, but 
in the meantime Independence came and 
we have been busy with the other things. 
That scheme remained only on paper. If 
this road had been built, the whole story 
today would have been different because 
the road was projected on our claimed 
border of Kutch; that road would have 
been the border of Kutch. Since that road 
is Dot there now, the whole trouble has 
been created. 

Do the hon. members know that the 

boundary was established in the Britis:l 

days between Kutch and Sind when Sind 

was in Bombay Province and Kutch was 

an Indian State. At that time, another 

Patel, Sbri Joita Bbai Patel, a relative of 

mine, was !be man wbo was surveying tbis 

boundary and the boundary was settled and 

piUars 11' X 11' in area, were railed; stone 

pillars and maaonry pillars were raised to 

demarcate tbe boundary. After Indepen-

dence, we were busy in New Delhi with 

the other things and nobody cared wbere 

the Kutch boundary was It should be said 

to the shame of this House tbat we never 

looked at the boundary and the Pakistant 

people came and dug out those pillars 11'X 

12' with a height of 15'. That boundary 

was erased by the Pakistanis .... n ~rr

lio"s) 

Coming to the practical question of Kutch 

and the mes!! they bave made of it, I have 

a practical suggestion to make. 

"II know, 'Rann' means 'desert'. 

As you 

Before 

this Rann of Kutch became a desert. it was 

a lush garden and the waters of the Indus 

and the Nara used to flow into Kutch. 

When Mir Koloro of Sind invaded Kutch 

because it was sucn a ~  territOl y, the 

Kutchis rose like one man, thousands and 
thousands of Kutchis died in the battle-

field and drove him out. This man, out 

01' his anger, cut off those canals. He built 

bunds and later on, there was an earthquake 

and the land rOSe by 5 ft. They call it 

Allahio Bundh, i.e., God's Bundh. God 

created a bund between Sind and Kutch. 

That bund is there and due to that, the 

waters from the rivers stop flowing into 

Kutch. The sea water flows into the Rann 

of Kutch. For six months the land is 

,ubmerged in salt water. Tho result is 

that it has been turned into a desert. Now. 

there ~ a way out of this. Instead of 

going over what has been lost by our 

friends over there, I would say, let us 

look at it constructively and do something. 

I appeal to them to listen to this seriously 

because some part of the mischief may be 

undone. There should be two little bunds 

built, so that the sea water does not enter 

from Kolikhadi and Kandla Port. Building 

these bunds may cost Rs. S crores. These 

bunds-if they are built 10 miles across-

can stop tblll sea water from coming into 

Kutch. Then, if they have tbe long-delayed 

scheme of the canals of tbe Narmada put 

into execution. the waters of the Narmada 

will go into Kutch and wash the salt away 
and Kutch <:an again become a sreen lush 
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piece of land. 1 am J1Qt suggesting this 
canal scheme in any light-hearted manner. 
This is a very serious matter. This is the 
only way in which this ainterland of Kutch 
can be again peopled by agriculturists, by 
people who will grow a crop thtrc. I 
s~ r  this in al\ seriousness. You will be 
surprised to know that if (he canal goes 
there, at least three million tonnes of grain 
can be grown in Kutch, and there will be 
a community of agriculturists there who 
will make this Kutch. which is our vital 
border in that area. once again a well-popu-
lated territory. 

I do not want to blame t:1ese ~ 

.opposite more than I have done ~ r  

and I know that if I say more on this. it 
will have no effect on them .... 

AN HON. MEMBER: They are thkk-
'skinned '! 

SHRI PASHABHAI PATEL: They "re 
~ impervious (0 what ~ said. 

Here, I am offering a suggestion, which if 
they take seriously-I hope they will though 
J do not know how much :10pe there is for 
this--they would in some way wash (he 
sins ';f their commission, ... 

AN HON. MEMBER: What about the 
no-confidence motion ? 

SHRI PASHADHAI PATEL: Is it no! 
true that in 1960 ollr Defence Minister-
he is not here to Ii"'ten to what I am 
saying; so, what is the good of my sayinil 
this now .... 

AN HON. MEMBER: It does not matter 
He may go on. 

SHRI SHEO NARAIN (Basti): The 
Prime Minister is here. 

SHRI 'PASHABHAI 'PATEL: Is it not 
true that in 1960 our Defence Minister went 
to Karachi and committed us to tais tribu-

nal and all that 7 He admitted that there 
was a dispute wherea!>' actually there was 
no dispute and the boundaries of Kutch 
were so clearly marked. I think there was 
a waIl there. or there were sand dunes which 
were as good as a wall. It is 'just as 'in 
the case of the Hinuilayas wblch we have 
neVer doubted as a boundary on the norfu-
.em, ealltem and westernbol:4ersj likewise. 

in the case at Kutch also. there was no 
dispute. but our Defence Minister commit-
ted himself to a dispute and this is the result 
that we are enjoying today. If nothing 
else. if all those gentlemen silting opposite 
are not going to ask this Government to 
r ~ n and get them out of office. at least 
leI them obtain the resgination of the 
Minister who was responsible for it. 

Corning to the report of the tribunal it-
,elf, I would submit that those parts of 

the report which are not award but which 
arc only advice should be clearly examined 
ond decisions taken accordingly. Also, 
hef ore acc.cptinJ,; this award, will our mends 
from the Congres'" take some steps to see 
that all the awards which have been given 
in the past have been fulfilled by Pakistan? 
Every time it suits Pakistan. they accept it; 
every time it does not suit them they just 
ignore it and we coolly go on sitting here 

and making fine speeches aDd having parties 
and. dances and dinners. I would like once 
again to appeal to our Congre!ls f'riends to 
examine how many awards between Paki-
,tan and India have remained unfulfilled. 

and to see that before we accept this award. 
they do something in regard to the un-
fulfilled awards which are still pending in 
the past file of ignominy of the Benches 
opposite. 

'll ~~~  "i", (Fn'{) : ~~ 
~  ~~~ r  

~ II "11m <tt 'IfTIf iff <I't\' ':31f t, am: 
~ '1ft ~ 'R ~ TfmI'ilim 
<tt ~ m ~  ~ ~ lfqif'if; ~ 

~ r ~  ~~  

TfW ;f.t tt l'ftT ~ 'Ifrof ;f.t t I 
m '1ft TfW iii ;;it'll ;f.t ~ ~ 
~ ~ I amr 'lA' ~ ~ 'R ari1m'Pr 

~ ~~ ~  

mft '1ft ~ if,T rn..-~~  ~ 

iii ft<r II ~ rn..-'R ~ ~ 
~  

I!(r -r,! f\;ritq ~  

~~~~  
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..t. ",!"If qi,,: ~ ~ 
~  ~ aTfcm'm if; 'SffifTlf q;: m 

~~~~~~~~ 
~ if; ~ ~ art1m'm ~ I aTfcm'm if; 
SffifT<rllft ~ ~~ ~

f.mT if; ft;rQ; ~ ~ ~ R> if iI90 
~ ~ ~ al ~ aTfcm'm if; SffifT<r 
q;: ~ ~ if; ft;rQ; 'flit ~ ~ 

~ ~ ~ rr  

marr.r !fi<: m-r ~ R> ~ al ~ ~ 

~ I ~ ~~ ~ q;: ~ !lie: !fi<:ifr 

o:mrr ~ am: iro ifiWIT ~ R> ~ ~ 
~ ~~ r ~ n  

~ ~~~  

rr~ ~  ~~~ 

~~~ ~ 

~~~  

~ o:rn ;t't aft<: ~ ar4t m l!ToRm 
~ ~ ~~  

~~ ~~~~ 

~ ~~~  

~~~~~~~ rr 

~ am: ~ 1965 .q ~ ~ SffifT<r 
~ r ~~ I ~~~ 

.q ~ if; ft;rQ; ihr gaIT 'IT am: 269 
~ ~ o:rn .q ~ ~ am: 28 ~ if; 

~~ ~~~~  

~~ r ~ rr~  I 

~ amr<: Ii<: ~ o:rn i't ~ 'FT f.rm:T 
~ rr ~~ ~~ r 

~ ~~~ ~r  

~ ~  ~r  <R: am: ~ 
~ ~~ r  ~~ 

\l'r li' ~ om!';t't ~  ~ ~ 

~ ~~ ~  ~ 

<ftq-'P:;:rqf <r.<:;ft ~ al ~ ~ arm 
~~~ I ~ ~  

~~ ~ ~ r  

!fi<:'ft ~ al ~ ~ ~ ~ A; 'R'FT 
~~~~ r ~  

~  ~ ~~ 

~  ~ 'IT am: ~ ~  ~ 'R'FT 

~ r ~~ I ~  

~ r~~ ~ r~ 

~~ ~  ~~ 

q;f<ffnQl"l 'FT ~ ~ ~ ij'i 
~  ~  

'FT ~ mr rnr ~ if; <'I1<ff ~ 
~~ ~~~  

~  i't ~ ~ I 

~ ~ ~~ 

~ ~~~~~~  

~~ ~ ~ ~ 

~ I ~ all:l'ii: ~ R> l'l'TIlm ~ 
R> ~ if; ft;rQ; ~ if ~ ~ n  'fOr 
~ rr~ ~ ~ 

3lTIIi ~~ qr 'R ~ 3lTIIi. ~ .q iPi 
~ ~ ~ lfll: ~ ~ f'f'llT l!IT : 

"The decision of the tribunal referred 
to in three above shall be binding on 
both Governments and shall not be 
questioned on any ground whatsoever. 
Both n ~ undertake to imple-
ment the findings of the tribunal in full 
as quickly 8S possible and shall refer to. 
thetribunal for decision any difficulties 
which may arise between them in the 
implementation of its findings. For that 
purpose, the tribunal shall remain in being 
until its findings have been implemente<\ 
in full". 

~~~~~ ~ 

~~ ~ ~  

~ ~ 'R;t't;r;h rn ~ lift{ ~ 
~~  ~~~ 

~ I ~ ~  ~ 

~ '1ft aft<: ~ am: ~ qffir ~ ;t't 
aft<: ~ ~ ~  flrf.m-< ~ i't 
~ fiR ~ am: ~ if ~ ffiifin: 
\l'r!fi<: ~ 'IT I 0IiI' ~ rn ~ ~ ~ 
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~ lJ\'Rft Qf, l!'l';r ~ ~ ~ ~ m:RIT 
~~~~r ~ r I ~ 

'4' ~ ~ ~ ~ lJ<'ffiT Qt v.ft Ifll'tfil; 
~ de{) 'I "ffTl1<'i'i Ii 'lrof lI>'T m ;fifcr 

w~  rr~ ~~~  

~ ~ iI'i\: ~ ;;miT ~  ~ aiR!F( 
65 Ii m m ~ it ~  f<ti"llT lIfT ~ 
~ ~~ ~ ~ 

f.:raT!I' ~ lIfT I 

IF( 1960 ~ lfil: ~ g'3lT lIfT fit; ~ 

'amlI>'T ~ ~ lfil: ~ ~ ;r@ 
Q3lTcitlF( ~ ~ ~  

~ ~ Q;cm if; ~ ~ ~ lIiT iftro 
~ I ~ ~ ~~  

1949l1iT ~ qfYrf JlqI6<<'tI<'t ~ 

~ rn ~ 

fifi1IT lIfT am: ~ ~ ~ ron lIfT ~ 

~ m ~  ~ lllf ~ ~  If&ll-

~ ~  <m<n: ~~ r ~ ~ lIT 

~ .rro if; lfT&lllf ;ro m 
~ ~rn I ~~~~~  
~ IF( 1949 ~ m IF( 1965 a<f>;;fr 

~  ~ ~ 'f>T fm:rfum ;wrr 

~ ~ ~ ;ftfu if; ~ ;wrr 

aiR ;;f) '1ft g3lT ~ ~ ~  

'f>Tlf g-3lT ~ I ~~ it ~ ~ 'fiT ~ 
~ w~ 7 wlPi ~~  

~~ ~  

~ ~~ ~ : 61, If-[ 'fiT"" 
~  

tJ1'1 ~  qi" : 3IOf am: ~ iifiTo'IT 
t cit ~ ~ fit; ~ if; fi:ro: ~ Ii ~ 
~ ~ Ii ~ otT l1;iifim ~ ~  I 
3lT;;f tmm ~ ~ Ii ~ 
'fiT ~ ~  arr;;r ~ ~ ~ fit; ~

~ ~ lfil: ~ lI>'T OIll{fC4l<'tIJlT 

am ~ <m lift alll{fC41<'tI'lfl if zw.;:: 
.t I ~~ ~~ ~  

~ fcro;n;r ~ ~  l1' ~ 
~ W lIfT fit; ~ ~ l1;iIi apf.f 

~~~~~ ~ 

¥.T Q3lT ~ ~ 'fiT ~~~ 
~ I ~ flfmft 'tTfe!Il if; ~ 

~~  ~~~~~ 
~ <Iiij·,lfdiifi ~ if; ~ ~ 

~~~  ~ ~  ~ ~ I 

~  !l 4W ~ WIlfTfit;lfil: 
fmm" qiij.,,\fdiifi ~ ;;fr fit; 3lT;;f ~ 

~ ~ ~~~~  'f6: 
~~~~r ~ 

r ~~ ~~ ~ 

~ if; m ~ gI1; ~ If('fT ~ !lit 
~ iifiW fit; ~ if; ~ if am 
~ qerr if; ~ r ~ iifi11:Ii"(mt am 
~ ~  'fTfu if Slfdfqfl:ild 
~~  ~ ~ ~~  

if; ~ ~ ;;r;r ~ ~ 3lT ;;rrq: cit 
~wrn I r ~~  ~ 

~~~ ~~ ~ 

('f"1l €'-&rror.r ~ 'fiT ~ t ~ q;: 
~ 'tilt ~~ ~ iifiT m ~ 

~~ if; fun: am: ~ 
~ rr ~~ ~~~  

~~ ~ lfil: ~ m lift <mr ~ fir. 
;;r;r 1965 if ~ q;: ~ g3lT lIfT cit 
~ 'tilt 'J'Ifr ~ ~ g3lT ~ ~ ~ 

g3lT lIfT, ~ il;m lift fit <mf l1;iIi IfWt 
~~~~ ~  

"From July 1948 and onwards, Dipid-
matic ~ were exchanged between the 
Governments of India and Pakistan con-
cerning the boundary between the two 
countries in the Gu;arat-West P9lcistan 
regIon, The dispute led in early 1965 to 
a tension which ultimately resulted in 
the outbreak or hostilities in April 1965," 

• .. 1;r.ro;;r ~ ~ ~ 5ffim 

ihr <r.<€t ~ iifiW fit; ~ Itolt ~ ~ 
~ ~ I aR at'Il\: 1Iilf ~ ~ t\' ~ 
cit lfil: ~~ Iflif ~ fir;1n ~ ? 
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[ '-ft ~  ~  ] 

~~ r~  sf? 
~~ n ~  ~ 

~ ~ vft ~ <n't 1f ~ 
~ n ~~~ ~ 

f.t; <n't 1f ~ vn-I OR l:I(r <mf 
f.t; f;;¢t. orr=( iI mQl"<: vn- ~  

~ ~~r ~ it: orR ~ 100 ~ 
~ W 1f anil ifif aT ~ ~ 
~r~ ~ ~ 7d"iJ 3!l1<'f 1f <'!f.t 
<n ihm: lfT ~ am: <Wi ~ 100 
':f,'Tmft ~ ~  1f ;:r anil aT il.1i ~ 

it<ni iJ ~  ~ ~ efr i\ft ~ 

1f ~ oft{ ma ~ ~  orra ~ 
~~  

Of<r ~ r~ 'foT ~ ~ ~ f<r.<rr 
~ ~ ~ ~ ~ qpm ~ ft;rn-

f.t; ~ ;;r'r '1ft it<ni ~ ~ ~ 
rn an"{ ~ 'PT 3!1i<'f 1f ~ aT ~ 
w.r ~ ~ iffu'f. ~ ~  ;;mIT ~ f'fo 
~ 3f1f.t if'iir'I" ~ 'll1'I'f ifit arn:: ~ ~ 
~ r~~~~ ~  

ll"A" <r srfcr:or r ~ ~ ~ ~  ~ I 

~ Il;r ~ ~  Cf'AQ ~ 3l'\"{ ~ 

~ it<ni 'foT 'PT ffi'f.T( ~ t ~ 
it ~ ~ ~  ~ ~ ffi'f.n: ~ ~  I 

1f if ~ 1f ~ am: ~ ~ 

~ fit; ~ ~ ~ q'm ~  <i.rt 
~ ~ ~ I ~  ~~ ~ fu-

~~ rn: ~ ;ffi ~ ~~ ~ I 
It is beyond the scope of s ~s n of the 
No-confidence motion. am: ~ ~ 

ar1<: ~ if; om: 1f ~  'f.<:<rT 
~ aT ~ ~  ~ ~ 'fliT 
~ ~~~~ r  

~ ~ ~ ~~~~  

ro<m: ~ 3N'IT ;:r ~ I 

~ ~~~~~~~ 

~ lfffi SffiI1'<t <n 3!'foft ~ 

~ i!>U ~ ~  269 ~ iii ~ 
~ ~ am: 28 ~ 1f ~ ~ 
( ) f< ~~  
~ 'II <i111lili! i ~  iIg1iil 

iJ ~  fi:ruTlJ w.r if; ~ 1iTilI" ~ 
~ I OR am: ~  3fT'CT ~ ~ ~ ~  

'q'r fit;lrr ~ aT ~ iJ lfi1{ tfilt ~ ~ 
~ ~ ~~~~ r r ~ 

~ ~ SffiI1'<t ~r ~ ~ fit;lrr ~ I 

r ~ ~ ~ ~ fit;lrr ~ af\"<:" 
~ ~ ~ ~ f.t; ~ D;eni <n 
3!1i<'f 1f ~ I ~ ~ ~ ~ f.t; ~ 

~~~ ~~~~  

~ n~~  I ~ 

~ <n ~ ~ ~ rr m aJIT1: 

~~~ ~~ n~ 

~~ rr  . 

~ ~ ~  ~~  ~ 'for 
~~ r  

'll ~ r  Gi\'f : \m 'liT ~ r  ~ 

of.r ;ffu<ji "lf1l<r.T 'flf ~ 'Wi ~ 7. 
>it ~ ~ 'fel ~ ~ ~ r 

~ r~ ~ ~~ em: 'IfT<mf ~ m 
f, ~ r r ;;IT ~ ~ 'f.T1i 'f.<:O!T 

~ ~  ~ ~~ <:f<:i[ ~ ~ -h.ri1m:r ;€I-

~ r ~  

;;r.r ~ ~ <mf ~ ~ f1f. \m if. 1iR 
r~ r ~ ~  

~~ ~ I r~ r~ ~ r ~ 

~ if; ~ 3!l"-.r 'Wf ~ r 

~ 'flftflr. w.r iJ ~ am<: ~ am: 
f;r.m '1<: ~ cnm ~ <:fT ~ ~ if; 
"!"W rn: ~ cnm ~ I W iIfr ~  

'Il1 f.:Ifffir ~ ~  ~  ~ 

~~ r rr~~  ~ 

~~ ~~~ ~  

~ ~ t\"'ii ~ f.t; ~  iIfr ~ 
m q¢ ~ ltiT r ~ iIfr ~ ~ (t ~ 
~ ~ ~~ ~ 
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~ ;mft ~ I ~ ~ ifiT arr3f ~ 
~ if ~ w.r ~ ~A rr ~ I 

-q it ~ r ~ ~ 

A ~ r mm if ~ it ~ tf'crnln: 
ij; ifrt:if'fiTt ~~~ I ~ 

'fiT ~ ~ ij; ~  ~~ ~ '!f1T ~ 
~ l!Tnr GI"'ff.r if; forii, ~ ~ <tiT 
~ if; ~ 31"1<: ~ if m lfiffirT <r.<::<:. 
~ i!ifI1n' ~ ~ if; ~~  if; ~

~ ~ 't'fi fu'1lJli GI"'ff.r if; ~ jl'if 
~~ ~ m ~ ~ it ~ im 
~~ ~  ~~ r ~ 

~ ;ft ftvmr if jl'if ~ ~ it;m 
~ ffiA; ~ n:-m if; ~ if ;r;IT 
it;m ~ ~ I 'I"lmf 'lIT l1i<ft ~ 
am: ~ qi;;r <tft fum flr<ft ~ f.f; 
~ ~ ~ ~~~ 

~~ ~ rnr~ I ~ 

if; forii ~  ifiTZ ,fi lJr,rf 'liVfr 'ltlfT 
~~~~  ~ ~ 

~ ~~ ~~  

~ ~ I ~  ~ lJ:;;ruFf if; 'iI1ti'i <tiT ,fi 
~ garr ~ 

'lr l'fT'rof : am ~ 'Ii't ~ if 
~ I ~~ ~~ I 

am ffi ~  ~ ;tt;mr ~ 

~ ? 

'If ~ r  ~  ;;r;r .,fi ifN'1lt 

~ r r ~ ~ ~~ I 

~ <it ~ <m'f'i ~ ;mr 'Ii't ~ 
~ ~ ffiA; lff; <t1+f1fqiful ~ I 

~ arT<: m ~ if; 'ffiI' tmrr ~  

~ <mr wtT ;;;JTcrf ~  3lnT 

~ ii11T<'r m ;ft ;mr ~ qif ~ 

;ft m-WiT ~ ~ ~ ~ aroni 
'fiT ~ ~ ~ ~ ~ <mIT tn: 
~ ~ ~  ~ -q ~ ~ fiI; ~ 
(fill ~ 'fiT lJmf ~ lift ~ iii ~ 

iii amr tprmr ~ ¢if ~ ~ i'Il 
~~~~~ ~~ 

~~~~  ~  

~~ rn ~ r ~ 

am: ~r  qi;;r it ~ ~ am: 
~~ ~ ~~~ 

;rnr ~  I ~  '!f1T!9iT if; ~ gr 
~ <tiT ~ r if; lJmf ~ m'irifr F,1lfT I 
~  ~ ar<tTi if; ~ if ~ ~ 
;IT('f'f; ,,!fJfltif ~ ~ IIiVfl' ~ 

am: :am if; ~ ~ <tiW ~ rr I 

arnr ~  orr(l'f 'Ii't ~  if; lJN' ~ ~ 

rr rr~  I 

.ym -q it ~ if ~  ~ ~ if 
~~~ ~ ~ I ~

~ qrif ltif fir;w: r ~  ~ 

Ifrtf it ~~ t 9 6 5 if gr ~  .rTiII' ~  

~ ~ ~ am: ~ tft ~ ~ ami 
~~rn~ ~ 

~ ~ I ~ 3lnT ~ ~  am: 
<i'to1:1;lJolffo<tft ~~~~ 
~ m WflI; lff; arr3f <IGI.,"lfdlli 

r r~ ~ ~~  I lPITU '3'f iii 
r ~  , , 

~ If! ~  ~ I'f<'I"CI" ~ I 

~ it ~ it ~  ltif f...-fuT f<f;lff ~ I 

';fi'lf,!lfi G'Z" : ~  

31"1<: ~ OR' ltif 1l'nrTlr t I am: ~ 
~ ~ ~~ r ~rn  

~  >.fi ~ arnr ~ it 'P: 
~~ I ~~~~~~  

~ ~ iItijt <tif ~ ~ WflI; 

~ r ~~ r ~~~ 

~  ~~~ rr ~  

~~ r r ~~ A ~  

~ ~ ~~  

rr~ I 
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~ ~  ~~ 

l¢T ~ ~ f<orll: ~ ~ f.fr it"u 
linn1:r il'iW ~ 'tiT ~ ~ ~ ~ I 
~ ffi.q ~ r. _ :qm i!lfT I 

'" 1{!1n{ QZ<=f : ~ ~ 1ft ~ ~ 
~ A ~ ~ ~ ~ (I",.,"lfct'" 

'IiTlm:aof.t ott ~ rn ffi '" ~ 
~ r~~~ ~  ~~ 

~~~ I ~~ r ~  m't 
~ 'til ~ if '(If 'ti'"(, ~ ~ ~ 

~~~ ~ ~~ 

ma-'til ~ 'ti'"( ¢ ~ ~ 3l'r-lT 
~  'til l!"f lfi"VfT ~  Cfif ~ 'til "tnr-
;:f\'fu;t; ~ ott iffi'I' ~ ~ 'ti'"( ~~ on: 
~ ~ I ~ if anti"« if ~ ~ 
~~  ~ ~ ~ 

~~ ~~~  ~ ~ ~~ 

3Ali 'tiT ~ ~ ~ 'til ~ fiI;In' 
;;w:r lIT ~ ~ w r  ~~ it f;;rii 
~ 'til ~ 1fl"iI"IT ~ f.fr 1965 if 
~ ~~~~~~  

~ ~ ~ ¥ft f.fr ~ 'til im:rr ll'Rf 
~ ~~ ~ 'til 3l1Of ~ 'fiT 
~ ~~  ~  

~ ~ ~ firmft m;f Of) ~ 
~ itw f.p:rr ~ ~ 'tiT.q fqW ~ 
~  

SHRl V. KRISHNAMOORTHI (Cud-
dalore): Mr. Deputy-Speaker, Sir, I am 
strongly supporting the motion sponsored 
by my hon. friend Shri Bal Raj Madhok-
the motion of no-confidence in the Coun-
cil of Ministers. This question hali to be 
considered without any passion, because it 
is a question of territory running over 300 
square miles_ On the one side we are 
having the award passed by the interna-
tional tribunal, and on the other side we 
arc having a Council of Ministers here 
and we have to judge what is the best in 
the interests of the country and we must 
decide in that way. 

This Kutch dispute has not been agreed 
to by the Government right from 1947. 
Even though there has been some diploma-
tic correspondence between Pakistan and 
I ndia, the question was there right from 
1947. In 1956, when Pakistan intruded 
into Chhad Bet area, our troops had thrown 
the Pakistanis away from Chhad Bet, and 
there is no question of anv dispute at all. 
But there has been some conspiracy, cons-
piracy by the people here and conspiracy 
hy the people outside, in the British 
Kingdom. In April, 1965, there was a dis-
pute and pakistan occupied a portion in 
the Kutch territory, and a proposal was 
sponsored by the r ~  Prime Minister. 
The proposal was like this: the British 
Prime Minister, durin!,; May, 1965, sug-
gested that there shall be a tribunal to 
decide about the disputes, and he said : 

"The follOWing dispute shall be referred 
to a thTee-man tribun'al, one each appoint-
ed by India and Pakistan, and the third 
accetable to both. Pakistan !iBid that the 
territory up to the 24th parallel was hers. 
and India said in 1960. in a statement 
issued after the talks between Sardar Swaran 
Singh and Gen. Muhammad Sheikh that 
there was a dispute about the Rann or 
Kutch. and that the two sides would dis-
cuss this after the necessary data etc., were 
collected." 

Now, I charge this Government and 
these persons who have admitted that there 
was II dispute during 1960. Otherwise, 
there could not have been any tribunal and 
there could not have been any decision. 
like that. 

Further, this tribunal was constituted 
and the agreement between India and 
Pakistan came into effect from 1st July, 
1965. We have agreed, whllt1:ver it may 
be, whether it is in favour of us or against 
us. to maintain the good refationship 
between India and Pakistan. We did not 
mind referring it to the tribunal. The 
agreement has been placed before Parlia-
ment, and the parties concerned resolved 
to >refer it to the international tribunal. 

We have to watch one thing. After it 
was referred to the international tribunal. 
when we nominated a judge and when 
Pakistan nominated its own. judge, and 
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when both of Us did not agree in the 
nomination of a common judge, again, 
there has been a conflict between India 
and Pakistan, which took place during 
September, 1965, all along the border run-
ning to thousands of miles. Wby bas this 
Government of India not withdrawn from 
the Tribun'al after there was a major war 
.between Pakistan and India'! What made 
.the Government pursue the policy of ~

ferring the matter again to a tribunal? 
When both the countries refuSled to nomi-
<late a common gentleman, it is this Coun-
-cil of Ministers who requested the Secre-
.tary General of the United Nations, U 
Thant, on 15th December, 1965, when 
thousands of people were killed on both 
sides, to appoint a commOn man. That it;;· 

bow these people have ~r  the inte-
rests of our country. 

SHRI KAMALNAYAN BAJAJ (War-
dha): You should have brought this no-
.confidence motion at that time for that 
specific issue. 

SHRI V. KRISHNAMOORTHI: After 
the major contlict between India and 
Pakistan, these impartial judses of the 
British hierarchy who have sponsored this 
tribunal and mooted this idea. have openly 
taken sides with Pakistan, Is it fair on ou'r 
part to accept the British proposal to nomi-
nate a common gentleman? On 15th De-
cember 1965, the Government of India 
requested the Secretary Geneoral of the 
UN to appoint a common gentleman to 
preside over the trihunal. Therebv this 
Council of Ministers have cheated the inte-
rests of the country. I accuse the persons 
who are occupyin,g the treasury benches. 
the Council of Ministers, of having be-
Irayed the interests of our country. 

Still, tbere is a method. All the parties 
were here and this agreement was put and 
accepted by Parliament. We have been 
advocating so much  the settlement of 
international disputes by negotiations and 
arbitration. We have been advocating the 
development of the United Nations. Today 
it may be 300 sq. miles. Suppose the tri-
bunal had accepted Our claim, would we 
not be supporting the decision given by 
the tribunal? This n~  of Ministers 
have signed a blank cheque. Thev have 
misused the mandate they got from this 

Parliament to sisn a blank cheque. They 
were irresponsible in doing tbat. There 
were sufficient opportunities for the Gov-
ernment to withdraw from the tribunal 
after the major contliet, but they have fail-
ed to do so. Today we are an entity before 
the whole world and all the nations repre-
sented in the United Nations are watching 
us. They are saying, "The Indian people 
are advocating so much the settlement of 
disputes by negotiation or arbitration. If 
they do not implement this award, it means 

~  have a double standard." The view 
of my party is that this award has to be 
accepted at the cost of the Council of 
Ministel's. The price has to be paid by the 
Council of Ministers, 

How is this award to be implemented? 
There is some technical difficulty. When 
the Prime Ministers of Pakistan and India 
ar-rived at a settlement by which 8i sq. 
miles of our territorv in Berubari and 
Cooch-Behar had to be transrerred to Pak-
istan, the President referred the matter to 
the Constitution. Bench of the Supreme 
Court consisting of more than 9 judges. 
Their judgment is reported in AIR 1960 
page 81 Supreme Court. This Council of 
Ministers can give Rs. 3000 crores to 
I'aki,tan by way of money. They can. do 
anything. Shri Morarji ~  can mortgage 
the entire country to Am«ica. Soviet 
Union or any otller country. But they said 
this Government has no right to alienate 
even one inch of land because that is a 
qucstion of territorial integrity. Immediate-
ly aftcr this award, was announced by the 
International Tribunal our Prime Minister 
was telling that, whatever it may be, it is 
only a demarcation of boundary. Madam. 
I would appe'al to you that this is not a 
question of demarcation, rather. this is a 
question of determining whoethe.r those 300 
'quare miles of land havG. to go to Pakis-
tan or they should remain with us. We 
are surprised to find thaI they are willing 
to contend that it is only a question of 
demarcating the boundary. No, it is " 
question of determination in regard to 300 
square miles. Applying the principle laid 
down by the Supreme Court Full Bench 
in their earlier judgment to which I made 
a reference, this Government has to amend 
the article I of the Constitution which 
deals with the boundary of India that js 
Bhara!. They have to amend article under 
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368 or article 3 of the Constitution and 
only then they can bring a legislation im-
plementing the awanJ. 

Whatever the position may be. my 
submission is only this. This Govern-
lQent cannot implement this because they 
cannot bring a constitutional amendment. 
TherefOTe. the need has come for form-
ing a national government as has been 
suggested by my hon. friend. Shri Madhok. 
This Government cannot implement this 
award. 

Another thing is, this Government has 
no right to continue in offIoe. They do 
not have any moral sanctity to continue in 
otllce. After so many non-longre" 
Governments have been dismi"ed III 

States where the Congress has been de-
feated. is it proper on the part of the Cen-
tral Government to continue Or to 'adminis· 
ter President's Rule in those States. They 
have no busirress to continue. they have no 
moral sanctity to continue, no power to 
continue. 

Shri Madhok in the course of his speech 
referred to the burning 0( the National 
Flag. I entirely agree wit" him, I agree 
with all hon. Members here and I con-
demn the burning of the National Flag 
anywhere in any part of the country. Our 
leader, the Chief Minister of Madras, Shori 
Annadurai. and Rajaji ~ condemned 
such acts, whether it is refusal to hoist the 
National Flag or burning of the National 
Flag or refusing to sing the National 
Anthem. We are not lacking in patriotism. 
We are as much responsible, if not more, 
as my hon. friend Slui Madhok. 

The other day our Prime Minisrer was 
saying that if disputes are taken to streeh 
where will India be, where will democracv 
be. But, Sir, all the people outiide do Dot 
have the privilege of speaking in the Lok 
Sabha. Their problems that are not solved 
hen", they a'1'e taking to the streets to j;ct 
wived. If the Prime Minister and her 
Council of Ministers do not solve their 
problems, whether it is a dispute relating 
to Assam or regarding Maharashtra-
M YSOTC border or regarding language, they 
go to the streets to get them solved. Has 
the Prime Minister done anything to solve 

their problems. She is keeping quiet. Why? 
If the Madras Legislative Assemblv has 
passed a resolution to the effect that we' 
want only two languages--l'amil and 
Englisa-in Tamilnad and we do not want 
Hindi--at the same time we do not compel 
anybody to learn Tamil, let them have' 
Hindi if they want or any other I'anguage-
why do they want to impose Hindi on us '], 
\\ hy is this Government sleoeping without 
any reaction? Why this three-language 
business? Who wants the three-language 
formula? Does Shri Limalle want it ? No., 
Docs the Swatantra Party want it? No. 
Nohody wants it. Only the Prime Minister 
wants it: nobody else wants the three-
language formula. Only her Council of 
Ministers. because they want to manoeuvre 
,umething. want the three-language for-
mula. They want to manoeuvre the toppling 
of n n n~r ss Ministries, because they 
could not get the mandate from the peo-
ple. Somehow or other. they want to create 
trouble. I ask the Prime Minister and the 
Home Minister: who has burnt the n~ 

titution? Ask Shri Subramaniam. He will 
tell you who is doing it. Who is raising 
the independent fiag in Coimbatore? Ask 
Shri Subramaniam. He will give the names, 
Who is financin): all these qgitations? The' 
same source. I am sorry to say that the 
Prime Minister's attitude is not helpful ~ 

us. After Shri Subramaniam was elected 
as Congoress President in Tamil N ad. there 
have been more and more of agitations. 
Only the other day I read in the r ~ss that 
in the Congress Workin!; Committee he 
was arguing for the dismissal of the DMK 
Minhtry, though he has not suggested any 
remedy for solving the language issue. 
Then how are we to believe the Prime' 
Minister and the Home Minister when they 
"'y that they want to go hand in hand 
with the non-Congress governments? In 
my view, they are hatching a major cons-
piracy to dismiss the non-Congress govern-
ments, one by one. Therefore, their plan 
is to see that all non-Congress Ministries, 
are dismissed ultimately. 

Lastly, I would like to repeat that we 
do not lack in patriotism. But, at the same-
time. we should not forget that the dignity 
of this Parliament, which created the 
Constitution, was marred and sullied by' 
the behaviour of some members in the 
name of anti-cow slaughwr. Yet, these are: 
the very people who are saying that in & 
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particular State the Constitution is not 
shown due respect. How could I forget 
that there are Congress people in my State 
who are determined to topple our Ministry 
and that they are doing all these things 
to giye a bad name to the party in power 
in our State? Already. the State Govern-
ment and ollr State leaders have appealed 
to the people to desist from such activities. 
We are also taking action against people 
who violate the laws of the land. 

At the same time. I would request tRe 
Prime Mini.ter and her Council of Minis-
tcr9 to be helpful to us. Let them recon-
sider the decision on the language issue. 
Sh,ri Kamraj. the previous Congress Presi-
~n  Shri Brahmananda Reddi. the Chie!' 
Minister of Amlhra Pradesh. Shri Nijalain-
gappa the present Congress President and 
Chief Minister of M ysore as well as Shri 
Namboodiripad the, Chief Minister of 
Kerala. think alike on this problem. Man,y 
members of the Congress party. the DMK 
:md Communist Partv believe that there is 
an unequal burden on the people because 
of the Resolution passed by Parliament. 
So. that Resolution should be rescinded. 
For whom was it brought? Article 343 
already gives a constitutional and special 
status. so far as Hindi is concerned. Yet. 
in the name of doing justice to the nOn-
Hindi people. this Resolution has been 
foisted on us. Then. ane we not entitled 
to agitate against it'! Instead of simply 
saying that this dispute should not be car-
ried to the streets. I would appeal to the 
Prime Minister to kindly open her mouth; 
let her explain how and why the resolu. 
tion is necessary. The people from the 
South. irrespective of party affiliations.. arc 
wondering why the Prime Minister is keep-
ing quiet. 

With these words. I woult! appeal to th,' 
hon. Member; of this House. that if this 
Kutch  Award is accepted. then the price 
will be that the COllncil of Ministers should 
be dismissed and a national gove'rnment 
should be formed. With these words. I sup-
port the motion mO\'ICd by Shri Madhok. 

SHRI D. C. SHARMA (Gurdaspur): 
Mr. Deputy-Speaker. Sir, I must admit 
th at Professor Bal Raj Madhok touched 
many a sensitive spot il) my heart when 
he spoke. Both of us are refuJICes from 

West Pakistan and both of us come from 
n ~ the Indo-Pak border on the West. 

Therefore. whe.n he was talking about 
giving away this part of the country or' 
surrendering that part of the country. of 
making this concession to Pakistan and of 
making this border dispute or that border 
dispute subject to an award of a U-ibunal., 
I said to myself that Shri Bal Raj Madhok 
is my own brother. He is my own brother' 
because he was giving expression to thosc' 
feelings which some of the refugees from 
Pakistan still have. We all sul£er from 
nostalgia and my han. friend. Shri Bal Rai 
Madhok. is the arch exponent of that nos-
talgia carried to s ~  Therefore , 
feel a kind of kinship between him and' 
myself. 

But I ask vou, Sir-you are a very Ilreat 
parliamentarian-are we discllssing a vote 
of no confidence or arc we discussing the 
three-language formula; are we discussing 
that this Government should go and we 
should have an alternate government or' 
are we discussing the terms df a n'ational 
government'! What is a national Ilovem-
ment ? We have tried this kind of national' 
government in some States of India and' 
we know what the result has been. They 
may accuse us of toppling those govern-
ments because they know how to accuse 
us wrongly. but I must say that this 
national government of which they have 
been speakins again. shows their ~r n  
for power. their avanee for occupymg !he 
Treasury Benches, their desire for havmg 
those very ministerships which they arc: 

today condemning. 

SHRI VASUDEVAN NAIR (Purmade) : 

What is wrong with that? 

SHRI D. C. SHARMA: There is noth-
in!l wrong in this world so long as you 
a,:'e there because you arc the chief expo-
nent of making a wrong thing right. But 
( may submit that a vole of Don-confidence 
means that the Congress Government must 
go Ollt and these gentlemen. who are sitting 
there-my. very good friends--should be 
able to form an alternative government. Are 
they in a pOliition to do 80'/ No. Thev are 
as much in a position to form an 'alterna-
tive government a. the people in the i,rcello, 
of Delhi are ablc to form a Parliament 
outside Ibis House. 
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SHRI M. L. SONDHI (New Delhi) : 
Are you denying the popular basis of 
!Parliament ? 

SHRI D. C. SHARMA: I do not deny 
-anything because you 'are the most popu-
larly elected Member of this popular Par-
liament. 

I was submitting that the vote of no-
'confidence does not mean that our Prime 
Minister should go. They say that she i, 
:the Prime Minister but she is not the lead-
'er. I do not know how they distinguish 
'hetween leadership and prime minister;hip. 
She is the leader of the n r s~ Party 
'elected in her own right and that is why 
she has become the Prime Minister. If 
tomorrow the Jana Sangh party comes into 
. power and elects a leader who then be-
·comes the Prime Minister, bave I the r ~  

'She is the leader of the Congress Party 
to say that that gentleman is the Prime 
Minister but he is not the Je'ader'! J ,ay 
with due deference to my hon. friends that 
the Prime Minister i. a leader not only of 
:the Congress Party but of the whole of 
India and anyone who tries to detract fmm 
·her dignity as the leader of the country 
'does SO at his own peril. at the peril of 
·the country and at the peril of the nation. 
Therefore I would say that a thing like 
Itbis would not pay. 

AN HON. MEMBER: Flatlery, 

SHRl n. C. SHARMA: YOll mllst 
:know there is a right kind of, flattery "nd 
a wrong kind of lIattery. But I do the 
right kind of flattery. I was submitling that 
Shri Bal Raj Madhok gave us a full list of 
the sins we have committed vis-a-vis Pakis-
tan. We gave Dera Baba Nanak to Pakis-
~ n  we gave away this !lerritory and thut 
:territory. But I could not understand my 
friend, Shri Bal Raj Madhok. who has a 
bistorical perspective on everything. who 
. has a historical imagination. who looks 
. more to the past than to the future. say-
ing that we should  have a package deal 
'with Pakistan. What package deal witb 
Pakistan? I think, the history of the world 
~ ws  specially after the Second World 
War, that no package deal is possible any-
where and that we have to solve the prob-
:Iem bit by bit, gradually. one after the 
'other as the problems arise. I do not know 
tNhat kind of packagoe deal are We geing 

to have with Pakistan? Are we going to 
have intensive cultivation on an agricultural 
farm? I would very respectfully submit 
that my hon. friend, Shri Bal Raj Madhok, 
for whom I have great respect and great 
regard, was self-contradictory in the speech 
that he made. He forget what he said in 
the heginning and contradicted that towards 
the end. 

SHRI BAL RAJ MADHOK: Will you 
please point out where is the contradic-
tion? 

SHRI D. C. SHARMA: Why do you 
talk of packa!;e deal with Pakistan when 
you repudiate this Agreement? When you 
talk of package deal, it means you want 
us to come to terms with Pakistan, to 
come to agreement with Pakistan. How 
can you reconcile these two things? 

SHRI HAL RAJ MADHOK: We do 
want settlement with Pakistan but not on 
the term, of Pakistan, that wherever Pakis-
tan gains, we give out and wherever w.: 

~  we give LIp. 

SHRI D. C. SHARMA; I know you and 
know your views also very welL 

What have we done'! I think, the history 

is not something that can be of past only. 
it is a continuolls thing. What we have 
done b something which is in accordance 
with what Mr. Nehru said in this yery 
HOll,e. This is what it says ~ 

'-Both Governments reaffirmed their 

determination to resolve border dis-
putes by negotiation and agreed that 
all outstandin!; boundary disputes on 
the East Pakistan-India border and 
the West Pakistan-India border. raised 
so far by either country. should. if not 
settled by negotiation. be referred to 
an impartial tribunal for settlement 
and implementation of that settlement 
hy demarcation on the ground and 
oy exchange of territorial jurisdiction. 
if any." 

This is what was said here. Shri Lal 
Bahadur Shastri also reiterated the same 
thing and the Government has acted upon 
the assucances that were made possible by 
the overwhelming majority vote of this 
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House, Therefore_ I think, whatever the 
Government has done is in accordance 
with the express wishes and the desires of 
this House. At the same time, I want to 
ask one question"" .... 

SHRI S. KUNDU (Balasore) 
opposed that. 

We 

SHRI D, C. SHARMA: When your 
turn comes, you do that. After all. our 
country is a signatory of the United 
Nations Charter ....... . 

SHR[ S. KUNDU: So what? 

SHRI D. C. SHARMA: What does 
the United Nations Charter say? It says 
that we should settle our disputes by arbi-
tration. whenever possible. 

SHRI M. L, SaNDHI: Why don't you 
encourage the other people to settle by 
arbitration? .". (lllterruptions). 

SHRI D. C, SHARMA: We encourage 
them. We request the people that they 
should settle the disputes politically and not 
militarily, That is what We have always 
been saying. (llltermption.r), Therefore. 
having accepted the United Nations' Char-
ter. of which arbitration is the bigsest key-
stone. I think. we have done nothing 
wrong, [ wish my friends on the Opposi-
lion to r n~ a Resolution. if they want. 
saying that we' do not respect the Charter 
of the United Nations. If they do so, then 
it is alright. But having accepted that, I 
think, what We have done is the righl 
Ihing, 

Now much has been said about the 
judges and about the person  who present-
ed our case. So far as the presentation of 
the case is concerned. I think. it was done 
as ably as possible, So far as the judges 
are concerned, I have no right to question 
Iheir judgment. After all. one judge was 

nominated by us, one was nominated by 
Pakistan and the third was nominated by 
the United Nations. I do not wish to inter-
fere with the judgment which the judges 
have given. [ wish to submit very respect-
fully that this thing. which has happened 
10 U', i, a much hetter thing, (/nterrup-
tiom). And having accepted arbitration, 
we cannot get back on it. This should be 
the pattern of solution of disputes between 
India and Pakistan. I think, 

Now people talk of 80ing to war. Our 
brave s ~ fought at Kanjar Kot andr 
other places in 1955 and also in 1965. 
What gallantry did we sec ! 

MR. DEPUTY-SPEAKER: He s~ 
conclUde now. 

SHRI D. C. SHARMA: I am just con-
cluding_ 

They fought valiantly. heroically, and [, 
was very happy. But all the same, I would' 
submit that power has never solved any 
problem. What have you settled by the two 
World Wars? What did the First World 
War do ? "bat did the Second World War 
do ? What have the other wars done? If 
wars could solve problems, then all these-
big people would be fighting only wars. 
But war is a very imperfect substitute for 
arbitration. for negotiation. I must submit 
very respectfully that arbitration was 
accepted by the House; we accepted it. 
Therefore. there is no need for the repu-
diation of this award Or for a n n ~ 

Government which wilI fall in six months" 
if not in three months. as was witnessed in 
various States. 

With these words, I support the award: 

SHRI H. N. MUKERJEE (Calcutta, 
North East) : Mr. Deputy-Speaker, Sir, 
this Government richly deserve a vote of 
no-confidence, and the country has al-
ready given its verdict, which is the order 
of tbe boot. duriRg the last 1967 elections. 
But I am supporting this motion for rea-
sons which are different from. and in my 
submission more cogent than. what have 
been formulated by the Mover. 

The Kutch Award which has certainly 
deeply stirred our people has brought to 
a boiling point the manifold discontents of 
our country. It has Illustrated right from 
the beginnin!; this Government', weaknesses 
and hesitations and downriaht folly. The 
crisis which is now foisted on the COUntry 
is the responsihility of the Governmenl 
which has brought it on us, 

As far as we are concerned, we had 
warned when thi. House was discussing 
this maUer in August, 1965, that something 
of this kind of thing would happen. On that, 



'247 No-Confidellce FEBRUARY 27. 1968 MOlioll 248 

[Shri H. N. Mukerjee.) 

'(lcassion we did even press to a vote an 
.amendment which we had put forward to 
Shri Lal Bahadur Shastri's resolution, in 
.which we wanted the House to say-and 
'I am quoting the words of our amend-
:ment-

that the clause for reference to arbi-
. tration be revoked as it impinges upon 
,our sovereign rights on the territory of 
Kutch and is fraught with grave dan-
gers. 

'So. we had warned this country; on that 
()Ccasion, 1 remember, and some of my 
.friends in the House will perhaps also 
:remember that my ~  ShTi Indrajit 
,Gupta had m'ade a very impressive speech; 
he had pointed out how Government had 
,been guilty of bungling Over and over 
again and not only bungling. but hood-
w n ~  the House by keeping the facts 
:away from lhe attention of ~ Hl>use, We 
:had pointed oul also that there was no 
compulsion on us in regard to the accep-
,tance of a tribunal, but this Government 
preferred to indulge in secret diplomacy 
behind the scenes under the protective 
:umbrella of the British Government. That 
<was exactly what happened at that time. 

We placed this pathetic reliance on 
'British good offices, knowing very well 
.how the United Kingdom has bclhaved in 
.the Uniled Nations and elsewhere over 
Kashmir and other queslions relative to 
:the Indo-Pakistani sub-continent. We had 
pointed out at that time lhat if the Gov-
ernment could not revoke the agreement, 
at least the minimum which the Govern-
'ment should have tried to do was to see 
that the mischief created by the terms of 
reference which were couched in the widest 
-imaginable terms could be prevented and 
,similar loopholes could be plugged. The 
late Prime Minisrer Shri Lal Bahadur 
'Shastri did not see our point sufficiently. 

Shri Sachindra Chaudhuri, who as a 
nsult of that speech, according to certain 
'press reports, got the reward of the 
Finance Ministership several months later, 
made a speech and prated about trusting 
1he United Kingdom 85 a good friend I 
;am quoting his words; he said that: 

It is hardlv gracious to distrust the 
United Kingdom. 

He had said also on that occasion as the 
chief advocate on the Govoernment side: 

"There is no question whatever that 
We can go back on any conclusion that 
the tribunhl might come to, but as I say 
that occasion will never arise for the 
simple reason that the tribunal cannot 
possibly afford to do anything but honest, 
just and impartiaL" 

It is quite patent that tha tribunal by a 
majority has done something which is 
n ~ just nor honest nor impartial. It 
has obviously introduced extraneous extra-
judicial considerations into this matter. It 
forgot that its job was demarcation on the 
basis L-ertainly of a certain kind of deter-
mination, but in the process of that deter-
mination it could not go into the ambit 
which it has covered. We know all that. 
We should have anticipated all that, We 
should know how international triounals 
function in Ihe atmosphere of today: we 
should have had the wit to anti.cipate what 
was going to happen, and yet we did not 
do so. 

Then it was said also on the Congress 
side on that occasion that we have a capa-
bility. I am sorry, my hon. friend, Shri 
Chavan, rather s r ~ s  called by 
some people, I hear, as ~ r  he WaS 
Defence Minister, and even in those days 
when things were not n~ too well, we 
were given to understand that if we can-
not fight so well in H war, we can fight 
another kind of battle. Our capability re-
garding marsnalling of evidence-that is 
"another kind of battle." That was what 
Shri Chaudhuri said on that occasion. 
That kind of battle has been conducted ~  

badly that some kind of a probe oUght to 
take place, even though we cannot do any-
thing about it. No good now; the thing is 
beyond repair. Even so, it has to be done. 
I hope that Shri N. C. r ~  who is 
not here, is in a position uninhibitedly to 
tell Government certain of the things which 
he has told some of us in regard to the 
way in which the case Was conducted, I 
would like very much to know why one of 
the counsel who was appointed was 
appointed not particularly because of his 
qualifications in constitutional law. but 
because he was an expert in defending peo-
ple who evade income-tax law and that 
sort of thing. J have heard reports about 
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Ihis gallivanting in London with 1.1 Tata 
'assignment, to which perhaps he was, lriv-
~n  more attention than to the kind of case 
",hich patriotism demanded he should have 
,concentrated his attention upon. 

This was the kind of thing which was 
:golng on. Something has  got to be done 
about it. I am not mentioning names. But 
'I have a right to demand of mv country's 
Government that the kind of legal 1Y.oceed-
';ng which had been taken recourse to by 
ourselves is examined to see that we were 
not guilty of ~  I know I am saying 
this on the basis of what I have heard 
.from people, even like Shri Chatterjee. I 
hope he will have the guts to tell the Prime 
Minister to her face even in regard to the 
kind of feelinl: which he had in reJ(ard to 

~ procedure in this legal battle. We do 
'not reel that this legal battle was fou/:ht a' 
,well as it ought to have been. This is how 
we have behaved in so far as the Kutch 
matter is concerrred. Vet for this reason 
alone-for this reason alone Which in 
,normal conditions should have meant the 
fall of the Government-I do not ask for 
Government to quit oflIce, because condi· 
.tions are not normal. 

We want friendship between India and 
'Pakistan, Let there be no mistake about 
,it. I was very grieved to find my hon. 
friend, Shri Balraj Madhok, going out of 
his way to make statements which I can-
,not conceive how in the name of decency, 
We should allow to pass muster in 8 
House of Parliament. I wrote down his 
words. He said: "Pakistan is an enemy, 
:and will continue to be an enemy of India" 
We have diplomatic relations witb Pakis-
tan, whether Shl'i M adhok likes it Or not. 

SHRI DALRAJ MAI>HOK: So do we 
have with China. 

SHRI H. N. MUKElUEE: Everyone of 
Ils has his grouse against Pakistan. I have 
my own. My part of the country has ~ n 

partitioned just as much 85 Shri Madhok's 
part of the country has been partitioned 
on account of the pernicious idea that 
Pakistan brouaht about in our country. 
But to say that Pakistan is, and will con-
tinue to be, an enemy of India is the height 
of irrespousibility masquerading as patrio-
tism. I do hope there are elements in the 
Jan Sanah. a party which tries to appeal 
'0 the Indian-nes. ol our """Ie, which 

would repudiate thi. kind of assumption 
which is heing circulated all over the 
world, only to point out that in regard to 
communalism, India is just as bad as 
Pakistan. That is the propaganda which is 
passing muster all over the world. I do 
not know if this is what we desire. 

I did not intl(:rrupt at that point of time 
hecause I wanted to see this debate con· 
ducted in a serious atmosphere. But 1 was 
" little ,,,tonished when my hon. friend to 
my left, who is so particular in regard to 
interrupting whatever statement is not to 
hI, Iikin/:, did not object at that point of 
time. I hope my hon. friend knows 
that I have differed from his leader, 

Dr. Ram Manohar Lohia, who was talk-
ing always about a confederation of India 
and Pakistan. Is that going to drop as a 
ripe plum into our mouth? Will it come to 
us as manna from heaven.? It will have to 
come mostly by our efforts, serious and 
imaginative efforts, in nrder to bring about 
a friendly atmosphere between our two 
countries. But I found none of our people, 
who are now combining on account of this, 
objecting to that ~ n  

The Communists can take care of them-
,elves. Shri Madhok or anybody else can 
call us all sorts of names. We can take 
care of ourselves. We do not depend on 
the good graces of any particular individuul 
or particular party. It is our service to 
our people which is our own certificate. 
our criterion. to whatever prominence we 
have got in the country's polity. I am not 
going to say nnythinll in re,:ard to that, but 
I do hOPe that Members of Parliament 
wnuld have the sense of rcsponsibil'ty not 
to allow such statements 10 go n n~  

cd and we have to tell the whole world 
that it is the policy of this country, of the 
greatest possible majority of Our country 
that We want friendship with Paki'5tan. 

Only the other day, on 21st February, in 
both Bengals, East· Pakistnn and West 
Bengal, there was celehration of what 
happened in Dacca, ~~ the people there 
who are Benllal;s, who speak the language 
which I speak, save their blood for the 
sake of the hOnour of the Bengali languase. 
We celebrated tbat in order to brill, about a 
better atmosphere, not in order 10 bring 
about a merger between the two countries, 
however much you wish it, it will not 
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happen just like that as a matter of wi:lh 

fulfilment, but we want to create a betttr 
atmosphere in that country and from that 

point of view we celebrated that occasion 
Hnd it is a pity that in this House I have 
to hear a statement that Pakistan is our 
enemy and shalI always be our enemy. 

And this is a point which makes me 
say also that by this time we ought to 
know, Mr. Madhok included, we all ought 
to know the hazards of modern interna-
tional diplomacy. The theory of not an 
inch of our territory ever to be changed 
one way or the other in the wake of the 
Chinese aggression is neither realistic, nor 
correct nor patriotic. This Government, 
of course, which ironically brought the 
so-called Unlawful Activities Bill has plac-
ed itself in a ridiculous position, but then 
this Government is always behaving ridi-
culously. It is strange that by the com-
pulsion of events it had to do certain 
things whiCh it says it will never do. But 
when we are going to take international 
politics seriously. let us not go about beat-
ing the drum, witil whatever sophisticated 
phraseology my hon. friend Shri Sondhi 
over there can supply to the Jana Sangh 
Party, let us not go about beating the drum 
which says that not· an inch of our terri-
tory anywhere would be disturbed. It 
cannot do the trick, it will never do the 
trick. That is why We have to give up 
that idea, and that is why that approach 
We have got to discard. 

That makes me say that it is not possible 
for me to ask this Government not to 
honour the commitment which it made. 
Tt was fOOlish, it was wr n~  it was per-
verse in making a commitment which in-
cluded so many perverse clauses about 
which you are very well awa'e, but I can-
not tell this Government. "do not honour 
this commitment", I cannot tell th;s Gov-
ernment to take up the risk of war in 
order that things might imp,ove. That is 
not possible, but my reasons are different. 

Here is a Government whose actions are 
so disastrous that under the very nose of 
it 30,000 teachers are now on strike, and 
Government is treating them in a manner 
whicil is so shabby, beyond description. It 
is hapl'ening right under the very Govern-
ment's nose. Here is a Government which 
carries on a parody of plann'ng, on 

account of which jobless engipeers by tens 
of thousands are wandering all over the 
place, and I find my good friend, the 
Education Minister, well-meaning but abso-
lutely ineffective, completely unable to do 
a thing about it. Here in Delhi at this 
moment there are wanderinl1 students and' 
professors of Uttarpara College in West 
Bengal where happened a Fascist type of 
police barbarity, and they are trying to 
!!et hold of some Minister or other. to 
look fOr an honest man in Delhi with a-
lantern in daylight so to speak. 

I find that our friend Shri Chavan is 
there. He is a strong man of the Cabinet. 
My hon, friend the Finance Minister is 
there. Both of them flank the Prime' 
Minister, according to press reports some-
what to her consternation, How is it that 
the whole lot of them refuse to see the 
handwriting on the wall which came to 
the front in the 1967 elections. How is it 
that Centre-State relationship has yet to 
be placed on anything like a sensible level. 
hut, of course, Government has neither 
the imagination nOr the efficiency to do 
anything in regard to that. The Central 
Government is the fount of power and 
in line with utterly unscrupulous proiects 
hatched at the Hyderabnd session of the 
Congress, they have emerged as the politi-
cal pindaris bent on .'trangulating demo-
cracy and all pol'tical decency and where-
ever remotely possible and by whatever 
means to foist a Government of their party 
Or their puppets. Whether it is Bengal or 
Bihar or Punjab or Haryana or U.P. it is 
a variation of the same theme. They 
forget the fact of today. The fact of 
today is that Congress is decrepit. West 
Bengal ha9 proved by its m'ghty movement 
that the senility of the Congress is abso-
lutely incurable, In that stage, we found 
an intense new fangled and new fascist 
repression. The central leadership's disor-
ganisation is complete and writ large on its 
face. Rejected by the people absolutely, 
it has shown up what it is. The way in 
which Mr. Chavan and his friends con-
ducted a crusade against the whole idea 
of having President's rule in West Bengal 
and the fact that the Government had to 
come down the way they did as a result 
of popular pressure would have meant in 
any other parliamentary context. a parlia-
mentary resignation. That is the essence 
of Parliament. You know something abOut 
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it; you are a 'Studious person and you 
know what it means. In no other parlia-
mentary context would this kind of thing 
happen. Mr. Chavan fought us so valiant-
ly that I ml!st give him credit. Then he 
had to come down; you have to pay the 
price for that sort of thing. You do not 
do that. Therefore, all this kind of thing 
is happening. I have no time; you are 
always intent on pressing the bell and J 
realise that your job is a little 
difficult in regulatin!! the debate. But 
I must suy in re!!ard to my own State 
which has been sufferin!! that they tried 
to impose one puppet after n r r~ 

fulla Ghosh. Aluya Ghosh and Asutosh 
Ghosh-and people felt crying: to hell 
with the whole lot of them ... (InlcrrIlP' 
tim .... ) The Centre's game is going On. 
From West Bengal comes the demand that 
the Governor of West Bengal Dharma 
Vira Who might be a vir, a very valiant 
person though I am doubtful-should J:O; 
I hat he should not be there. But the 
Centre does not do a thing about it and 
it does not give any kind of inkling 
as to what it thinks about the elections, 
when the elections are J:oing to take place. 
They should take place as soon as ever 
it is possihle. The Centre is takin!( a differ-
ent attitude in regard' to V.p. and keeps 
the Assembly alive because the Centre cal-
culates that it would be possible to do 
something about having a Congress or 
Congress·supported puppet ministry. Things 
have .come to such a pass on account of 
t he advisers of the President; they are so 
hopeless that so many Members of this 
House had to think of somethinJ: which is 
normally inconceivable-to impeach the 
President. That i, evident enough of the 
kind of opinion which thi. Government 
has created in the country. the kind of 
image which it has got. This image has 
got to be submerged in the water for a 
variety of rea,ons. J feel that the Kutch 
matter has hrought to focus, has brought to 
t he boiling point the hundred and one dis. 
content. of OUr people. While the Kuteh 
matter has br"uRht them to the focus. there 
are SO n~  other reasons for which this 
Government should !!o. I do hope that 
the writin!! on the wall is visible to the 
Prime Mini,ter and her advi'Sers. 

SHRIMATI SUSHILA ROHATGI (Bil-
haur) : There is always a spell of silencc 
after· the speech of Prof. Mukerjee be. 
L4LSS(CP)!68 __ 9 

cause the House feels hypnotised by his 
brilliant eloquence .... (Interruptions). But 
[ personally feel that his lustre and brilli-
ance was somewhat lacking today. As he 
himself has very clearly stated, thero are 
a hundred and one other reasons besides 
the Kutch question which have to be taken 
into consideration. So, that shows that he 
himself is not very serious on the n().Con-
fidence motion so far as tho Kutch tribunal 
award is concerned. I am glad he has 
conceded that point. and that make& the 
maltrr slightly easier for me. 

15.31 /fRS. 

[SURI S. M. JOSII( ill Ihe Chair) 

One of the allegations that he had made 
-an.d that 100 cominJ: from a man of hi. 
eminence and learn in!! I am surprised at 
it. He based it on hearsay, from a thin! 
party from whom he has heard it. And 
that was that at the time when the legal 
proceedings were going on, aur legal coun-
sel was busy gallivanting round the town. 
I fail to understand how an argument of 
that magnitude could have been brought 
forward. Mr. Mukerjee knows very well 
that Pakistan lay claim to 100 per cent of 
the Rann of Kutch, whereas the award bas 
given it only 10 per cent. That itself &bows 
that our legal counsel was not busy galli-
vanting round the town, but was blisy put-
ting up our case in a good, firm. reason-
able and rational way. 

Secondly, the  argument is also repudiat-
ed by the fact that Pakistan's claim that 
the entire Rann of Kutch was a marine 
feature was not conceded. The award 
clearly lays down that it was not a marine 
feature but a unique feature. There also. 

the argument of Pakistan bas been abs0-
lutely repudiated. Therefore, I would say 
that so far as our way of putting up the 
case in the legal proceedings was concern-
ed. il was put up very well. It was not 
only put up well but India's claim to ihe 
~  facts has becn very successfully 
placed. 

But the point remains that today, public 
passion is roused on this. because every 
inch of land which goes hurts our pride, 
hurts our national honour and hurts the 
very skin. I agree with the sentiments 
expressed by the Members,' both on the 
Opposition side and on the Congress side, 
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that not an inch of our territory should 
gO. I agree. But in the fi/dlt that was 
going on, there· was no choice for us. I 
would ask the hon. Members on the Op-
position, what was the choice before us 
at that time? I would not say that we 
should have accepted an ignoble ~  

But the choice before India then was 
either we continued the war or we came 
to a settlement. We had to face odds. 
The terrain of Kutch was a very difficult 
terrain. 0\lJr forces were holding out ad-
mirably, but it was even doubtful wilether 
we would be in a position to hold on and 
ultimately, even if we continued the fight· 
ing, it would have been liifficult to drive 
out the Pakistanis. In the circumstances, 
we opted for peace. Therefore, we either 
had to come to an aweement Or we had 
to continue the war. If we continued the 
war, we not only did not have all the 
moacy and the men concerned, but We 
were not very sure of the result that would 
be ultimately achieved. In view of the 
ulloCCrtainty, there was little choice but to 
opt for arbitration, and that step for arbi· 
tration was taken with the entire COnSCn-
sus of this House and the majority of its 
Members. 

I would beg of my hon. friend Shri 
Madhok to understand the international 
history. He is a man who knows all 
about what ~ happening here and abroad. 
and I would ask him today, what hap· 
pened here at the time when that agree· 
ment was discussed here. 30 Members of 
this Parliament opposed it. In a House 
which comprises over 500 Members, only 
30 Members opposed that agreement. I 
would like to know from them, today, in 
the con.text of that perspective, that histo-
rical perplieCtive,-what "'" should think : 
we have to think of what is to be and 
what is not to be. 

Is India going to stand on what she has 
agreed to abide by. or should she go 
back on what she ~ alreadv aweed to? 
I may say that SO far as Paki.nan is con· 
cerned, sl!e has been saying that In.dia does 
not stand by its words, and that India is 
playjDg a game of hypocrisy, But India, 
10 far as the international comity of 
nations is concerned, today, is nOl going 
to tab her rightful place if it is not gding 
to bonour its pledges, its words, its cov-
enants, its a,areement and its international 

obligations. I would like \0 kn.ow where 
India stands in the comity of nations and 
what place it will have in the international 
context if it does nOl honour its word. 

Where is the voice of Gandhiji and where 
is the voice of Nehru and where is the 
fate of India" This is an acid te'st not 
Only for the nation but for each and every 
individual Member of Parliament to thinl 
of it today, not only from the point of 
view of India's conscience. but from the 
point of view of the world's eonseiCIICC. 
r am glad that Prof. Madhok is here. He 
is a very senior Member df this HOWJe, 
and I respect him. I would appeal to bim 
as an Indian first, not as a party member. 
In the light of these two facts, what is the 
remedy suggested by him? India bllli 
committed. this highest democratic prato 
form had committed. to stand by the 
agreement. When we ,;ave that power to 
the tribunal, we did not ask whether it 
would be in our favour or aj!ainst us. We 
have said, the decision would be bin.ding 
and final. Whether it is a majority judg-
ment or unanimous judgment, it makes no 
difference. Havin/! given hundred per cent 
powers to the tribunal, having given that 
assurance that we are committed to stand 
by it, if we do not accept it now, what face 
will be have in the international context 
before the eyes of the other nations of the 
world? 

I agree that Prof. Madhok is pained. I 
know that we have to think of the people 
whom we repre.'ent and we have also to 
think of the Indian people as a wholo, ) 
can understand their indignation. I can 
understand the outburst of the feeling, of 
the people. But because of a little mi,-
take, which might have been made, are we 
to pay a greater penalty and lose the pres-
tige and position we enjoy today? Today 
what is happening inside the country is bad 
enough, There are fissiparous tendencies 
and gross indiscipline in certain States. There 
is constitutional failure and there are agita-
tions of a hundred and one types which 
we have to remedy. But to top it all, arc 
we to climax it by breaking our word and 
the solemn agreement we have entered into? 
That is the question which I would like to 
ask Prof. Madhok, I would be very happy 
if he realises that Pakistan has DOt been 
the gainer. Pakistan laid claim to lOOper 
cent of the territory, but abe 101 only 10 
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per cent. Her claims have been refuted. 
But still. by gearing up her propaganda 
machinery . .. (lnter,.uptions). 

MR. CHAIRMAN: Order, order_ 

SHRIMAn SUSHTLA ROHATGI: 
There are certain documents which have 
to be considered, irrespective of the person 
concerned. I can Quote that particular 
portion of the agreement dated 24th Octo-
ber. J ~  where this very Parliament had 
abdicated its powers and sum:odered ~ 

powers. I agree that today the award may 
have been a political decrsion. I am very 
pained over that fact. I personally feel that 
in certain cases, they have gone beyond 
their terms of reference. I personally 
feel that it has been a politica\. rather than 
a judicial decision. But still. I would ask. 
what i. the remedy. Because they have 
violated their terms of reference. are we to 
violate ours? That ill a point which I will 
leave to the judgement. sane wisdom and 
learning of this ~ and to its consckncc. 

SHRT S.  S. KOTHARI (Mandsaur): 
After war. all commitments and agreements 
arc Ilbrogated_ 

'If qq ~ ~  : ~~ 

~ ~~~ 'f.T, ~ 

... ~ q;r am: ~ ~
~ q;r ~ I ~ ""Wi ifiT ~~ m:<m: 'n: 

r~ r ~ ~ ~  

Of ~ ... ~ 'foT ~ arT<: 'f 
~ "l1.hflf'i4iijl 'I1T ~  'I1T I ~ 
m:<m: arq;fi ~  ~ m If qn: qn: 
~ f.r. ~ ~ ~ ~ 3ft;: 
~  rnr~~ n r  

~ ::;rfct ~ O'f if.t "'f'T 4i<: it. '3'f ~ 
'f.T ~ o\Oij Q.{iIl ~ it. ~ 

~ ~~~  ~~ 

it. if<:t'raft if.t 'IfroI' qm if; ~ ~ 

~~ I ~ ~ ~~~ 
~ if; t% ~ o\Oij<'ict;:"iq '!fir ~ 
rn mr ~ l!iT 'IfroI' qm if; ~ 

~~~  

ami' ;j() 111m 0mJ pi' ~ ~ ~ 

;fi1f, ~ ~ ~ ~ ~ 

~ w.r ~ miT ~ ¥fi I if arr:f.f; 
~ ~~ ~ 

~~ rr ~ ~ ~~  

r.rn If ~ ~ '11fT "IT fit; ~ mm lift 
~ rn if; fuT:J: snmr fiFlIT ~ I 

~ ~ ~ 

f.OOvr ~ rr ~ Slim q;r aJm'f 
wnor 'liT ~ rr I ~~ If ~ arl'li 
r ~ ~ ~~~~ 

~~~ ~~~ 

~ If <rRf"fur!pif tW am u.n if 
f1I;;r 4i<: ~ ~ flf;qr fi;ffi ~ aj't'{ 

if arr<flfoT t!IT'f mrr.n-~ ~ I 
r r~ ~ ~~ 

'liT ~ garr <:t't ~ ~ ~ f.!; 

;:m:r ~ mOO ;;ft if mnft ~ 
if; if<:tniT ;f.t-~ ~ am: ~ ~ 
~~ l!TffiiT ;;ft ~ ~ ~ ~ 

~  ~~ ~ 

~ 19581f am: ~ ~ ~ lIim 

~ ~~ ~

ifiT'U am l!iT ¥fi? lrprmiT;iT if ~ 
if.'l:"f flf;qr "IT fif; ire ~ ~ lIim 
'I1T CI<'fi ~ '11fT ~ I ~ 'n: iru 6Im'r 
it fif; m:m: ;;ft ~ ~ 'f1Rr ~ "IT fir; 
~ IP:T<: <:t't ~ 'l>f iG«'f 'n: ~ '11fT 
~  >m 'liT 3fRlft ~ ~ "IT I ~ 
IP:T<: if; 1:1;'1> ~ l!iT if ~ ~ 
~~~  

"It was agreed that all outstaading 
boundary disputes on the East Pak.iltan-
India and West Pakistan-India border 
raised SO far by either country should be 
referred to an impartial tribunal c:oarist-
ing of three membel'S for seitlement and 
implementation of that settlement by 
demarcation on the ground and by ex-
change of territorial jurisdiction if any. 
Any dispute which may have been roterr-
ed to the tribunal can be wlthlle_we by 
mutual agreement. II wu abo a8ftIOCI that 
Ihe decision of the tribunal IbaII be by 
majority aad filial IUId bitIdiD& OR bOth 
the parties." 



~ ~ ~ ~~~ n ~ ~ ~A ~ n ~ ~ ~ ~ ~ ~ ~ n ~~~~~  

SHRI M. L. SONDHI: So he is the 
culprit? 

o..tT '"! ~  ¥<!;;r li ~ ~r  

~~~~ ~ ~ 

~ ~ 3fT'f.t m ~ "00" ~ ¥<!;;r ~ 
'tim: <it. f;ffi ~ ~ ~ ~ rnJ 
Qlf"'4Iil'i! i!>'T ~ lftrI'it ~ fu1:r 
0ll1f.r "00" ~ 'I4T ~ ~ ~ 
am ~ m ~  ~  ~  f;ffi ~ 

~~  ~ ~ 3lroif ~ i!>'T '1ft 

<mr ~~  ~ W 3l1'm ~ offu<f; 
~ ~ ~ f'!; lfT"l:ffiT ~ f;;{tI: W ~ 
~~~ ~  ~ r~ 

~~~~ ~ 

~~~ ~ ~~ 

~~~~  ~ ~  

~~ ~ ~  '3"ii'f.T ~ 

ifi<: ~ I ~ 'fiT 'I4T 4"ll" #"i"I"'f 
~ ~ ~  ;;r<r ~ ~ ''fiT ~ 
~ ~~  am: ~ 
~ ~ it fit;4T ~ f;ffi ~ 0fT't ~ <mf 
~ ~  :;ft ~ ~  <it '1ft 4CIT 
0!fI' ~  ~ ~ ~ ~ WIlT i!>'T 

~ r~~~~~~ 

~~ n rr~~ ~~ 

~ :;ft ~ ~ SlTo1 'fiT '1ft ~  ;;rcmr 

~~  

~ 'IiUU i!>'T <mr i!>'T ;;mrr ~ I 
~ f;ffi ~ 5lf ~ arq;fi 'lf1:r ~ 
i!>'T <mr m ~ ~ 'IiUU ;.. 'fRii 
fit;4T == ~ =:rf'r -~~  ~  

'" "" 1)., "lI" '" ;;rr ~ '1.1  '1.1 11 <mr 
~  t ~ ~ ~r ElfR ~ ron-
~ ~ I ~ ~ ~ l:fR ~ f'!; l!Tffi:fi 
:;ft <it li Of ~ torr f'!; ~  ~ f'!; 1 9 59 

'fiT ~ 3fT'f.t fit;4T am: ~ ~ ~ 
'1ft ,3fT'f.t"OO", ~ ~ "00" ~  m'l"l 
~ ~ ~ ~ r n ~  

~ ... ~~~~ 

~ r ~ ~~  

"The Prime Ministers further agreed 
lIhat pending the settlement of un-resolved 

disputes and the demarcation and ex-
change of territory by mutual agreement 
there ~  be no disturbance of the 
.,talus quo by force and peaceful condi-
tions must be maintained in the border 
regions." 

~ '1ft ;fflT ~ 'fiT ~ ai1T l!fI' I am: 
liit mm;;rr <it ~ flfi ;;r<r ~ ~ ~ 

~ ~ ~~ 

~ w am <it ~ ron ~ ~ 'I4T am 
~~ ~~ r  ~ ~ 'fiT 

~~ ~ :m;:: ~~ 

~  lIT ~ WlfiT If@ ~ ~ f'!; 

~ 'IiUU <it ~ ;;rw. am: 
~ ~ ~ afro: r~ ifiT'f'" 

~  ~ ~~~~~~ 
~ ~ 'lfr arq;fi ;:n<f, 'liTC ifi<: 3f11o'f m 
~  ~ ~~ ~ 

lfiT ... -m ~~ ~~ ~~ 
rr~ I ~  ~  ~ 

'fiT am: :;ft'If 'fiT 31m: ~ i!>'T <mr ~ 
~~~ ~ 

mm :;ft Of ~~ ~ ~ ~ am: ~ 
~~~~ ~~~  

~ <wro '1ft ~ fit;4T ~ f'!; ~ 

~ it ~ ... ;f.t ...ron ~ ifi<: ~ 
~ ~ ~ 'fiT ~ lfTiIT ~ 

~ ~ ~ ~  Wrcmr, ~ 
~ ~ m<m ~ fu<l ~ ~ ~ 0!fI' 
~  ~~ ~~~  

~ ~~~ ~~  

~~rw ... ~~ ~~ 
~ ~ q;);;r ~ ~ r 'f<{Tfif; ~ ~ 

~ ~ arq;fi ~ <it ~ m<m fom 
. ~ ? 

o..tr m """'" ~ ~~  : 
~ ~ f'!;4T torr I 

~  '"! ft=!lfIl : ~ ~ ~ fit;4T 
~ ~ ~ <f.t <mr ~ ~ I ~ 
~~~ ~~  

lf4T I ~ ~ ~  ~ tit. 
~ ~ ~ 'il' 3lT IR ~ lfiTl1 <1(1' 
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~ I ~~~ I 'Il"crt 

~~~ n ~ ~~ 

~ fill ~ am: ~ * mer 1{ 
arr ~ ~ ~ <f;llf ~ 'IlV'IT ~  

~ if.T areA q.u '11: ~ ~ ~ <f;llf ~ 
~ I ~~ ~~ rr  

~ f.t; ifi'ift ~ ~ * mer, 1{ <r.m 
~ ~ * mer 1{ am: ifi'ift 
~~  rr~~ 

~~ ~~~~ r  ~ 

if.T ~ 'f>T if1lf ~ ~ I 

"I{ ~ ~ ~ f.t; ~ r 

ifiT¥ 1{ 'flIT ff-4fu" ~  ;;m:;;m: ~ :orr 

~~ ~ ~~ r~ 

~ fit;lrr ~ f'f> : 

"The decision of the Tribunal shall be 
binding on both governments and shall 
not be questioned on any ground what-
soever." 

~ ~ <'i<{l4 ifiT¥ ~ @" "I{ 3Wf if; 
ffilR rr ~ ~ * ~ 
~ <mIT ~ fit; 'flIT ~

~  if; fifOTlfi <f.t ~  ~  * iITU 
~ rr~~ ~  m.m 

~ ~ ~  

~~~~ ~~~  

"There seems to exist no provision of 
a general nature for the solution of con-
troversies arising out of the allegations of 
.a party that an arbitral award has been 
rendered in excess of the powers conferr-
ed upon the arbitrator and is, therefore, 
null and void. There is nothing inher-
ent in the nature of arbitnil awards to 
render them final beyond the possibility of 
appeal_" 

~ ~ ~ ~  ~  fu'Prif ~ 
~ tfii1m ;f.t ~ ~ ~ 

"'The general rule that the judgment 
or award of an international tribunal is 
final and binding upon the parties is sub-
ject to the qualification universally admit-
ted, that it may, on certain !lpleCific 

grounds to be treated as null and void. 
A n~ or award is void if the tribu-
nal has clearly exceeded the hounds of 
jurisdiction conferred upon it expressly 
or by implication in the relevant tnlaty," 

~~ ~~~ 

~ ~~~ ~  ~ ~ 

lJ1lT ~ : 

"It is believed that the foregoing dis-
cussiOn has amply demonstrated that an 
arbitral award may, under certain condi-
tions, be null. This is supported by the 
practice of States and the views of writ-
ers. In the words of Judge More 'the 
finality of award docs not mean that in 
no case whatsoever. no matter what the 
circumstances may be, an award ClIDIIot 
be attacked on the ground of its charac, 
ter or the means by which it may have 
been obtained' .. More concludes: 'It may 
be stated ~ by the outbreak of the 
world war the doctrine and practice of 
international law recognise that an arbi-
tral award could be considered as with-
nut effect by reason of the lack of juris-
diction of the arbitrator or of an excess of 
jurisdiction committed by him.' .. 

ar-r 'Il" ~~ m UITif ~ ~ 

~ f<f; ~ ~ <mIT ;;it ~ ~ 'flIT areA 
orf&'f>TU if; am: ~ ~  !fi'm: rtf 
.". ~ am: ~ 'f>T ;;it ~ ~ 

~  ~~~~ rr~  

~ I ~ # eft ~ ~ ;;rn:mr I cro 
~  ~ ~  

~ ~ ~~ I ~~ 

it CfTlfl'.Il <f.t €t ~ ;;it "I{ it ~ 

ifiT¥ ~ ~ mr. ~ \;of * amm: '11: 
~ ~ ~~  

~  ~~~ I ~~ rr  
~ ~~~ : 

"The two deep inlets on either side of 
Nagar Parkar will constitute the ter-
ritory of Pakistan. 

•  • 
In my opinion it would be inequitable 
to recognise tbese inlets 118 foreian 
territory. It would be conduciVe to 
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[!Sir 1f1! ~  

friction and conflict. Tire paramoul1I 
consideratloll of promoting peace and 
stability in this region ~ the 
recognition and confirmation that this 
territory, which is wholly surrounded 
by Pakistan territory, also be regarded 
as such, The points where the boun-
dary will thus ClIt off the two inlet-
arc'-

~ ~  it aniT ~ ~ ~ am-
aWT (eft) ~~~  

"The boundary marked by symbol. 
along the ol!ter edges of the peninsula 
of Na.qar Parkar and UP to the Eu,-
tern Tenninus is a jagged one, A, 
such it is unsuitable and impractic' 
able as an international boundary, 
The boundary shall acco(dingly lie in 
conformity with tl)e depiction on 
MIIP C", 

~ m-~ ~ m<rY--~ 'fTm 
~~r ~~~  ~ 

f.llriR"vr ~ ~ 3TT'l ~  ~ ~ 

~ 40f ~ r ~ ~ ~ ;;fr ~ 
~ ~  ~ 'f>m <tT m ~~ 
~  ~  ~~ r r ~  

~ ~ it ~ f.r<:rpr ~ ;;mrr ~ I 
~ irtT m-l{ m:<TiR ~ R;n on: 
f1f; :wf.t aIT!:T<fm: ~  it ~ ~ "" 
~ ,,!:f&SifQIi1 ~ ~ 'fT ~ 
mpT1IT ~ ~ ~ ~ f1f; m:<TiR ~ 

~ ~~~ ~  ~~~ r 

~ ~ "" ~r ~ I 3f11<: ~ ~ 
iffiT <tT ~ ~ -mit ~ or 1{ :wf.t 
~ ~ ~ ~ ~ ~ f1f; atf.mrn ifiT 
~ ~  ~~~~~ 

om 1ro ~ ~ f1f; ~ ~ '1ft lfTi1" 
~  

~ ~r A  ~~ : 3TT'l ~ ~ ~ 

~~~  

Ilfi ~ ~ m ~ '1(r ~ I 
¥il;;rllll: ~~~  ~ 

~r ~~~~ r 

fit; 010(1 ~  ""Tf' ~ ~ am-

~ lti""m: Glrr ~ ifiT ;;ft ~ 

~ ~ ~ ar-rm ~ 3TT'll« ~ It>1 ~~ 
~~ I ~ ~ ~~

r ~~  ~ m; ~ ~ I 3f11<: awr 
:it<: ~ n ~~~~~  

4' l1ffiIT ~ ~ ~ ~ 'I1"<R" 

r~ ~~ ~~~ 

~  ~ ~ ~ ~ f1f; ",1mf1r;r ~ 

'lIT ~ ~ ~ ~ am: ;;n;m;r 
m ~ '1"e1'miT ~   ~  m ~ ~ 
'+IT -4' ~ ~ r f", 'IQ: '+IT 'I1"<R" ~ ~ 
ffiif;;:r 3flR ~  <f.T "Ir.rm ~ ~ 
mcft ~ cit ~ ~  ;:m:y"f1iT ifiT 

~ ~ ;:fm "" ~ ~ I or 1{ 
~ R' for. 5[\JR *rr ~  ~ qft II 
~ ~ I 3flR ~ ~ "f.UiT ~  

"IT 'IQ: ~  f'" Rftcrr ~ '+IT ~ 

~ 'PrT <rtf <RRT T.fT?it ~  ~ 
:;:r:r;'lT 'llfl:r <f.r ,tH "f""!T "n? ~  ~ 

iJ' <:r;;rm i off i:Rf.f 'f.T ;r,-li ~  '1tt 
t I ~n  ~  ""'fi'f l{ "ll 
~ ~ ~ <r.T "lfT '4' 'r "l"T'T 'f.T O1lR 
~  

"l<r 3flR ~~  "Sff4'1T <Fr 1lB ~  

~ .rrn:i1" ifiT 1lB f.ruh:r ~ ~ ~ It<: ~ 

3flR" ~  m m w ~ ~ ~ 

~ ~ ~ ~ ~~ 

~ • ~ if; fu1:1: '4' lfR mrm ~ ~ 
r", ~ m<'f ~ r~  if; qft ~ ~ 

~  ~ am-lff, 'IlT m "GT oR ~ 
~ ~ ~ ~ ~ ~  l{, ~ II q. itt ~ 
~ ar.m;;(T ~ I 3l'R ~ it qft if ~
qfu ~ il" ~  <f.T ~ I 43 it. ~ 

~ ~ ~  

~ it fu1:1: ? 1lB CI<I" ~ it fu"r( fit; 
3flR,l« on: a:{"I1<'f ~ ~ m w fri 
'f'1':\qlf",,,,. it ~ ~ lfTOft m:<TiR it 
~ ~ ~ It<: 3f1fOf 6th ~ ~ 4T'1"Tf;;r:n"-

~ ~ ~ ifi1Ti1"T ~  am: ""Tf 
~~ ~~ 
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~ ~~~~ ~ 

~~ ~ ~ ~~~  

~~ r rr~~~~~ 

~  ~  ~ ~ e-~ 

~ if ~ <tili if, ~ 'f1IT f.f; if.crn 
ifi,44,f""", if, ~ ~ ~ am: 
~ ~ ~  t. WTlr'tili 'f.T ~ ~ 
~  ~~ ~ ~ ~ am: ~ 

~ ~~ ~ 

~ ~ ;;ror ~ am: ~ ~ ~ 

~  t fiii'Wl<!<'<11 ~  ~ 

~ ~  ~ m ii t:J.CT<ff ~ 
~  ifi"i'f 'f.T ~ ~~~ ~~ 

;rWfiH'Tf,'f ;r ~ ~ : 

"Therefore. we cannot accede to the 
argument urged by the learned 
Attorney-General that it doe. no ~ 

than ascertain and determine the 
boundaries in the liJ!,11t of the Award. 
It is an agreement by which a part 
of the territory of India has heen 
ceded to Pakistan and the question 
referred to us in respect of this agree-
ment must. therefore. he considered 
on the basis that it involves aliena-
tion or a cession of a part of India's 
territory." 

~ li ill ~ >r '1ft ~ ~ rr ~ ~ 

am: m ~ r ~~ f.f; ~

~ ~ rr~~~~ 

~ f;ro ~ ~ fif; ~ cnrt ~  I ~ 

;m f'i:rl:rRur ifi1: if, ~  <iWf; ~ ~ 

fif; ~ 'liT ~ ~ ff1U ~ 
~~~  ~ ~~~  I ;it 

~ ~ ,!fif 'liT ~  r~  3I'1ol 
~ ~ i!iT ~ ~ 

~ aiR ~ P if;)i IfiT 'UZI' t 
~ ~~ ~  

~ if, ~ 320 lfIT $r m ~ 47:-
ii1R: if!R ~ ~ ~ trl, ~ ~ ~ 
;;ft if 3I'TTcmR ~~  ~ ~ W'1: 

~ Ai ~ 4,fCf>('d,ifI .m ~ ~ ~ 
~  ~~~ ~~~~

~  arIf1: ~  ~ ~ am: ~ ~ 
~~~ r ~  if, 

~ :at1T1: ~ ~ m 47: 3{11<'1' 

'Ro'fT ~  ~ r ~ ~~  

armr ~ iftl' ~  ~  ~ r n rr 

r$rr I 3!'if ~  :at1T1: ;r;;m ~ !{<I;j' 3 ~ 

ill ~ ~ ~~

~  ~ iR'T ~ ~ if ~ <tt ~ 
r~ <f.t 11i ~  am: ~ ~ 3n4' i!iT 
~ 'Ro'fT ~  lfliiflf; ~ m 
~ ~  if, oW it' ~ ~ fif; ~ ~ 
~ rr~ I ~ ~ 

~ mq:; g I ~ \It ~ ifRf !tiT 
~ ~ ~ ~ I ~ e-~~ ~ 

~  ~ ~ r ~ 

>r 'ilrof tf.T '+!fll' ~ I m ifR it' ~ 
~ '1ft 3f<1lT lJll' ~ ~ qN ~ I ~ 

~ ~ mfu if, AD: ~ ~ ~ IfiT 
~~ ~~~ ~ n ~ 

~ ~~~

'f.T'ff ar;rr ifi1:, .re-~ If''T ~ ~ 
~ ~ ~~~  

~ ~  ~ ~ ~ ~ ~ 4'TtJtrr I wPr 
~~~~ ~  

"Parliament may. however. if it so 
chooses. pass a law amendin!: article 
3 pf the Constitution so lIS to 4:ovcr 
cases of cession of territory in India 
in favour of a forei.l'.n Stale. If such 
a law is passed. then Parliament may 
be competent to make a law under tho 
amended Hrticle 3 to implement the 
agreement in question. On the oIber 
hand. if the necessary law is pasaed 
under article 368 itself. that alone 
would he sufficient to implement the 
agreement." 

16 HIlS. 

~~~A r ~~ 

m1J 368 ~ ~ 3fl1m'lIi ~ I 1fT riT 
~ <tt ~ ~ '11ft;r ~ m t 
~ m 1fT/{ ~ lIiFfI' ~ 3n4' 
~ 'Ilft;r !tiT ~ .t ( m t I 
~~~~ n ~~ 
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[ ~r ~ f<'nrlf] 
Sfr.r.rr <f.'t ~ ~ am ~ f.;rq-q" q<: 
~ ~ ;jtq'f ~ ~ 'Pm ~ 
~ ~~~ ~ ~ 

<f.'t ~ ~ ~  <:IT i'rtT lITlT ~ fit; m-
~ if; ~ ~ 3fT'!' l:f6 ~ 'fi': writ, 

~ iI>'T'Ef!'n3 ~ ~ r 

~ 3fT'!' ~  'fi': '1f111Tr, 3fT'l'l!i't 
&ro 368 if; r~ ~  mifT ~ 

am ~ ~ ~  ~ am ~  

~ ~~  ~  al'Im 3fT'l'l!i't 
~~  

anit ~ .q ~ lITlT ~ ~ fit; ~ r  

~ ~ ~  lfiT ~ ~  'iflft;r 

~~~ ~~ ~ 

if aJtf.t 3fT'!' if; m ~ ~ 

m ~~  ~ f<1il ;;rrcn iI>'T ~ 
\ft ~ q<: ~ ~ ~ I ri!lTf.rt; 
~ q-yfur ~ if; <ITG \ft ltU lITlT 
~ fit; 3fT'l' ~ if; '1m ~ I am: ifTaTr 
lfiT ~ ~ if; m 3f1'f.t ~ 

~~ ~  

~ ;;ror awft ~ 3fT'l' ~  ~ <tr 
~~~ ~ n ~~ 

qm ~ if; <lTG, lfil'l,if qm ~ if; <ITG 

\ft ;;r.rnr lfo,. ~ ;;nom ~ ~ I 
<:IT ~~ ~ ~  ~ 

~ r~w~ 

~ ~~  ~ rr  if; ~ WTilf 
i!ilt iI>'T ~ ~ <f.T ~ I ir't lfif # 
~ '4T ~ ~  ~ ~ i!ilt '$rr 

r ~ ~~~ 

anf.:r #, ~ 11, ~ <ITG 311'1 
~ ~ ~ arm', ;;ror ~ qm 
ilT ~  crT anit ~ ;;r.rnr <tT 
'WI' ~ 1fit ~ if'Tf;ro; I 

~ ~ ~ ;toil,;fr l!i't ~ 

~~~ I ~ ~~~ 

f.t; ;)['ifffi' ~ if; ~ ~ ar'tt ~ ~ q<: 

~~~~  r ~ ~ 

it ~ an<: W SIlif q<: ~ ~ ~ 
~  ~~~ rA~  ~ ~  ~ 

n, m ~ <r.rit ~ ~  ~ ~ lfiT 

~ rn I 31''1<: ~ 3fT'!' ~ 
;;," ..... . 
r,o 

AN HON. MEMBER: Fmm his Con· 
,lituency? 

osit ~ ~  4 ~  r ~ 

~  .q ~ ~  'f;r ~ if; fuir 
~ ~ I am: 311'1 ~ ~ Fr. ;;r.rnr 
To; if; l':if' ~  crr if,T lITlT ~ 3fT'l' ~~ r 

~ ~ an-~ r  '# '+1) iT I.l'f' t I 

t:J;if' aft;: ;m; '4T '# ~ ~ t 
~ ~ ;toil ;;ft ~ ~n  t I ;;ror ~
'¥f ~ f.R '1T ~ tflfu'm-

it1T m-11 am ~ q<: W'f ~  V,r 
~ <:IT ~ ~ 'P n:r. ~ qr.r'1T 
<m ~ I am: ~ if'T ~ tfuz;; 
~ iI>'T ;m; 'Pffi' ~ <IT 3!'l'if ~r r  

<tr '<ft;f l!i't ~ 'fTfm <IT ~ <tT 
1m ~ <IT q;ri <f.r ~ ~ ~~r 

;m; l!>"iI' ~ <IT 5T"W ~  crt 'J"f 
~ '1T ~ "I"Tf.r 'f;T fcr.1rqrfU'fiT'T 

~ rr~  mPIT arfU'fiT'T I ~ 

~~~  m<'f ~ 

11 ~ fiP.r if f'f.'lfT, 'flIT ~ 

~ ~ <IT WJlffu;;ft ~ f'p:rr ~ 'Ul1' 
;rfcr ;;ft if 'J"f ~ ltU ~ if'T ~ 
~~ I ~ ~ ~~ f<t;;;rr 
~~~ rn  ~ 

arrfa<fiTU @ III ;toil if <IT ~ ~ 

ii.f, ~ q<: 'lW'fr "I"Tf.r iI>'T ;m; iI>'T ;;rril, 
~ 3f1'f.t ~ ;m; l!i't i1<ff 1!lifT, 
~ atm; lfif l{ ;ft< ~ am: 311'1 
~ ~ n~ ~ R;; l{ ~~ r  arR-
<m'lT ~ ;;ror 311'1 ~ <f.r ~ 01 if1 (<TtS<Jl q 
~ ~ ~~  

~ m'arrf.r ~ ~ <f.'t;;tT 1!lifT I 
~ ~ 11 ~ ~ ~ 
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~ 1f.T lIl1f ~ ~ W, ~ 

~ IIil"!'f tn: aJlr.f ~~  ~ ~ ~ 

~~~  ~~~~ 

ontf tn: ;:f.t; ~ ~  ~ ;:pr;ft 

~ ~~~~~~ 

'fTftp1, 'flfifiI; ~ it. ~ ~ ~ 
~ 1f.T ~  ~ ~  it. ~ 
iftm I 

~ !/IO;T it. ~ *' lf1il<r. ~ it. ~ 
~ >tt Ct"$ 'f.?ID ~ i\<:: 'Sf11l'f If.;fr 
~ ~ 'fo/IT ~ f<f; lIT ffi ~ ~ m*'rr 
~~~  ~~~~ 

'fIT'J <'Ii am: ~ ~ ~ it. 3i'R 
~  ~ ~  

SHRI J. B. KRIPALANI (Guna) : Mr. 
Chairman, Sir, it gives me no pleasure 10 
speak on Ihis motion, I wish the no-
~ n n  motion had not been brought 
in and we could have discussed this K.utch 
question without generating :my heat. I 
"01 sorry that as COngressmen have' been 
speaking, they have been proving the';"-
selves to be the devi!,s advocates, 'They 
have waxed very eloquent upon the loss 
of our territory. 

Even in regard to this alUeement which 
we opposed, as I shall show ;lereafter, why 
was it made? It was made t-ecause it 
was said that 'It will lead to the reduction 
"f tCIl.,ion on the entire Indian border', 
Even when steps had not been Ibken for 
this tribunal to meet, there was added ten-
sion on our border, 

Congressmen have arl:Ued that there 
should be less of tension l:etween Paki-
stan and India, I do not think that there 
is anybody in this House who does not 
want Ihe tension between P!lkistan &nd 
India to decrease and friendship to prevail 
between these two l2arts that ·.vere the same 
country, But can you by merely giving 
sops to Pakistan bring about this result? 
Can YOU reconcile the Pakist!n Go_ 
ment to remain at ~ with India? ! 
am not talkinK of the people of Pakistan, 
The people of-India and ~ n arc One. 
But are the two Governments one? And 

is it not a fact that the Pakistan Govern-
ment is in existence because it wants to 
create conflict between India BDd Paki-
stan? That was its origin and that is also 
the reason for its existence, If that rea-
son disappears it has no earthly reason to 
remain where it ~ furthor, it is wrong to 
say that we considered that there was any 
dispute about territ"ry. In this very docu-
ment that has been issued now, in the 
preamble, when the appointment of the 
commission is decided upou, it is said "that 
I ndia claims that there is DO t.-rritorial 0-
pute as there is a well-<:stablimcd boundary 
roughly  running alonJ! the nO/them edlle 
of the Rann of Kutch as shown in the 
pre-Partition maps, This is not only writ-
Icn in that document but this was even 
said often by OUr two previous Prime 
Ministers. Much is made ab'>ut what wah 
said in 1960. Shri lawaharlal Nehru had 
said that 'both sides should collect datu 
and there should be nothing done n s~ 

data are collected', What happened? I 

said on the 17th AUlI:ust, when this ques· 
tion came before r ~n  'what is the 
meaning of this collection of data? After 
the data is being collected, the two parties 
would sit together and J\!\';cw that data, 
and accordinJ! to that data, they would de-
cide what is r ~  what is wrong, what 
ought to be done and what ought not to 
he done'. This is in this ,olume of deba-
~  Anyhody who wants to read it mbY 
do so. 

I am talkin" of the", things hecau.c 
some Congressmen oaid that 'the HOUllC 
accepted', The House had a majority of 
Congressmen. The majority accepted, We 
never accepted the appointment of the 
trihunal. Even &fter it was appointed, 
when the que,tion came before Parlia-
ment, We strongly protested, because we 
~  'there are reasons why you can even 
now repudiate this aJ(recment, hecaullC 
peace has not been resll,..ed, tension has 
increased and they arc attackinf: us in 
Kashmir', All this i. Quotation. 

'Supposing there was an agreement to 
refer the Kutch dispute to arbitration. it 
is of the essence of an arbitration that you 
must clearly keep the ~ s before it', 
There should be no confusion about the 
issues, as there has been. Indilf'erently in 
that document. the two words 'demarca-



271 No-Confidellce FEBRUARY 27, 1968 MOlion 272 

[Shri J. B. KripalaDi] 

tiOD'and 'determination' of boundaries are 
repeatedly used. One does not know whe-
ther it is demarcation of the boundary or 
it is to be, the determination of the terri-
tory, as to where any portion of this Rann 
of Kutch should go. 

'Our Prime Minister ~ many times 
said that there was no question whether 
the Rann of Kutch belong, to us or not. 
There was only a boundary dispute'. 
When this dispute WaS being referred to 
the tribunal, it was said here that 'we have 
a cast-iron case' was it said by the Defence 
Minister or the External Affairs Minister '! 

SHRI NATH PAl: All of them. 

SHRI J. B. KRIPALANI: All of them 
said that they had a cast-iron case. This 
is what has happened to their cast-iron 
~ s  ! 

SHRI HANUMANTHAIY A  : That is 
what Mr, Wilson said. 

SHRI NATH PAl: The whole lot, 

SHRI J. B. KRIPALANI: On that 
occasion as on this our friend. have talked 
of international opinion. 

16.15 HRs, 

[MR. SPEAKER ill tl/(· Chair] 

I said on that occasion that 'international 
opinion is affected and lWided by its 
own interests, "and not by our inte-
rests:' 

Further I oaid: 

MWherever their own rights are concern-
ed, they (the other nations) art pre-
pared to risk world conllalrration, they 
are prepared to risk nuclear war and 
they are prepared to r s ~ the destruc-
tion of the world." 

'They are prepared to risk cven the annihi-
lation of humanity. If we are to I!:uide 
our international policy or internal policy 
by world opinion, then I say we ~  wrong, 
We have to look to our interests, and not 
to world opinion, 

On that occasion I had J:iven the exam-
ple of Gandhiji. When he started the 
Ouitlodia Movement, many wise J11Cll 

M\onR us said that international opinion 

will be affected. Gandhiji said, "It does 
not matter What international opInIon 
thinks about us. If riltht is with us, we 
must assert that right, and we must not 
care for international opinion. beca\JIC, if 
we are· right, international opinion will be 
in our favour some dllY or the other, 
sooner than later." 

Then J said also: 

"\\"atevcr Agreements about Kutch 
mil:ht have been made, ~  have no 
valu" aftcr Pakistan has attacked in 
Ku..hmir." 

Thi, award had not come before that war 
began. You had every opportunity to 
cancel the ~r n  that you had arriv-
ed al. When war is declared between two 
nations. no agreements exist in interna-
t;onal law, All agreements are abrogated 
at that time. But what did our wise men 
say at that time. They .aid Ihat Kutch 
Was different from Kashmir. It was from 
the Congrc" Benche. that it was said that 
Kutch was different from Kashmir. And 
what did I say ahollt it? I said: 

"Some Congressmen r ~  then that 
Kashmir question is different from the 
Kutch question. To this I said that 
til" circumstances under which this 
agreement was made were quite diffe-
rent, radically din'crent from the cir-
cumstanccs that exist today on accounr 
of the betrayal by Pakistan in 
Kashmir." 

This word "betrayal" w ~ used by our 
Prime Minister Shri Lal Bahadur Shastri, 
At that time everybody .;aiel that it was 
hetrayed. Then J asked if it ..... a' possilHc 
to sit round the table with Paki,tan about 
the boundary of Kutch. 1 concluded like 
this. 

I may be permittc<l to allow my friend 
to read for me. I hope the House will ex-
cuse Ille and yOll will aUow it, because the 
light and my sight <10 not coincide with 
each other, 

SHRI NATH PAl: I aJ)Ologise to the 
House because I cannot introdUCe in my 
voice the authority and power and fire 
which our veteran Acharya can. So, with 
due apology, T will try to read it: 

"I concluded my speech by sayinE that 
when we have clearly been sbown that 
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their words cannot be trusted, when the 
Prime Minister has said that their 
words cannot be trusted, can we then 
sit with them round a negotiating 
table? It is sinful to carry out at thb 
time of the year when we are fighting 
Pakistan with the skin of our teeth in 
Ka'hmir. I say it is time enough for 
Government to retrace its steps if it 
wanb to be considered a powerful. 
good and honourable Government. a 
Government that docs represent the 
people. not only with the vote of 
the people, but Ihe will of the people .. 
Go into the market place, go into the 
bazar. go into the kutcheries. you will 
find that people  Ihink that this is a 
wron!! agreement and Ihe people think 
it will he worn)! at this time to talk 
with Pakistan." 

SHRI 1. R. KRIPALANI: I entirely 
n ~r  wilh what Mr. Mallhu Limaye said 
aboul internalion," agreements. Interna. 
tional fl.!-!I'CI.'ments al'c made under certain 

condilion,_ If those n n~ UTe not ob-
scryed hI' tho", Who ,it in iud!:mcnt. then 
tho .... e a1!rC\!IllCnh arc III h(,.' ,crapped. At 
leasl one member of Ihis tribunal, the re· 
pre!\entativc from Yugm,la\'ia ha" told ~ 

Ihat .0 fa .. as Ihe houndary question is con· 
cerned, il is quite dear '" 10 what arc the 
consideralions that have wei/:hed with the 
maiority. It is nol the n~ r n of 

findin!! oul the truth about the boundary. 
It is the consideration of hringing aboul 
peace bel Ween India alld ~ s n  If peaee 

can be r ~  about helween India and 
I'akistan hy ~ n  350 'q. miles of terri· 
tory, I ,hall be the first man to grant it to 
them. BlII you will not )!el peace wilh 
Pakistan by r n n~ Ihi, lerritory. Do not 
think Ihat you are givinl: onlv 350 sq. 
miles: you arc I!ivinl( the "est part of Kuteh 
territory. Do not n~ that it is only one· 
tenth of Ihat area; yOIl are giving almost 

the whole of it. '" e are entitled to reo 
pudiate thi.s award. r do not call it an 
tlward. It exceeds the term. of reference 
IIrat were riven to it. Firsl of all we should 
not have made our lerms vague. Vague 
even as they are, their is no place therein 
for political considerations or for considera· 
tion. of peace between Paki'tan and India. 
People are daydre-dming when they think 
that It is easy to bring about peace between 

India and Pakistan. Our friend Sbelkh 
Abdulla dreams he is going to bring about 
peace between India and Pakislan, some-
Ihing which Mahatma Gandhi could not 
do, lawaharlal could not do and something 
Ihat the Ta.hkent agreement could Dot do. 
I say that the evil that people do lives after 
them and unfortunately it affects our coun· 
try. Three major mistakes were made by 
l.a I Bahadur Shastri. One was the Tashkent 
a"reemenl; another was the setting up of th. 
Kutch Tribunal and the third was tbe al!l'ee· 
ment 10 brin!! back the nationals of Ceylon 
III India. They were there for centuries: 
Ihey were carrying on their work; they did 
nol ,,0 of Iheir own accord; they bad 1I000e 
'" indenlured labour. They were citizens 
of Ceylon. We wanted to bring them back 

'IS if America could still send the people 
of Irish origin back to Ireland. Will Ire· 
bn.d 'ever agree 10 it'! It is something 
imp""i!>lc amI yet we do this. f am very 
"'rry thai in thi, Parliament there are des· 
cendenls of our Prime M ini.ter. and I have 
10 say abollt Ibem that they bave betrayed 
Ihe trust thaI was 'reposed in them. These 
arc hard words but I cannot but say tbese 
words. because this is not a question of my 
friendship wilh Ihis man or that man. It 
i, a questilln of our country. If we 110 on 

~  that, what will bappen '! 

Gandbiji had non.violence as his creed. 
Hut on thut account he did not say, "Yield 
10 violence." He said. "Make your body 
so slrong Ihat if anybody wants to kick 
you, his leg may be broken but the body 
may not be hroken." He wanted us to be 
men of iron. and not men who are afraid 
of shadows. If we are afraid of Pakistan. 
if we arc afraid of China. if we are afraid 
of anybody we cannot do anything. We 
mu't take risks. A nation that does not 
take risks will 110 dO'Wn in history. 

SHRI R. D. BHANDARE (Bombay 
Central) : Mr. Speaker, Sir, I oppose the 
no-confidence motion moved in this HoUtiC. 
J wa. under the impression. that logic was a 
very strong point with Mr. Madhu Lima),e. 
but today [ found that logic is not a slrong 
point with Mr. Madhu Limaye at aU. I 
.'ay this because of two reasons. The major 
portion of his speech was based on the 
question of implementation ·of the award: 
if we are to implement the award. wbat pro-
cedure should be followed; whether the 
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Constitution should be amended, what was 
the opinion expressed by the Supreme Court 
and SO on. All these are things which are 
not germane to the discussion of the no-
<.:onfidence motion. When we come to the 
question of implementing the award. how 
it can be implemenred will be a matter of 
procedure which we shall discuss later on. 

Mr. Madhu Limaye said something about 
this: that if you are not to amend the 
Constitution, then resign and let us go 
before the country, If we can resign, who 
can implement the award? The implemen-
tation part of the award will come later, 
and then at that time. we shall consider 
whether the Constitution should be 
amended or not. Therefore. from today, 
at least, I will remoVe that impression that 
logic was a very strong point with Mr. 
Madhu Limaye. 

There have been a number of prohepts 
and there have been a number of fortune-
teUers who say that if we accept the award. 
then the desire of Pakistan will not be satia-
ted and Pakistan will again put forth claims 
for further territory. I think those who 
say this must have studied the PanchanK. 
Today, that is not the point before the 
House. The point before the House is 
whether we should accept the award or 
should not accept it. On that basis, they 
have brought in this no-confidence motion. 

Preposterous propositions have been laid 
before this Hou!!e. On this side. we do 
not for a moment say that an awa·rd cannot 
be challenged. We say that an award can 
be challenged. I am talking of generality 
and I am not talking on a specific point 
pertaininj! to this award. We are prepared 
to say that any award of the International 
Court will be challen&ed, but under what 
conditions and on what grounds it should 
be challenged. is the question. It is not 
necessary for me to go through the diffe-
rent authorities which deal with the nature. 
acceptance and implementation of the award 
of the International tribunal. It can be 
challenged on the basis of excessive powers, 
powers assumed and not given to the tribu-
nal. Mr. Limaye has dwelt on this point 
at length saying that it could be challeng-
ed on the Bround that the tribunal has gone 
beyqnd and behind the agreement entered 
into hetween India and Pakistan. If any 

tribunal goes beyond the compromise and 
terms of the agreement. certainly it can be 
challenged. But what is there in this award 
to show that the members of the tribunal 
have gone beyond the terms of agreement 
between India and Pakistan? There is not 
a word which can be proved or suggested 
that the tribunal has gone heyond the com-
promise terms of the agreement. 

It can also be challenged, as the mover 
of the mo tion Prof. Madhok said. on the 
ground of corruption. Certainly these are 
general principles accepted by all countries. 
But the question is whether we can prove 
that tbere was corruption. whether we have 
an iota of evidence to show that the judges 
accepteJ the bribe. So long as that evi-
dence is not there, how can we challenge 
the award on the ground of corruption? 

It can also be challen!!cd on the ground 
of essential error. What docs it mean? I 
have gone through tbe award carefully. If 
at all this aspect is to be challenged, then 
there will be no grounds for us to stand 
aDd go hefore any tribunal of intemationa I 
repute. We have to read the award care· 
fully to flOd out whether it has dealt with 
any ""ential errors. 

It has been said in the pre" and by some 
members here also that tbat it should be 
rejected hecause the award is based on 
majoritv opinion. It is al!ain a preposter-
ous proposition. It has been accepted thaI 
an award does not lose its sanctity because 
it is based on majority opinion. In this 
context, I would like to quote what Simp-
son and Fox have said in their standard 
book on International Arhitration : 

"It may today be stated, without fear of 
arousiog controversy. that in the ab-
sence of express provisions to the con-
trary. an international tribunal reache, 
all its decisiol,1s by a simple majority. 
To require unanimity would involve the 
risk that the Tribunal would either be 
unable to reach any decision at all 
or would degenerate into a negotiating 
rather than a strictly judicial organ." 

Therefore, it should not be rejected on the 
flimsy ground that the award is not based 
on the unanimous opinion of all the mem-
bers of the tribunal. 
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We have got to take into consideration 
certain basic facts if We are to answer the 
question as to why the dispute between 
I ndia and Pakistan on Kutch border was 
referred to the international tribunal. Much 
heat has been generated on this issue. 
Emotions are bound to be aroused. a, some 
of my friends have said. "We will go 
before the people: the people are agitated." 
That is true. But the affairs of a great 
nation «mnot he carried on and managed 
on roere sentiments and emotions. There-
fore. we have got to take into consideration 
certain obligations. national and interna-
tional. 

Before I come to the obligations I would 
certainly share along with my friends the 
anxiety felt hv the persons on the Kutch 
hordc:.r. I quite appreciate. I quite  sympa-
thise their 101. But the question i,. apart 
from the question of sympathy and apart 
from the question of sentiment and emotion. 
a great nation has to fulfil certain obli-
gations. 

How did this dispute between India and 
Pakistan on the question of Rann of Kutch 
arise? This dispute arose out of an In-
.<!rument of Accession. It is in fact based 
on the succession of a State. They ask. 
why is it that we have taken up this head-
ache from the Maharao. I have here this 
book, The Stan' of Integration of Indian 
States. Shri Madhok said that this dis-
pute arose out of partition. I  beg to 
differ from him. The dispute between Kutch 
and Pakistan did not arise out of partition. 
This arose out of the succession of the 
State by virtue of an Instrument of Acces-
sion. I refer to page 286 of this book. 
The Story of illteRration of III dian Slates. 

SHRI BAL RAJ MADHOK: Who is 
the author? 

SHR[ R. D. BHANDARE: Shri V. P. 
Menon. I was saying that this dispute arose 
out of the accession of States. If a State 
has acceded then we have to accept the 
liabilities and responsibilities of that State 
which has acceded to the Indian Union. 
The result was that when we entered into 
the Instrument of Accession we had to ac-
cept the dispute. That is the origin of the 
dispate. It arose in 1948. In this connec-
tion, I ... ould Ilke to read a passage Cram 

the speech of the hon. Prime Minister. Shri 
lawaharlal Nehru made on 3rd March 
1956. He said that the Government of 
Pakistan raised the issue of the boundary 
between Kutch and Sind being in dispnte 
in 1948. He went on to say, I quote, 
.. After a lapse of about five years Pakistan 
is again creating .... n. Even the Prime 
Minister had to say on the floor of tbis 
House how this dispute arose. 

I would like to put forth three proposi-
tions for the consideration of this House. 
Firstly what sanctity, how much importance 

~  be attached to the decision taken by 
lhJ .... HOllse when rhe agreement was entered 

into after thc c""ation of hostilities bet-
ween Pakistan and I ndis? That agreement 
was laid before the House and it was ap-
proved hy a majority. Is it right to say 
that that deci';on was perverse and should 
not have been accepted. I quite concede 
the right of the Opposition to criticise but. 
at the same time, they must attach some 
sanctity to the decision taken by the ~ s  

tribunal of Ihis country, namely, Parlia-
meDt. 

r would like. secondly. to place before the 
Hoose as to sow a dispute. a border dis-
pute, between two nations could be resol-
ved. These are the accepted methods by 
which a dispute between two nations could 
be ~ s  One is by the negotiation. 
If you go through these documents you win 
find that We have been n n~ a set-
tlement for a long time. On 28th Febru-
ary, 1965 the negotiations broke. The 
negotiations were carried on in r ~r to 
solve the dispute between I'1Ikistan and 
India at the Prime Minister's level, at the 
ministerial level, at the official level. When 
negotiations failed. then war started. The 
negotiations failed on 20-8-65. Before that, 
we had taken all possible care to resolve 
the dispute by negotiatioD. Could my 
friends suggest. could they argue in favour 
of total war. war to the finish. and say that 
we should not have entered into an agree· 
ment for the cessation of hostilities and an 
agreement for the purpose of referring the 
dispute. to the tribunal? Let them say, let 
the leaders of the opposition declare Iheir 
policy, that they are for war to the finish 
\\lith Pakistan, or for tbat matter, any otber 
country. 

Thirdly, if war as a means of solving in-
ternational di,putcs fails then there is a 
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third method and thllt method is reference 
to the International Tribunal. Now, when 
the matter was referred to the international 
tribunal, under the conditions as they were 
prevailing then, that agreement was ap-
proved and sanctified by this House. C('uld 
we now say that it was wrong on our part 
and that we should not have referred the 
matter to the international tribunal. Now 
when the international tribunal bas given 
the award, have we any check, have we 
any right to say that we shall Dot ac'ept 

the award? 

One more point and I am done. If 
there is any doubt as to the merit 01' the 
award of the tribunal, we have one remedy, 
we have one way open. If at all there is 
any doubt about the award. if at all there 
i. any ambiguity in the award, we can go 
to that very tribunal and seek certain clari-
fications. That is the only way. Otherwise, 
there i. no other way but to accept the 
award of the tribunal. Witil these words, 
I oppose the motion of no-confidence with 
aU my strength. 

SHRI P. RAMAMURTI (Madurai): Mr. 
Speaker, Sir, I ri!le to support the simple 
motion, expressing want of confidence in 
the Council of Ministers, for the reason 
that this government deserves to go for 
many of its acts of omission and com-
mission. But I want to make it clear that 
the Mover of the Resol ulion. apart from 
indicting the government for its acts of 
omission and commission, also wants the 
country to take a particular course in the 
particular circumstances and I feel that 
it has nothing wllatsoever to do with the 
motion of no-confidence. What we ought 
to do in the case of a particular award is 
entirely a different matter altogether and 
on that I have absolutely no doubt 'as to 
what the country should do. 

I have been hearing very learned dis-
putations about international law. the 
niceties of international law, when an 
international arbitration aWard can be up-
set. All right. But may I say that in 
the agreement itself we have .aid: 

.. the decision of the tribunal referred 
to in ( 3 ) above shall be bindinJ; on 
both governments and" 

-mark these words-

"shall not he questioned on any ground 
whatsoever." 

You have given up your right to ~ n 

that arbitration award on any' ground what-
soever, be it extra jurisdiction. this thing 
or that thing, 

SHRI N. K. P. SALVE (Bctul) : If the 
agreement is void an il/ilio, could it be 
binding on the panies? 

SHRI p. RAMAMURTl: I am not en-
tering into a dispute with my hon. friend, 
but the fact is that it is the position. 
Why they entered into an agreement of 
that type, on that we can condemn them--
that is an entirely different matter--but 
today the country cannot afford not to im· 
plement the award ;n loto. Therefore, 81; 
tar as I am concerned, it is f'utile, it ~ 

not serve any purpose whatsoever just at 
this moment to go into the details of thi. 
award itself.' 11 is not for m to ~  in 
judgment over the award itself haying 
agreed that we shall implement it irrespec-
tive of other ns~ r ns  It is Dot 
necessary for us. It does not serve any 
purpose. No fruitful purpose is served. 
Later on some people. out of academic 
interest, may enter into research as to how 
exactly these people carne to this conclu-
sion and all that. lIut I am not concerned 
with that at prc,;cnt. 

Another point which I W:lnt to urge is 
that when we do a thing, let us do it with 
grace. Having agreed to that. I will DOl 
be looking into otiler questions at all, 
whether the tribunal was correct here or 
there. I would not raise that question in-
side the country; first I shall implement 
that award and: then all other questions 
will come, as far as I am concerned. That 
is the way in which I look at this. There-
fore the que!ltion of implementation of the 
award is outside tlle scoPe because it is nol 
something which ha, aJready been done. 
Aiter all, you bring a motion of no.con-
fidence against the Government for acts 
which it has done and not for acts which 
it has not yet done. Therefore I COIII-
pletely separate the whole ~ and I l1li'-
port the No-confiden.ce Motion for ftO' 
many other valid reUOM, 

Take, for eXaIlIP1e, ~ agreement illelf. 
Why snould it Dot haVe been possible for 
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us to settle the disputes by bilaleral talks ? 
He referred to an agreement in 1960. Shri 
Swarm SiDgh and his counlerpart there had 
agreed that they wiu collect material. Is 
it necessary to sit up for five iong years to 
collect that material and once again to 
meet ? Afler all, when disputes have arillen 
it is of the utmost importance Ihal Ihe 
greatesl effort and speed arc exhibited to 
resolve Ihose disputes. But I lind that un-
fortunately that determination is not tnere 
OD the part of Government. 

Then again, why was it necessary to 
cDter into that? Other people have spoken 
about arhitration and all that. I am not 
going into that now, I agree with Shri 
Hiren Mukerjce on that. For example, 
there are other s ~ of the question. 1 am 
able to ,ympathise with the ~ n of 
Government, whien it is in and which is 
entirely of their own making. Once a 
dispute has arisen and you have agreed 
either to enter into "ilateral twks or to 
arbitration, ohviously any wise man, any 
man with ordinary commonsense. will tell 
you that when YOll go there it is likely that 
.orne parts' you will get and some parts 
you may not get, Even if you enter into 
hi lateral talks it may be necessary to give 
and take. When this is the thing, what is 
the use of going on telling the pcople in 
the country day in and day out that our 
cue is a cast iron case-you can ~  tilat 
it is a steel cas'c instead of a C:lSt iron 
case; what docs it' matter? - and 0"1 that 
basi. go on rolisinl: the people's chauvinism 
on these questions? Because you raise 
the people's Chauvini'm on the-e ques· 
lioD.', when something happens \'011 I;"d 
yourself in an extremely difficull position 
and the country also begins to '\:'v that 
we have lost something. 

I was rather amused to lind Silrimati 
Sushila Rohatg; talking about and ",ying, 
we have won; we have gained 911 per cent. 
So, you have lost I II per cent, After all. 
what does it matter; why 110 on tailing all 
the time of our having Rot 90 per cent 
:uul Pakistan havinll got 10 per cent and 
aU that? That is nOl the question to be 
loobld at  at all, All these questions arise 
fwId1mcntally because of the particular 
oudoolr. that the Government has been 
CJdIIbItiIIa throughout in these border dis-
putes with other countrW., It b.a. always 

been exhibiting a certain attitude and that 
attitude is. whatever I say will be COl'rect; 
nobody can dispute that; any international 
tribunal will lind lis to be correct; our _ 
is absolutely correct. This kind of pro-
paganda that is being done day in and 
day out unfortunately creales a situation 
when bilateral talks themselves will be-
come difficult and, therefore, later on pe0-
ple ;>Te not conditioned to a situatiou where 
in the country's interest it becomes DDCeIIo-
sary to have an all1'eement in which you 
may have to give III' a part of your claim. 

SHRI SAMAR GUHA: Aksaichin and 
others. 

SHRI P. RAMAMURTI: Yes, I do 
maintain that. After all, YOll have to settle 
your border dhl'utes with Olina by 
bilateral taIls. 1 wish god speed to my 
friends and to my friend Mr. Madhok, Let 
them collect an army in this country and 
go to Aksaichin and win it back. But) 
know in the Ultimate analysis, you have 
got to come to an agreement on tbe bui' 
of .cttlement. 

Apart from this Kutch affair. , .. 
(llIlampli'J/I) I am not yielding; dou't 
interrupt me. The other day, the Prime 
Minister, while speaking on the motion. of 
thanks on the r s n ~ Address, said thaI 
tm: Opposition people arc all cynics and 
.he quoted from Oscar Wilde--she used the 
word 'cynic' in a particular sense--aud 
,he said. cynic is one who knows the pricc 
of many things but who does not undCll'-
stand the value ('If anything. As far as 
this Government's policies are concerned, 
its internal policies, its external policico, 
I feci totally j;uilty to the ch ... ge that .he 
has made. We know the price of polic:lo:r. 
that the GoV'Crnmcnt of Jndi.. has been 
pursuint but we do not know Ihe value 
amI, I say. the Government knows the 
\'alue of its policies but dCle!l not know the 
price. I shall tell you how, 

21 yearS after our Independence, when: 
do we fmd our country 1 We lind the 
Government, year after year, beuillll from 
other countries. Without that belllinl. our 
country cannot live. There is moro 8IId 
more aid. This is the way in which thi-
Government is going and its prico wo 
know. The price of it is loss cf .. If· 
re'peet of thi, country. We do Dot ~ 
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its value. Its value may be reserved to 
Shri Morarji Desai and Shrimati Indira 
Gandhi. Let them hug that value. We do 
not want to know the value. We "'now 
what the policies of the Congress Govern-
ment have led the country to. There are 
the teachers in the streets, the engineers in 
the streets... (Interruption) I am not 
yidding. Today, hundreds of thousands 
of people are gain/: about n~ for a 
morsel of food. There is unemployment 
ir¥:reasing day after day, retrenchment in-
creasing day after day, factory after f.c-
tory, and the common people of this cOUn-
try know by their sweat and blood what 
the policies of this Congress Government 
have caused to them, unemployment, rising 
prices and all that. As far as the value 
is concerned, they know that the black-
marketeers in this country have flourished. 
Of course, Silri Morarji Desai could not 
take much action against them. The'!'e was 
a time when Pandit Nehru, our late Prime 
Minister, said in 1946, before he became 
the Prime Minister that the moment he 
became the Prime Minister, he would hang 
the black-marketeers by the nearest lamp-
post. 22 years have passed and I do not 
know why Pandit Nehru did not hang a 
single black-marketeer. Perhaps. he did 
not find the yam or he did not find the 
ras; for that. If the workers were told, of 
course, the workers of Coimbatore would 
have supplied him enough rasi free of cost. 

We know this has yielded about Rs. 41 
crores of black money in the hands of the 
people. We also know that the policie, 
of the Congress Gorernment have led to 
the concentration of wealth in the hands 
of a few people. The Monopolies Com-
mission's Report hR._ said that 75 houscs 
have amassed R..... 36 crores <1f accounted 
money. How much unaccounted money 
they have, heaven alone knows. Therefore. 
the common people of this country and we 
know the price of the policioes that the 
Congress Government has been pursuing. 
Its value we do not know. Of ourse. Shri 
Morarji Desai and Shrimati Indira Gandhi 
are valuin.t;: it. lbey know the value of 
the money in the hands of the bill people 
because it is valuable for their class. We 
have to pay the price and we will continue 
to pay the price. That is the policy that 
the Coagr5s GovernllEnt has been pur-

,'lIIIial. 

As far as the peasant_, the agricultural 
labourers, in this country, are concerned, 
22 years of CongreSS rule has led t<1 what. 
Instead of the peasants getting land. on 
the other hand, it is authOritativefy pointed 
out that the evictions that haw: taken place 
during the last ten years have exceeded the 
total number of evictions that had taken 
place in hundred yeaTS of British rule. 

Therefore, the peasants <1f this country 
know the price of the agrarian policies of 
the Congress. by lOSing their land. They 
have lost and they know the vallie of the 
agrarian policies of the Congl'e"S. They 
know what its value is. Therefore. we do 
not want to know. In that gense. Wc want 
to be cynic_; we do not want to change 
our cynicism as far as the policies of the 
Congress Government are concerned. 

Then there are many other things. She 
waxed eloquent about unity and all that. 
Very good. After all. here is the Congres, 
Party with a tremendous amount of 
prestige ... (lnterruptiolls). 

AN HON. MEMltER: Is? 

SHRI P. RAMAMURTr: It does not 
have that now; it was having a tremendous 
amount of prestige in 1947, the prestige 
of having been in the forefront of the 
struggle for Independence, and the people 
of this country entrusted this Party with 
power. If in twenty years, with that tre-
mendous amount of confidence of the 
people and with the tremendous amount of 
prestige. you find in this country, when 
they have been in charge of the adminis-
tration continuously for the last twenty 
yearrs. this kind of position. this kind <1f 
fissiparous tendencies, is it not necessary 
at least to have a little introspection? Is 
there this introspection on their part '! 
Who is responsible for this kind of thing? 
Do the Congress Party and the Congress 
Government not think that there is some-
thing fundamentally wrong with their 
approach to the whole problem as a result 
of which this country is goin!! to dogs? 

Take. for example. the language ques-
tion. It is a very simple question. I am 
not going into the whole question at all; 
I am just taking only one aspect of it. 
Last time when the Language' BiU was 
being. discussed, Shrimati Indira Gandhi 
told us that, after all. some of the Opposi-
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tiOQ Parties wanted the Language Amend-
ment B111_ Yes. But did we want any 
RcIoIution 1 We did not ask for it. On 
the other hand, I asked Mr. Chavan to at 
least postpon,e consideration of it in the 
House; I pleaded  with him to postpOne 
consideration of this particular Resolution 
at least: I said that the Bill could be passed, 
but let us at least postpone the considera-
lion of the Resolution for three days; I 
suggested that we could sit together. But 
he said, 'no: we will not do that'. Why? 
Because, they are the Government. they 
have the authority and they have decided 
th.i.. It is this haughtiness, it is this arrO-
gance, that is respolI$ible for the present 
state of affairs. After all you have to 
realise tbat the Congress Government does 
not represent the majority of the peopl" 
of this country; they got onlv 36% of the 
votes of the people. Therefore. they should 
have a little more humility. a lillIe more 
in1lrOspection. Let them at least have the 
.eme of w,1ening to the other people. Did 
they do that? No. 

Then !bev go on prenchinl!' about the 
3-1anguage formula, saying that that is the 
panacea... I would like to tell the Hindi-
,.,wing people that I am not against the 
Hindi language. But I would like to ask 
the Hiadi-speaking people a. to what Is 
the position today. They talk of the 3-
language formula. After all, the 3-
languago formula has been in vogue since 
1956. And who has implemented it? In 
Madras, the people have been learning 
three llUl&uages from 1946. In Andhra, 
in Mysore, in Kerala, in Maharashtra. in 
Kamataka and in other plaoes, the 3-
language formula has been there for the 
last so many years, But who did not 
impiemeQt it '/ It is the Uttar Pradesh 
that did not implement it; it is Rajasthan 
that did not implement it; it is the Madhya 
Pradesh that did not implement it; it is 
Bihar that did not implement it. There-
fore. before the Hindi-speaking people get 
the riabt to preach to the others. first of 
all, they Ihould demonstrate by their own 
~  what they preach. But they have 
not dODO this. Naturally, therefore ... 
(Interruptions) it becomes necc.sarv for 
them to establish their bOlla fidea before 
the odler people. Otherwise, the people of 
the «her States think that these people are 
mounting the slogan only with a view to 
~  !beir own language on others. 

Therefore, r would plead with them even 
now, that, in order to create a  ' better 
situation, to create a calmer and a cool 
atmosphere. so tltat tbe problem can be 
thought of afresh, they may at lea.<t keep 
that Resolution under suspension for lome 
time. Let them create a better atmosphere. 
Let us put our heads together and try to 
see how exactly a solution can be found, 

Ii HRs. 

1 am making this suggestion, but I know 
that questions of prestige will come and 
many other n~s will come in the way, 
and they will not accept it. In that _, 

tor the con!iCquences, let them not blame 
the other people. We are makinlli sugges-
tion. after suggestions. If Government 
think that they are the only people who 
"1'0 Ihe arbiter. of the destiny of this coun-
trv. then the people in the streets unfortu-
nately think that they are goinll to be the 
arhiter< and not the peDl'le in Govern-
mcnt. That i, the unfortunate thing. 

1 wanted to talk on many other quel-
tion,. With regaru to their constitutlona-
Ii ... m ... , 

SHRI SHEO NARAIN : The hon. Mem-
her has no faith in it. 

SHRI P. RAMAMURTI: We' know the 
tremendous faith that my hon. frillllds 
opposite have; we know the tremendous 
faith that tho Congress Party has in the 
Constitution from the wav in which it is 
working it in Bihar and other place., I 
do not want to go into that here. Here in 
the House Sltri Y. B. Chavan will come 
forward and .ay that there should not be 
defections and defection is a very bad 
thing. But what does the Congress Pany 
do in Bihar '/ There is a party of 38 
members having 38 Ministers and the 
Congre.. Party is supporting it. Have 
they any sense of shame. whal'lOeVCf, leave 
alone any sense of propriety? They are 
prepared to do anything that suits their 
purpose. 

Again, we arc told that lhere is pleuty 
of food. and 20 million tonnes more of 
food production. But whallever miaht be 
the total increase iQ tood production. 
Kerala will not lI:'et anything more and the 
pleOf'le of Kerala will have to sutler. If 
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the Kerala Minister says 'After all, you 
are giving foreign exchange to individual 
people to buy goods from foreign coun-
tries; import is under your ch·arge; you 
are autlorising ~  Dirla to go and pur-
ch_ machine, lind you arc releasing 
foreign exchange for him; in the same way 
n=leasc 111 some foreign exchange 10 that 
we may go and buy some food', thoen Gov-
ernment here ask 'Is India one or two 7'. 
Birla can buy, other people can buy and 
for that pwpose foreign exchlU18e is Te-
leased, but if a State Government want 
foreillD uchange to gO and buy food, 
then it bec:omes division of this country. 
I wouW like to point out that it is exactly 
!bit attitude of starvinf; the people and 
prOYeDtiaa them from getting their legi-
tiauItc dues and forcing something on 
them which they are not accustomed to, 
which ia leading to fissip3!l"0us tendencies. 
TborefOR, I want to point out that on 
overy count this Government deserves to 
go. 

On. the question of foreign policy, this 
morning 1 read that for South Viet Nam 
on humanitarian grounds· mOOicial supplies 
were allowed. That was very good. But 
why not for North Viet Nam also 7 Then 
they would say that they are neutral, and 
they would add 'How can we allow that to 
North Viet Nam? After all, the American 
Government will come and put pressure 
on us'. 

Therefore, I would submit that on every 
one of these COUDIS. on the question of 
forcillD policy, on the question of every 
OIIC of its internal policies, its economic 
polil;iCl and its political policies, this 
GovCfDllllellt deserves to go. Therefore. I 
support tiIi.s motion of no-confidence. 

TIlE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRl 
MORARJI DESAI): Mr. Speaker. Sir. I 
have been hearing with great respect what 
has been said here for the last few hours 
on this no-confldence motion, which has 
been obviously brought in connection with 
the award of the Kutch tribunal and the 
policies CIt Government in that connection. 
Many other things have been aald as to 
why this Government should 10, and why 
thOle who spoke against the Government 
had DO confidence in this OowIrnmcnt. 1 
am not going to touch the other points 

except this award because I shall ba'l'e 
opportunities very soon when these tltiqs 
will again be hurled at me and I shall 
have to speak. I shall then be able to 
speak at greater length and with more coo-
fidence and  also in an atmosphere where 
there would be no heat generated as it is 
the case today. This is It subject where 
heat is bound to be gen«ated and there 
can be two opinicn.s also-I would not d. 
pute it. The only question is whether we 
ha\'le acted correctly in what we have done. 
whether the award has to be accepted or 
rejected. If heat is generated becauec 
there can be another opinion. I would aot 
quarrel with these who abuse us. But I 
do not want to imitate them in replying 
to thent in this mattef', because I kaew 
that they are doing this because of dleir 
dislike of this Government, which. of 
course, they have, and tbev arc bound to 
have because they are not on this side. aDd 
do not seeing any immediate prospect of 
coming to this side. Therefore. it is "'-d 
to be there. 

SHRI SAMAR GUHA (Contai): Do 
not be too sure. 

AN. HON. MEMBER: Wishful think-
ing. 

SHRI MORARJI DESAI: Wishful 
thinking is what is obviously indulged in 
by that side. But that is not an argument 
which ought to be brought in this plll"li-
cular matter. 

I have no desire, therefore. to touch on 
the other points raiged about the use1ess-
ness of this Government or the shamel_-
ness of people on this side. because it peo-
ple who do not know the mesoni!! Of the 
word 'shame' begin to say we are sh8Me-
less. I do not bother about it. Nobody 
need. It is not because somebody gives 
a certificate that one believes in shamo or 
not, that one possesses it Or does not. It 
depends upon ones own conscience. 

SHRI VASUDEVAN NAIR: You are 
so thick-skinned. 

SHRI MORARJI DESAI :  I know wbose 
skin is as thick as that of the hippopata-
mus. Otherwise, they would IIOt "ave 
carried on in the manner they do. Wlllat 
else can they ace? They can _ GIlly 

what they have. How can they _ --
thing die which others have? 'I1Ienfere. 
on that score, I have DO quarrel. .. I 
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do not want to take more timo in these 
repartees because that is beside the issue. 
I want a wry cool, calculated considera-
tion 01. this problem. I agree it concerns 
the honour and integrity of this country. 
But whether the honour and integrity of 
the COWlIry have been preserved by this 
Government. or whether the arguments 
put forward today put them in-danger, is 
a problem which requires to be considered 
very seriously. 

I did not want to speak OIl this issue, 
but when I heard the various arguments, 
1!pCCially when I heard my han. elder, Shri 
Krlpaiani, I thought I must also live a 
Yiew which I hold, and that too as I have 
understood from the teachinas of Mahatma 
<landhi. I do not claim a better under-
_tanding of Mahatma Gandhi than Kripa-
'aniji. I have no right to do so. 

AN HON. MEMBER: You dare not. 

'SHRI MORARJI DESAI: No question 
<If dare not. I can dare many things which 
<lthers cannot. But that is not daring. 
Dmn,g is not the greatest of qualities. I 
do not want to dare in a foolish manner. 
()ae may have courage; therefore. one does 
not jump from the fifth 1\oor and commit 
suicide. That is not courage. Mv han. 
friends opposite are welcome to that kind 
of courage. This Government is not in-
terested in that kind of courage; nor i". it 
interested in mere oratory or castigation of 
people whom it does not like or whom you 
-do not Iik_I do not refer to you. Sir 
when I say 'you do not like'; you like 
everybody. 

If we take this Kutch award. it 5t...,.tS 
fint with the dispute, whether there was a 
-di!pute or no dispute. 

It has been said that it was wrong to 
tine said in 1959 or 1960 that there was 
a dispute. that it had to be settled. and 
that k miJht be settled by arbitration. It 
Qft lie said, I do not say tha& it cannot 
be ",id, because we had noo diipute in our 
mind, we said that the whole of the Rann 
« KUleh as demarcated beloaged to us. 
But does that moan that Paltistau, accepted 
•. It is Dot as if this claim bas been made 
by Paldl\all only after indcpendenc:o. It 
wai claimod before by Sindh, aod Pakis-
tan has gOlle 011 disputing tbia em-Iince 
Pakistan was areBted. and if there is a 

dispute, we cannot merely say that we do 
not consider it a disput$, and therefore 
there is no dispute. Therefore. there is a 
dispute. it bas to be solved. How, is the 
question. 

SHill M. L. SONDHI: By silence. 

SHRI MORARJI DESAI: I bope my 
hon. friend understands the value oC 
silence at proper times. 

SHRI M. L. SONDHI: Shri Swaran 
Singb does not. 

SHRJ MQRARJI DESAI: It will .ave 
bis energy. 

SHRJ M. L. SONDHI: He presented an 
aeroplane to Iraq the other day. 

SHRI MORARJI DESAI: I thlak be 
did better than hon. Member's interven-
tion. I do not think he did anything 
wrong. 

Here. in the Award these facts kave 
been given. from which we see tbat thi, 
Is not a dispute which has arisen only 
today. Here, it is mentioned at pago 130. 
if anybody wants to refer to it : 

Next. in 1903, the Commissioner in. 
Sind declared. in a matter cODuming 
fishing, that prima facie the rights of 
the Sind authorities extend up to at least 
the centre line of the Rann'. 

"The correspondence ending with the 
J914 Resolution and tho file of 1934 
concerning the establishment of a 

Customs Preventive Line bas abo been 
mention.ed; both of them COIIfirm that 
at the relevant times a hiltoricMly re-
cognised and well-established boundary 
cannot be said to have existed. Between 
thOle dates several official reports made 
in the cOllrae oC the 1926 incident illdi-
cate thllt the Sind ollk:iaIs then conc:em. 
ed did not regard the boundlN)' U defi-
nitely fixed. 

"Even. later in time are the d«umenb 
emanating from both Kuleh &lid Sind 
in the years 19«-1946 and relating to 
an extradition case. They show that a 
dispute about the boundary still existed 
00 the eve of n n ~  

Therefore. tbe question.of dispute CIIUI8l 
be disputed. I t was there. Whether we 
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should have agreed to solve it by arbitra-
tion is a problem which should be consi-
dered, and what are we doing, 

We have a Constitution. In the Consti-
tution. in the Directive Principles we have 
laid down in article 51 : 

'The State shall endeavour .... 

SHRI VASUDEVAN NAIR: Is it on 
the advice of the Law Minister about the 
C.onstitution ? 

SHRI MORARJI DESAI: There is no 
question of any advice. I think I under-
'tand the Constitution better than the hon. 
member. because he has no use for the 
Constitution, he does not believe in a 
constitution, therefore he does not under-
stand it. 

'The State shall endeavour to--

"(d) encourage settlement of interna· 
tional disputes by arbitration.. .. 

This has never been disputed in this 
House. and if we believe that we should 
not have 'any arbitration .... 

"" "'I ~  ~ n r am: ~ 
iinn't l{ ~ ... ~  

SHRI MORARJI DESAI: Let him have 
some patience. 

"" q ~ mil: 3fm>'T trnQ ~ 
~ ~~~  ~  I 

MR. SPEAKER: Order order. I will 
not allow this. Whether you agree or not. 
you must hear. If he has said anything 
wrong, Mr. Madhok can give the facts. 
He has a right to speak again; he will 
SPeak tomorrow on your behalf. I shall 
appeal to Mr. Sheo Narain also not to 
provoke them. 

SHRI MORARJI DESAI: I want to 
plead with my hon. friends not to accept 
everything that I Sl\y but only to hear what 
I have to say. Let them consider it Bnd 
stick to their view if they want to. But it 
is no use stampeding the discuasion. .... 
(An Hon. Member: You are stampeding 
a decision). I am not s n~ any 
decision. We are taking decisions which 
we are entitled to. It is a right of the 

Government. If it is wrong, the OppOSi-
tion can castigate us and we shall take it 
if it is deserved. But let them also uDder-
stand that if they 'are in the wrong, they 
must be prepared to admit it or at any 
rate concede us the Tight to tell them wbat 
we think about it. That is how things can 
he carried on here; and in no other manDer 
can they be carried on. People get angry 
because they have no arguments and they 
are unable to reply to the arguments. 

AN HON. MEM9ER: Why are you 
angry? 

SHRI MORARJI DESAI: I am not 
an&TY at all. Even if vou try to make me 
angry, J will not because then you will 
win if I get an/!ry. Even in regard '" 
Ladakh. then Prime Minister Jawaharlalji 
.aid that he would be prepared to refer 
the question to the International Court. 
Nobodv objected then. 

SHRI A. B. VAJPAYEE (Balrampur) : 
We did. 

SHRI MORARJI DESAI: You might 
have done. Even in this matter, when it 
Was discussed in 1965, several hon. Mem-
bers in this House objected to the ~ 

ment and I do not say that they wClfe not 
riJ:ht. 

SHRI M. L. SONDHI: You said that 
you had a iron-clad case at that time. 
What did the Prime Minister say in Raipur ? 
What did Shri Swaran Singh say in Chandi-
garb? Where is that iron-clad case? You 
must be wrong either then or now; you 
cannot be right on both the occasions .... 
(/literrllptioIiS.) 

SHRI MORARJI DESAI: My bon. 
friend should have some manners; this is 
not the way to speak. If ODe side be-
lieves in its case and says that it is a an 
iron-cast case, I do not know how you can 
find fault with it. We bave presented our 
case to the Tribunal. The other side also 
says that their case was cast-iron case. 
Both sides presen.!led their eases to the 
Tribunal and the Tribunal had come to 
certain conclusion. Nobodv can sav that 
our case was wrong or that we had DO 
belief in it. To say that our ease was DOt 
presented well is a grave injustice to those 
who presented Our case.... (Interru". 

n~  
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MR. SPEAKER: May I appeal to the 
Deputy Prime Minister not to reply to the 
Uiterruptions but to go on with his argu-
ments. They can refer to these issues later 
on. If he replies to them now, it serves 
no useful purpose. 

SURI MORARJI DESAI: I agree that 
&IIould not speak about them but I do 
not agree that it serves no purpose. It 
serves a good purpose; it makes them silent 
afterwards. When arguments stop, they 
have got to stop. What else can they do? 

SHRI BALRAJ MADUOK: We can 
'reply to your arguments. But this invec-
tive will not do. We listen to your arJnl-
ments. We will reply to your arguments. 
But the'e invectives would not do. 

~~ ~  ~~~~ w 

ltifif'n: if; ~~~  '1ft arn)w ~ 3fTl:-
~ if; ~ ~ ift ... m ~ ? 

SURT MORARJI DESAI: I am not. 
can definitely say that in future we should 
decide not to go to an V arbitration. And 
then no government can go to it. Let us 
do it. But that is not the question now. 
(Interruption.) The question today is that 
we have gone to arbitration. And we 
went to arbitration at the time when it 
was discussed in this hon. House. and the 
agreement was accepted bv the House by 
260 votes to 28. r~ r  it was not 
merely that the  Govermuent side only 
voted for it. ~ were also people from 
the Opposition who had voted for it. It 
was not that all of them voted against it. 
What is the sanctity of the decision of the 
House? We all aceel'! the decision; not 
that all do not accept the decision; that 
would not be right. The decision is bind-
ing on everybody, whether he likes it or 
does not \ike it; whether he OPpOses it or 
does not oppose it. and the decision of the 
House is binding on everybody. It is bind-
ing not only on this Government; it is also 
binding on the Opposition. 

AN HON. MEMBER: We do not 
accept. 

SURI MORARJI DESAI: If It is not 
accepted I am not going to dispute it. 
"They ~ say what they like. 

SURI MORARJI DESAI: That is the 
,height of irresponsibility in the HoUle-
That is all that I would say_ Then, my 
hon. friend also says that they are the 
only saputs of this country, and on this· 
,ide people are all kaputs. On that also 
I do not want to argue, because that is 
one opinion. And at any rate I am happy 
that there are some saputs aCcordin, to 
him, and that is a good thing for India. 
I am not going to quarrel about it. But 
kaplltof never call themselves kQputs. That 
never happens. It is only the other people 
who do that. 

Now, in this matter, when we have gone 
to arbitration, it can be argued that we 
_hould not have gone to arbitration, that 
we need not have done, but it MIS done. 
What is the use of going behind it? What 
is the use of saying that we should not 
have done it? 

Then, in the agreement there is a clause 
which is objected to, but that was also 
accepted. The clause is that the award 
i, binding on both sides lind that it will 
not be questioned on any ground what-
:..ocvcr. 

SHRI M. L. SONDHI : Even if it is an 
illegal award. 

SHRI MORARJI DESAI: Whether it 
i, illegal, ab,urd, perverse or anything. 

AN HON. MEMBER: Even if it is be-
yond the point of rduente. 

SHRI MORARJI DESAI: If there is an 
arbitration, then in the arbitration there 
would have to be such a clause; other-
wise, there cannot be any arbitration. I 
think this debate is justifying the inclllllon 
of such a clause. I have done myself lOIIIe 
arbitration work in several places In the 
past. And there was a clause in this 
arbitration also that the award will not 
be disputed on any account. 

"" n ~  ~ r  

~ ~~~ ~~ 
~  ~ U1Ii€t ~ I ~ ~ ~ '4't 
~~~~  
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SHRI MORARII DESAI :  I am coming 
to the problem whether this is without 
jurisdiction or nOt. I am not trying to 
evade any issue. I am only trying to point 
out step by step how there is no e8Cape 
f or us but to accept this, and we have 
to accept it properly. That is the sub-
mission which I am putting before my 
hon. fricnds. They are free to accept my 
argument; they are free to reject it. But 
at any rate I must put forward the arsu-
ments as I see them. I cannot do it 
otherwise. With this clause. therefore, it 
is not possible to dispute this award and 
say that the award is perverse. There is 
no ground to prove that it is perverse. It 
is said here by some members that this 
is cession of territory. But this is not 
what the tribunal says. If they have said 
it, thai is different. (Interruptions). I 
would request hon. members to bear with 
me. I am only quoting from the award. 
I am not even putting my interpretation to 
il. The award says ..•. 

"li ~ fm : 3ll'1 mr 'fiT ~ ~ ~ 
~~ ~~~  ~  

~~~  

SHRI MORARJI DESAI: I am giving 
the award, not the dissenting minute. Dis-
,cnting minute cannot be called award. 

SHRI MADHU LIMA YE : That is also 
part of the award. 

SHRI MORARJI DESAI: No; it is not 
part of the BWIlrd. It is only a dissenting 
minute. Award is the decision alld the 
decision is the majority decision. It is not 
a unanimous decision. The argument that 
because it is not unanimous it is not bind-
ing is absolutely wrong, because no 
tribunal. unless it has been specified that 
it must be a unanimous decision, can be 
charged with not giving a unanimous 
award. If they give a majority award, it 
has the same effect as a unanimous award 
and is recognised in any court. If any-
body has respect for courts, they wlll 
believe this. I have no doubt about it. 
Here there was. n.o mention whatsoever 
that the award should be unanimous. It 
was only said that the award of the tribu-
nal will be binding on both the Govern-
ments and we accepted it. Wbethor k is 
outside the jurisdiction should be seen now. 

What Was the tribunal aSked 'to do?' 
The tribunal was asked to fix the boun-
dary. These are the words: 

"In !hoe event of no agreement bet-
ween the Ministers of the two Gov-
ernments on the determination of the 
border being reached within twl) 
months of the cease-fire, the two 
Governments shall, as contemplated in 
Ihe joint communique of October 24, 
1959, have recourse to the Tribunal 
referred to in (iii) below for deter-
mination of the border in the light 
of their respective claims and evidence 
produced before it aDd the decision of 
the Tribunal shall be final and biDd-
ing on both parties." 

Now to say that the two inlets were lIot 
a disputed territory or that boundary was 
not disputed is wrong. What was disputed 
was half of the Rann of Kutch which is 
totally wrong in our view, but in their 
view, they have gone on saying this since 
1903. Therefore. that was also a dispute. 
What have they ,aid? Have they ceded 
our territory? That is what we mUlt see 
from the award itself. If that is 10, cer-
tainly it would not be a boundary settle-
ment, but il would be ceding of our terri-
tory. In para 3, of page 152 they ha'Ve 
said: 

., For the reasons now given, and with 
due regard to what is fair and reason-
able to as to details. I conclude on 
the great issue before me dlat the 
boundary between Illdia and Pakistan 
lies as follows. Reference i. made 
here to the Award Map (Map C)." 

So, they fixed the boundary in those areas. 
What is said on page I S3 is an additional 
argument in detail. Even there, what is 
said is this: 

"In my opinion. it would be inequit-
able to recognise these inlets as 
foreign territory. It would be con-
ducive ttl friction and conflict. The 
paramount consideration of promooq 
peace and stability in this region com-
pels the recognition aD4 confirlnalion 
that this territory, which i. wlaolly 
surrounded by Pakistan territory, also 
be regarded as such." 
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..-f\' "'! f,," : ~ "'!f<rfllfQI.., ~ 
~ ~ I ~ m fifuh:r 1l w IfiW 
~~ ~~ ~  IfiW 
r~  ~ 3fT'l an ~~  ~ 

~~~ ~~~~  

~ f¥t ;J<rP <ft ;:pr ~  ~ 

~  

SHRI MORARJI DESAI: Where the 
problem is the determination of the boun-
dary the Tribunal has to say where the 
boundary should be. Then it is not as-
certaining, it is determination. When it 
i, detertt1ination it is for the Tribunal to 
detcrmine where the boundary lies, and 
it is their prerogative that they have uti-
lised. We might be unhappy. I do not 
'"Y I am happy about it. I am certainly 
unhappy about it. I was very unlmppy 
when Pakistan accepted it. But we havc 
to accept it and we have accepted it. It 
is no use bringing in unhappiness about it 
now. Even though one may not like it 
and ODe may be unhappy about it, when 
the arbitration is finished and the award 
is givea one has to accept it as the deter-
miDatioa of a boundary, not as cession 
of territory. Therefore, in my view there 
is no quation of this award dealing with 
any ~ n of territory and thlll'C is DO 
qucstiOD of any suitable constitutional 
amendment in the matter. There can be 
other views. I do not say there would 
not be any other view. 

-iT Im'f ~ ~  W 3fT'l 

~ !f;)t <ft ;:pr ~ if; ~ ffIm: 
~  

'!i. "f! ~ : 3fT'l ~ ~ 1ft 
~ s ~ arr.fT ~ ~ ~ I 
3fT'l ~ Ifi'rt 1l ~ I 
SHRI MORARJ( DESAI: I would go 

to the Supreme Court if I have any doubt. 
If I haft DO doubt why should I go to 
the Supreme Court 1 

~  "6 f<'lit<t : 3fT'l ~ afR: 
"I'rof .m ~ ~ r 1l ~ ~ ~  
~ ~  ~ '1< ~ !tilt 
"" ~  if; R;If ~  ~ t', arTtT 

~~~  

SHRI M. L. SONDHI: Why don't you 
refer to Waldeck and Gugenheim who ad-
vised you in the matter of Dadra and Nagar 
Haveli ? 

SHRI MORARJI DESAI: If my hOD. 
friends do not get into the habit of making 
us refer every time to the Supreme Court on 
every question I can very respectfully con-
sider Ihat question of reference to Supreme 
COllrl. 

~ ~  ~~ w~ 

~ 7 ~ 'f.T f.raflf OIl 'f'iT t I 
SHRI MORARJI DESAI: There is DO 

question of fear in this mailer. The quco-
tion is one of clarity and whether there i, 
a doubt Or not. There is no doubt in my 
mind in this matter. Therefore, there i. no 
question of referring this maUer to the 
Supreme Court. 

Now, let us examine whether We are 
afraid of doing this. Whether we should 
remain alone and not bother about inter-
national Opinion also should be considered, 
I can conceive of a malter where the matter 
is '0 serious and  where we canDot fIII1'C 
to anything. .  .  . 

SHRI KANWAR LAL GUPTA: This ia 
not serious? 

'If" "'! ~ : ~ I9iT firal1f t 
~  r ~~~ I 

SHRI MORARJI DESAI: The matter is 
serious, no doubt, but I am al'SO saying ~ 

We should consider whether the maner Is 
such that we cannot accept and we are act 
bound to accept. Where the matter is .w:h 
that we cannot accept and we are DOt bound 
to accept, then, certainly, even if the wlaOle 
international world forces us to do anythioa. 
we should he prepared to be wiped out but 
nOt accept it. I quite  agree with thai. 

oil ~ t'fFi If cd : \ifif 3fJq' it ~ 
f.!ilfr W-f '1ft am ~ it ~ ~ ~ ~ 
m ~ 3fT'l ij; r r~  m'li'f IT<'l\'I' ~ rr t 

SHRI MORARJI DESAI: When ODe ps 
to 8 court ODe is sure of one's cue, But 
when one 10SC'j the case ODC hal 10 \ICI:OPt 
the judgment. It is no use sayil\l, I wu 
riab!' the judge is wrong_ I may think tIIat 
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the judge may be wrong and J may be right, 
and yet the decision of the judge is right 
and not my thinking. That is the position 
one has to accept, otherwise one's faith in 
democracy is only hypocritical and not 
real. That is what one has to recognise in 
all lIuch matters. If that is not recoJ:nised 
it will be a wrong thing. We are  not liv-
ing as outlaws. We do not want to live 
as outlaws. I do not think that is a res-
pectable position for any country to take. 
We must consider international obligations 
and international laws in this matter. We 
must also have international conventiOns in 
this matter. It is no argumeQt to say that 
the other side is one which does not accept 
arbitrations Or decisions when they do not 
suit them and therefore we should also fol-
low them. We cannot follow people who 
do nOt follow morality. We have to follow 
only people who follow morality. That 
would be an argument for not going in for 
arbitration with such parties. There J 
agree. But, after goinl! into arbitration 
with them, it does not lie in our mouth to 
say that we wiII not accept the award when 

to surrender to pressures, even if it iI frOm 
my own family, or from my frianell, Ol 
from anybody. 

it is given and that we wi\l defy the whole 
world. It is very easy to say that. 

SHRJ PASHABHAJ PATEL: Are YOll 
prepared to say that in future you wiII not 
go in for arbitration in such cases? 

SHRJ MORARJI DESAI: I am prepar-
ed to say that we shou Id not ~  in for 
arbitration in such matters. I am prepared 
to say that. 

SHRJ PILOO MODY (Godhra): Why 
not go to the Supreme Court? 

SHRT MORARJJ DESAI: Supreme 
Court is not meant for arbitration. This is 
not a matter for reference to the Supreme 
Court. We cannot be cowed down, either 
by the British or the Russians, or by the 
oppooition. Let us understand tbat once 
and for all. 

SHRI BAL RAJ MADHOK : You should 
not compare the opposition witb foreigners 
like British and Russians. This compariSon 
is very bad. He should not have made 
thil comparison. 

AN HON. MEMBER: From your party? 

SHRI MORARJI DESAI: I am not pre-
pared to surrender to pre.'5ure even from 
my own party. But it is not the same thing 
if one accepts the af/;ument. of the other 
person. Then, it is not surrender; it is 
accepting the argument. When n compro-
mise h made. it is not surrender. But, it 
must be a compromise done out of good-
will. and not done out of fear. I am not 
suggesting this out of fear. J do not believe 
when pepole say that we will not be able 
to def cnd ourselves. I do not bel ;eve it for 
a moment. We can defend ourselves there 
and anywhere else. We can defend our-
selves completely; I have no doubt about 
it in my mind. Also, it is not for the party 
to sit in judgment over the deci'lion given 
by the judge; it is not for the party to do 
it. There is also no question of any appel-
late tribunal in this matter. If there was 
an appellate tribunal. we could have gOne 
to that tribunal; but there is no appellate 
tribuna\. We have ourselves accepted this 
as final and hOD our demands that we accept 
this award and accept it without ftinching. 
It has been the tradition and culture of this 
country. which is peculiar only to this oOun-

try: f'fi mIlT m !!1: crq.r ;rr ~ I 

and this government is going to sticlr. to it' 
word; nothing mOTe. 

'ti "t! ~  : ;;r;rcn i!iT ;;ft ~ ron 
r~ r ~  

..n tl'o ~  ~ : ~  t'if ~ ~ 
iiT, ~~ ~ ~ r  

SHRI J. B. KRJPALANI: Mr. Speaker. 

SURJ MORARJI DESAI : There is no 
comparison as such with foreigneIlS. The 
comparison is to pressureS, whether the 
pressures come from one side, or another 
81de, or from within. I am not prepared 

Sir, I did not want to interrupt the Deputy 
Prime Minister but. unfortunately, he men-
tioned my name. J would have liked to 
know what argument of mine did not appeal 
to him, because I read out portiODI of what 
I have said on a previous occaaion when 
this qw:stion was discussed. Was there 
anything wrong in that? What is it about 
which be wants to differ from me, I could 
not understand. 

SHRI MORARJI DESAI: May 
clarify 7  I am not disputing the arswnent• 
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·of my hon. friend. I am only saying that 
he may have said those things, even rightlY 
but now that this award has come, to say 
tbat this should be disputed, that this 
should be thrown out, that we should stand 
alone as (]IUllaws, this is what I do not 
accept and this is where I differ from him. 

SHRI J. B. KRIPALANI: But I have 
never u.ed any word like ·outlaw'. 

SHRI MORARJI DESAI: You have 
not; but I am translating the n n~ of 
what you have .aid. 

MR. SPEAKER: Shri Nath Pai. 

SHRI J. H. PATeL: Before Ihat. I want 
to seek a clarification. 

MR. SPEAKER: I cannot give him an 
opportunity now. He can do it laler. If 
doubts are to be clarified. there are many 
hon. Members who have doubt.s. 

SHRI J. H. PATEL: I will not take 
much time. Now that we have come to 
understand that the matter will not be reo 
ferred to the Supreme Court and that the 
government is determined 10 accept the 
award, will they Ihink in terms of a con-
sensus at least on such awards w ~  come 
under the jurisdiction of Ihe Central Gov-
ernment 1 FOr instance, tbe Mabaiao Com-
mission Report. But they do not want a 
national com;ensus on sucb award. which 
are to be referred and which shOuld be 
taken. . .. (If11crrllplion). 

MR. SPEAKER: We are s ss n~ the 
international horder between Pakistan and 
India and not the Mysore-Mnhara,htra 
border. 

SHRI NATH PAl: Mr. Speaker. now 
that the Pakistani case has been so ably pre· 
sented to this House, let me try to present 
India's case. 

SHRI MORARJI DESAI: It rs very 
cheap. 

SHRI NATH PAl: The basic issue. the 
real issue, the fundamental i .. ue is being 
deliberately, systematicaJly, designedly be-
ing clouded, camouflaged and n ~  by 
the Oovemment. Totally' irrelevant and 
highly tendentious considentions like the 
iaternational image, our· commitments and 
internalioDal law, are being imported into 

this di·;cU5sion. The oaly issue to be taken 
into consideration, though I am cOnstra.iDed 
to say that the Spokesmen of some other 
parties fell into the trap of the n~ 

hy bTinging in every other kind of consi-
deration which, thougb very re\Cvant and 
justifiable, ought not to have been mention-
ed today-the only issue with whicb this 
HOuse is concerned at this moment is the 
incredible and callOUS failure of the ruling 
party to undeTstand the significance of I!OV-
eTeignty of a free nation and its even less 
pardonable failure to defend the territorial 
integrity of this country. 

The present award, which this Govern-
ment ~  haVe absentmindedly wandered 
into accepting, and the fact that sucb an 
award should have been given agaillSt India 
only underline the failure of the defence 
and foreign policy of the ruling party. The 
present awaTd is only one more instance of 
the way this party has mishandled the 
defence and foreign policies of this couatry. 
Let us, theTefore, try to go 10 the easencc 
of Ihe debate today and not allOW ouraelv-
cs to he dragged into other considerations. 
Ima!!e of India, our inteTnational commit-

ments. international law-all these are be-
ing freely handied about. Amatel1l'1l aad 
pseudo expeTts on international law, eyen 
on military slrategy, are being pressed into 
~  If we listen to what All India 
Radio and some of those !K)-called experts 
aTe n~ us day in and day out, the coo· 
elusion would be iTresistible that the belt 
thinl! for India to do is, that the real inter-
est of India is advanced, our prestiae is 
hoosted and OUT image gains in lustre aDd 
glory if we reward the aggTesl!Or with our 
own territory. This is the oaly c:oncJlIIIon 
one is driven to if we listen to the barrage 
of propaganda that the All India RUin 
and some others are every day preainl( 
ioto service. 

Let us now take one after another what 
is the issue. Shri Morarjibhai Desai tel'" 
us, "Once we went into arbitration, " it 
now fair for you at this late hour to chal-
lenge arbitration 7" Who went into arbi-
tration? We opposed it, It i. totally 
wrong to tell  this country that r~  

adopted it. II was this majority of the 
ruling party which adopted it. W. opJIOII-
ed it tooth and nail. It i, the auiIty _n 
who should apologise to the cOIIDtry. Sln'i 
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Monrjibhai Desai sands up and tells us 
tnat we went into arbitration. It is like 
sayiac that I committed the folly, you pay 
the peuaIty. 

SHRI MANUBHAI PATEL: What is 
Parliament? 

SHRI NATH PAl: I will explain to 
you the meaning of Parliament. I wa, 
thcn too a Member of Parliament. I hope, 
Shri Patel will be sayin)! this to his cons-
ti!Dency with the bravado with which he 
is trying to say these things here. 

SHRI MANUBHAI PATEL: Very 
hravely and by convictiol\. 

.n "1'1' q'li : 3fl1f ~ ~  ~r ~ I 

q !f11:I' ~ 'H 3IT'i<Fr lfifffi'lrttm 
~ ~ I ~  fln;r iH ~ r ~ ~~ 
ltif*,<;.'l.. t:((j ~ I 

I would like Shri Patel to refer to the 
debate of the Lok Sabha of the 18th 
August, 1965. I WIInt to charge this 
Governmcnt, apart from the failure to 
defend the tenitorial integrity of this 
COllDtry, with deliberate indulgence in 
caauiatry and dissimulation. I may tell 
you what I meu_ Speaking in this House, 
Oft tbe 30th March, 1965, this is the thing 
I bad to submit to the consideration of 
the House; 

"'Though the House, as usual. has not 
been taken into confidence and told the 
bitter truth, Pakistan has only in the 
recent past grabbed 18,000 sq. acres in 
Kutch. I hope that the Minister, that 
is, the Defence Minister, in his reply 
.itl be in a position to either sav that 
ttris is n~ or what step. he proposes 
to tae, to take back the territorv.' 

[ want the House to ponder over this fact. 
Thil is 30th March, 1965. Till 9th April. 
1966, the House aad the country, the 
peop1e, were kept in the dark by this 
('JfiIW:I1lfIIeat. Nothing was -admitted, no-
thinll was acknowledlied and nothin/( was 
taW. Then, we were told in .. very casual 
maner that tberc bas been an intrusion. 
"l1Ic nation .... aUnncd that already the 
~  was ad1'8ociD& and, uaia, casuiltry 
"lIS that thcte hall been 8ft intrusioo-
this ",IIS a lllia edge of the enemy's agBRs-

sion. But the then External Affairs Miais-
ter ... ho is sittina here with anotller ~ 
I mean the turhanis the same but the 
portfolio is r n~  then Home 
Minister and the then Defence Millilter 
told us Ihal there has been an intnuion. 

M r. Speaker, Sir, the House ought to 
have been told thaI this was the begilllling 
of Ihe aggression of Pakistan. But instead, 
continuously. we were told, when we raised 
the subject matter-I would like Shei 
Swaran Singh to listen to me very care-
fully-that there was an intrusion_ I 

asked him these question'-this is on 26th 
April-as follows: 

"Is it not a fact tbat in 1960, when 
Shri Swaran Singh signed an r~  

with Lt. Gen. Sheikh, Mr. Sheikh pve 
a warning of Pakistan', claim of RilOn 
of Kutch .," 

Shri Swaran Singh signed a document 
a.;ccpting that there was a dispute .... 

SOME HON. MEMBERS: Shame, 
shame' 

SHRI NATH PAl; Mr. Morarji Dellli 
says that the dispute has been ther6. With 
it little more care, a little more dedication 
to India's interests, the draft would lIaYe 
been totally different that there was dis-
agreement regarding the alignment of the 
border. Inste1ld. in a very casuaImlDllCr, 
as if Ihey are gifting away some ancestral 
property of their own which is uncultiv-
able like some people playin/! a fraud on 
Vinobhaji. Once a gentleman told me that 
he has given 30 acres of land to VinolJheji. 
r said "How nice '" Then, he said, wit 
is on the olher side of the preclpice."-
poor Vinobhaji does not know il r It_. 
in Ihis casual manner thaI Shri Swaran 
Singh accepted thaI there was a dispute. 

Tben, there was another questiOll; If 
there was an acceptance of the dispute, 
what did you do between 1960 and 1965 
either to resolve it by negotiation or, 
knowing Pakistan's intentions, to defend 
the country? As the Chairman says, 
Pakistan's claim came to be recognised by 
the simple fact of your negligence or 
failure to guard the territory. to defend the 
territory and becau&e Pakistan was ClIUCis-
ing its sovereignly and authority. If this 
is not an example of the failure 0{ this 
Government. what proof can we produce 
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to bring conviction against these guilty 

men here? Mr. Chavan has made IlII evil 
prophesy that the Congress will remain 

in power for 20 more years. God forbid. 
During the past 20 years, 51,000 sq. miles 
have been given to the aggressor and if 
We continue this arithmetic .... (Interrup. 
tion). If we come to power, we will 
regain every. in,ch of IOllr territory. If 
this arithmetic is true, if this nation is 
destined to be misruled by this galax)' 
of bureau. then. at the rate of 2.500 miles 
a year, in another 20 years, 50.000 sq. 
miles will 1:0. 

Mr. Sp.eaker. Sir, let me take point after 
point. .,. (lnt/'rl·uptioll). I did not inter-
rupt you; I listened to you; I had tried to 
be very patient and I succeeded in it. 

Now we are told again and again that 
there is the Resolution, there is the ~

solve, and there is the commitment of the 
House. In the first place. let us see what 
the commitment was. The commitment of 
the Hou'C: was not to reward the aggressor. 

I will read il Ollt. I am shocked to see 
that not a single member from the ruling 
Party has recalled that Resolution. The 
Resolution regarding reference to arbitra-
tion was a Party Resolution, thrust down 
the throat of the House and the country 
by the rlliing Party with its majority. But 
there is a far more important Resolution, 
which w ~ unanimously adopted by Parlia-
ment. That Resolution stood in the name of 
Shri SurenJranath Dwivcdy. Shri Hari 
Vishnu Kamath and my own name. Shastri-
ji had till" gooJnc," of withdrawing his 'own 

motion and accepting our motion. What 
was that motion? It is this by which we 
stand even today. r will read it out to 
you becs,,'c nobody thought it fit to re-
~  it. It i, this that was the unanimous 
commitment of Parliament, of the people 
and of the ~  nation: 

"Thi. House, haVing considered the 
situation ari,ing out of the repeated Bod 
eontinuing attacks by the armed forces 
of Pakistan on the Kutch border, places 
on record its high appreciation of the 
valiant struggle of the police force as 
well as of men and officers of our Armed 
Forces while defending our frontiers 
and pays it< respectful bomage to the 
martyrs who have laid down their lives 
in defending the honour and integrity of 
our motherland, and with hope and faith 

this House affirms the firm resolve of 
the Indian people to drive out the 

aggressor from the sacred soil of lad •. " 

It was this on which we were united. The 
commitment of Parliament was to thls .. _ 
(Interruption). You are the Deputy Prime 
Minister. There was a Prime Minister at 
that time. Of course, you were there .•. 

MR. SPEAKER: The hon. 
may please address the Chair. 

Mamber 

SHRI NATH PAl: I did not want to 
ignore him. 

Shastriji told Us in Parliament. Shastriji, 
Ihe late Prime Minister, who had many 
many qualities, for which he was held in 
high esteem by all of us .... 

AN HON. MEM8ER : He was misled., 

SHRT NATH PAl: Yes; he was misled 

by them. 

Now I will tell you this. Time and 
again, Shastriji made this distinction be-
tween demarcation lind determination. llllri 
Morarji Desai is completely forgetting that 
Parliament was never consulted when Mr. 
Azim Hussain signed this documeJIt with 
Mr. Arshad Hus.ain that there shall be a 
demarcation and determination. Our com-
mitment was only limited to demarcation, 
and these Bre Mr. Shastri's words 1t'fth 
regard to this : 

~ a1 ~ ~~~ 3fR ~ 
~ ~ fit; am-~ ;r,[ I1;lti ~ 1ft '!fir 
~ fm \T[ ~ ~ ~ ~ ft:ro; m 
~~  :ail' arwr rn ~ f.:fr{ m ~ 

~~~ ~~~ 

rn~ ~ ~ I 

What is this "bout demarcation? This is 
again reprding Kunjar Kot. I would like 
now, about ,c,""tiol\ and about deman:a-
lion and determination, the Deputy PriIIIe 
Minister to reflect over these 8BS_ 
regarding Kanjar Kot. Biar Bet and Chbad 
Bot. Chhed Bet has now been pfted away 
to Pamtan: Our ~ n  i. poIitly" and 
clear tbat it forms a part aDd pargeI of 
Kutch and we are not prepared to dnllte 
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from that stand. Just now, we were told 
that there is no giving away of territory ... 
(lntn-ruptions). I have been, for days and 
ni&hts. going through the proceedings of 
tbis House to find out what we have said 
and what the then leaders of the Govern-
ment have spoken. There is something 
which I would like to quote from the then 
Prime Minister. The then Prime Minister 
tells Parliament time and again that there 
is DO question about where the border lies, 
it is well-defined. This was in April. 
Pakistan's claims also ignore the historical 
fact that even though the Kutch-Sind 
border is undemarcated, it is well-defined, 
it is well determined on maps, and it is 
well recopised, in fact. Now you are 
making this casuistry that there is no dis-
tinction between demarcation and deter-
mination. I can recall, Mr. Speaker, that 
this is an old habit. Today what is called 
an award is not an award. 

It ~ a reward to the aggressor. But 
there was another casuistry. The then 
Prime Minister-and I hate to condemn 
him hecause we held him in such high 
reaard and esteem and affection and there 
is nobody to defend aim there--said in this 
Parliament that 'There is only a lull but 
there is nO cease-fire'. But Mr. Wilson 
speaking in the House of Commons said, 
'r do not know if this han. House does 
not know the distinction  between a lull 
and cease-fire; SO far as We are concerned 
India has accepted a cease-fire'. Again: 
the same jugglery of words was done with 
Parliament, and behind the  back of Parlia-
ment cease-fire was accepted, but Parlia-
ment was told that there wa. a lull. The 
determination of the frontier was not in 
question, we were told; there was no terri-
torial dispute, We were told. But were 
Oovel'DllUlt honest and fair to this Parlia-
meut and to this country 7 How many 
of their sins shall we go on condoning and 
forgiving 7 

Mr. Bhutto speaking in Karachi on the 
15th April said 'The dispute is with regard 
to territory', I shall now quote Mr. 
Bhulto. He said: 

"A dispute has arisen not out of the 
boundary as being undemarcated but be· 
tallse the dispu\ed territory is in the 
~ rs  possession of T ndia ". 

Pakistan gave a clear warning that there 
was a dispute regarding a territory, Gov· 
ernment told Parliament that they did DOt 
accept it and it was only demarcation. 

But they signed the agreement and 
signed our honour along with it. Mr. 
Speaker, Sir, it is not today that I am 
saying that. I had said this even on the 
20th April while speaking in this House 
that in allowing Pakistan to TUn away 
with these pieces of our territory, with 
these chunks of our territory which really 
every Indian believes and feels was 8OIDe-
thing which was very vital for him, we 
were _ allowing her to run away with the 
prestige and honour of this country in the 
eyes of this world. But then we arc told 
about India's image and the sanctity of 
an international award. 

Let us ,ce the mistake one after another 
that they have committed in the first 
place. I charge the Government-and can 
anybody repudiate this char/:e.-that they 
arc guilty of di>simulation of 'double-talk 
and perhaps. double-think'. They did not 
know what they were doing and what went 
wrong, and this happened even when a 
goodman like Shastriji was there. One of 
the misfortunes of this motherland has been 
that under pressure they have always 
yielded; under pressure they yielded to the 
division of this country; under pressure 
they yielded to go to the tribunal regard-
ing Kutch; under pressUre they signed 
what was won with the blood of our young-
men in Kashmir; under pressure they 
yielded to give away what wa' taken with 
so much valour by our soldiers in Kashmir. 
And this process continues again and again. 
Sometimes it is the American hand which 
twists the arm of India; sometimes it is 
the British arm and sam times it i, the 
Russian arm. But as Shri Madhu Limaye 
has said. whosesoever arm it may be, so 
far as pressure is concerned, we mUAt 
resist it. It s  a pity that this Govern-
ment's physiognomy proves that it is 5U8-
ceptible so easly to certain kinds of pres-
sure, and there are men sitting here who 
will not mind the pressure if it comes from 
a certain quarter; but the people of India 
want to resist every kind of pressure from 
whatever quarter it may be. 

Again. Mr. La! Bahadur S;'8stri tell. us 
'The totality of evidence leaves no bali; 
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whatsoever i'or any ,IIispute'. But Shri 
Swaran Singh tells us that there is a dis-
pute. The Deputy Prime Minister elo-
quently tells ~ and with passion tells us 
that there was a dispute. But here was the 
Prime Minister S1Iying that. Whom should 
the people take seriously? Whom should 
Parliament take seriously? Whom should 
this nation take seriously? Which of these 
three should the nation take seriously? 

AN HON. MEMBER: The hon. Mem-
her who is <"reaking. 

SHRI NATH PAl: Certainly, they will 
one dar take me seriously, and it will bo 
a great day in Indian history when they 
will take us seriously, and they ·are taking 
us seriously even now. So, let not my 
hon. friend be in the dark. Shri Lal 
BahaJuf Shastri had told us that 'l;he 
totality of evidence leaves no basis whatso-
ever f"r any dispute regarding the border 
between Sind and Kutch'. 

Now, let us see what happens if we take 
the kind of pusillanimous stand that the 
Government of India have thought it fit to 
talce. Regarding the award, I shall pre-
sently answer Sbri Morarji Desai. 

18.00 HRS. 

I wanted to quote deliberately these 
books; the belter books would have been 
Bagch"t and Guggenheim. But I would 
not take the time of the House. I would 
like to submit in the first place that this 
award is an Initio vitiated bv three consi-
derations: this award is not based on the 
merits of the case; this award has no re-
gard for the facts of the case; this award 
hu no consideration for the justice of the 
case. This award is vitiated by considera-
tions which were not within the terms of 
reference of the Tribunal, by extraneous 
considerations and by expedieocy, This 
award is vitiated by the fact that ono 
member has completely disagreed with the 
other two. Shri Morarii Desai just now 
said that it does not matter; in a court, it 
is the majority judgment that counts. But 
this is an agreement. This is not a nor-
mal thing. What was the agreement? The 
award shall be signed by all the three 
rncmbeu. Nowhere, in any part of it, is 
it .aid that it is not so. I want to agree 

with the award. But which part of it? 
I want to agree with the award of Mr. 
Ales Bebler? Who says that that is not 
part of the award? 

I was really surprised that the Deputy 
Prime Minister. who is very deft who is 
very alert, should allow himself to be &0 
wrongly briefed. Mr. Bebler's dissenting 
minute is as much a part of tho award as 
the majority·s. Nowhere did we say, no-
where did the Tribunal say that the maio-
rity's is the award. Somebody may aay 
that this is quibbling. It is not. I have 
gone through this very carefully. There 
is a serious point here, relating to the law 
of "wards. Since Shri Des:ti is wanting it, 
let me give him a taste of it. 

MR. SPEAKER: His time is limited. 

SHRI 1\'ATH PAl: The Deputy Prime 
Minister talk. about sanctity. Somebody 
went to the International Court regarding 
Dadra and Nagar Haveli. The Inter-
national Court upheld the right of Portugal 
against India. What did you do? You 
rejected it. What happened then ? You all 
know. What happened to the imqo of 
India? What happened to the commitment 
of India? What happened to the ialer-
national Image of India? Then we thouaht 
about what happened to the hoaour of 
India. We thoulht that the international 
tribunal's finding was wrong. ODce thoy 
had the gumption and the courallO to re-
ject it, things turned in our favour.-Bven 
Shri Sheo Narain i. agreeinll with _; 
under that ClIp there lies a lood patriot 
at least. 

SHRI MORARJI DESAI: May 1 1:01'-
rect the hon. Member. That was not 
arbitration. We did not go there. 

SHRI NATH PAl: This is an example 
of quibbling. If ever one wanted a clarsic 
eumple of quibbling, it is the one pro-
vided by no less a penon than the Deputy 
Prime Minister just now. 

I would now like to deal with two nather 
important considerations regard/n, dds. If 
we are to be persuaded that India'. Imaae 
somehow gains, our imale in the wertd 
gains if only we barter away our terrilClry, 
the greater the territory we live to the 
aggressor, the more will be the luMor that 
will be added to our image! If by accept-
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inB one-tenth of the claim for territory of 
Pakistan our image in the world will gain, 
now much beller will it be if we concede 
3,500 square miles of the claim made by 
them 1 Don't they see' the sheer ridiculous 
absurdity of wbat they say? 

We are told about international opinion. 
lIIferaational opinion is a fickle thing, it is 
a-.flippant thing. There is no suCh thing 
as a static international opinion. J do 
_ defy international poinion. I want 

this country to abide by it. 

We are told llbout our commitments. 
Wilat is our commitment? Our commit-
ment is to the unanimous Resolution pass-
ed by this House. 

AN HON. MEMBER: No. 

SHill NATII PAl: Your commitment, 
lilY commitment and the commitment of 
~  wbo is born as an Indian h an 
inIIIieaable commitment, i. an inescapable 
commitment, is an unavoidable commit-
meat; we ere born with this commitment 
ao4 we die with it. It is not to bend our 
~ to international pressure; it is to 
dt6md the territory of India. This is the 
commitment in which we are all involved. 
Mr. Wilson'. commitment is to defel!d the 
UK, Mr. Johnson's commitment is to de-
l!-' the USA aud Mr. Kosygin's commit-
ment is to defend the USSR. How satis-
factorily IIJId how bravely they are all 
dildulrliDg their commitments? If only-
wbIIt shall I call members of the Govern-
ment ?-If only they accept their basic 
commitment, not to bend down their knees 
hefore tltis kind of award, how good it 
weuld have been? 

I hope J have dismissed very satisfD'to-
riIy all these tendentious arguments 
a4vam;ed about our ilJ\alC. Shall I lell 
)IOU MW our image will &row? Let us 
take a defiant posture, a pecture of firm-
ness, of determination, of defiance. Let 
U. IIlow that we c:aD defend this country. 
Let .w u..w that any auressor who 
~ our froetiers is punillhed.-
.. the IOoCIIlJed world opinion will be 
~ h81D1116 to thia couatry, We saw 
an ~ of it CCIIICtmiIIII the TIIM 
wlticla bad been so ilaimical to this COUDtry, 
wlricb bad been 80 critical of thll country, 

almost hostile to tbis country, never mi:i-
sing an opportunity' to ridicule us, to hold 
us to contempt. Aftor the valour of the 
Indian army in our brief encounter with 
Paki:atan, they had to say that when eVC11'-
thins i:; said and done the world has to 
accept that India has arrived on the IlUp 
of the world as a modern country. This 
is world opinion. It is not shaped by thi:IiC 
pathelic demonstration of mendicants "we 
are such nice gentlemen." We are 'going 
to improve our image in the world by 
this Kind of posture which I am pleading 
for. 

I want finally to plead even at this be-
lated hour: let us ponder over this, leI 
us Belt raiso false issues, false slogans, falIc 
considerations, let us go to the Vely eosotICC 
of this thing. 

What does this Tribunal say at PBIC 8 ~ 
They 'ay that there have been more 
aggressions from Sind into Kutch than 
from Kutch into Sind. And then Mf. 
Bebler tells us somethillg which the old 
patriot in Mr. Desai should take into con-
sideration. The Defence Minister should 
ponder over this basic issue. He eay" 
that history shows that there hne been 
more incursions into Kutch from Sind than 
from Kutch into Sind. What does this 
mean 7 There was a warning for Ind;" 
to be ready to defend itself. But thcn, the 
tribunal's findings are proved wrong 
beyond measure in tbese words: 

"If the behaviour of France aa<I 
Germany in the ~  is compared, il 
was the latter who was the more aggres· 
sive, but no one draws from thle iKt 
any conclusion as to the territoria I 
rights of those two neighbours over their 
respective borders." 

This is what Mr. Bebter point. out, The 
fact that Pakistan was committlng qgres-
alon repeatedly, or before Paki.tan Sind 
did so, does nnt prcm= Ittat Pa !.;istan bas 
a better right than India. It only prons 
that Pakistan was successor to an 'lares-
live teD4ency. So, Mr. Bebler says that 
if this Is held true, half the territory of 
France would hlYe 10 be gifted away to 
Germany. Thank God there _ Preach 
patRoli who wm Dot IlUCCUDlb to taCh 
Idnd of casuistry and tll'aument. 



31 3 No·CO/.fidmce PHALGUNA 8, 1889 (SAKA) Motion 314 

This territory belongs to everyone of 
us, it belongs to the S I crores of Indians, 
and above all, we are only trustees for Lle 
future generations of Indians to come. 
None of us has a right to gift away tbat 
territory, make a present of any territory 
of India. If this is your conception, I 
would submit to you: let the Government 
make a new precedent. The ultimate 
sovereigns in a democratic free country nrc 
the people. We are prepared to go to the 
people and seck their verdict, if tbe Gov. 
emmellt of India is so convinced. The 
United States Senate is required to ratify 
every treaty entered into by the President 
of the UDited States. Let us start a Dew 
precedent. At least wbere the sanctity, 

lALSS(CP)/68-12·8-68--OIPF. 

honour and integrity of our territory is 
concerned, let Mr. Morarji Desai gel up 
and say : "Yes, the territory beloD" to 
the people of India. Let the people of 
India decide this issue." 

SHRI MORARJI DESAI: The hon. 
member was mentioniD,Jl; about the Inter· 
national Court. The hOD. member forsets 
that the IntematioDal Court upheld our case 
and did not allow passagc for Portupl to 
Dadra and Nagar Haveli. 

18.09 HRS. 
The Lok Sabha Ihen adjourned till 

Eleven 0/ Ihe Clock on February 28. 
1968/Plralgllna 9. 1889 (Saka). 
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